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LOK SABHA DEBATES

—

LOK SABHA

Monday April, 29 1974/Vawsakha 9,
1896 (Saka) -

The Lok Sabha met at Eleven og‘ the
Clock

(Mg, SprakER in the Char)

OBITUARY REFERENCE

MR. SPEAKER Honourable Mem-
bers, 1 have to intm the Houge of
the sad denuse of Shri G L. Mehta,
who passed away at Bombay, on the
28th Aprl, 1874, at the age of 74.

[

Shri Mehta was a Member of the
Constituent  Assembly in 1947, He
served the country i, various capa-
cities and held several important posi-
tioms with distinction. A parliamenta-
rian, journalist and diplomat, he star-
ted his career 1n the now-defunct
Bombay Chronicle as an Assistant Edi-
tor., He was our former Ambassador
to the United States and showed his
diplomatic acumen while holding that
office. He had recently retired as
Chairman of the Indus‘rial Credit and
Investment Corporation of India and
the Indian Investment Centre. He
was also Chairman of the Bombay
Branch of the Indian Council of
Waorld Affairs sines 1986, He was as-
sociated with the Planning Cotmis-
sion, the Hindustan Shipyard and the
National Shipping Board, being Mem-
ber of these bodies. He was awarded
the ‘Padma Vibhushan' in 1969 for
his meritorious service to the nation.

We deeply mourn the loss of this
friend. I am sure the House will
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o
2

join me 1n conveying our condolences
to the beraved family.

The House may stand in silence
for a short while to express its sorrow.

(The Members then stood in silence
for a short while) !

———

ORAL ANSWERS TO QUESTIONS

Post of Chief Executive of the S.C1
lying vacant

'473. SHRI Wi
Will the Minister of G AND

TRAINSPORT be pleaseq to state:

(a) since when the post of Chief
Executive of the Shipping Corporation
of India has been lying wvacant;

{b) whether the regional offices of
the Shipping Corporation of India
have been demanding more autonomy
and power; and

(¢) the steps taken or proposed to
be taken to check the deterioration in
the working of the Shipping Corpo-
ration of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Shri
C. P. Srivastava relinquished charge
of the office of the Chairman and
Managing Director of the Shipping
Corporation of India, on the afternoon
of 3lst December, 1973, Capt. R. D.
KohH, one of the Executive Directors,
was given overall charge of the Cor-
poration from the same date till a
new Chairman and Mapaging Director
is appointed by the Government.

{b) Mo, Sir.
(c) Does not arise
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SHRI VAYALAR RAVI: May I know
Irom the hon. Minister, though we
have a policy evolved by Government
to build the management cadre in the
organisation itself, for example, in
the Shipping Corporation of India,
whether we have persons to take
<harge, at the top level, of the Chair-
man or the Managing Director? If not,
‘why cannot we try to evolve a policy
{0 have such a cadre in the organiga-
tion 1iipelf instead of searching for
someone from outside?

SHRI PRANAB KUMAR MUKHER.
JEE So far as the indimidual orge-
msation 1g concerned, it 1 not posmble
to create a cadre within the orgamsa-
tion itself So far as public sector
undertakings are concerned, perhaps,
it 13 known to the hon Member that
the Bureau of Public Enterprises
mamtains a list of the distinguished
persons who can be appointed in top
posts of the public undertakings

‘Wherever g vacancy arses in any
of the public sector undertakings it
is the usual partice to have the names
of the persong who are in the waiting
list of the Bureau of Public Enterprises
in a particular category So far as
this particular question of Shipping
Corporation 1s concerned, my senior
colleague has already answered that
the top post never remained vacant
«ven for cne day Somebody was offi-
cigting therein,

o} wmre fow : ofiee, & el
wgvey & wrvt wrgy fy daede oy

Oral Answébs 6

frragforr & fol war et @ Wi ow
TN ¥ wrda ¥ w1 o dooia
¥ Afgfer w7 ¥ gy ¥

wE PR - % Afy
T S

ot e fom & SRR WY
mﬂty{"ﬁt?ﬂﬂvﬁrtfﬂﬂ
o trim w1 g3 @ § 1 gafad O
d wac g

oft gofto wwt ¥ g ST g
£ fw gy oY o ol @, foe Y
'zrmh@witmguﬁmiwfd
w2 § 19 wafq & a7 oa% aww # wre-
N ®Ew F g gt , o wr
ag €@ T wr W et
T AgT 9T W W G § § W wN
TR THT s aer g N K
ST W fE Im W K F &
et seft ) abe v fagqer &9
% wr wfe § 7

wsr WPy g off 9y Sw T
AFT , W WA & 797 ¥ 99 faar ¢

SHRI A. P. SHARMA: What is the
difficulty in finding out a suitable
man from amongst the existing per-
sons?

MR. SPEAKER: The question is pot
relevant. It hag alveady been asked
by Mr. Shashi Bhushao.
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*874. SHRI RAM BHAGAT PAS-
WAIN: '

SHRI M. SUDARSANAM:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether our country had approa-
ched Australia for the Rurchase of
wheat from that country; ang

(b) if so, the response of the Aust-
ralian Governmenty

THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHNDE). (a) and
(b). Yes, Sir. A smsll quantity of
wheat has been purchaseg from the
Australisn Wheat Board.
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#ig dzr v, a1 3B ATT § a7 IEY
&R 3w ¥ wrawgwar A qfF @ aily
A ? T wravgwar #Y g At
ghin, ar few 3w & iz fFamr ag

HUW AT 9FE ¢, I ATEHRT WAy
e ¥ s g ?

SHRI ANNASAHEB P. SHINDE: At
the outset I would like to appeal to
the hon. Members through you that
as far ag prices and quantities are con-
cerned, I hope, in the national interest
the hon. Members will not press for

the ques‘ion because of international
implecations.

(Interruptions)

As far as the assessment is concer-
ned we continue to make periodical
assessment and final estimates of pro-
duction of wheat have not still been
received. . 8o, it will be difficult to
tell about the gap between our re-
quiremenfs and import but we proe

Oral Ansders s

pose to import womi Guubitied; it
decision hag beep taken by Govern—
ment of Indiabut the precise quan-

tity will depend on review from tisae
to time.
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SHRI ANNASAHEB P. SHINDE: A°
the moment the wheat which is being
imported is, mostly the wheat which
has been offered by Soviet Union and
for that full arrangement have been
made for transporting it to India end
it is gong on almost to scheduls, As
far as the Canadian wheat is concern-
ed still we have to finalise the whole
procedure of purchases though one
thing is true that in the international
world the vesselg are not easily avail-
able but as and when we decide to
import from that country we shall &ry
to arrange for the necessary vessels.

SHRI BIRENDER SINGH RAO:
Whether it is a fact that the produc-
tion of wheat this year is far ghort
of the estimated target of production?
Has it come to his notice that some
forelgn experts have stated that the
total wheat production in this country’
this year will be about 28 million ton-
nes only. Secondly, Sir, it is neces-
sary that the country knows the price
which is being paid to various coun-
tries for certain quantity of wheat be-
ing purchased. It is also necessary that
the farmers in this country kilbw as
to what the Government is paying.
outside. This fs slso to
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prevent any under-hand dealing by
the Government officials who g9 out to
‘purchase wheat. So, the hon. Minis-
‘ter may tel] us a§ to what is the #p-
proximate price of wheat purchased
from Australia on landing in India?

SHRI ANNASAHEB P. SHINDE:
8ir, as tar as the estimates of wheat
praduction are concerned, I am not
prepered tp take the discouraging
view which the hon. Member is tak-
ing. Of Course, various estimates are
being given by varioug agencies. My
©own estimate in wheat production 1s
naot going to be less than what it was
last year It can be marginally less
«r marginally more. The reason being
though there were not rains in North
India yet the production in Gujarat
and other areag will compensate the
shortfall in production ijn North India.
As far as international prices are con-
<erned, they had gome up to 251
dollarg but now the prices are com-
ing down and have come down 151
dollars. Last week there was slight
upward trend but there is encouraging
downwgrq trend in the international
position because of improved produc-
tion all over the world.

SHRI BIRENDER SINGH RAO:
5w, he has not answered my question.

MR. SPEAKER: No, no. You want
10 go much beyond the scove of the
question.

SHRI BIRENDER SINGH RAO: I
have specifically asked for the price
«of the wheat purchased from Australia,
which he can easily give.

MR. SPEAKER: When he says that
perhaps it may not be in the public
interest....

SHRI BIRENDER SINGH RAO: He
does not even give the estimate of
this year's production. That is not
at all diieult to give. That is not
«oytside the scope of the question
either.

1596 (SARA)  Oral Answers

SHRI SAMAR GUHA; 1t is a strange
thing that he does ot like {0 give
the price. It is known or it will be
known when Australia will give it to
the other countries.

10

MR. SPEAKER: Perhaps it may not
be i public interest to give it.

SHRI SAMAR GUHA. After all, we
have this practice in the rules, that
when e says that it is not in the
public interest, the Speaker has got
the right to ask what the public in-
terest imvolved is.

SHRI P. VENKATASUBBAIAH:
May 1 know from the hon. Minster
whether he hag got any long-range
arrangement with regard to purchase
of wheat from outside, that is to say,
whether he has any prospective plan-
ning for the production targets of each
Year and whether any long-term agree-
ment has beep; made 80 that we may
not suffer from year to year because
of the shortages in the indigenous pro-
duction of wheat?

SHRI ANNASAHEB P. SHINDE:
Since we are a very big country, 7T
appreciste the point made by the hon.
Member that perhaps some leng-term
arrangement could be in our national
interest This question was apevifical-
ly taken up with the Australian Gov-
ernment, but unfortunately the Aus-
tralian Government themselves have
their own difficulties, because they feel
that their production last year was
very bed and their stocks are not
there, and, therefore, they are hesi-
tant to emter into any long-term ar-
rangement, since they have entered
into long-term arrangements already
with China and Egypt which they are
not in a position to carry owt fully
becaugse of their owpn difficulty. Se,
there is some hesitatioy in the interna-
tional world to enter into long-term
arrangements.

SHR] P. VENKATASUBBAIAH.
What about other countries?
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SHRI RAMCHANDRAN KADAN-
how many countries Government have
approached for purdhase of wheat and
what the response from the Govern-
ments of those countrieg is?

MR. SPEAKER: The main question
is very specific...

SHRI K. S. CHAVDA: The hon.
Minister has already replied about
Canada.

MR. SPEAKER. That was a different
question. That was about the prices.

SHRI K. S. CHAVDA: Shri Bajpai
had already asked about it. I think
the hon. Minister is willing to reply.

MR. SPEAKER: 1 do not object to
it, if he is able to give the informa-
tion. The hon. Member wants to
know whether the hon. Minister is
in a position to say which other coun-
tries were approached for the supply
of wheat.

SHRI ANNASAHEB P. SHINDE:
May I point out that this is really
outside the scope of the main ques-
tion? But if you want me to say
somethjng, I can do so.

MR. SPEAKER: I do not come in.
It is a matter between the hon. Minis-
ter and the hon. Member. If the
hon. Minister wants to answer it he
can do so.

It 18 1n the
Let thim

SHRI K. S. CHAVDA-
interests of the country.
answer 1t

MR. SPEAKER: It is in public in-
terest to answer it. That is what the
hon Member says.

SHRI ANNASAHEB P. SHINDE:
In general, in the world there are
only four important countries which
export whea!, outside the EEC, and
they are the USA, Canada, Argentina
and Australia,

APRIL 29. 1974
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SHRI RAMCHANDRAN KADAN-
?iAPPALLI: May I know whether the
importeq Russian wheat is not trans-
ported from the port?

SHRI ANNASAHEB P. SHINDE:
That is outside the scope of the main
question, because he has asked whe-
ther there is some difficulty about un-
loading of Russian wheat.

SHRI RAMCHANDRAN KADAN-
NAPPALLI: It is all about imports.

MR. SPEAKER: It is not a question
of unloading but it is only a ques-
tion of loading.

PRF. MADHU DANDAVATE: In
deference to the request made by the
hon. Minister not to make any re-
ference to prices in the national inte-
rest I shall not make any reference
to the prices. But in view of the gap
between the food needs of the coun-
try and the actual production, since
it has becomg very clear that for some
time at least import will be necessary,.
I would like to know from the hon.
Minister if his answer to the first
question is that only small quantities
of wheat have beepn brought from
Australia, whether if the imports are
to be made from different countries,
it would not be advisable, insteag of
having imports on the repayable basis.
in kind which may actually mean more
expenditure at a later siage when the
prices go up, to get more wheat from
countries like Australia or others?

SHRI ANNASAHEB P. SHINDE. It
is a suggestion for action.

PROP. MADHU DANDAVATE; Ac-
tion or inaction?

MR. SPEAKER; It is a good sugges—
tion.



13, Oral Answers VAISAKHA 9,

Propesal 10 subside instalintion of
mechanical compost plants

*879. SHRI M. RAM GOPAL
REDDY:

SHRI R. S. PANDEY,

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether -Governmnt propose to
subsidise the instailatio, of mechani-
ca] compost plants; and

(b) if so, the broad fea‘ures there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE). (a) Yes,
Sir.

(b) A statement is placed op the
Table of the Sabha.

STATEMENT

During the Fifth Five Year plan
period, the Ministry of Algriculture
propose to give grant to the Muncipal
Corporation/Commuttees or Agro-In-
dustries Corporations to the extent of
33 per cent. of the capital cost for
setting up of 45 compost plants, in
cities having population of 3 lakhs or
above. An outlay of Rs. 6.7 crores
has been proposed for assisting the
setting up the these mechanical com-
post plants. In addition, the Ministry
of Works and Housing have proposed
an outlay of Rs. 10 crores in the Fifth
Five Year Plap to assist the municipal
corporations on the following items
to setting up of mechantcal compost
plants'—

1. Financiaj support for technical
personnel in the integrated
scheme.

2. Non-recurring grant for pur-~
chase of trucks, wheel barrows
etc.

3 Non-recurring grant for im-
provement of workshop faci-
litles.

1896 (SAKA)  Orul Answers 14

4. Non-recurring gran:. for eons-
truction of collection sgites.

8. Non-recurring grant for provid-
ing mechanical sieves and
other equipment to the re-
maining 95 class I towns.

8. Setting up project formula-

. tion Group/project manage-

ment Group, Survey/investi-
gation and field studies.

Financial assistance to the local bo-
dies is proposed to be provided for the
above items, at rates ranging from 25
to 50 per cent. of the computed de-
ficiencies for these items. This 1s
likely to raise the total subsidy ele-
ment for set:ng up of compost plants
to nearly 50 per cent. The remaining
capita] cost will eitner be met by the
Corporations themselves or by raising
loans from the nationalised banks.

SHRI M. RAM GOPAL REDDY: Mr.
Speaker, Sir, now that there is 5 great
shortage of inorganic fertilisers, and
in view of the fact that the amount
orpposed to be allotted for the compost
plants is only Rs. 6.7 crores, may I
know whether the Government will
consider the question of increasing
this amount, or doubling this amount?

SHRI ANNASAHEB P. SHINDE:
After the said amount is actually
spent, perhaps it can be considered.

SHRI M. RAM GOPAL REDDY: It
is mentioned that cities having a po-
pulation of three lakhs or above are
going to be given this subsidv There
are so many cilies which are having a
population between 20 and 70 lakhs.
1 want to know whether two or three
units will be established in such cities.

SHRI ANNASAHEB pP. SHINDE: It
will all denond' for instance for big
cities hke Caleutta, Bombay. etc., per-
haps there would not be need to set
up more than one compost processing
plant. But after the first plant
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comes into operation, - and we get
some experience, perhapg thig can be
considered at that time,

MR. SPEAKER: There is another
Member clubbeq with this question.
Shsi R. S. Pandey.

SHRI R. S. PANDEY: Thank you
very much.

MR. SPEAKER: He may put his
question.

SHRI R. S. PANDEY: 1 said, “Thank
you very much.”

MR. SPEAKER. It is very unusual
on your part. Now Dr. Ranep Sen.

DR. RANEN SEN: There was a pro-
posal from the Government of West
Bengal to instal a mechanical compost
plant in Calcutta in order to dea} with
two things; one, the garbage in the
city that has accumulated or is accu-
mulating every day in huge quantities
and secondly, to provide manure for
the country. May I know whether
such a proposal has come from the
Government of West Bengal and, if
so, what is the reaction of the Gov-
ernment of India to such a proposal?

SHR! ANNASAHEB P. SHINDE:
‘We propose to help such proposals by
giving a subsidy to the tune of 33
per cent. Acutally, some subsidy
would also be coming forward. from
the Ministry of Works and Housing.
So, almost 50 per cent help will be
available from the Central Government
1o any State including West Bengal for
this purpose.

SHRI RANABAHADUR SINGH:
May I know from the Government
whether, i, view of the fertiliser shor-
tage and also in view of the proposal
to set up these compost plants, the
Central Government is considering
any legislative measures by which the
garbage that is usually used for the
reclamation purposes in the larger
cities woulg be stopped from being

APRIL 29, 1974
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used for this purpose and would be
diverted towards the msnufacture of
compost?

SHRI ANNASAHEB P. SHINDE:
If the concerned State Governments
tell the Central Government that some
legislative support is required, I do
not think that the Government of India
will hegitate to extend the necessary
support for the State Governments
for this purpose.

SHRI A. K. M. ISHAQUE: May I
know whether any assessment has
been made as to what is the quantum
of garbage that accumulates in Cal-
cutta every day and how this garbage
is disposed of, and whether it is a fact
that the fisheries are being silted by
this garbage—

MR. SPEAKER. This question is of
a very general nature, and you are
asking a very specific question about
Caleutta. It is much better you give
a separate notice for that.

SHRI A. K. M. ISHAQUE:, The sche-
me that the Central Government talks
of is thate

MR. SPEAKER: You cannot put
questions which ask for a detailed or
statistical information. Do not take
advantage of a very large question.

SHRI A. K. M. ISHAQUE: The ques-
tion is about installation of mechanised
compos* plants.

MR. SPEAKER: Not in Calcutta but
everywhere.

SHRI A. K. M. ISHAQUE: Calcutta
is No. 1 city.

MR SPEAKER. I am not sure about
it; 1 think Chandigarh is No. 1.

SHRI A. K. M. ISHAQUE: My se-
cond question is: Have the Ministry
any plap to use...



17 Oral Answers

MR. BPEAKER: 1t is not essential
that when one question is irrelevant
you have a right to ask a second orie.
Do not lead me to this practice. Plea-
se sit down now; you may have a
better one next time.

SHRI A. K. M. ISHAQUE: He may
answer to the first part of the question;
it is very relevant. whether any
thought has been given how the gar-
bage of Calcutta is utihsed for manure
purpases.

MR, SPEAKER: I am stil of the
same opmnion.

st gen W wowm : fEe T
T 7 0 W 4X 99 § an
TR Y ATHATR FATT wrad qre ol
Rk e N R Ay AR ?

SHRI ANNASAHEB P. SHINDE:
My senior colleague convened a con-
derence of Ministers concerned with
this subject and the Government of
India’s intention is to help the State
‘Governments to go ahead with the
compost making plants, use organic
manure etc. Now we have started
receiving proposals from the State
Government. Exsct information is
not with me at the moment. Now it
is known to all the State Govern-
ments-and they are processing the
projects on this basis. By the end of
the Fifth Plan year it is proposed to
cover 45 cities with compost manufac-
ture plants and te have 50,000 gobar
gas plants in the country as a whole.

Fresh appointments instead of rein-
statement of retrencheg staff in FCI

-+

*g80, SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of AGRICUL-
TURE be pleaseq to state:

ta) whether fresh nppointme{ats
have been made in Food Corporation
of India during the last three months
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and more than 500 vacancies have not
been filled while many have been
retrenched; and

(b) if so, the reasons for the fresh
appointments and not taking retrench-
ed people?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Food Corporation of
India has imposed a ban on fresh
recruitment and no retrenchments
have recently taken place. However,
certain fresh appomntments on a
purely temporary basis had to he
made to meet the emergent local re-
quirements mainly at the Ports in
the Southern and Western Zoues.
Retrenched employees who were from
the Northern zone could not hawve
been considered for appointment in
these distant places only for g short
duration.

SHRI VAYALAR RAVI: In the
regional offices of the Food Corpora-
tion of India, especially in Madhya
Pradesh and some other States they
have written to the State Govern-
ment to depute certain people for cer-
tain categories. Many vacancies are
still there according to the answer to
my question, But retrenched people
are not appointed to those vacancies.
The Minister hag assured us that
whenever a vacancy arose, they will
be taken first. People with three or
four years service have been re-
trenched. When vacancy arises in
Kerala and other places why cannot
they absorb those people in the vacan-
cies that go arise?

SHRI ANNASAHEB P. SHINDE:
First of all I should like to submit
that no retrenchment ig taking place
now though it is known to the hon.
Member that we have surplus staff;
for instance our storage is only 30
per cent of the capacity but we are
having 100 per cent staff, In certain
ports in the south congestion develop-
ed and category 3 staff were reguired
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for two or three months normally.
Andhra and Maharashtra Govern-
ments have protested that if there
were vacancies why cannot recruit
local people? Since these posts were
temporary for a few months people
will have to be recruited locally be-
cause if we transfer people from far
away places, they say: we have no
housing, what are we to do? If there
ig any clear cut long term vacancy,
we can bear this point in mind.

SHRI VAYALAR RAVI: As the
Government issued a directive saying:
nn further appointment, did the Gov-
ernment issue another directive say-
ing: no further retrenchment also,

SHRI ANNASAHEB P. SHINDE: I
have made 1t clear that we do not
propose to resort to further retrench-
ment unless gome unforeseen facturs
come up or new situation develops.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: Sir, ip the context of the
new fooqd policy, I would like to know
whether the FCI management threat-
ened the workers of retrenchment, 1
would like to know, what are the
concrete proposals’ before the Gov-
ernment to utilise the gerviceg of the
labourers to the fullest extent?

SHRI ANNASAHEB P. SHINDE: If
there are clear vacancieg and if new
recruitment 13 to take place, gs my
senior colleague has assured on the
floor of the Fouse, we will give first
preference to those who have been
retrenched. I would also like to cor-
rect the general impression which is
prevalent in this regard. These re-
trenched employees were temporarily
recruited for a particulur purpose.
Despite that, on humanitarian grounds,
we have given an assurance that if
there is going to be a permanent re-
cruitment for permanent purposes,
these employees will be given prefe-
rence,

) SHRI SAMAR GUHA: Sir, I would
like to know whether it is a fact that
the present Charrman of the FCI
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having the background ay the Chair-
man of the Joint Intelligence Com-
mittee of the Cabinet Secretariat has
developed g propensity to utilise the
C-BI machinery in dealing with legi-
timate trade union activities and in
this connection. I woulg also like to
know whether it is 3 fact that he
suspended the Joint Manager (Port
Operations) Shri P. K. Sen Gupta,
Senior Manager, Shri A, K Das,
Assistant Managers, Shri S, M. Biswas
and Shri B. Das, since September and
their cases have been referred to the
CBI on the plea of irtegular employ-
ment.

MR. SPEAKER: The question is of
a general nature, If you want to asgk
about particular individuals, the pro-
Per way is to give a separate question.

SHRI SAMAR GUHA: Their cases
have been referred to CBI. This is a
Preparatory attempt to retrench them.
Already, eight months have passed.
Still, CBI have not been able to pre-
Pare prima facie cases against them.
This is against the directive of the
Central Vigilance Commission that in
such cases, no employee should be
kept suspended for more than three
months, I woulg like to know, what
steps Government is going to fake in
regard to these four employees who
have been suspended.

MR. SPEAKER: I am very much
afraid, this is not covered by this
question.

(Interruptions)

SHRI SAMAR GUHA: Their cases
have been referred ty CBI. That is
why 1 have mentioned that this
gentleman hag a propensity to utilise
the CBI machinery. This is because
these people are working with trade
union organisations and have a trade
union background,

MR SPEAKER: I do not want to
interrupt you or prevent you from
asking questions But. this guestion
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i about retrenchment. You gre ask-
ing about the Officers who have been
suspended and against whom CBI is
enquiring.

SHRI SAMAR GUHA: Thig action
is of a vindictive nature with a view
to ratrench them.

MR, SPEAKER: Dr. Sen, you are
really of view that thig is covered?

DR. RANEN SEN. Retrenchment is
the ohjective of the FCI organisation.
In order to achieve that, they are
suspending certain persons. That is
the idea.

MR. SPEAKER: These persons have
been suspended and investigations are
going on in regard to an entirely
different matter rather thap in regard
to retrenchment,

SHRI SAMAR GUHA: Their cases
have been referred to CBI on grounds
of irregular employment and not on
charges of corruption or anything,
During the last eight months, CBI has
not been able to prepare pruna facie
cases against them.

MR. SPEAKER: I am not prepared
to enter into an argument with you.
I better keep quiet. I leave it to the
Minister.

SHRI ANNASAHEB P, SHINDE: It
is a question about retrenchment. He
iy asking about some suspension.

SHRI SAMAR GUHA: They are
very good officers. Because they have
participateq in the trade union work.
they have been suspended on the plea
of irregular appointment. Their cases
have been referred to the CBI. For
eight months the CBI could not frame
any prima facie case. According to
the standing orders, if no charge is
fremed within three wmoaths, the
employee will have to be reinstated,

MR. SPEAKER: I am afraid this
is not covered by the main question.
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SHRI SAMAR GUHA: Sir, you pull

up the Minister. This ig not the way
of dealing with cases,

MR. SPEAKER: I assure you that
if you give a specific question, I will
give you full cooperation in bringing
this matter before the House, Why
do you thrust this in this question?

SHRI SAMAR GUHA: I will give
a short notice question.

MR. SPEAKER: So, you are con-
vinced that it is not connected with
this.

b ot wrwwr fag . oW 7€ Tifelt &
qafes gader ged feuml ¥ W
/&7, aY fot O G 7 48 wrRMT
F AR AW #Y welf A wy wrawsary ?

SHRI ANNASAKEB P, SHINDE:
The hon, Member is asking whether
in the light of the new wheat policy
there is any need fo recruit more
people, Sir, 1t is outside the purview
of the main question.

MR. SPEAKER: I am sorry, I did
not follow it fully. ¥% ¥4 TAX T4T

ur EwIT R )

st wew fagd wddY : = Ay
ax § fr SuT A F 1600 ¥ FOT
FAAT B G T A 7 ¥ 6K
3% wm 9¥ qifew fod faar af wdf
& o & =fe g aY sewr w1 W ?

SHRI ANNASAHEB P, SHINDE:
This case of the 800 employees was
fully discussed in the House. They
were recruited last year purely tem-
porarily for opening some centres
when the new khariff policy came in.
But when we found that the cenires
were not functioning properly and
that their services were not required,
tehey were retrenched. They were
recruited only for a specific purpose
with the clear understanding that
their services would be terminated
after three or gix months. Since then:
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we have given an assurance to this
‘House that when any new recruit-
ment is likely to take place, we will
give first preference to these people.

SHRI DINEN BHATTACHAR-
RYYA: What ig the total number of
permanent employees in the FCI and
how many are casual or recruited
through the contractors?

SHRI ANNASAHEB P, SHINDE:
For specific categories of employees I
require notice.

SHRI DINEN BHATTACHAR-
RYYA: Ig it not 5 fact that a large
number of employees recruited by the
FCI are casual employees? In that
context, what is the total number of
permanent employees and casual or
temporary workers?

SHRI ANNASAHEB P. SHINDE:
First of all, it will not be correct to
say that most of the employeeg Wwho
are recruited for the FCI are recruit-
ed either as casual or temporary em-
ployees because, those who are re-
cruited against certain vacancieg or
posts, there is no guestion of recruit-
ing them as casual or temporary em-
ployees.

Secondly, as regards the observa-
tion which the hon. Member made
about retrenchment of 49 or 50 em-
ployees in Calcutta, I think, the House
chould know that some employees
were recruited as typists even though
they did not know a word of typing.
Some money had passed off; some
people were involved. Therefore, in
consultation with the West Bengal
Government and the Public Service
Commission. those who were not re-
gard as qualified were retrenched,
Fresh interviews were held ang those
who were qualified were recruited. I
do not think the hon. Member should
support such things, the mal-practices,
which are not in the interest of th

country. -

. SHRI B. V, NAIK: The hon, Min-
ister, in the course of his reply, said
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that there is over-staffing in the FCI
inasmuch as that as against 30 per
cent utilisation of godown storage
capacity, there js 100 per cent staffing.
He indicated that storage utilisation
capacity is one of the criteria. May
I know from- the hon. Minister what
are the factors on the basis of which
he says that there ig over-statfing?
We have beep hearing it from the
Indian Airlines onwards, This is 1e-
levant; it is concerned with retrench-
ment,

MR. SPEAKER: { have not yet
come out with my observation and
you say, it is relevant. Who gaid, “It
is not relevant”?

SHRI B. V. NAIK: I was apprehen-
give, due to past experience,

MR, SPEAKER: The past cxperi-
ence shows that this is also relevant.

SHRI ANNASAHEB P. SHINDE:
There are well-establisheq norms for
that. I do not think anybody can
arbitrarily decide whether staft is
surplus. There are clear posts against
certain gpecific assignments, Natu-
rally, when there are no clear posts,
when the work is not there, the staff
ig said to be in excess,

SHRI B. V. NAIK: What are those
norms? It is better we do not put
the question. if we are to receive half
answers.

MR. SPEAKER: It is much bettar!

SHRI SEZHIYAN: In reply to the
question put by Mr, Bhattacharyya,
the hon. Minister said that certain
unqualified persons had been recruited
and that it had been found out that
some money had passed off. This is
a very serious thing. I would like to
know from the hon. Minister us to
who was responsible for the recruit-
ment of unqualiied persons, how
much money was passed off as sur-
mised by him and what action has
been taken against the persons who
abused the powers given to them.



26§  Oral Answers

MR, SPEAXER: [ think, for casual
recruitment, the remark was also
casual,

SHRI SEZHIYAN: No, Sir.

SHRI ANNASAHEB P. SHINDE:
Some trade union workers and some
officers of the Food Corporatign are
involved. They have been suspended.
A gpecific inquiry has been entrusted
to the C.BI. As far as the retrench-
ment ig concerned, the Public Service
Commission was consulted and, in
consultation with them, the action
was taken.

Expenditure on Technical Higher
Secondary Schoo} at Narela, Delhi

*g82. SHRI R. S PANDEY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to- state-

(a) whether a sum of Rs, 6 lakhs
per year is being spent on running
the technical Higher Secondary School
of Narela in Delh; and the output of
this school is only one successful
student; and )

(b) if so, the ‘Justification for such
huge expenditure without any results?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P YADAV) (a) and (b). The
Technical Higher Secondary Schoal
ay Narela Delhi 15 running a three
year course leading to the award of
a certificate by the Central Board of
Secondary Education, Delhi. In the
Boarq Examination of 1973 for the
final year students, the number of
successful candidates wag one ocut of
61 who appeared. Ap expenditure nf
Ra. 5.32 lakhs on salaries, scholarshipe,
tools and materials was incurred on
this gchool during 1973-74 for all the
three classes, namely Oth, 10th and
11th, 'R -

e et
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The reasons for the unsatistactory
performance of thig school are being
examined by the Government ip con-
sultation with the Delhi Administra-
tion for evolving suitable remedial
measures,

o um agim otd : slem Y oY &
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SHRI GIRIDHER GOMANGO; I
would like to know from the hon.
Minister whether, after spending
Rs. 6 lgkhs if the result is one--the
succe candidate is only one—this
expenditure is productive or un-
productive.

MR. SPEAKER: Productive or un-
productive does not matter; the Min-
ister is very much worried about it

SHRI D. P, YADAV: Yes, Sir the
expenditure is on the high side. ...

Costal Ships ewned by Shipping
Companies

-+

*883. SHRI DEBENDRA
MAHATA:

SHRI LUTFUL HAQUE:

NATH

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of Coastal ships at
present in the country, owned by the
Shipping Companies; Company-wise;
and .

(b) the percentage of Indian built
ships in the Coastal shipping at
present?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) A state-
ment indicating the number of Coastal
ships at present in the country owned
by different shipping compames is laid
on the table of the House,

(b) Out of the total of 60 vessels
the Indian built shipe number 5 or
8.5 per cent of the total.

-
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Statement

Name of Shipping Co.

Dry Cargo Tankers Passérigers
vessels cum-cargo

Total

Shipping Corpn. of India

Scindia Steam Nav. Co.

Malabar Steamships Co.

Africana Co, Pvt. Lud. . .

South East Asia Shipping Co.

Lakehmi Lines Lid. . . .
Nicobarese Commercial Co. . .
R.A.J. Lines Ltd. . . .
Collis Lines Pvt, Ltd. .

Hind Shipping Agencies

Western Star Line Pvt. Ltd.

Kerala Lines Ltd. . . .
Cochin Shipping Co. .

Damodar Bulk Carriers Ltd.

Ravindra Shippers

Tolan: Shipping .

Mogui Line Lid. . . .
Thakur Shipping Co, . . . .
Endia Steamship Co. Ltd, . . .
Umon of India . . . .
Indoceanic Shipping Co.

Nilhat Shipping Co.

Himalaya Shipping Co.

Andamans Line . .

Great Eastern Shipping Co. .

Varun Shupping Co. .

TOTAL

bt
N
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SHRI DEBENDRA NATH MAHATA:
I want to know whether the coastal
ships numbering sixty owned by
different companies are sufficient to
meet the demand of our country. If
not, what steps are going to be taken?
Secondly, I want to know whether the
Government have kept in view the
fact that Haldia Port will offer new
opportnity to Coastal Shipping as re-
gards supply of coal is concerned to
the souther and wesetern parts of the
country, in order to take over the
burden of Railways in respect of coal
movement from Bihar and West
Bengal? S

SHR!I PRANAB KUMAR MUKHER-
JEE: In fact the present arrangement
of the coastal shipping 1s not quite
satisfactory and in view of that we
have made arrangements by the cnd
of the Fifth Five-Year plan like this.
The tonnage capacity so far as coastal
shipping 1s concerned would be of the
order of 6 lakhs G R.T. And in view of
that we have already placed orders for
20 indigenous and foreign ships.
Secondly, in regard to coal transport
from Haldia we have made already.
arrangements for transporting coal of
about 6.5 million tonnes by the end of
1978-79 by coastal shipping.
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SHRI DEBENDRA NATHM MA-
HATA: Sir, is it a fact that the private
sector companies which are building
ships are facing great losses due to
shortage of shipyards. Are you think-
. .g of giving them subsidy as is being
done in other parts of the world?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, so far as shipping is concernd
it is not correct to say that they are
incurring losses. So far as ship-
building is concerned subsidy to the
shipyard etc. is being given by the
Government.

SHRI DEBENDRA NATH MA-

HATA.: Already the hon. Minister
stated in the statement that coastal
shipbuilding private sector people are
facing losses due to shipyards Isit a
fact that all over the world they are
given subsidy?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as shipbuilding is con-
cerned I have said that they are given
sybsidy. What I told was about the
general shipping business when Yyou
asked me about loss.

ot 7y, forrd @ wream AT, WA
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oft wy fowk : fawge o e
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SHRI PRANAB KUMAR MUKHER-
JEE: We are already considering this.

MR. SPEAKER- It is a good sugges-
tion for action.

SHRI B. K. DASCHOWDHURY; In
view of the basis approach of the
Government of India to have more
and more self-reliance.

MR. SPEAKER: Please make your
question short.

SHR} B. K. DASCHOWDHURY: I
have seen the statement of the hon
Minister in which it has been stated
that out of sixty ships which are
manufactured by various shipping com-
panies, only 12, that is 8.5 per cent of
the ships, are being indigenously built.

I would like to know from him, in
view of this approach of the Govern-
ment to be more and wmore self-
rebant and to have more and more
ships, will more ship building yards
for construction of ships be permitted?
What happened to the proposal to Hal-
dia Shipbuilding vard so that you
may have more and more ships”

SHRI PRANAB KUMAR MUKHB}R-
JEE: 1 have answered this question
many times on the floor of the House
and, in fact, we are trying to sugment
our indigenous ship building capacity.
As a result of that, I have already
mentioned that 12 ships we are going
to have on the coastal shipping from
the Hindustan Shipyard which is
hundred per cent indigenous.

MR. SPEAKER: Now, Question
Hour is over.
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WRITTEN ANSWERS TO
QUESTIONS

F.C1. Employees Prosecuted and Re-
ln-_tateﬂ

*872. SHRI V. MAYAVAN:
SHRI P 'M MEHTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) how many Food Corporation of
India officials whose cases are for-
warded to the C.BI. have been prose-
cuted so far,;

(b) whether any depaitmental action
was taken against some employees
found guilty of corruption charges;
and

(¢) how many such employees were
re-m~tated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) 143
emplovees of the Food Corporation of

India have been prosecuted by the
C.B1 ‘State Police so far.

(b) Yes, Sir,

(¢) In all, 649 employees of the
Corporation were placed under sus-

pension. Of them, 345 have since
been re-instated on various grounds
such as acquittal by Courts, finalisa-
tion of departmental proceedings and
as a result of periodical review of
their cases An employee removed
from service a< 1 resuli of a depart-
mental enquiry was re-mnstated when
on appeal the penalty imposed was
reduced to withholung of two grade
increments. s
Regular Shipping Service between
India and Mauritius

*g75. SHRI S. A MURUGANAN-
THAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government have eX-
amined the feasibility of introducing
a regular shipping service between
India and Mauritiug; and

(b) it so, the facts thereof?
655 LS-—3
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b) The
Shipping Corportion of India is al-
ready operating a cargo spervice to
to Mauritius from East and West
Coasts of India. This is a promo-
tional service Four sailings are
planned during the current year.
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Report of National Commission on
Agriculture on Small Farmers and
Marginal and Agricultural Labour

*g77 SHRI S. N MISRA: Will the
Minister of AGRICULTURE be pleased
to sttate.

(a) whether Government have con-
aidered interim report of the National
Commission of Agriculture on orienta-
tion of programmes of Small Farmers
and Marginal Farmers and Agri-
cultural Labourers  Development
Agencies; and

(b) it so, with what result?
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THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI B. P MAURYA): (a) Yes, Sir

(b) The main recommendations of
the National Commission on Agri-
culture in the Interim Report on Re-
orientation of Programmes of Small
Farmers, Marginal Farmers and Agri-
cultural Labourers Development
Agencies have been accepted by the
Government of India and incorporated
in the programmes for the beneiit of
Small Farmers. Marginal Farmers
and Agricultural Labourers to be im-
plementeq during the Fifth Five-Year
Plan.
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Centre for Study of Developing
Socleties

*881. SHRI RAMAVATAR SHASTRI
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Centre for the
Study of Developing Sqcieties a bene-
ficiary of funds from U.S. Foundation,
is seeking affiliation with Delhi Uni-
versity;

(b} whether this Centre was not
given affiliation by the Jawaharlal
Nehru University; and

{c) whether Government have in-
vestigated into the sources of funds
and other activities of the Study Centre
and if so, the findings thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
{c) The Centre for the Study of Deve-
loping Societies 1s being supported by
an annual 'maintenance grant of
Rs 2.5 lakhs by the Ministry of Edu-
cation and Social Welfare since July,
1967 The Centre also gets project
grants from other Government de-
partments and the Indian Council of
Social Science Research. According
to the information furnished by the
Centre, it does not receive gny finan-~
cial assistance from any US.
Foundation.

The Ministry of Education and Social
Welfare had approached the Jawahar-
1al Nehru University to agree to merge
the Centre with the University but
the terms offered by the University
for merger were found unacceptable
to the Centre. The proposal, there-
fore, did not materalise. The Delhi
University has been requested to take
over the Centre as a maintained Insti-.
tution. The matter is under conside-
ration of the University.

The working of the social science
research institutions receiving grant
from the Government of India is re-
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viewed periodically. In1971, the Gov-
ernment appointed a Visiting Commit-
tee to review the work done by the
Centre. The report of the Committee
indicates that the Centre has done a
“remarkable piece of work in research
in political sclence and related dis-
ciplines’.

Imposition of Compulsory Levy by
Gujarat on Groundnut Oil

¥*884. SHRI P. M. MEHTA: Will the
‘Minister of AGRICULTURE be pleased
‘to state:

(a) whether attention of the Union
Government has been drawn to the
press report dated the 3rd April, 1874
that due to failure of the foodgrain
procurement policy, the Gujarat Gov-
ernment is considering imposition of a
compulsory levy at least on ground-
nut oil to create buffer stock;

(b) if so, whether Government
efiorts to procure wheat, paddy, and
bajra have not met with even partial
success and the groundnut oil makers
are not in a mood to honour their
ccmmitmnet to give 30,000 tonnes of
©il as voluntary levy; and

(c) what steps Government propcse
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Certain press reports about the
comparatively low pace of procurement
ot foodgrains in QGujarat and also
about a proposal said to be under con-
sideration of the Gujarat Government
for imposition of compulsory levy
on groundnut oil to create a. buffer
stock have come to the notice of the
' ‘Ministry.

(b) The State Government have re-
ported that the procurement of paddy
and coarse careals during 1973-74,
though higher than in the previous
years, has fallen short of the target
due to such factors as damage caused
to the bpjra crop by excessive rains
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towards the harvesting time, tendency
on the part of producers and traders
to hold stocks, reduction in trader’s
levy on bajra ang a prolonged politi-
cal agitation in the State. In the case
of wheat, the 1974-75 marketing sgason
has just started and already 2183
tonnes have been procured. The State
Government have informed that there
is no commitment by groundnut oil
millers to give any specific quantity of
oil to them.

(c) The §State Government have
informed that they are prosecuting
those who have failed to give paddy
levy. They do not anticipate any
‘difficulty in the procurement of wheat

No compulsory levy on groundnut
oil is envisaged by the State Gov-
ernment. The Central Government
are not in favour of levy on ground-
nut o1l and have already advised the
State Government accordingly after
seeing the press reports.

Commercial Production of Oil from
SllnﬂOWQr

*“885. SHRI DHAMANKAR: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether steps are being taken
for commercial production of oil from
sunflower in the country in order t»
meet the increasing demand for edible
oils and shortage thereof; and

(b) if so, the progress made in thi=
regard?

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Yes.
Sir.

(b) The commercial cultivation ot
sunflower has been taken up from
1872-73 under a Centrally Sponsored
Scheme. An area of about ].18 lakh
hectares was covered during 1972-T3
and the expectation is that this might
have gone up to 250 lakh hectares
during 1973-74. .
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Target of Coastal Dry Cargo Shipping
Tonnage

*886. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the target of coastal dry cargo shipping
tonnage during the Fifth Plan period?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): The Fifth Five
Year Plan target for dry cargo ship-
ping has been proposed at 6 lakhs grt.

Reorganisation of Government
Museums

*887. SHRI G. Y. KRISHNAN: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government propose fo
reorganise the Government museums
in the country; and

(b) i so, the main features of the
propocal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Government do not propose to re-
organise the Central Museums by
shifting any section from one museum
fo another However, the recommen-
dationg of the Central Museums Re-
view Committee for improved func-
tioning “of the Central Museum, wviz.
National Museum, New Delhi Salar
Jung Museum. Hyderabad and Indian
Museum, Calcutta, are being imple-
mented subject to the constraints of
financial allocations.

Strike in Delhi University
*888. SHRI HARI SINGH:
SHRI M. M. JOSEPH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether Departments and
administrative offices of Delhi Uni-

versity were paralysed in the first
week of April, 1974 on account of a
token strike and if so, the reasons for
the said strike:

(b) whether any charter of demand
had been submitted by the employees
or any other organisation and if so,
the main features thereof; and

(c) the action taken to fulfil the
demands?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
According to the informtion received
from the University of Delhi. a token
strike was observed by the Delhi
University College and Karmachari
Union on 3rd April, 1974. However,
some of the teaching departments of
the University did function. The token
strike was observed for early imple-
mentation of the Third Central Pay
Commission’s recomendationg for the
University and college employees.

(b) There was no other charter of
demand from any other organisation.

(¢) The University Grants Commis-
sion had appointed two Committees to
make recommendations regarding
revision of pay scales of (i) class IV
and ministerial staf? and (ii) technical
and laboiatory staff including the staff
of the library, preass, medical colleges
and hospitals, PWD and farms etc,
respectively in Central Unlversities in
the light of the recommendatiomns
made by the Third Central Pay Com-
mission The first Committee submit-
ted its recommendations in respect of
certain categories of posts. which have
since been approved by the Univer-
gity Grants Commission and Govern-
ment. The recommendations of this
Committee in regard to the remaining
postz and the recommendations of the
secong Committee are awalted.
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New Type of Fertilisers evolved at
Food Research Centre, Jamshedpur

*390 SHRI JAGANNATH MISHRA:
Will the Munistey of AGRICULTURE
be pleased 1o state.

(a) whether ‘Sanjeevani’ a new type
of fertiizers has been developed by
American experts of the local food
reseirch Centre Jamshedpur, and

(b) 1if so, the facts
use? .

regarding 1t§

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE).
(a) and (b) The Food marketing
Centre of Xavier's Institute, Jamshed-
pur have taken up grinding of indi-
genously available basic slag and have
branded it as “Sanjeevani”. The basic
dlag, which is a by-product of the
-gteel plants, can be used profitably in
acid soils as a soil conditioner and as
a source of phosphate,

Meeting of Dr. Norman E. Boclaug
with Minister of Agriculture

*881. SHRI N. SHIVAPPA:
SHRI D. D. DESAI;

Will the Minuster of AGRICULTURE
be pleased to state:

(a) whether agricultural Scientist
Dr. Borlaug had met lhum on 1lth
March 1974 at New Delhi.

(b) 1f so, whether he had given him
a first hand account of the crops in
the varioug states of India;

(c) whether he had urged the
Central Government to rush supples
of diesel and fertihisers to farmers of
states, and

(d) if so
thereon?

Governments action

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
ta) to (i) Dr N. E Borlaug,
Director of the Wheat Improvement
Programme of the International Maize
and Wheat Research Centre, Mexico,
calied on Minister of Agriculture on
March 11, 1974. He gave his impres-
sions of the wheat crop he had seen
in several parts of India. He ‘men-
tioned that crops in peninsular India
and Madhva Pradesh looked excellent
and were free of di~eases According
to him the crops in Punjab, Haryana
and Western Uttar Pradesh were also
good but they are hkely to suffepr if
adequate quantities of diesel and elec-
tricity were not available to run the
tubewells While he suggested the
supply of more diesel, he did not
mention about rushing fertilizers to
Punjab and Haryana but stressed in
general about the need for global
action in improving fertilizer avail-
ability to developing countries.
Minister appraised him of the steps
already taken to assure supplies of
diesel to the maximum extent possible
to farmers in these States
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Capital outlay for Ship Building
Industry

*892. SHRI S, N. SINGH DEO:; Will
the Mimster of SHIPPING AND
TRANSPORT be pleaseq to gtate:

(a) whether any capital outlay has
been made for ship building industry
for 1974.75;

(b) if so, mam features of the out-
lay; and

(c) whether no amount has been
sanctioned for the development of
shipyard in Haldia and if so, the
the reason therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir.

(b) The following capital outlays
have been made for ship building
during 1874-75:—

(Rs. in lakhs)

i. Investment in Hindustan

Shipyard Lamuted . 18000
i1 Loan for Dry Dock Project 2§ 00
in Hindustran  Shipyard
Ld. . . . .
iti. Loan for Cochin Ship-
yard Limited . .« 200000
iv. Subsidy for shap-building . 140°00
v. New Shipyards 30°00
vi, Central Marine & Research
Organisation . . 7500
2450* 00

(c) A sum of Rs. 50 crores has been
provided for the establishment of new
shipbuilding yards during Fifth Plan
period 'The Report of the Techno-
Economic Working Group, get up to
evaluate both technically and econo-
mically various sites recommended by
the State Governments (including
Haldia) and to indicate the types and
sizes, which cap with advantage be
constructed at the sitez recommended
has been received and ig under active
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exgmination. No final decision has so
far been taken with regard to the
locations of new shipyards in the
country.

Cultivation of New Strains ¢f Minor
Millets by Adivasis of M.P.

*893. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a8) the new straing of improved
minor millets hke Kodon, Kutki
Sawan and Mejhari that the L.C.AR.
has recommended for cultivation by
Adivasi farmers of Madhya Pradesh
for the coming reason;

(b) how do the yields of these new
straing compare with the traditional
seeds so far being used, and

(c) which research station hag pro-
vided the data on these new strains
and if so, data available and the
reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA): (a) to (c).
Sarda (Ragi) and Arjuna (Setaria)
two improved varieties of minor mil-
lets have been recommended for culti-
vation 1n Madhya Pradesh. The varie-
ties E 28. E 4840 (Regi) IP 606, IP 600,
IP 19 and 1P 22 (Paspalum); Isc 480,
Ise 703 and SR 118 (Setaria) and
IPM 1006 and IPM 307 (Panicum)
have also been found to be promising.

These varietieg have been tested at
severn] locations in the millet growing
areas in the country under the Al
India Coordinated Millet Improve-
ment Project. In Madhya Pradesh,
tests were conducted at Dindori,
Indore and Gwalior, The Millet
Specialist of the Govt. of Madhya
Pradesh i3 in-charge of the yield
evalumtion trials at Dindbri Indore
and Gwalior. The yield data of these
varielles are glven In the Statement.
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STATEMENT

Prom sig new varseties of minvr millets, identified durer g Kharif 1976 and 1971 as @ result of
trials conducted at severay focation:

Crop Vaneties Mean gram No of locations
ield/quintal where trials were
U gectarc conducted
Ragm I 28 24 0 13
(Meruwa) BC 4840 22 68
PR 202 30 O1
* PR 722 30 39
CO 8 (Leoal) 206
Pasﬁalum IPS 49 13 3 i
(Kodo) IPS 92 42 9
IPS 158 12 7
IPS 600 129
IPS 606 130
Niwas-1 14 09
Setana Isc 480 171 10
(Kutks) Isc 703 16 0
SR 118 165
Arnjuna 126
Pamcum IPM 307 7 87 5
(Sawan) IPM 1006 11 o7
Dindon-1 4 3
Promotion of Diploma Holders as Department as rephed to USQ. No

Assistant Engineers

8446 SHRI S D SOMASUNDA-
RAM

Will the Minister of WORKS AND
HOUSING be pleased to state

(») whether about 300 diploma
holders were promoted to the post of
Agsietant Engineers for which mini-
mum qualfication preseribed is Degree
fn Engineering, ignoring meny Engi-
feering Gradustes with 10 or more
years of service ag Junior Engineers
in the Department who are recruited
in the initerest of the eficiency of the

1807 on the 23rd November, 1970, and

(b) the reasons for not operating
the existing recrwmitment rules 3(b)
read with part IV to redress the griev-
ances of Engineering Graduates?

THE MINISTER OP STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) Yes,
about 300 non-graduate Jumor Engi-
neers have been promoted as Assis-
tant Engineers on the basis of the
Common Seniority Iist of both gra-
duate and non-graduate Junior Engi-
neérs
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The minimum gqualification of &
degree in engineering is required only
for direct recruitment to the post of
Assistant Engineer, For promotion to
that grade, no such qualification bas
been prescribed.

The cadre of Junior Engineer in the
C.P.W.D, consits of both graduate and
non-graduate engineers and promo-
tions have been made from the com-
mon seniority list of these two groups
of officers on the basis of merit cum-
seniority, ‘There is no question of ig-
noring the claims of graduate Engine-
ers, Those Graduate Engineers who
were within the zone of consideration
and were 1ncluded in the select list by
the Departmental Promotion Com-
mittee, were also promoted.

(b). Rule 3(b) read with part IV
of the Recruitment Rules for Central
Engineering Service|{Central Electri-
cal Engineering Service, ClassII deals
with appointment of temporary engi-
neers|temporary Section Officers (now
Junior Engineers) as Assistant Engi~-
neer in consultation with the Umon
Public Service Commission, All the
senior graduate engineers are perma-
nent section officers (1e. permanent
Junior engineers), To ignore them and
to open a channel for only the tempo-
rary ones will not be desirable,

Effect of Power shortige in Agricul-
tural Sector of Andhra Pradesh

8447. SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTURE
be pleased to state how far power-
shortage has affected agricultural sec-
tor in Andhra Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
No survey has been made in Andhra
Pradesh to assess the effect of power
shortage on agriculture sector during
1978-74. 1In actual practice it is very
difficult to isolate the precise effect of
power or agricultural production as
the level of agricultural production in
& particular year depends on a num-
ber of factors such as weather, supply
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of irrigation water, use of important
inputs like fertilizers etc.

Recommendations of Third Pay Com-
missions in resptet of Drawing
Teachers of Delhi Schooly

8448. SHR] HARI SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Third Pay Com-
mission hag not recommended any pay
scale for the drawing teachers, Grade
X in Delhi who are in the Grade of
Rs. 220—430; .

(b) whether the representatives of
these teachers had submitted memo-
randa to the Deputy Education Minis-
ter on 20th April, 1973, 12th July, 1878
and 26th December, 1973 demanding
T.G.T. scales on the principle of equal
pay for equal work and the represen-
tatives of this Association had also
had talks with the Joint Education
Adviser on 9th August, 1973; and

(¢) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P YADAV) (a) The Third Pay
Commission has recommended a pay
scale of Rs. 425-640 for Headmasters,
Primary Schools, who are also in the
pay scale of Rs 220—430. For the other
school staff like Physical Education
teachers, Art and Craft teachers, and
Librarians working in the schools, sui-
table revised scales, according to the
recommendations of the Third Pay
Commission, have to be fixed after tak-
ing the existing relativities or parities
into account, The revision of pay scale
of Drawing Teachers Grade III who
are in the pay scale of Rs, 220480
will also be decided upon in the light
of recommendations of the Third Pay
Commission,

(b) and (c¢). Yes, Sir. The matter
is under consideration in consultation
with Delhi Administration.
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Import of Soyabean Oil from
UBA,

8448. SHRI M. KATHAMUTHU:

Will the Minister of AGRICULTURE
be pleased, to state:

(a) whether Government have de-
cjded to import Soyabean oil from
US.A; and

(b) i so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P MAURYA): (a) and (b).
Recent purchases of edible oils from
abroad include 10,000 tonnes of soya-
bean o0il of American and|or Western
European Origin, at $595 per tonne,
c. & £, for shipment in July|August,
1974.

Promotion of the Junior Engineers to
Assistant Engineers in C.P.W.D.

8451. SHRI S. D.
RAM:

SOMASUNDA-

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the proposed Depart-
mental examination by less compe-
tent authonty than the wuniversity
authorities for the promotion of the
Junior Engineers to Assistant Engi-
neers in C.P.W.D. would further ag-
gravate the situation of the under-
employed Engineering Graduates who
are now being treated equivalent to
the Diploma Holders in service mat-
ters as per Third Pay Commission re-
commendation; and

(b) if so, what are the other propo-
sals under consideration for the pro-
motion of Junior Engineers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHI OM MEHTA): (a) and (}). No
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final decision has been taken so far on
the question of 8lling up certain va-
cancies in the grade of Assistant En-
gineer in the C.P.W.D. on the basis of
a limiteg Departmental competitive
examination, The question as to which
authority should conduct the examina-
tion wil] be decided only after a final
decision in regard to this method of
filling up of the vacancies at the level
of Assistant Engineer. is taken,

Recruitmeny of only First Class Gra-
duate Engineers in C.P.W.D.

2452. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to stdte:

(a) whether the Third Pay Commis-
sion has recommended to withdraw
the six advance increments hitherto
given to the Engineering Graduates
working in C.P.W.D, as it amounts to
under-utilisation of these Engineers;

(b) whether in view of the avalil-
ability of a very large number of
Graduate Engineers including first
class Graduate Engineers for selection
as junior engineers, the Engineer-in-
Chief of C.P.W.D. had issued instruc-
tions for restricting recruitment to
only First Class Graduate Engineers;

(c) whether the Diploma holders
are promoted to higher post while
First Class Engineering Graduates with
more than 10 years service are avail-
able in the department; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHR1 OM MEHTA): (a) Yes.

(b) The Central Public Works De-
partment needs some Graduate Engine-
ers in the grade of Junior Engineer
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also, In 1968, the department noticed
that it was rather short of good gra~-
duates at that level. Instructions were
zecordingly issued by the department
t. the Appointing Authorities to give
preference for recruilment of Junior
Engineers, to First Class Engineering
Graduates, The position has since
changed as recruitment of Junior En-
gineers is now being made on the basis
of an All India Competitive Examina-
tion for which the minimum qualifi-
cation prescribed is diploma.

(c) and (d)..Till November, 1971
promotions to the grade of Assistant
Engineers was made from Graduate
Junior Engineers and Non-Graduate
Jumior Engineers in the ratio of 1:1
in accordance with the quotas adopted
in the year 1955. The Delhi High
Court 1 its judgment dated 5th
November, 1971 in the writ Petition
filed by Shri M, Ramayya and others
have held that the said quotas have
not been properly and effectively de-
termined. In view of this, promotions
to the grade of Assistant Engineers
are now made on the basis of merit-
cum-seniority from a common seniori-
ty list of Junior Engineers irrespective
vf whether they are graduates or dip-
loma holders, As a large number of
non-graduate Junior Engineers are se-
nior to graduate Junior Engineers in
the combined seniority list, majority
of Junior Engineers promoted after
the 5th November, 1971 to the grade
of Assistant Engineer belong o the
former category.

Pay Scales of Artists in C.H.D.

8453. SHRI PAOKAI HAOKIP: Will
-the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Artists working in
the Central Hindi Directorate reached
the maximum of their old pay scales
six to ten years back;

(b) whether the pay of these Artists
have been fixed at the meximum in
the revised pay scales as recommended
by the Third Pay Commission; and
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(c) the future prospects of these
young Artists who have still to serve
20—25 years more in the Government
of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) to (¢). The two artists
working in the Central.Hindi Direc-
torate were recruited in 1961 and 1963
respectively and reached the maximum
of their original scale ot pay in 1968
and 1968. After the revision of the
pay scales of artists on the recummen-
dations of the Third Pay Commission,
their pay has been fixed at the maxi-
mum of the higher revised scale. These
artists have been recruited for their
specific professional requirements, and
at present no higher posts in their
field of specialisalion have been sanc-
tioned in the Directorate.

Maintenance and Safe Custody of
Answer Bookg by Board of Secondary
Education, Delhi

8454. SHRI N. P. YADAV: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Un-
starred Question No. 3398 on 18th
March. 1974 regarding maintenance
and safe custody of answer books by
Boardq of Secondary Educaition, Delhi
and state:

(#) reasons for not laying a copy of
the Manual of Rules and Regulations
gf the Central Board of Secondary
Education, Delhi on the Table of the
House;

(b) practice followed by the Board
in this regard during the pust three
years;

(c) since when the period of three
months for preservation of the Answer
Books has been introduced and the
special reasons warranting euch de-
parture from the past practice; and
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(d) the name and designation of the
officer entrusted with the disposing of
the used Answer Books of the Exa-
mination held in March, 1973 and
whether he had ensured that there
was no disputed case in the lot?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P. YADAV): (a) The relevant rule
No. 10(viu) of Section IIfi Chapter VII
of the Manual of Rules and Regula-
tions of the Central Board of Secon-
dary Education regarding maintenance
and safe custody of answer books had
been quoted 1n to 1n reply to part
(a) of Question No, 3398 However,
a copy of the Manual has been sup-
pled to the Library of the Lok Sabha
Secretariat,

(L) The used answer-books wecre
destroyed soon after the expiry of 3
months of the date of declaration of
the results of exammnations,

(¢) The rule for destroying answer-
books after a period of 3 months from
the date of declaration of the result
has been in force since 1965 There
has been no departure from this past
practice.

(d) The Secretary, Central Board of
Secondary Education, was an incharge
of this work., Before destroying the
answer-books. it was ensured that
there was no disputed case in the lot

Copying Answers in Higher Secondary
Examinatioihs in Delhi

8455. SHRI K. LAKKAPPA. Will the
Minster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether recently two candidates
appearing in the Higher Secondary
Examination at the Government Boys'
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Higher Secondary School, Nauroji
Nagar, New Delhi were caught by
some high Officer during his surprise
visit of the Centre as they were found
copying answers reported to have been
made available to them by their tea-
chers with the connivance of the in-
vigilators;

(b) whether these boys were let off
at the intervention of the involved
teachers and an official of the Educa-
tion Ministry, but later thelr answer
papers have been sealed;

(¢) the names of the involved tea-
chers as also the official of the Minis-
try;

(d) whether one of the teachers in-
volved in this case already stands de-
barred by the Board; an&

(e) if so, what action Government
propose to take against the invigila-
tors, teachers and the official of the
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P. YADAV): (a) Two cases of use of
unfair means by students taking their
examination at the Government Boys
Higher Secondary School, Nauroj»
Nagar, Centre, were reported to the
Central Board of Secondary Educa-
tion by the Centre Superintendent No
candidate was, however, caught by any
higher officer during a surprise visit
of the Centre,

(b) No, Sir. The boys were not let
off but their cases were reported
to the Central Board of Secondary
Education Their answer books were
sealed and forwarded to the Board and
necessary action is being taken by the
Boatrd, as per their rules,

(¢) to (e). In view of reply to part
(b) the question do not arise.
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Home tp accommodate Aged, Infirm,
Alling and Physically-handicapped
Freedom Fighters

8456 SHRI M D,-JAMILURRAH-
MAN Wil the Minister of WORKS
AND HOUSING be pleased to slate

(a) if and when the Home and/or
Health Mimmistry approached his Minis-
try for sparing & building for @ Home
to accommodate the Aged, Infirm,
Ailling and Physically-kandicapped
Freedom fighters, and

(b) action so far taken tp provide
it?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) and (b) In
February, 1974, the Ministry of Home
Affairs approached the Directorate ot
Estates for allotting suitable accom-
modation for starting a temporary
Home for Freedom Fighters Two type
V houses at Baizd Roard were offered,
but the Mimistry of Home Affawrs did
not find them swtable They have
asked for two other houses The mat-
ter 18 under consideration

o i gf & g W wrdw
vt § wma Wit swmA

8457 o} WPWIW WAWT  FIT
figen, wory weaTy ol deplfa ool ag
ag AW F T w0 A

(%) #91 2% 1970 ¥ wrevr &%
TYFT &€ § 9 A gE &HT rawy w7
WA WTATHT § S ATE AGT AT
= %1 frverg fipar ar |, Wl
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31-3-74 aF WTAI &t ¥, wiwdw wagdt | wawm-ee 3 8 dee @
wiara @y et aqr €y v fafgat e faaor)

Ho

———— ———— > —— —
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11
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13

14

15

q90 FT A7

WL 9%
faere

T
g
fewra 93w
Fatzw

FTT
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I
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afwr a2
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afz- # To sma faeta
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X 7EET
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19 79,508 131 13 32 78
44 32,608 62 87 15 71
85 1,62676 306 58 76 65
1 53 0 08 0 06
7 583 0 87 0.38
109 172,597 239 38 59 84
960 96000 677 76 358 44
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73 1,34,496 199 63 49 91
83 1,08962 164 56 41 14
2 3 349 8 40 2 10
3 12,082 31 68 16 56
46 17,832 28 76 719
36 33,692 75 51 56 64
. 27 19,808 30 85 7 71
12 11,166 19 39 4 85
1,507 8,85502 1977 45  729.96
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National Highways Works

61

8459, SHRI Y. ESWARA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether Government are aware
of the fact that due to Central Gov-
ernment’s inability to pay Re. 5.2
crcres for National Highways Origi-
nal works for Andhra Pradesh, several
major bridge works like Khandaleom,
Thandwa, Nagarali etc. which are in
good progress have to be stopped;

(b) 1f so, what Government wants
the State to do to complete these na-
tional highways; and

(c¢) whether it is not possible for
the Centre to reconsider and sanction
the amount from the money which
varjous Government’s could not spend
in 1973-74 as Rs. 30 crores were un-
Spent in West Bengal?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The

Government of Andhra Pradesh had
requested for the allotment of funds
amounting to Rs. 5.24 crores during
1973-74, for National Highway (Ori-
ginal) Works, However, after disal-
lowing the inadmissible expenditure
and keeping in view the available re-
sources in the light of the current
financial stringency, a sum of Rs, 4.55
crores was finally allotted, The major
bridge works, namely bridges at
Khandaleom, Thandwa and Nagarali,
which are presumably printing errors
for Khandaleru, Thandawa and Naga-
valli are already almost complete.

(b) All the State Governments, in-
cluding the Government of Andhra
Pradesh, have been requested to take
immediately & critical work-wise re-
view of all projects in progress, to
draw up their inter-se-priorities and
thereafter to take up in the first ins-
tance only such works as command the
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highest priority and to slow down
other works or not take up works
which have not yet been started un-
less the State Government feel that
the same for justifiable reasons should
and could be proceeded with in a man-
ner that the expenditure is contained
within the available allocations,

(c) There was no unspent amount
of Rs. 30 crores in West Bengal dur-
ing 1973-74 so far as National High-
ways are concerned. However, taking
into account the pace of expenditure
on National Highway works in various
States vis-a-vis the availability of
funds, the allocation for Andhra Pra-
desh for National Highway (Original)
Works for 1973-74 was increased from
Rs 390 lakhs to Rs 455 lakhs, As the
financial year 1973-74 is already over,
the question of sanctioning additional
funds for that year does not arise at
this stage.

Boycott of Examinations by Govern-
ment-aided School Teachers in Delld

8460. SHRI C. JANARDHANAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government-aided
School Teachers Association (Delhi)
hag decided to boycott invigilation duty
in the School examinations; and

(b) it so, their demands and Gov-
ernment’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). In a me-
morandum submitted to the Chief
Executive Councillor, Delhi Adminis-
tration, the Government aided School
Teachers Association of Delhi had in-
timated that they would resort to a
total boycott of the annua] examina-
tion to be held in their respective
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achools to get certain demands conced-
ed. The main demands made by the
Association were:—

(1) Speedv  i1mplementation of
the Delhi Schools Education Act,
1973 and the Rules framed there-
under;

(11) Prompt and firm action again-
st the erring Managements,

(11) Immediate absorption of
teachers of the Schools closed by
the Managements;

(1v) Formation of Consultative
Committee at the leve] of the Dis-
trict and the Directorate of Edu-
cation, Delh1 and

(v) Improvement in pay scale
recommended by the Third Pay
Commussion and grant of Selection
Grades to teachers on completion of
s1X years’ service.

The matter was discussed by the
Director of Education with the repre-
sentatives of the Association and the
notice of boycott of the examination
was withdrawn. The demands are
however, bemng lorked into by the
Delhi Admunistration,

Consultative Body to advise op Ppur-
chase of New and Old Ships

8461 SHRI M KATIHAMUTHU
Wil the Minister of SHIPPING AND
TRANSPORT be plcased to state-

(a) the Indian National Shipping
owners Association has suggested to
the centre to constitute a consultative
body to advise on purchase of new and
old ships; and -

(b) 1f so, what Government’s

reaction?

is

THE DEPUTY MINISTER IN THER
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJERZ): fa) No spe-
cific suggestion has been made by the
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Indian National Ship-owrers Associa-
tion to the Central Government in the
recent past for constituting a Consul-
tative Committee to advise on pur-
chase of new ana old ships

(b) Does not arise.

Quantity of Milk supplied to Token
Holders during March, 1974 in
Delhi

8462. SHRI SUKHDEO PRASAD
VERMA Wil] the Minister of AGRI-
CULTURE be pleased to state,

(a) the total quantity for which
milk token have been issued by the
Delhi Milk Scheme as on 30th March,
1974;

(b) the total quantity of milk pro-
vided to the token-holders as on 30th
March, 1974; and

(c) the reasons for the short sup-
ply, it any?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P, MAURYA): (a) The
Dellu Milk Scheme 1s at present dis-
trnibuting 30 lakh litres approximately
daily against milk tokens presented at
its milk depots The Delhi Milk
Scheme had 1ssued milk tokens which
should normally have been returned
by the token holders when they trans-
fer their residence from Delhi but
experience has been that such tokens
are often not returned to the Delhi
Milk Scheme Nevertheless, the effec-
tive requirements of token holders is
in the neighbourhood of 3 lakh litres
daily,

(b) On 30th March, 1874, the Delhi
Milk Scheme supplied 2,88,248 litres
of milk to its customers,

(¢) Marginal shortages in regard to
supply occur at particular milk depots
on account of the following reasons:

i Some token holders draw more
than their normal require-
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ments on certain days within
their quotas than usual;

ii. Tokens not returned to Delhi
Milk Scheme as a result of
transfer of residence are left
with relative and friends who
draw milk on these unautho-
rised tokens intermutually on
account of increase in demand
for milk in summer months,
and also due to difference in
price of milk sold by Delh:
Milk Scheme 9viz-a-viz milk
available in the open market.
These tokens are seized for
cancellation
checking of milk tokens with
reference to ration cards.

iii. Marginal reduction may occur
on account of sudden and un-
avoidable technical difficulties
at the Central dairy.

Provision of Bus Stops for Expres
bus service at Mandir Marg, New
Dethi

8463. SHRI SUKHDEO PRASAD
VERMA Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether in spite of the large
numbe: of schools situated on the
Mandir Marg, New Delhi not a single
stop for express bus service of D.T.C.
is provided there; and

(b) if so. whether Government pro-
pose to take steps in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir,

(b) Most of the students attending
schools situated on the Mandir Marg
use the Gole Market Bus Stop, which
is in close proximity to Mandir Marg.
Express étops have also been provided
at Gole Market. Normally, express
stops are provided at heavy loading
points. This is not the position in

855 LS—4&

at the time of°
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regard to Mandir Marg which is a
sparsely inhabitated area, The exist-
ing ordinary but stops on the above
Marg are considered adequate to ser-
ve the needs of the area,

Dispa.rities in Pay Scales of University
and College Lecturers

8464. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased to state:

(2) whether the revised pay scales
fixed by the Government for Univer-
sity teachers have created disparities
between the pay scales of Univereity
lecturer and College lecturer; and

(b) if so, whether Government
would look into the anomaly?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S, NURUL HASAN): (a) and
(b). The pay scales of Lecturers in
Universities and Colleges, according to
the 1966-71 scheme, were as follows:

Ui ersatses Rs. 400—g00
(1) Ru. 300—600
(n* R, 400800

(11} Rs. 700—1100

Under-graduate Colleges (1) Rs. 300—600
(1) Rs, 400—800

Post-graduate Colleges

The revised pay scales recently ap-

proved by the Government for lectu- .

rers on the recommendations of the
University Grants Commission, are:

Universities . . . Rs. 700—1600"
Colleges . Rs.700—1300
«-=Assessment-—I1600

It will be observed that the disparity
between the pay scales of university
and College lecturers has been sought
to be
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wia womwa % vea W (o
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Enhancement of prices of Plots after
Execution of Lease Deeds

8467 SHRI SHAFQUAT JUNG Will
the Minister of WORKS AND HOUS-
ING be pleased to state

(a) why enhancement at Rs 240 per
sq metre has been/is being claimed
by DDA f{for plots after the execu-
tion of lease deeds when the Delhi
Admimastration had fixed such enhan-
rement at Re 1/- in April, 1969,

{(b) whether the enhancement is not
included i1n the rate of Rs 32/- per
square yard charged as full cost of
the plots sold to them, and

(c) whether such an enhancement
was not advertised calling for their
apphcations 1n October, 1967, it so,
the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHR1 OM MEHTA) (a) The en-
hancement fixed was Rs 2 per square
yard 1n respect of developed land

(b) The rate of Rs 32/- per sq yd.
fixed in the case of Pankhag Road
scheme does not include the enhance-
ment

(¢) In the advertisement, applica-
tions were invited on preseribed forms
containing the terms and conditions of
allotment Class 5(2) of the terms and
conditions of allotment referred to re-
covery of enhanced premium.
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Sale of D.D.A. Plots at fixed Price

8468. SHRI SHAFQUAT JUNG: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the significance of the sale of
plots by the D.D.A. at the fixed price
or the auctioned bid and treating them
as Lease after Sale;

(b) why Sale Deeds for sale of
plots have not been executed and the
Lease Deeds drawn instead for execu-
tion;

(c) whether the residential plots
are being charged both premium at
full cost of the land plus 2% per cent
of that amount as ground rent on the
development, incidental, departmental
charges etc when all other societies
are charged 2} per cent ground
rent on the undeveloped land only;
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b)..All
allotments by the Delhj Development
Authonty are made on lease hold
basis, Consequently Lease Deeds have
to be executed and not Sale Deeds

(c) and (d). In the case of plots
developed by the Delhi Development
Authority, annual ground rent is re-
covered on the development eto.
charges also, since these charges are
incwrred by the Delhi Development
Authority. In the case of Co-operative
Bocieties to- whom undeveloped land
is allotted, 'the annual ground rent
does not make into aceount develpp-
ment ete, charges since these are in-
curred by the Bocleties themselves.
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Enhancement of Premium to meet the

Award of Court for Acquisition Cost

of Plots included in the Lease Deedn
by DD.A,

8469. SHRI SHAFQUAT JUNG:
Will the Minister of WORKS AND
HOUSING be pleased to state the cir-
cumstances under which a Clause for
the enhancement of premium to meet
the award of the Court for enhanced
acquisition cost has been included m
the Lease Deeds executed by the
DDA. with the Low/Middle Income
Groups for plots sold to themat 32
per sq yard when the Lease Deeds
for plots auctioned at Rs. 30 and
Rs 32 have no such clause?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRT OM MEHTA): Presumably, the
Member 1s referring to the Middle
Income Group plots in the Pankha
Road Residential Scheme. It was not
considered desirable to insert a clause
relating to the recovery of additional
premium to meet the enhanced cost of
acquisition awarded by Courts in the
terms and conditions of auction, as
the bid amounts fetched in auction
vary from plot to plot, while the same
predetermined rates are applcable in
all the cases of allotment, except cor-
ner plots.

Arrangement for supply of Fertiliser
to Eastern Region of M.P,

8470. SHRI RANA BAHADUR
SINGH. Wil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose
to rationalize the arrangements = for
supply of fertilizer to the Kastern
region of M.P. by fertilizer factories ot
the West and South; and
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(b) whether arrangements made for
1973-74 for the supply of fertilizers to
Districts like Rewa and Sidhi is pro-
posed to be made the basis for a
permanent arrangement?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). Government of India
only makes statewise allocations of
fertilisers from imports and domestic
production. As regards arrangements
for the supply of fertilizers within the
State, the position is that as far as
imported fertilizers are comncerned,
they are given to the State Govern-
ments for distribution through co-
operatives and other public channels
to any region within a State. As re-
gards fertilizers produced by domestic
units, only that portion of the fertili-
zers which are distributed through
cooperative and other public channels
are within the control of the State
Government for purposes of distribu-
tion. As for the remaining quantity
of indigenous production, the State
Governments can, in consultation with
the manufacturers, draw up an agreed
supply plan within the State. The
guestion of making permanent the ar-
rangements made for supply of fertili-
zers to districts like Rewa and Sidhi
in 1973.74, is to be decided by the
Madhya Pradesh Government with re-
ference to the position indicated above.

FAT 65IW VT Ay &Y wiw

8471 * gER AX FIWY :
w7 pfe 7f g I & T w7
fr ¢

(%) ™ 5 wéwi & gaT W
¥ afm goee ¥ feady fidfr qid
€ A

. 7(!!) qU FRT F 3 & wur e

APRIL .29, 1974

Written Answers 72

g daww & o Wt (st
wto dto ®¥i): (%) WX (W). 1967
68 WX 1968-69 ¥ anl ¥ v
TAEET WX AU S wEEl oy
o § @ w2 fafww ool Y ad
v & e WAt &7 waeT W
N g wkfa & s, IO R/w
w ¥ A W feafafe s
srafey & 1 oY —

qH s

el =

@, 1973 24,739
fegare, 1973 24,739
Iy, 1974 26,072
Ol 1974 26,072
AT, 1974 26,072
wid, 1974 26,072

W wafy & o, sAv MW
FEHTC ¥ At Ay F wrfaw £ Wy agv
T 32,000 fro T FT W ¥ fag
sk fear @1 @ W wfew
4 fafs w7 & wrEwEar
¥ @ #H o §wR ¥
WA g 9T feT FX TF, T WL
Ft FF 7, 1974 ¥ fag 4,000 e
eq, @8, 1974 ¥ fag 6,000 o
zw WiT wTe, 1974 WUT WAW, 1974
& waw wde & fag, 4,000 W =
wfaforr aad wriew fsg Mg & o



73

dimerTy WY wree Wt i et aeng

8472. oft gwwm WY wewa: ¥
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(%) m o= WA ¥ W
we ra afwearg Y e smaw
o€ faeay maw

(@) o} wewT ¥ oF wafa &
F g A fraw A & ww A
o, =i

() =wraw w1 97T TRT FATE
7 fod oy & wr g € 7

gfa qarg & wow war (s
wwarfaw 9o fwd ) ¢ (¥) & ()
aferare wmaw $Y 3fee & wfewiw &0
e BT Arae goars Y fear ma ar
FifF T gL wraea § fag aft
%87 9T |

Tae sin wr afcagr gfewrg war
Tomay & famfm & o faeia
agaat

8473 s pER W WOAW AT
Aaga Wt afcagA 7l ag A A FO
Lac i)

(%) ¥ gEmTIFT @ Adl
¥ qfergr gl o sgareqr @ aw
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g & fwfor & f9 soe 2w
e a fraet ferefta srgraar 4 o,

(=) == wafy & A 7 -
AT o GIHTT E1T freit gamaen

R S )

(v) fa<fig ad 1974-75 ¥ 3y
Fd & for sy 1 el faeiim
agraar & sy ?

AtagA wir afvagR mAww W
IR (s wWa  wE et
(%) ®% (@) wva TR 7
T &1 ANt ¥ W @Ew  afragA
¥ farra & o S Rw g A
o 41w feefm sgraar s &r g
NI /I & dF 7, Ao 777 Aew
& 7 It 7 weafega § 0 arfr
7 fagT g s o EEw
ofIT WEE I TN qE ]Iy =
I GG 487 5 &t 3= fahy
gt §8 afa@an & B wmw
F oo A I R, A g ama
F gE-jIY SR ar Wiy aEe
# 77 g Uow Aed T wifwy &)
q@TAT §B AT F HwET Fia9T
fardia o=l & oY ok gv Y =syewa
# wreft § 1 Foer fafae anfear 9o
SO AHTL § ST Aoy T AT 99-
wow qTHAT F1 vATw 7 @A gy fafe
AT & welg 9w Wi & fay
el g WAz w1 feafr feama @ ¢
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1972-73 197374

T AR wAfer w9y goee urife
gragfaw W gra gfaa o
afT T ufew anr

( wd wt ¥ )

1 ey et # fawr
w7 faatey 895 00 895 00 1380 00 1320 00

2 ¥ gew fafu 39 78 39 70 39 12 24 51

3 wadefr v wivw

T FY TG gEEL

% femd wmw

ARG 38 00 33. 00 72 50 38 50
4 W AR SEEEE X

mn T fAeigR,
gl & mrafr o<
ROy AT F -
w5 A& ol &
fraty & fay 0
< IAT W AT 55 00 34.95 287 945 287 945

5 Uy aowml & AR

# gt Qe &
fem sfirr srdandt — 6 76 13 00 8 50
6 wrHafi waw (TPUAT) 63 29 12 74° 6 0 T

(1) 197475 ¥ fag wazAtxr daar aft famy oy wwar § orrfr Swer
ol ¥ fog a9 WYATR TE G HAREN EY AT )
*¥a¥ 50, 55, 255 A ¥ vy wifew W §, Ffw o 2wl ¥ frg 07 wEEt
¥ wrger o § O TR AT 33 29 WA TR AT YT MAF ¥ 1972~
73 Haqafaa A af g
T 1973-74 % fo 7150 ACHR 71 S W 7 {way 7, wifr @ ofedo
¥ fargaw agmr fY & wwqE T e oo 7 ) o 1) 9% a8 wqan
faar Ay A (7 48 1973-74 % fare oy wid g8 wdg v ad fog
AT 3T THRTT FY
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Lifting of Ban on House Building
Advance

8474, SHRI R. N. BARMAN-
SHRI N. E. HORO

‘Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whethe a3 large number of
Central Government Employees have
been allotted flats by the Delhi Deve-
lopment Authority, New Delhi by draw
of Jot3 in the Middle Income Group;

(b) whether due to a ban on the
grant of House Buildigg Advance
mmposed by the Central Government
these employees will not be able to
purchase flats thus losing an oppor-
tunity to own a flat in New Delhr;

(c) whether Government are pro-~
posing to lift the ban especially in the
case of those Employees who have
been allotted flats by the Delhi Deve-
lopment Authority, New Delhi; and

(d) if so, when it is proposed to
grant House Building Advance to
such employees?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) Yes, to some extent.

(c) and (d). The ban on sanction
qf house building advgnce has been
lifted. Priority will be given to the
commitments already made by the
sanct.mns issued and to applications
pending with the Ministry at the time
of the impasition of ban last year,
Fresh applications can be invited onlv
after assessing the avaflabihty of
funds during the year,
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Number of Quarters compleied and
allotted for Class I and IV
Employees

8475. SHRI VAYALAR RAVL: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total number of quarters
completed a1d distributed for Class IIL
and IV employees of Central Govern-
ment in the country for 1972-73 and
1973-74 and their State-wise break up;
and

(b) other quarters under construc-
tion in the country for the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF \PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The ‘Minis-
try of Works and Housing constructs
and allots only general pool accommo.
dation. Post and Telegraphs, Defence.
Information and Broadcasting and
Railway Ministries construct their own
houses and allot them, TFor the rest,
the Mimstry constructs but alloiment
is made by the Ministries concerned.

Houses are not constructed or allot-
ted according to the class of employees
The typeso!hoummb‘ueduponthe
pay (and not pay scale) of an emp-
Joyee. ‘Hence, there will be numerous
cuses where two or more classes of
employees are entitled to and occupy
the same type of house. However,
generally speaking, the bulk of class
11l and IV employees would be living
in type I and II houses,

Information relating to these for 72-
73 and 73-74 is being collected and
will be laid on the table of the House.

(b) It is presumed that the inten-
tion 1s to ask for the houses|fats of
these types under construction and
that the term ‘other quarter’ has no
other sigmficance except to distinguish
hetween quarters already built and
allotted and thote under eonstruciion.
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Information on this basis for type 1
and II quarters wil be laid on the
table of the House along with the in-
formation at (a).

Discovery of Stocks of Grounduut Oil
during Raids in Gujarat

8476. SHRI P, M. MEHTA: Will the
Munister of AGRICULTURE be pleased
to state:

(a) whether large stocks of ground-
nut and groundnut oil was unearthed
during the last six months in Rajkot
and other parts of Gujarat State;

(b) whether in Gujarat State large
scale héarding has been gomng on in
the case of these oils:

{c) whether in view of this disco-
very more raids are being conducted
in the State; and

(d) whether there is any proposal to
conduct such raids in other parts of
the country to get the crude oil and
other kinds of oil from the hoardera?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURB
(SHRYI ANNASAHER P. SHINDE):
(a) to (¢) Information has been
called for from the Gujarat Govern-
ment and will be 1aid on the Table of
the Sabl}a, when received.

(d) Presumably, the information is
aought for in respect of vegetable olls,
including unrefineq oils. The Ministry
has already requested the various
Stats Govermments to isme suitable
Orders for curbing speculative trad-
ing in and hoarding of, stocks of oll-
seeds angd oils and to ensure their
rigid enforcement, The responsibility
for taking actual action for unearthing
hoarded stocks rests with the State
Governments,
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Tekeover of Wholsale Trade in Ol
Seeds

8477, SHRI Y. BSWARA REDDY:
Will the Minister o2 AGRICULTURE
be pleased tp state:

(a) whether Government have
decided to takeover wholesalp trade
in oil seeds; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI ANNASAHERBR P. SHINDE):
(a) No such decision has been taken
by the Government.

(b) Does not arise.

Communication receiveq in D.DA.
Office

8478 SHRI BHOLA MANJHI: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the _Vice-Chairman,
Delhi Development Authority does
not reply te any communications
received from public, various Regd
AgenciesfAssociations /[Federations ag &
matter of policy:

(b) if the reply to part (a) above
be in the negative, the number of
communjcations received by his office
during the last 12 months and the
number of those to which a reply was
sent hy hig office; and

(¢) the number of communications
sent by the Lawrcnce Road Welfare
Federation with effect from the 1st
June, 1973 to date (upto 30-12.73) and
action taken on each communications”®

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
No, Sir.
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(b) The information is not readily
available,

(c) So far as it has been possible
to ascertain from the D.D.A’s records,
six communications were received by
them guring thig period, ome direct.
one through the Municipal Engineer
and the rest through the Ministry of
‘Works and Housing/Lt. Governor,
Delhi, The first one was replied to
on 6th July, 1973, the second was
forwarded to the C.E. (CPWD), Delhi
Administration under intimation to
the Federation and in the remaining
ones, reports were sent by the D.D.A.
10 the authorities concerned.

whrmy #) Sw wEeE Yaeht
wtel =t g WA

8479, it EENIA wOMIY : FT
i st wrnm @l log a@ry
N Far w46 fr

(%) = wierETE 7 97 S
¥ ges & IR W I7 THE ¥ @l
N wr Favr § afamr g ¥
wrerel w3 o wE B WYX afe e Ay
T/ @ FA A% 27 fay smw

(8) w1 gfvamo arETCE
Su wE ¥ wew & Il A gEmY
FT e 7§18 TR ARG |93 5y
W § AR WA e Y
¥ afe g, a w7 T '
ey wpfa2 Ay

() s gfamr ¥@R L
wTeilY & viver o W Y g ¥ ferg

smydle famr & oar wam vEw fag W
ey wqnfa sy wY 11

(9) =1 39 FEET ¥ T Y
TG T quy agt 1InT (dofge)
T FT REE g ?

dofly wd famm aur  fomiw
W i waem § awr \alt
(romagu ): (F) & (w).
T QXA HY AT G § q9T AN 2w
a3 7@ 4 sely

CBI inquiry recommended into pro-
motion of Scientists in LC.AR.

8480. SHRI SAMAR GUHA: wil
the Mimisier of AGRICULTURE be
pleased to state:

(a) whether the Chairman of the
LC.AR. Inqury Committee urged the
Government to institute a CBl mquiry
into many cases of serious allegatioms
m regard to promotion and appoint-
ment of different categories of scien~
tists and scientific officers 1n 1.C.AR.;
and

(b) if so, the nature of the recom-
mendationg made by the Committee
and the steps taken by the Gowvern-
ment to institute CBI inquiry into
the‘se cases”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No, Sir. The Chairman
of the ICAR Inquiry Committee had.
however, referied to the Minister of
Agriculture, for sympathetic consi-
deration caseg relating to service
matters of two employees of one of
the Institutes under the Council. These
cages were duly examined and action
considered appropriate was takems.
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Subsidy for Imported Fertilixers

8481. SHRI PRABODH CHANDRA:
Will the Minister of AGRICULTURE
. be pleased to state:

(a) whether Government gre going
to allow a hig subsidy for importmg
fertilizers, and

(b) if so, the reasonsg therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE).
(a) and (b) There has been a steep
increase in the prices of fertilisers in
the woild markets and in the ocean
freight especially during the last one
year with the result that import costs
of fertilizers have risen considerably.
The isue price of imported fertilizers
have not been increased in proportion
to the mmport costs, lest the price levels
prove to be a disincentive to fertilizer
use and thereby adversely affect agri-
cultural production.
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Construction of Quarter; by Dethi
Administration

8482, SHRI AMBESH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Delhi Administra-
tion, Delhi has constructed quarters
in Delhi/New Delhi during the last
three years; and

(b) if so, the number of quarters,
category-wise, alloited to the Sche-
duled Castes/Scheduled Tribes em-
ployees during the above period
year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND:
HOUSING: (SHRI OM MEHTA): (a)
Yes, Sir.

(b) The information ig as follows: —

TYPES
Year I II. IiL Iv. V. VL Total
1971 . . . . 49 10 1 2 2 64,
X972 . . 116 3 3 4 b 127
1973 . . . 30 7 X 10 X 49
Tora . . . .. 195 20 [ 12 5 - 3 240

Policy of Government in regard to
sanction of Old Age Pension to
SC. & S8.T.

8483 SHRI GADADHAR SAHA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the present policy of the Central
Government with regard to selection,
sanction of old age pension cases,’
from among the old, disabled, helpless
tribay ard scheduled caste persong apAd

economically, educationally backward

minority Community persons;
(b) allocation under the scheme,

State-wise, during 1972.73, 1973-74
and 1974-75; and
(c) .the number of such persons

benefited under the scheme, State-.
wige? *

THE DEPUTY MINISTER IN THE
MINISTRY OF T“DUCATION AND:
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Central
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Govermnent does not have any sche-
me of old age pension.

(b) and (c). Do not arises,

Marine Pollution

8484. PROF. MADHU DANDAVATE:

SHRI BIRENDER SINGH
RAO:

Will the Minister of SHIPPING AND
TRANSPORT b pleased to state;

(a) whether there is a marine pol-
lution due to the oil carried by the
modern ships getting mixed up with
sea water; and

(b) if so, what steps are taken to
preveni the maring pollution affect-
ing health and hygiene?

THE DEPUTY MINISTER IN THE
MINISTRY OF “SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Marine
Pollution occurs as a result of acciden-
tal spillage of oii into sea following a
marine casualty to an oil carrying
tanker, or as a result of deliberate
discharge of oil into sea by ships.

(b) The International Convention
for Prevention of Pollution of the Sea
by Oil, 1954, as amended in 1962
specifies the precautionary measures
to be taken for minimising accidental
pollution and for preventing delibe-
rate pollution. India has ratified this
Convention,

Amount advanced for Small Farmers
Development Agency and Marginal
Farmers Agricultural Labourers
Programme by Natlonalised Banks

and Financial Institutions

8485. SHRI ARJUN SETHI- Will the
M:nister of AGRICULTURE be pleased
to state-

(a) the total amount sdvanced for
the &4 1 Farmers  Development
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Agency and Marginal Farmers and
Agricultural Labourers Programme
by the nationalised banks and other
financial institutions upto date, State-
wise;

(b) whether Government are aware
of the fact that in some of the States
the progress has not been satjstac-
tory; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA):"(a) A state-
ment is laid on the Table of the Sabha.
| Placed in Library. See No. LT-8858/
74).

(b) Yes, Sir. .

(¢) The main reason for the slower
pace in loans advanced is the weak-
ness of institutional credit structure
in the project areas, particularly in
the Eastern States. Special assistance
is provided by the Agencies for
strengthening cooperatives like non-
overdiie cover to the Central Coope-
rative Banks, manageria] subsidy to
the Primary Cooperatives and Central
Cooperative Banks and share capital
loans for enrolment of pew members:
of Primary Cooperatives. One of the
aims of the Fifth Plan is to reduce
regional disparities between States in
the extension of institutiona] credit.
Various meagures for the stremgthen-
ing of the cooperative and increasing
the coverage of commercial banks are
included in the Plan.

Growth of Black Money due to Pagri
System

8486, SHRI P. G. MAVALANKAR:
Wil} the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that in four metropolitan cities of
Delhi, Bombay, Caleutts ang Madras
as well as in other major cities of
India, there exists the evil practice
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of “Pagri” for relinquisting tenancy
or transference of business or resi-
dence from one to another;

(b) whether the said practice is
rempant and has already created
huge amounts of unaccounted money;
and

(c) what steps Government are
taking to curb this evil practice?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR] OM MEHTA) (a) to (c).
In certain studies regarding the
effect of rent control on ‘housing’ in
the metropolitan cities of Bombay and
Calcutta, reference hag been made t6
the prevalence of the practice of
“Pagr1”. The extent to which this
practice 13 prevalent in the cities of
India 1s not known It is with a view
to curbing this practice that the rent
control legislations applicable in
Delhi Bombay, Calcutta and Madras
and in some other States have already
provisions to prohibit and penalise
this practire

W W waw

8487 st wytduw fax wiwr ¢
wr yfe a8 a7 @ N For wG
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(%) = s faar A Ao
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forww farsy faaverr ¥ wfiaw wfirgfuamg  Central Assistance to West Bengal for

8489. sY wwwiy waf: v
fowr, smw wsarw sl depfar ad)
g% AT &Y AT wE fE .

(%) F7 freafaama wqEe s
i fww  fawfaarm a1 fag
T gET ¥ { fey m as s
A wfafaramt & a1 ¥ e
fadY &, =\

(@) ufz e, &t 3w avu ¥ w9
% w7 FEaEr #Y 7E & A wieey
¥ FrEAwE F #7 faEe g ?

fowm, sw weaer Wy depfa
ot (siYe g®o ABw gEA) : (F) W
(1) faww favafgaraa g Ay
T g & AR favafaarm & oF
WA FHAATY T 3H WG FT WA
W g0 srera e faar ur fe g fee Y
¥ a¥iaw w5 @ fawfaarey aro e
¥ 7ar favafrawy o7 o ST A
MY TATeRY were & fero fro o mad 7
sfrafaaam &y 7 ¢ | we@RT 9%
fawframr O o @ @
A fs 7 wea w@w A forerr
WAEH W@ AT ¥ R gTa
firFras &Y wra FvaTay 6 g wfaq
wfrafaqamr & freg Sa a1 #+1
AR AWAT Y | weme X gaia w1
ot fro¥d & gqg aamar f& foswa
% sfwfaa  sfeg sitafroasr &
WY U IR 1T W7 AIE IR
sraegEar s AE g€ ]

schemes on Agriculture and Minor
Irrigation

8490 SHRI S N SINGH DEO- will
the Minister of AGRICULTURE be
pleased to siate.

(a) total assistance given by the
Mustiy to West Bengal during iast
thiee years, 1n regard to schemes ie-
lating to agriculture and minor 1~ i-
gation scheme-wise;

(b) the scheme approved by the
Government for the State; and

(c) the achievements of the
schemes, scheme-wise upto date?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA): (a) to (¢). A
statement 18 laid on the Table of the
House [Placed i Library See No

LT-6854/74]1.

Central Assistance to West Bengal for
Roads «

8491 SHRI S N SINGH DEO: will
the Mimster of SIIIPPING AND
TRANSPORT be pleased to state.

(a) the total assistance given by his
Ministry to the Government of West
Bengal during the last three years
relating to roads, scheme-wise;

(b) the scheme approved by the
Central Government for the State;
and

(¢c) the achievements of the sche-
mes schemes-wise up-io date”

THE DEPUTY MINISTER IN THE
MINISTRY OF SHRIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (¢)
The following total amount of money
wag provided to West Bengal Govt.
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during the last 3 years for vacious
. categorieg of approved road schemes:
(Rs. in lakhs)
(1) Development and cons-
truction of National High-
ways . . .
(1i) Special Roads .

(in) Central Road Fund .

832474
41°56
137°33

(v) Loan assistance for deve-
lopment of State Roads
ot 1nter-State or Economic}
Importance . . . 81-84

{v) Gentral non-plan loan assis-
tance for construction of
the second bridge over the
river Hooghly. 45000

(v1) Advance acuon for §th
Plan 1n respect of Na-
tional Highways . 15°26

(viy) Maintenance & Repairs
of National Highways

310°34
A substantial number of works
approved against the above mentioned
schemes are in various stages of
progress. The West Bengal Govt.

have, in fact, gpent more than their -

allocations i1n respect of items (i) &
(vil) above. (maintenance ang origi-
nal works on National Highways 1n
1971.72 and 1972.73).

Behaviour of Head Master, Nagar
Palika Primary Scheol No. I, Moti
Bagh, New Delhi

8492. SHRI R. N BARMAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE hLe pleased
to state:

(a) whether the Secretary of
Parents’ Teachers Association, an
elected body, have made certain alle-
gations against the Head Master of
Nagar Palika Primary School No. III,
Moti Bagh-I, New Delhi;

(b) whether the behaviour of the
Head Master is not fair towards the
lady teachers of the school, resulting
in hinderance in the smooth impart-
ing of education to the children; and
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(c) it s0, what steps Goverament
proposes to take against the Head-
master of this particular school?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Secretary, Parent
Teachers Association of the Nagar
Palika Primary School No. III, Moti
Bagh I, had made certain allegations
against the Headmaster of the School
but, on investigation by the N.D.M.C.
authorities, the allegations were found
to be baseless.

(b) No Sir,

(c) Does not arise.

Fertilizer distribution taken over by
State Government

8493. SHRI M. RAM GOPAL
REDDY:
SHRI Y. ESWARA REDDY:
Will the Minister of AGRICUL-
TURBE be pleased to state:

(a) whether some of the State
Governments have taken over the

fertilizer distribution in the States;
and

(b) it so, the names of those
States?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b). TFertiliserg distributed
with in a State are from imported
stocks and from domestic production.
As far ag the distribulion of imported
fertilizers in the States is concerned,
the entire quantitly is given to the
State Governments who, in turn, dis-
tribute it through public channels,
like Cooperative Societies gnd State
agencies.

As regards the indigenously pro-
duced fertilizers distributed within
the State, the distribution s partly

74+
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through public agencies and partly
through private dealexs. Recently
some of the states have introduced a
system of distribution of fertilizers
against permits/identity cardg issued
by the state government authorities
but the channels of distribution remain
as before,

Ban on Liquor Advertisements

8494. SHRI DHAMANKAR, Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) the salient features of the ad-
vice given by Ministry of Law and
Justice in connection with the ban on
liquor advertisements ag sought by
the Centra] Prohitition Committee;

(b) whether in the light of this
advice, some instructions have been
given to the States for enacting legis-
lation to ban commercial advertise-
ments in support of “spirituous pro-
ducts” as required by the Directive
Principles of State Policy relating to
prohibition; and

(c) if so, the reaction of the State
Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE ANpD IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Ilegal
advice was that restrictions on com-
mercia] advertisements of spirituous
products can be said to be reasonable
and justifiable, The State Govern-
ments can enact legislation for this
purpose.

(b) and (c). The above opinion
was placed before the Central Pro-
hibition Committee at its meeting
held on March 26, 1974, at which
representatives of States/Union Terri-
torles were present. The Committee

.

recommended legislative ban on
advertigements put suggestq a Central
Legislation, if possible, The recom-
mendations ot the Central Prohibition
Committee are under examination,

Difference betWeen prices of imported
Fertilisers and Domestic Controlled
Price

8495. DR. KARNI SINGH: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the increased cost of imported
fertilisers per tonne;

(b) the domestic controlled price of
these fertilisers;

(c) the loss Government is likely
to suffer during 1974-75 as a resuit of
this difference in the imported price
and the domestic issue price; and

(d) the manner in which the Gov-
ernment propose to make up this
loss?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P. SHINDE):
(a) There has been a steep rise in the
prices of fertilisers during the last one
year. For example the FOB price of
urea which was a little over U.S. § 60
per M.T. in 1969 has now become
more than US. $ 250 per MT. The
FOB price of MOP which was about
Canadian $ 21 per M.T. in 1969 is now
over US. § 42 per M.T. The FOB
price of DAP which was U.S. $ 50-55
per M.T. in 1969 rose to over US.
$ 115 per M.T. in 1973. The prices of
other fertilisers also have been going
up similarly.

Alongwith increase in the prices of
fertilisers, there has been a steep rise
in the ocean freight rates. Freight
rate which was U.S. $ 10-12 per M.Y.
in 1971-72 from U.S.A. and West
Europe hag risen to over $ 60 per M.T.
now. :
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(b) The statutorily controlled retail
prices of Urea, Ammonivm sulphate
and CAN (imported) as well ag indi-

genous ang the retail prices of other
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imported fertilsers for sale to the
farmers effective from the 10th Oct
1973 are as under:—

[R¢ Per Torme]
Pool Issue Price Dist, Margin  Retail Price
® r2) ©) @ .
Urea 469 N 970 80 1050 ) These retail Prce
are statutorily con-
Urea 45°, N .. 950 80 1030 | trolled under the
Ferulisers (Control}
Amm, Sulphate : Order. 1957.
(100 K.G. paciing) 535 55 590
(so Kg. packing) . 545 55 6oo
CAN26% N 555 60 645
CAN2s% N 560 55 615
DAP 1240 95 1335
NP 20-20-20 1120 8o 1200
MOP
(x00 Kg pack.n 620 so0 6~0
(so kg pack.n’ 630 50 6d0
NPK (15-15-15 1295 80 137§

(¢) and (d). Puichase of fertilisers
for consumption m 1974.75 are still
going on It 1, not possible at this
stage to precicely estimate the loss
the Government will have to suffer
during 1974-75 as a result of the
difference hetween the import price
and the issue price of fertilisers

Commiittee to decide price formula for
Fertilizers

8496 SHRIMATI SAVITRI
SHYAM:

SHR! VIRBHADRA SINGH:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have de-
cided to set up a Committee of ex-

perts to decide a rational price for-
mula for fertihizer, and

(b) 1if so, the time by which the
Committee 15 expected to submiti its
report?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. However, a Committee
set up by the Government under the
chairmanship of Shri Qurashi, has
been asked among other things, to
make recommendations regarding dis-
tribution margins for fertilizers.

(b) The Committee is expected to
submit its report sghortly.
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Mode of selection of siaff to depute on
forvign amsignment from OPWD.

8407. SHRI 8. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to state:

(») whether draftsmen, civil and
electrical, working in C.P.W.D, have
been selected for posting to Iraq;

(b) whether in some cases, they
were selected for the second time to
go abroad; and

(c) what was the mode of selection
to depute to foreign assignment from
CPWD.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) The
selection hag not yet been finalised.

(b) and (c).
arise

The question do not

Functioning of Khandsari Suga, Mill
in Tripura

8498 SHRI BIREN DUTTA: Wil
the Minister of AGRICULTURE
he pleased to state:

(a) whether foundation has been
laid for Kandsari Sugar Mill in
Tripura; and

(b) when the mill is expected to
start fupctioning?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P MAURYA): (a) and (b}.
According to information reveived in
October, 1973, by the National Suger
Ingtitute, Kanpur Government of
Tripura intend to start a khwndsari
Sugar Mill in ber, 1074, The
confirmation of Government of
Tripura is however, awaited,

655 L8—~8§,

Scheme to restrict admission in
Universities

8490. SHRI SAMAR MUKHERJEE:
Will the Minster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Planning Commis-
sion has formulated any scheme to
restrict admissions in Universities;
and

(b) if so, the main features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) (a) and (b) Atten-
tion is invited to the reply given to
the Lok Sabha Unstarred Question No.
4397 on March 25, 1974

No scheme for restricting higher
education as such hag been formulated
by the Planning Commussion. In fact
the Planming Commussion have stated
that a direct strategy involving a
ceting on admussions ‘may not be
practicable The Planning Commis-
sion have, however, proposed a
strategy which will reduce the rush
to Universities while effectively
enlarging the ecope of receiving
higher education if the need is keenly
felt. The strategy includes the fol-
lowing components:—

(a) Vocationalisation of hgher
secondary education enabling
large numbers to enter em-
ployment at the end of secon-
dary stage;

(b) Limiting sdmissions tp regu-
lar institutions which should
conform so  cectain  well-
defined standards on the basia
of merit while making suit-
able reservations supported
by cosching classes and
adjuatment cournes for the
backward clagaes; and
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(c) Providing the rest of the
social demand for higher edu-
cation through Evenming Col-
leges Correspondence Courses
and private study

Establishment of Institute of
Pharmacy in Delhi

8500 SHRI YAMUNA PRASAD
MANDAL Will the Mimster of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleas~d to state

\a) the progress made in the estab-
[ shment of Institute of Pharmacy
unde- Hamdard (wakf) Dawakhana,

(b) whethe: 1t will be aided and 1e
cognused by the Government, and

(¢) the number of scholars and
employees of the Institute?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) (a) The
Hamdard College of Phatmacy was
tarted m 1972 under the Management
0. Hamdard (Wakf) Dawakhana The
College offers tw o year Diplomg course
« d fou; jear Degree Course in
Pnarmacy The Diploma course was
mtroduced mn 1972 and the Degree
Churse 1n 1973

(b) For the Diploma Courst, the
College 1s provisionally 1ecognised by
the Board of Techmecal Educatfon,
Delht  The oroposal of the College
for grant-mn-aid for the Diploma
Mnurse 18 under consideration of the
Dem Administration

Tor the Degree Counse, the College
has been granted affiffation by the
D lh: University All Degrees award-
ed by Statutory Uhiversittes are
1 cognized by Government A pro-
rosal for grant-in-aid for the Degree
™ urse is under consideration of the
Uni ersity Grants Commission
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(¢) The total number of students
and employeeg in the College are 76
and 20 respectively.

Prohibition in States

8501 SHRI SHANKER RAO
SAVANT Will the Mimster of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state which
States and Umon Teinitories are
following the pohcy of strict prohibi-
tion, which of modified prohbition
and which have done away with pro-
hibition altogether?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) Piohibition 13
foimally enforced in the whole of
the Gujarat State Prohibition i also
tormally enforced in parts of Uttar
Pradesh and Rajasthan In varying
degrees certain other atates have
prohitition programme hv observing
drv days etc The policy is to
gradually (re) introduce prohibition
everywhere

Formation of Slum C(learance Board

8502 SHRI P  VENKATA-
SUBBAIAH:

SHRI PRABODH CHANDRA-

Will the Minister of WORKS AND
HOUSING be pleased to gtate,

(a) whether the Delhi Adminis.
trition has urged the Centre to form
an autonomous slum clearance board;

(b) 1if so, the reaction of the Cen-
tral Government thereto, and

(¢) the action proposed to be taken
mn the matter?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) No
formal proposal has been received.

(b) ang (¢) Do not arise.
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Port Workers’ Strikes and Unions in
Major Ports

8503 SHRI DEBENDRA NATH
MAHATA Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state

(a) number of workers in Calcutta,
Bombay and Madras ports during
last three years, category-wise, port-
wise,

(b) number of strikes 1n .hese
ports in the period and the number
of workers involved n them, and
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(¢) number of workers' unions re-
cognised and unrecognised during
the said period, port-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
L1RANSPORT (SHRI PRANAB
KUMAR MUKHERJEE) (a) to (c).
A titement 1g attached As there is
no <tatutory provimons for recognitjon
of TUnione the information gmiven
r¢' tes to number of unions

Statemcent
N Workers No of Strikes No of
p A p A - Waotkers*
Year ( 1 epon No No No of 1 mions
workers
mnvolved
T 2 3 4 5 5
A CAICUTITA PORI
1971 Class 111 16010 <7 1800 4
Class IV 247 ot
(ncludes
casual
19~2 Class 111 18787 89 18- s
Class 1N 253~
(includes
casual
%973 Class 111 15577 90 17 3
Class IV 23933
(ucdudes
cisula
(B; BOMBAY POR1
07T . . Class 111 105 24 ka1 11
Class IV 17204
1972 . . Clae 111 11204 25 12900 10
9 Clase IV 17918
1973 . . Class IIT 11216 52 FRl{e) 10
Clags TV 17689
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(C) MADRAS PORT

971 . . . Class 111
Class IV
(including
casual)
1972 . . B . Class III
Class IV
(mcluding
casual)

Class 111

Class IV

(including
casual)

1973

5176

17 Not 1
6365

available

7 Do 1L

Concession to Bind Relief Association
. in Plastic Cane

8504 SHRI M S PURTY Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether unprecedented price
hike in plastic cane has affected con-
siderably the income of bling inmates
of Blind Relief Associations who earn
their bread by canning chairs in
Government offices and semi-Govern-
ment offices; and

(b) it so, whether Government pro-
pose to give some concessions to the
Blind Relief Associations in this re-
gard and if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRT
ARVIND NETAM): (a) No, Sir

(b) Does not arise

Scrapping of Sugar Quota to America
and Britala

8505. SHRT RAJDEO SINGH: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether under the Common-
wealth and US. quotes, India hes to

supply about 1.25 lakh tonnes of sugar
to America and Britain; and

(b) if so, whether this quota to
these two countries can be conveni-
ently scrapped and instead India can
enter the open market for sugar to
derive the maximum benefits?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
B P. MAURYA) (a) Under the Com-
monwealth Sugar Agreement and the
US. Sugar Act, India has to supply
about 25.00p tonnes and 75,000 tonnes
of sugar to Britain and U.S.A. respec-
fively

(b) No, Sir.
commitments.

There are jnescapable

Giunger Price

8508 SHRI G. Y KRISHNAN: wilt
the Minister of AGRICULTURE be
pleased to state:

(a) whether ginger prices have shot
up to record levels in the new seasem;
and

(b)um.thorumtorhm
rise in prices?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The wholesale prices of ginger
are generally higher during the current
year as compared to the orevious year,
but the prices are lower than the
levels reached in 1970. The rise in
prices seems to be due inter-alia to
rise in world prices ang the general
rise in the price level in the country.

Directives of public sector wunder-
taking to avoid using hired cars

8507. SHRI INDRAJIT GUPTA: Will
‘the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether directives have been
issued to public undertakings prohibi-
ting regular use of hired cars for their
officers, as this i3 a wasteful practice;

(b) whether the Shipping Corpora-
tion of India hired a number of cars
for daily use of its officers in Calcutta
and Bombay; and

(e) if so, the expenditure incurred
on hiring charges during 1971, 1972
and 1973?

-THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) No, Sir.
This is a matter which comes within
day-to-day administration of the en-
terprises.

(b) The Shipping Corporation of
India hires private cars from licensed
hire car agencies, to meet its opera-
tional needs and exigencies of the
work,

(¢c) The expenditure incurred on
hiring of cars by Shipping Corpora-
tion of India at Bombay and Calcutta
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during 1971, 1972, and 1973, is as

under:-
Bombay Calcutta
(Rupees in lakhs)
1971 . . 0° 88 116
1972 2°48 1°15
1973 3-56 1°92

Import of Milk Powder

8508. SHRI M. S. PURTY: Wil] the
Minister of AGRICULTURE be pleased
to state:

(a) whether Central Government
have permitted some States to import
Milk powder in their States;

(b) if so, the namegs of such States
where difficulty in getting it is being
experienced; and

(c) the quantity so far received
along with the names of the country
and the detailg regarding agreements
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.

{b) and (c). Do not arise.

Discharge of Indian Cargo at Dubal
instead of at Karachi

8509. SHRI JAGANNATH MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the .Indo-Afganistan
Merchants Chamber of Commerce has
approached the Indian Government
to investigate into the incident that
led to the discharge of Indian cargo
at Dubai instead of at Karachi by a
foreign ship; and
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(k) if so, facts thereof and actiong
taken thereon? i
(

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-,
MAR MUKHERJEE): (a) Yes, Sir. !

(b) An international liner vessel,
named m.v. ‘Thalia’ was sub-chartered
by M/s. SAMZ Shipping Company
from M/s. Mohammed Yunus who m
turn had chartered it from M/s. T.S.
Kolilerich Co. of Switzerland, the
owner. It sailed from Bombay with
1350 M. Tons of cargo intended for
Afganistan via Karachi on 24th Decem-
ber, 1973. .It. was reported that the
vessel called at Karachi but the cargo
was not unloaded under instructions
from the owner of the vessel in Swit-
zerland because the Charterer M/s.
Mohammed Yunus had not paid the
charter hire. The vessel was diverted
t> Dubai where it arrived on 253-2-74.
The. carge was unloaded there. The
representatives of the Consignees, the
shippers and the Secretary of the
Indo-Afghan Chamher- of Commeice
‘proceeded to Dubai for negotiating
‘With -the SAMZ Shipping Co. for re--
shisping the cargo from Dubai to-
Ka:achi. The matter wil be decided
between ‘the parties in the light of the

Yights of the parties under the-terms -
of the contracts ' (charter parties). \ .

Tiger Project in Sundarbans, West
Bengal

8510. SHRI- SAKTIT KUMAR SAR-
KAR: Will the Minister OfAA'GRICUL-
TURE' be- pleased to statm the pro-

gress of ‘the development of ‘Tiger
Projécts’ in Sundarbans ' area.”  West -
Bengal?

i

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): A detailed

Management Plan of the Reserve has -

been prepared and approved by the
Government of India. The scheme
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- tioned to the State

pointed Field Director and Dy. Direc-

»palm 011 and
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has been sanctioned as a Central Sec-
tor scheme for a period of 6 years
from 1973-74 to 1978-79 at an estimat-
ed copy of Rs. 30.92 lakhs. During
1973-74 a sum of Rs. 67,000 was sanc-
Government to
implement the scheme.

The State Government have ap-
tor of the Project with headquarters
at Goshaba. Other staff is also being

appointed.

Agreement for Import of Palm Oit

8511. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

have
foreign
import of

(a) whether Government
made any agreement with
countries regarding the

(b) if so, the names of the countrles
terms and conditions alongwith the

:quantities and the amount.of foreign
‘exchange  going to be spent thereon?

. THE MINISTER QF STATE IN THE
MINISTRY = OF _ AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).

There is no agreement as mentioned.
However, recent purchases of edible
oils from abroad include.5,000 tonnes
of palm oil of Indonesmn or Malasian
orig‘m at $510- 525 per long ton, cif.,

‘fol shipment in July/August 1974
The total” foreign ‘exchange expendl-

¢+ ture on th1< purchase was $260 mil-

ilo‘n

_Land Colonisation Project Programme

.8512. SHRI SHASHI BHUSHAN.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether ‘ Government have
given consideration to the integrated
land colonisation project programme*
and
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(b) if so, whether it ig proposed to
launch this programme in the form of
pilot scheme in some areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The Government of India have consi-
dered the question of taking up Pilot
Projects, in the Central Sector, during
the 5th Five Year Plan, for establish-
ment of ultimately Self-supporting
colonies on compact blocks of about
500 hectares each, capable of settling
200 families, in the following eight
States, which have envinced interest
so far:

1. Andhra Pradesh.

o

. Bihar
. Haryana

. Maharashtra

[ I SN OV

. Orissa

2]

6. Rajasthan
7. Uttar Pradesh, and
8. }\'est Bengal.

Central Assistance for = improvement
of transport system in various
", - cities

8513. SHRI M, SUDARSANAM:

SHRI PRABODH
CHANDRA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased 2
refer to the replv given to Unstarred
Question' - No. 6757- regarding Rs.
One crorz to Calcutta Stare Transport
Corporation on the 15th Awpril, 1974
and state the quantum of Central
assistance given for improving trans-
port system in other cities?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): The entire

VAISAKHA 9, 1896 (SAKA)
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requirements of funds of Delhi Trans-

R HFOBERRHIN AR FIERRNY. PYRE
question of giving Central financial
assistance to Transport Undertakings
in Bombay and Madras will arise only
after Road Transport Corporations
have been set up in those cities under
Road Transport Corporations Act,
1950, as recommended by Working
Group on Metropolitan Transport
Services.

Requests received from BEST Ua-
dertaking and Tamil Nadu Govern-
ment for special financial assistance
for implementation of short term .pro-
posals for impbrovement of public
transport -system in Bombay and
Madras cities, which are expected to
give quick benefits, are under exami-
nation,

éﬁbrtfall in Food output in Delhi

8514. SHRIS. A. MURUGANAN-THAM:
Will the Minister of AGRI-~

CULTURE, be pleased: to.state; . - .-

(a)” whether there. is.dikely shortfall
of 26 per cent in food output in Delhi;
and - o o

(b) if so, the reasons and éctio_n

taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF - AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Final Estimate of total
production of foodgrains for the cur-
rent year 1973-74 is not yet available.
Delhi, however, is a Deficit territory -
and its requirements of foodgrains.
are generally met from open market
supplemented by allocation from the
central stocks.
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sf sarm ¥ firdt & saw & fag
amgw1x afafa # dsw
8515. Sio WEHIMIVIAW 4{dq :
AT Al ag qa Y T 738
fv -

(%) 77 S7% Aareg & fafds
FEFAM ¥ fay & mmfag sawr #
faqg oF gemge afafy afeq=y v
g, §Ax

(u) afzgi, Aved @ Faw
W JER d3F T Q9™ T F Frw
Fr § ?

pfe darerr & www Aat (st
wo Yo AW ): (F) v g

(@) wgeit q3% 19 M, 1974
A

ad 1972-73 W 1973~74 ¥ wew
Aty & wrellw s o &
arent # omrer wr wrAw geaty &
fog IqTwr A @
8516. ¥e WEHITMIUWY TaT :
w1 gl 9t a® Tae W oFeT 57
f& :

(7) wrhtr @@ faaw & T
TQNH, AV, VX AR wEix F
Trerw ¥a€ 1972-7391X 1973-74
¥ fHEIART WIS GIT WEAT RIAT YA
¥ fag Swgw Ad W@r; AR

(&) =% 71 F107 § 7
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wfa nawa A ey war (o
wuraifge d@tc fak ) @ (F) AU
TH TFT 3§ i——

AT &7 ATH wrar (fFaee 7)
1972—-73 1973-74
T 0.60 18. 47
@A T T
AT | g gra fam @@
#r feqr 781 & |
qIT T T
HEHIT 2.28 )

(@) ag =fq o1 & ast &1 oy
foad "R g9 ¥}E 9T AT 9w
frmm gra faay 9x fag wq T
¥ @wr @ F wroor g o

Ty iw et ¥ e v W W

8517. Yo WENIMITIOW q{8Y :
Tt wfa Gt 78 @™ F g FG fE
T @ qat ¥ Wa ¥ qodw q9q §
wATt  #r giaat srawmwar faad-
fagqar @Y 7 ‘

gt Wamw § e sd (sh
wwrefgr e ) fafirs asat &
R # AEAFAT qgA ¥ qE
wqid @rT TWIEH, Jq@sdAl Hy
FFfeqs @ qaigt #1 w@WY, ITH
JOARRF q, W &L, FAG@T Y
Ffg ok wgdwr A ware arfs <
fadT w6t @ Wi § et #Y wedw
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Tog ¥ M wAw 9 faw faw g
FY FEIrAAT & | ¥ fafas st A7y
gy G e FT IR AF
3F  HATHE AT AAT G

T/ R

M 197475 ® o AT WM H
A & FenTA W wA

8518, ¥o WRHMAIITAY Q3T :
s wAnEY waw fag :

Fq1 ¥ dd g qa™ ® FA
Far fF

(%) w1 T F e feais
27 WIR, 1974 ¥ ‘gEIfNE g
¥ gerfora T AW F FATAT FY A
famraT Tt & fo SUINRW A AW 1974-
75 & o NG MAN F wpwha
Feq #1 wife agr grir; AR

- (=) afe g, @ | EERA IT
ATl B F FA FT A A fRar
foad  IJARA I T W07 987 TN
st & 7

gfr samm ¥ wew welt (s
iy lvo Y W) : (F) W) (W), W
wwew ¥ gL faAiw 27 W 1974
F ‘genfos orge’ ¥ @wraTe REWT § 0
Fax MW F A ;@A F fag
strferg fa e oy & § 17 Sfawa
#1 g ¥ AW 9T TS FIHL T BGH
S a7 1973-74 (FHFL, 1973
¥ faavaT, 1974) ¥ SHT 57 169G
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Intensive production of pulses and
allocation therefor during 1974-75

8519. SHRI S. N. MISRA: Will the
Minister of AGRICULTURE beg pleased
to state:

(a) the names of States selected
for the intensive production qf pulses
and the allocations proposeq to be
made for the purpose during 1974-75;
and .

(b) to what extent these schemes
are likely to help reduce the gap in de-
mand and supply of pulses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The centrally sponsored scheme
for Inteneive production of pulses is
proposed to be implemented in the
states of Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana, Kerals,
Madhya-Pradesh, Maharashtra, Kar-
nataka, Orissa, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh, West
8Bengal, Jammu and Kashmir, Hima-
chal Pradesh, Tripura, Manlpur and
Union Territory of Delhi. A sum of
Rs. 150 lakh has been provided for
this purpose in B.E. 1974-75. The state-
wise allocation of funds will be made
aftet finalisation of 5th Plan propo-
sals,

(b) It is expected that the above
scheme will help increase production
of pulses by about 5 lakh tonnes dur-
ing 1974-75,
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Traasformatmn mto Atta of Wheat

"Seeds Procured by National Seeds
Corporaﬁon for West Bengal

"85'21.' SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE

be pleased to state;

(a) whether Government are aware
that out of nearly a thousand ton of
wheat seed procured by the National
Seeds Corporation for West Bengal, a
major chunk of it has gone outside
the State after transformation into
Aatta/Maida;

(a) to (c). Attention of the Govern-
ment has drawn to reports in the
newspapers that out of nearly a thou-
sand tonnes of wheat seed marketed
by the Regional Office of the National
Seeds Corporation at Calcutta, some
has been converted into atta. Of the
921 tonnes handled by the Regional
Office, allocation State-wise has been
15 tonnes to Assam, 8 tonnes to Naga-
land, 218 tonnes to Manipuy, 40 tonnes
to Tripura and 640 tonnes to West
Bengal. The National Seeds Corpora-
tion has decided to-institute 5 depart-
mental enquiry into. the allegations
made in respect of these transactions.
The Corporation would take action
against -the persons concerned, in the
light of the results of the eaguiry.

Salary of M.Ps. and M.L.A:s

8522. SHRI VAYALAR RAVI:

SHRI RAMACHANDRA: .
SHRI KADANNAPPALLI:

-Will the Minister of PARLIAMEN-
TARY ‘AFFAIRS be pleaSed to state:

-(a) whether the salaries: of Mem-
bers of Parliament is lower. than the
salaries of M.L.A’s of different States:
and

(b) if so, what is the difference

compared to other States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) and (b). Information
is being collected from the State
Governments and will be laid on the
Table of the House.
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Change in syllabus of Secondary
classeg

8523. FHRI VAYALAR RAVI.

SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any proposal
to change the gyllabus of Secondary
classes to improve the standard of
education; and

(b) if so, the salient features there-
of and the- action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION - AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRL
D. P. YADAV): (a) and (b). The
Central Advisory Board of Education
has - recommend that the. 10+2+3
structure of education should - be
adopted in all States before the end
of the Fifth Five Year Plan. New cur-
ricuia and syllabi are being develop-
&d Tor classe "I-XH by “the' National
Council of Educational Research and
Training for the guidance ..of State
Edycation Departments. . In  accor-
dance with the proposals of the Edu-
cation Commission, ‘general education
wilt ‘e imparted in classes I-X. - How-
ever, for about 20 per cent of the stu-
dents there will- be provision for
vocational courses. There is a proposal
for p'rowdmg th‘ansferablhty of credits
obtamed in general education lmpart-
ed it the vocational stream to enable
‘students to re-enter the general edu-
cation stream on the basis of a pass
in ian' exdmination conducteq after a
special course devised for the purpose.

Memorandum to P.M, Re. Deteriorﬁt-
ing Food Situation

: 8524. SHRI RAMAVATAR SHAS.

TRI: Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) whether on behalf of the Indian
Youth Congress NSUI, All India
Youth Federation and All India Stu-
dents Federation, a joint memorandum
was submitted to the Prime Minister
on 4th April, 1974 regarding the deic-
riorating food situation; L

(b) if so, what are the main points
thereof; and

(c) the reacxon of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Joint Memorandum
was presented to Prime Minister ¢n
3rd April 1974 demanding inter-alia
steps to solve the problem of price
rise, unemployment, to strengthen the
public distribution systemr and to
stop black marketing, hoarding and
profiteering with the support of the
people ete.

Keeping in view the overall gvail-
ability of foodgrains in the Central
rool, needs of other deficit States,
maximum possible quantitieg of food-
grains are being allottedq to the State
Government. I, order to improve the
availability . of. foodgrains -all vestric-
tions on 1nter State movement of
coarge graing “have been removed, and
the new procurement and pricing
pohcy of .wheat for the 1974-75 rabi
season. has also been announced which
is expected to ease the food sutuatmn

mg'id .a“ra faa ?i —

- 8525. T TWIFATT  MIEAT
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Physica) Education Institationy in
Maharashtra

8526. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the names and locations of the
physical education institutions in Ma-
harashtra State to which grants were
given during the last three years; and

(b) the amount of the grant and its
purpose, institution-wise and  year-
wise?

APRIL 29, 1974

Written Answers 120

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-6855/
74].

Result of Enquiry on sinking of ship
“Narayan Prasad”

8527. SHRI R. N. BARMAN:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of SHIPPING

AND TRANSPORT be pleased to

state:

(a) whether an enquiry ino the
reasons of sinking of the ship “Nara-
yan Prasad” has been instituted by
Government; and

(b) if so, the results of
enquiry?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR KUKHERJEE): {(a) ang (b).
Yes, Sir. The Inquiry is in progress,

Setting up of Food and [Essential
Commodities Corporation

8528, SHRI R. S. PANDEY:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

{a) whether Government’s attention
has been drawn to the decision of the
U.P. State to set up a Food and
Essential Commodities Corporation to
ensure equitable distribution of these
items in the state; and

(b) if so, the reaction of the Gov-
ernment thereto and reasons for not
recommending similar corporation te
other states?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.
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(b) The SBtate Governments have
already been advised that the Central
Government would have ng objection
to the States undertaking full respon-
gibility for procurement and distribu-
tion of foodgraing and other essential
commodities within the State and set-
ting up their own Corporations for the
purpose provided they agreeq to sup-
ply to the Central Pool the contribu-
tion expected of them and absorb the
employees of the Food Corporation of
India that would be rendered sur~
plus in the process.

Purchase of Ships by Shipping
Companies

8529. SHRI LUTFAL HAQUE:
SHRI A. K M. ISHAQUE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the number of ships purchased
by the shipping companies during the
last three years, both coastal and
Overseas, their Tonnage and GR.T.
Type of vessels, year-wise, company-
wige;

(b) the country from where these
ships were purchased and the cost;
and
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(c) the number of ships built in the
country during the said period?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (c).
The required information is being col-
lected,

Ship Building Firms in the Country

8530. SHRI LUTFAL HAQUE:
SHRI SAKTI KUMAR
SARKAR:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether there are thirteen ship
buslding firms in the country; and

(b) if so, the particulars of each
firm?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
Based op up-to-date information re-
ceived from Director General of Ship-
ping, a statement indicating particu-
lars of ship-building firms in the
country is attached.

Stasement

Name of the Firm

Buief Particulars (Type of vessels constructed)

1. Hindustan Shipyard

This is a public sector

and is at t

building ships upto 8 capacity of 21,500 DWT.

2. Garden Reach Workshops Limi-
t 2.

This is & public sector shipyard which
Caleutt construction of crafts e.g. tugs
eds etc. and fishing trawlers .

dredgers, launches
and also liner bulk carriers

upto a capecity of 27,000 DWT.

Mazagon Dock Li N bay This is a R
3 Limited, Bombey building of barges, frigates etc. and

public sector shipyard which undu-u:_s

cums-cargo ships upto a capacity of 15,000 DWT.
tta.  ‘This Dockyard is s part of Central Inland Water
4. Rajabagan Dockyard, Calcutta o A o

Lid., which is a Govt. of

vessel thhl)‘:r'mlaho
transport s

unmmof’hm and harbour crafts,
mw» s ﬁ*ﬁ'lﬂiﬁ‘hﬁt
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Naneof the Firm Brict Particulars (Type of vessels constructed)
5§ (oa, Shipvard Limuted Goa Ihis shipyard 15 a subsidiary of Mazagon Dock

13

4

15

16

17

18

19

20

Limuted and undertakes construction of barges,
wgs other niver cratis and fishing trawlers

PRIVATTL SI'CTORS SHIPYARDS

Andrew Yule& € 1td, Cakutta It constructs nver harbiur and sca going crafts,
cargo lhighters, self propelled barges, pleasure,
survey, rescue hwunches fi hing trawlas and garb

dredaers
Al ¢k Ashd wn OG> Lud It ¢ mstructs boats tugs, barges dredgers, fishing
bombay trawlers, pressure and chemacal vessels cte
Bombay Mann  lngowering 1 ¢ nstructs medium size crafts «f varled nature

Works Bomb1y

Brunton& Co Ingineers Limu It ¢ structs all kinds of manne ciatts fishing traw-

ted Gochuin le1s, tugs, barges and dredgers ct¢
-
Ch wgule and C» Prinate T It constructs vessels upto 100 t 1> ore curying
ted, Mormugao buges «f 1000 tons capacnly
Last Bengal Ingincering Works, It constructs tugs  Jdf prepadied barges  dro e,
Calcutta etre within tolk wing dimenacn
1 Length mauimum 200 1t
2 Maximum Beam 3214t
3 Draft 10 ft

Gladstone Lyall and Co Ltd 1t cwstructs fiberglas trawlers
Calcutta

Hooghly Dodang wrd Engineeinn g It o nstructs tugs hcpper barges trawlers a1 sea-

¢ Ltd ,Cilcutta going self-propelled coastal crafts upro 20cc  ons,
Py L vy iy, Wo T i [ crrrr s smleratrs dre lgar and trawlers ete,
Calcutta

Scndta Waork b p Tt Bombay It ¢ nstructs barges trawlers, pont  ns ard lauct es
etc,

Shalimir Works Ltd  Caleutta It comstructs tugs trawler and dredgers

Shaparta Dicck and Steel Co It constructs inland/seagomg vessels upto 1oco tons;
Pt Ltd , Bombay launches, tug barge lifebrars  dredgersete of
fength upto 150 ft and beam 31 {t

Vishal Engg Works Pvt Ltd, It cwmstructs barge with a cupacnty ot 4oc tons and
Panap, Goa abme

Riser Stesm Navwewtton € Tt eonstructs all tvpes «t shaljow dratts vessels upto
Ltd ,Calcutta :! k}ngtl} gff;;oo ft and upto a maxmmum loaﬁ,nd
raft o! 1

Modern Mechanical Marine It eanstructs water craft upto 1500 ton capacity
Works  Private 1 imuted,
Bombav

P

Noie —Ths statement does not include Coctun Shapyard which 1s stal] under constructson
and 1 eapected to be completed hy the end of Siptember, 1975 The hrst
series c{t; ‘\:vh'im to he constructed in this shipyard i1s Panamax Pulk Camers of
75000
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Ship Transported Coal for Gujarat

8531 SHRI P. M. MELITA; Will the
Minister of SHIP?ING AND TRANS-
PORT be pleased to state

(a) whether Gujarat has requested
the Centre to arrange for the move-
ment of coal to the State by sea in
view of the present difficulties faced
by the Railways; and

(b) if so, the rcaction of the Union
Govoernment?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No re-
quest was received in the recent past
fiom Gujarat Government for move-
ment of coal to the State by sea, How-
ever, requests from certain organisa-
tions in Gujarat State were received
ond then requirements for allotment
ot colhers were* met by Director
General of Shipping to the extent
feasible.

(b) Does not arise.

Visit of Experts of F.A.O0. on Foresi
Development Projects

8533. SHRI P. M. MEHTA:
SHRI DHAMANKAR:

Will the Mimster of AGRICULTURE
be pleased to state:

{(a) whether g team of forestry ex-
perts of the Fooq and Agriculture
OGrgenisation of 'the United Nations,
which visited India last year, had
identified a number of forest utilisa-
tion and development projects to be
taken up Immediately and bhad
suggested assistance from international
donor agencies;

(b) i¢. so, the other suggestions
made; "

126

{c) how wmany suggestions have
been accepted by the Government;
and

(d) the steps taken in thia regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P MAURYA) (a; Yes, A
Faod and Agriculture Orgamsation/
Swedish International Development
Authority Team wvisited India on Tth
January to 16th March, 1973 and their
Report on Forestry Project Identifica-
11, Misaon for India was received 1n
July 1973, They have identified cer-
1 10 project, to be taken up for imple-
mentiation 1mmediately and they have
suggested assistance for inplementation
of these projects from Donor Agencies.
The Projects recommended for imme-
diete implementation are as follows-

(1) Hiring of consultants for deve-
loping plantation techniques of tropi-
cal pines and reclamation of areas with
alkaline soils for raising forestry plan-
tations;

(i1) Purchasing seeds of suitable
tropical pines for nursery trials;

(ni) Hiring of heavy equipment fur
trials on selection of machinery for
large scale plantations in West Bengal:

(iv) Fellowships to Indian Officers
to visit Australia to study mechanised
plantations.

(b) Other suggestions made by the
Team are as follows:

(1) The project for Industrial and
Fuelwood “Plantations in North FEast
Assam and West Bengal Pulp Wood
Project miay be considered for National
Financing or Intermational Institution-
al Financing Agencies,

(i1» The Plantzstion schemes, each
of about 40,000 heéc. in Maharashtra
Andhra Pradesh, Madhya Pradesh and
Kerala States may be considered fer
Institutional  Financing Agencies
through establishment of Forest Cor-
porations in the light of the recom-
mendations of National Commission on
Agriculture, .
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(iii) Donor assistance may be sought
for following projects;

(1) Conifers species trials is suit-
able aress in Maharashtra, Madhya
Pradesh, Andhra Pradesh and Orissa.

(2) Study of Eucalyptus fereticornis
provenanceg in their native habitat and
their behaviour as exotic plantation
species.

(3) Establishment of 3 Model Forest
Fire Protection Service in Kerala
State.

(4) Establishment of business Ad-
ministration Training Unit for Forest
Corporation Personnel,

(5) Supply of heavy equipment,
fertiliser and consulting services for
establishment of Eucalyptus planta-
tiong in West Bengal.

(6) Hiring of consultancy service
for various forest Developrnent Pro-
jects,

(7) Organisation of an All India
Seminar on Farm Forestry/Forestry
Extension.

(8) Preparation of a project for
Farm Forestry in Haryana State and
its implementation.

(c) The recommendations of the
Mission have been examined and ac-
cepted by the Government and prio-
rities allocated.

(d) The Projects recomemnded for
immedijate implementations are heing
congidered for Donor assistance,

Defective Designing and Sab-Staad-
and Materials woed by DDA In
EP.DP, Osleny, Delki

8534. SHR1 DHAMANKAR:

SHRI MOHINDER
SINGH GILL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(2) whether he is aware of the fact
that DDA used defective designing

APRIL 28, 1974
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and sub-standard materials ip the
comstruction of East Pakistan Displac-
ed Person’s Colony in South Delhl
for .which LIC agreed to advance
Rs. 2 crores on the request of his
Ministry;

(b) 1 so, whether any inquiry has
been instituted in this affair; and

(c) i so, the results thereof snd
also the reasons for delay in the eom-
pletion of the job?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (c). Some
complaints regarding use of sub-
standard materials were received by
the Delhi Development Authority. The
materials used were not sub-standard.
All the defects which were of minor
nature were attended to promptly.
Samples of cement mortar were taken
jointly with the representatives of
EPDP. Society and sent for test to
National Test House at Calcutta and
the results were found to be satisfac-
tory. With regard to designg of the
houses, there were no serious defects
and the Society's members had also
themselves approved the drawings.
The loan granted was for Rs. 1 crore
only.

The delay in the completion of the
houseg is due to factors like the large
number of different designs which had
to be prepared to the satisfaction of
the members, delay in getting water
for construction and searcity of mate-
rials like cement and bricks.

Natlensl Seeds Corpesntion Withent
Besrd of Biretiors

8385. SHRI DHAMANKAR: Wil the
Minister of AGRICULTURE by pleased
to state:

(a) whether the National Seeds
Carporatien 8 without a Neard of
Directors; and
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(b) if so, since how long and the
reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. The term of the Board
of Directors of the National Seeds Cor-
poration which was to expire on 15th
February, 1974 has been extended by
ithree months,

(b) Does not arise

Construction of Bridge over River
Haldi at Norghat in Midnapur

8536. SHRI SAKTI KUMAR
SARKAR:

SHRI S N. SINGH DEO:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether constructio, of Bridge
over the river Haldi at Norghat in
the district Midnapur has been start-
ed in 1967 and not yet completed; and

(b) if so, the amount sanctioned for
the bridge up to date and the reason
for the delay ipn construction?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIL PRANAB
KUMAR MUKHERJEE): (a) and (b).
The proposed_bridge over the river
Haldi is a State Project and is being
financed by the Government of West
Bengal. According to the information
received from the State Government,
the project was started in 1867 and a
total amount of Rs. 41.50 lakhs has
been allotted by them for it upto 1974~
78. It has not been possible for them
to complete the work so far due t0
dificult working condition and soil
characteristies, * fingncial  stringeney,
lssk of appropriste machinery and ex-~
perisnce to handle the job on the part
of the contractor,

655 1L.9—8.
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Shipping Companiey Running at Loss

8538. SHRI SAKTI KUMAR
SARKAR:

SHRI § N SINGH DEO:

Will the Minmister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether most of the shipping
companies are running at a loss;

(b) if 50, the profit and loss of the
shipping companies in the country
during 1971-72 and 1972-73; ang

(¢) action taken by the Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No Sir

(b) The profit and loss accounts of
<} inping companie; for the years 1971~
79 and 1972 73 are not readily avaul-
able.

(¢) Does pot arise.

Ships on Overseag Trade
8539. SHRI A K. M. ISHAQUE:

SHRI S. N. SINGH DEO:

Wwill the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the number of ships on over-
sehs trade in the country owned by
the companies, company-wise; and

(b) the type of vessels, their ton-
nage and G.RT.?

TRANSPORT
KUMAR MUKHERJEE): (a) and (b)-
A statement giving the required in-
formation ag on 31st December, 1878,
is iadd on the Table of Hous. Plased
in Lidrery, dew N L0384
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Demand fo1 Additional Wheat for
Karnataka

8540 SHR! G Y KRISHNAN:
SHR] X MALLANNA:

Will the Mituster of AGRICULTURE
be pleased to refer to the reply given
to Unstaried Question No 615 on
25th February, 1974 regarding quan-
tity of wheat and coarse grains de-
manded by and supplied to Karnataka
and state-

(a) whether there bas been some
additional demand of wheat from the
State; and

(b) 1f so, the reaction of Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Yes, Sir

(b) It has not been possible to -
crease the allocation for Xarnataka
The State has been allotted 9,000
tonnes of wheat and 11,000 tonnes of
milo for each of the months of March
and April, 1974,

Direction for Construction of Building
less tham Three Storey

8541 SHRI K MALLANNA-

SHRI D B CHANDRA
GOWDA

Wall the Mimster of WORKS AND
HOUSING be pleased to state

(a) whether any dwrections have
beep, issued by the Goverrment of
India to restrict the construction of
less than three storey buildings in
view of the increased cement export
to oil producing countries; and

(b) ¥ s0, the policy of Government
in extending the facllitées to provide
cement and steel?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No, Sir

(b) Does not arise
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Cuitivation of Sunflowers !

8543. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have pro-
posed an ambitious programme to
supplement the availability of oil-
seeds by extending the cultivation of
non-traditional oil seeds, namely
sunflower; and

(b) if so, the main features of the
plan ip this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) It is proposed to extent the cul-
tivation of sunflower over an area of
10,860,000 hectares by the end of the
Fifth Five Year Plan under the Cen-
trally Sponsored Scheme for Sunflower
Development in the States of Andhra
Pradesh, Madhya Pradesh, Gujarat,
Karnataka, Maharashtra, Orissa, Tamil
Nadu, Uttar Pradesh, West Bengal and
Punjab. The other main features of
the Programme are:—

(i) Propagation of proper techniques
of cultivation of the crop to obtain
maximum yield per hactare,

(ii) Supply of minikits free of cost
1o the cultivators containing seed along
with seed dressers and literature on
package of practices in the first year
of the implementation of the pro-
gramme followed by subsidy on qua-
lity seed in the subsequent years,

(iii) Large scale demonstrations to
educate the farmers on sunflower cul-
tivation.

(iv) Strengthening of staff.
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Allotment of Houses by DDA to Co-
operativ, Societies in Delhi

8544 SHRI ISHWAR CHAUDHRY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(2) the names of #hose cooperative
societies, citizen councils or other
such socicties to which the Delhi De-
velopment Authority had handed
over more than 100 houses in Delhi
to allot to eligible persons;

(b) the names of the office-bearers
of these societies or councils;

(c) whether certain complaints
tiave been received in regard to allot-
ment of these houses by these socie-
ties; and

(d) if so, the facts thereof and the
outcome of the enquiry conducted in
the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Delhi Deve-
lopment Authority has not handed
over more than 100 flats to any Co-
operative Society, Citizens’ Council or
other Societies for allotment to eligi-
ble persons.

(b) to (d). Do not arise.

Public Distribution System for In-
dusirial Areas and Towns

8545. SHRI N. SHIVAPPA:
SHRI D. D. DESAIL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are con-
sidering that the public distribution
system should be confineg to indus-
trial areas and towns; and
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(b) if so, whether other aress
would be looked after by the normal
flow of trade?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) angd (b) With the improvement
m the avaitability of foodgrains in the
market the offtale from the public
distribution system 1g expected to be
on a reduced scale

Shipping Industry facing Crisis

8546 SHRI N SHIVAPPA

SHRI RAGHUNANDAN LAL
BHATIA

Wil the Mimiste; of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Shipping Industry
13 facing ciisis and

(L) if so 1casons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE) (a) No, S,

(b) Does not arise

Wheat Cultivation dependent upon
availabllity of Chemical Fertihser

8547 SHRI N SHIVAPPA
SHRI P. GANGADKESB:

Wil the Minister of AGRICULTURE
be pleased to state

(a) whethey production potemtial of
the wheat cultivation area entirely
depends on availability of chemical
Fertilisers; and

(b) if so, facts thereot”

APRIL 29, 197
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
{a) Not entirely but only parily

(b) The production potential of
wheat depends upon the availability of
a number of inputs hike, (1) good seed
(2) avadability of plant nutnents, of
which the fertihsers are intended to
supplement what is already present in
the soil or what cannot be supplied
thiough organic manute, (3) nngatwon
wat 1 (4) managument skill and (5)
the ab.ence ¢f diseases and climals
hazatds hike hail-storm or very not
spclis durine the grain filling stage or
scvere frost during flowering Anyone
of ttcse when not favourable ecan
prevent the vield potential of wheat
being wchieved fully Und r norma:
and favourable conditions of ali the
other factors the yleld potential of
whe it mcreases with the availabh y
of chemcal fertilisers However =
shortfall 1n fertihser availabihity can
be made up witlin certam hmite by
a mgher efficiency of fertiliser manage-
ment bv a greater mobilisation of or-
ganic manure and bv taking steps
to increase soil fertility by growing
a legume ciop with the appropriate
rhizobial culture prior to the culti-
vation of wheat Irmgation also
mimmises yield reduction arising from
inadequacy of fertilizer

Land given under Lease to YWCA,
Dethi

8548 SHRI PILOO MODY wWalt
the Mmnister of WORKS AND
HOUSING be pleased to state

(a) whether the land given under
lease to the Young Women’s Christian
Association, for social ~welfare pur-
poses, e, bullding a hoste] for work~
ing women m Dethi (1921) is currently
a hot bed of malpractice, nepotism
and embezzlement; and

(b) whether there is an unhygienic
overcrowding of beds for purely
monetary and new entrants are
bing m to pay exotbitant rates?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
'TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
The land was leased tor Young Wo-
men’s Christian Association Building
and Hostzl. This Ministry have no
information on the alleied malprac-
tices ete.

Major Highway Roufes through
Sidhi, M.P.

8549. SHRI RANABAHADUR
* SINGH. Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) what are the major highway
(nutes that are proposed for the Fifth
Five Year Plan that ghall pass through
the Sidhi District of M.P.; and

(b) what will be the number of
major towns that they shall link?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
The Government of India, under the
Constitution, are primarily responsible
for roads declared as National High-
ways. All roads other than National
Highways in States fall within the
sphere of State activities. The general
question of providing major highway
routes passing through the Sidhi Dis-
trict of Madhya Pradesh is, therefore,
the concern of the Government of
Madhya Pradesh.

As regards National Highways, the
State Government have proposed the
inclusion of road passing through
major towns of Gwalior-Jhansi-Chattar-
pur-Khajuraho-Panna-Saina-Rewa-Sidhi
Baijdhan-Pipri-Gaghwa-Ranchi Road in
ihe National Highway Systera in the
5th Plan. This ha® beep noted for
consideration along with similar other
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proposals while finallsing the 5th
Plan proposals keeping in view the
available resources, inter se priority
of individual schemes on as All-India
basis and the extent to which each
road satisfies the criterial laid down
io- declaring roads as National High-
“wavs  Since, however, the &th Five
Year Plan 1s still 1n a preparatory
stige, no final decisions have been
tuken in the matter.

Foodgrains for Assam

8550 SHRI NIHAR LASKAR:
SHRI TARUN GOGOI;

‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether acute shortage of
toodgrains 1s being experienced in the
State of Assam,

(b) if so, the reasuns for the same;

(c) whether Union Government has
been requested to supply mor? food-
graing to the State; and

(d) if so, the reaction of Union
Government and how much food-
grains were supplied to the State from

Ist January 197427
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
(a) to (d): Assam is normally surplus
in rice. Owing to some milling diffi-
culty in Assam, 2,000 tonnes of rice
have been recently allotted to the
State Government from the Central
Pool on their request on replacement
basis

The State Government have been
asking for increased allotment of
wheat from the Central Pool. The
monthly allotment of wheat hag been
stepped up. The total Quantity of
wheat supplied to Assam during
January—March, 1874 was 258 thou-
sand tonnes. The allotment for April,
1974 is 12,000 tonnes. b
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Toxic effecy of affiuent from Harihar

Polyfibre Plant in Karnataka on Agri-

culture ang Vegetation

8551. SHRI B. V. NAIK: Will the

Minister of AGRICULTURE be pleased
to state:

(a) whether the affluent from Hari-
har Polyfibre in Karnataka State has
been tested for its toxic effect;

(b) whet¥er it hag been found to be
harmless tc agriculture and vegeta-
tion; and

-{c) if so, why it is not used for -irri-
gation purpuses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c), The information is being
collected from the concerned State
Government and the same, when
received, will be placed on the Table
of the Sabha.

Cx:acks in Gol Gumbaj, Bijapur

§552. SHRI B. V. NAIK: Will the
Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be pleased
to state:

“a) whether the high dome of Gol
Gumbaj in Bijapur in Karnataka State
has developed cracks; and

(b) if so, what steps are being taken
to preserve this archacological monu-
ment intact?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) and
{b). Yes, Sir. A few cracks were
observed to have appeared in the
plaster covering the extrados of the
dome. These were treated and sealed
liquid cement grout. However, the
dome is beifjg examined thoroughly
with a view t finding out the
‘measures that may be necessary for the
preservation of the monument.
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Project Report for Development of
Karwar (Binaga)

8553. SHRI B. V. NAIK: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whetner G. vernment of
Mysore (K:irnataka) has submitted a
Rs. Five crore project report fof deve-
lopment of Karwar (Binaga) into an
intermediate port; and

(b) if so, the gtage at which the
proposal rests with the Centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) The proposal is under conside-
ration in Consultation with the
Planning Commission.

Deiay in Rabi Wheat Harvest by
Punjah Farmers to Press for
Remunerative Prices

8554. SHRI PRABODH CHANDRA:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICULTURE
be pleased to state;

(a) whether Government's attention
has been drawn to the 'move of Pun-
jab farmers to delay the rabi wheat
harvest for sometime to press for
remunerative wheat prices; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF . AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The State Government
are not aware of any such move on
the part of the farmers,
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Short duration and Dwarf varieties of
Coconut Plantations in Kerala

8555, SHR1 K. RAMKRISHNA REDDY:
Will the Mimster of AGRICULTURE
be pleased to state:

(a) whethey short duration and
dwarf varieties of coconut plantations
are evolved in Kerala;

(b) ii so, whether Government in-
tends to raise a nursery or gubsidise
private nurseries in Kerala for its
mass plantations; and

(¢) whether it has brought to the
notice of the Andhra Pradesh Govern-
ment for popularising the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURKE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The hybrid coconuts, which are
early and profuse bearers, are being
muitiplied-in cultivators’ gardens under
a Centrally Sponsored Scheme. For
this work a premium of 15 per cent
is allowed to the cultivators while
collecting the seednuts in addition to
the cost of the nuts at the prevailing
market price. A premium of Rs. 5|-
per palm is also given to the culti-
vators for the collection of pollen from
the dwarf palm.

It is also proposed to organise this
work at the Central State Farm,
Aralam.

(¢) These varieties of coconut are
already in the knowledge of all the
coconut growing States, including
Andhra Pradesh.

Taking over of All Shipping
Companies by S.C.IL

8556. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

.
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(a) whether the India Steam Ship
Co. has beun granted permission to
purchase mre ships this year;

(b) if so, what prevents thig Minis-
try to take over all shipping companies
under Shipping Corporation of India;
and

(c) the loss and profit of India
steamships and Shipping Corporation
in 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.
India Steamship Ltd. were permitted
on 9-1-1974 to acquire three second-
hand vessels of a total of 35,163 GRT
at a cost of US $ 26 million.

(b) No decision to nationalise Indian
Shipping has been taken, o

(c) The profit (before Tax and De-
preciation) made by these two shipping

companies during 1872-73 was a%
under: —
S.CI.—Rs. 1,791.36 lakhs. v

Indian Steamships—Rs. 233 89 lakhs.

Sale of condemned seeds of National
Seeds Corporation

8557. SHRI SAT PAT KAPUR:; Will
the Minister of AGRICULTURE bLe
pleased to state:

(a) whether the National Seeds
Corporation disposed of condemnea
seeds during 1870—19873;

(b) if so. tiwe quantity thus disposed
of and the cust of the same; and

(c) whether in the retail sale of
these condeinned seeds huge profits
were made at the cost of the ¢onsu-
mers?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE).
(a) and (b). The National Seeds
Corporation condemened 2,808 tonnes
of seeds valued at Rs. 105.49 lakhs in
the period 1869-70 to 1872-73, The
Corporation reahised Rs 36.50 lakhs by
disposal of the condemned seads, re-
Jected seeds and sweepings, during the
period 1869-70 to 1972-73.

(¢) The Government have no infor-
mation of this pownt.

Diversification of activities of State
Farms Corporation

8558. SHRI SAT PAL KAPUR: will
the Mamster of AGRICULTURE be
pleased to state:

(a) whether it has been decided to
diversify tle activities of the State
Farms Corporation fo cover food
processing, and

{b) if so, the proposals at hand in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Memorandum and Articles
of Association of the State Farms
Corporation of India provide that one
of the objectives of the Corporation
15 to carry on all or any of the busi-
ness of the farmers, producers, pro-
cessors ete. of agricultural produce of
all kinds including dairy, poultry,
garden and horticulture produce.

(b) The Corporation has already eet
up a medium sized canning Plant at
the Central State Farm, Mizoram
The Corporation also proposes to
set up additional agro-based indus-
tries at some of its other farms in the
Fifth Five Year Plan, for which a
provision of Rs 20 lakhs hag been
proposed Although some exploratory
efforts have been made, no detailed
{feasibility report has ben prepared for
the setting up of these processing
units, The Corporation is yet to teke
decision on the location of the units
and when such umits shall be set up.
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Procurement of Foodgrainsg by
Government

8559 PROF., MADHU DANDAVATE:;
Will the Minister of AGRICULTURE
be pleased to state

(a) what is the quantum of food-
grains expected by the Government
froon the wholesale traders after the
mtroduction of the hnew procurement
and price policy for foodgrains, and

\b) whaf gteps aae devised 10 ensure
that the cxpecled quantum of food-
grains 15 procured by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) it is not possible at this
stage to make any precise estimate of
the quantities of wheat that may be
procured under the new policy. Levy
Orders have been issued and other ad-
ministrative arrangements finalised by
the smplus States of Punjab, Haryana,
Uttar Pradesh, Madhya Pradesh and
Rajasthan for the realization of 50 per
cent levy from what dealers and co-
operative societies obtaining licences
as dealers.

Implementation of modified Grades
for University and College Teachers

8560 PROF. MADHU DANDAVATE:
will the Mimster of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any time lrmit has
been prescrihed for the implementa-
tion of the modified grades for the
University and College teachers; and

(b) if so, what 13 the response of
the authorities of Universities and
constituent Colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. § NARUL HASAN): (s) and
{b). The Government of India bhave
recently approved the revision of
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scales of pay for University and Col~
lege teachers with effect from 1-1-1973.
The detail. of implementation of the
scheme are being worked out in con-
sultation with the University Grants
Commission and these are expected to
be circulated to all the State Govern-
ments to implement the scheme and
claim awsistance from the Central
Government,

Formation of Cooperatives by Farmers
of Punjab and Haryana foy Sale of
Wheat

8561 PROF. MADHU DANDAVATE:

SHR1 MOHINDER SINGH
GILL:

Will the Minister of AGRICULTURE
be pleased to state,

(a) whether the rich farmers in
Punjab and Haryana are planning to
forin cooperatives to sell their wheat
iun deficait States at prices higher than
those they are likely to get from local
mandis; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No specific reports have
come to the notice of the Government.
However, such Co-operative Societies
as wish to operate as dealers in wheat
will have to obtain dealers’ licences
and deliver 50 per cent levy. After
the levy obligation has ben discharged,
like other licensed dealers, they will
be permitted to sell the levy-free
wheat within the State or outside the
State on the basis of a permit.

Negotiated Price to Sugar Industry for
Procurement of Sugar for Export

8662. PROF, MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a suggestion to offer a
negotiated price to the sugar industry
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fo; the quantum of sugar it wants to
procure for export outside the prefer-
ential quota is being considered by
Guvernment; and

(b) 1t s0, whether in the event of
necotiated price being worked out, the
prorcdure of floating tenders will be
kept 1n akeyance at least for this year®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
For the present seugar required for
export 1s being obtained from the levy
quota at the notified prices. It is
transported and delivered by the mills
at the ports for loading into ships on
payment of agreed charges. If and
when it becomes necessary to utilize
free sale sugar for exports, the
purchase price therefore will be
negotiated and settled.

Sugarcane Development Plan

8563. SHRI M. RAM GOPAL
REDDY:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have
chalked out any sugarcane develop-
ment plan for enhancing sugarcane
production: and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
fa) Yes, Sir.

{b) The programme  envisaged
coverage of a compact block of 2000
hectare around each sugar factory in
Sub-Tropical belt and 1000 hectare in
Tropical belt where emphagis will be
laid on (i) Quality seed production
and distribution for ecsnmercial culti-
vation; (i) demonstrations on plant
and ratoon eane; (iii) adoption of
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plant protection measures; (iv) train-
mmg of cane development workers at
State level and (v) construction of link

roads in sugar factory areas.

Collapse of Safdarjumg Fly Over

8564 SHRI M RAM GOPAL RED-
DY. Will the Mimster of WORKS AND
HOUSING to pleased to state:

(a) whether the Enquiry Commis-
sion has blamed NBCC for the collnp'se
of Safdarjung fly over columns In

\Delhi'

(h) if so, the action taken against
the Corporation; and

(¢) the names of the persons res-
ponsible for the negligence?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) to (¢) The
Report 1s under examination of the

Government

Tribal Development Agencies and

Allocation therefor

8565 SHR' GIRIDHAR GOMANGO
W'l tne Minister of AGRICULTURE

be pleased to state

(a) the total number of Tuibal
Development Agencies staited .so far
in the country,

(b) the allocation of money to each
project and the number of tribal blocks
covered in each project and the pro-
giess made so far; and

(c) the total number of beneficiaries
in each project?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The total
number of Tribal Development Agen-
cies taken up 30 far is 8.
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(b) and (¢). The statement--one
showing allocation of money, number
ot blocks covered and total number
of beneficiaries in respect of each
Project and the other showing prog-
ress made by each Project, are laid
on the Table of the House [Placed in
Library See No. LT-—#6857/74)].

Development of Higher Education in
Educationally backward districts of
Orissa

8566 SHRI GIRIDHAR GOMANGO:
will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
ne pleased to state.

(a) the policy and provisions adopt-
ed by the UGC, for the development
of higher education, particularly for
educationally backward districts of

Orissa;

(b) the allocation 1ecommended by
the UGC {0, the Berhampur, Sam-
balpur and Utkal Unversities n
Fourth Plan and for Fifth Plan; and

(¢) the allocation made in the
Yourth Plan and Fifth Plan by the

Anastry?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF S. NURUL HASAN)' (a) to
tc1 Guidelines for preparation of pro-
vosals for the Fifth Five Year Plan,
cuculated by the University Grants
Commussion to the Umversities, inter-
ahwa provide that efforts should be
made towards removal of regional im-
balances, creating opportunitieg for
Ligher education for under-privileged
«ections of society and also undes-
developed areas in each region These
could be in the form of special sup-
plementary programmes/courses to
help students from Scheduled Castes/
Tribes and other under-privileged
communities, so that they may be en-
abled to overcome their initial handi-
caps The Universities may give spe-
cial attention to the structure and
contents of courses of colleges locmd

in rural afeas.
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The following allocations were- made

by the Commission for the Fourth
Five Year Plan to Umversities in
Orissa:~
Berhampur Rs. 55 lakhs
Sambalpur Rs. 57 lakhs
Utkal .. Rs, 62 lakhs

In addition 108 proposals of 64 colleges
in Orissa were accepted during Fourth
Flan and total assistance glven as
Commussion share was Rs. 45.31 lakhs;
the total approved share being Rs. 1.34
crores. Another Rs, 22,92 lakhs were
also sanctioned to 72 colleges under
other schemes like basic grantg for
books and equipment and teachers’
flats,

During the Fifth Five Year Plan
period, Utkal University has been
requested by the Commission to send
proposals upto Rs. 1.5 crores and
Berhampur and Sambalpur Universi-
ties upto Rs. 1 crore each, the proposals
being arranged in three priorities as
indicated in the guidelines,

The Ministry of Education and So-
cial Welfare have no scheme for this
purpose as all funds for development
of bigher education are channellised
through the University Grants Com-
mission.

Allocation tg Tribal Development
Agency for road development

8567. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the money allocated to the
T.D A, Gunupur-Parlakhemundi under
the road development;

(1) the criteria and policy adopted
for the road development in the
T.D.As; and

(c) whether there
to sanction special
T.D.As. under the head
lopment in Fifth Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 B, P. MAURYA): (a) Money
allocated to the T.D.A. Gunupur (Ko~
1aput) and Parlakhemundi (Ganjam)
for 10ad development during the
Project period is indicated below:—

Link Artenial
Roads) Roads
Rs in lakhs
1. T.D.A.-Gunupur 20 50
(Koraput)
2. T.D.A.-Parlakhe-
mundi (Ganjam) 25 50

(b) The policy adopted for road
development in the T.D.As. iz that
(i) the 1link roads should be of
category of rural pucca roads linking
markets, mandis, godowns etc. and also
villages with the district highways,
village basti roads etc., and (ii) the
arterial roads should be all-weatHer
pucca metalled roads of the standard
of ‘Magor District Road’ failing which
of ‘Other District Road' category, and
should be compiete from point to point
mcluding causeways, bridges, culverts
etc and connect the Project area with
the State and national highways, rail-
heads etc. in order o open up the area.

(¢) No, Sir There is no proposal
to sanction any other special money to
the TD As for road development in
Fifth Plan.

Road Development in Tribal sreas of
Orissa during Fifth Year Plan

6568. SHRI GIRIDHAR GOMANGO:
will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what measures or special sch-
emes are being taken up by the
Ministry in Fifth Five Year Plan in
road development in the tribal areas
of the country with special reference
to Orissa; and
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(b) what are the allocations for
tribal areas out of the total outlay
proposed for road development (i)
the Central Sector; and (ii) the State
Sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHEJEE): (a) and (b). The
Government of India are primarily
responsible for the development and
maintenance of National Highways
only. Roads other than National
Highways in States are the concern of
the respective State Governments

National Highways are planned as
{runk roads linking the various parts
of the country as a whole and not for
any particular area or region as such.
Some of these highways pass through
areas with trbal concentration. In
Orissa, a length of 516 Kms. of Na-
tional Highways pass through tribal
areas against a total National High-
ways length of 1649 Kms. in the State,
The Jlength of National Highways in
tribal areas of Orissa is thug 31 per
cent in the total length whereas the
population of scheduled tribes is 23 per
cent. In addition, some loan assistance
is also given for selected State Roads
of Inter-State or Economic Importance
and due consideration is given for
roads in tribal areas under this scheme
alsp in case States come up with any
such demand

As the proposals for the Fifth Five
Year Plan are still in a preliminary
stage, it is not possible to give an idea
at this stage about the extent to which
the requirements of tribal areag will
be covered by the Central Sector
Road Schemes.

The Ministry is not concerned with
the State Sector. However, the re-
quirements for tribal areas in the
main woulkl be covered by the Rural
Roads under the Minimum Needs
Programme proposed in the State
Sector. According to the information
available in the Ministry, a tentative
outlay of Rs 35.00 cyores has been
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suggested for this purpose in the Fifth
Five Year Plan for Orissa State which
includes Rs. 500 crores for covering
requirements of tribal areas,

Cattle breeding farm in Kammataka

8569 SHRI JYOTIRMOY BOSU:
Will the Mmster of AGRICULTURE
be pleased to state:

(a) a list of Government run cattle
bieeding farm in the State of
Karnataka;

(b) the number and value of cattle
(i) indegenously produced and (ii)
imported from abroad for each of
these farms year-wise during the
last three years and how many sheep
and cattle of each farm have died
during this period;
these

(c) factors responsible for

deaths; and

(d) extent of losses to the state ex-
chequer as a result of these deaths?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI B. P. MAURYA): (a) Govern-
ment of India have one Central Cattle
Breeding Farm at Hessargatha in
Karnataka.

(b) to (d). Information is being
collected and the same will be laid on
the Table of the Lok Sabha as soon
as it becomes available.

Representation regarding Animal
Husbandry Depsriment

8570 SHR1 JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whethe; some persons residing
in Chandni Chowk, Delhi have re-
cently brought to the motice of the
Prime Minister a number of ceses in-
volving waste of public money in the
Animal Husbandry Department of his
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Ministry in the name of Cattle and
Sheep Development schemes; and

" (b) if so, action taken on the same?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI B P, MAURYA): (a) and (b).
An unsigned representation from 5
1esidente of Chundni Chowk (comple-
te addre~s notl given) addres.ed to the
Prime Muuster was received in the
Departmi»nt of Agriculture. The re-
presentatiun made certain allegations
regarding  working of the Animal
Husbandry Division of the Department
The mat‘er 13 being looked into.

Corruption in University Grants

Commission
8571 SHRI JYOTIRMOY RBOSU:
Wil the Mmster of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any cases of corruption
in the University Grants Commission
in connection with the construction,
renovalion and maintenance of college
buildings in various States have been
reported to his Mmistry in recent
pertod, and

(b) if so, the nature of case so
reported and action taken on them?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
Government is not aware of any case
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o’ coriuption in the University Grants
Comnnussion in connection with con-
struction, renovation and maintenance
of colege buildings in various States.

(b) Does not arise.

Staff in National Archives of India

8572 SHRI JYOTIRMOY BOSU:
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plrased 1o «tate;

ta) wotal staff of each category, offt-
cers «> well us others separately, in
t.e Nohonal Ar aves of India a~ 1n
1960, 1965 and 1973;

(h) names of new Departments or
Divisions opened during the last three
years: how the recruitments in these
new departments or Divisions have
heen made;

(cy general methiods of 1ecruitment
and promotion in  the National
A1chives;

(d) whether this method has been
stiictly adhered to in the past; and

{e) whether Government consider it
desirable to amend the rules and
regulations guiding the recruitment
and promotion in this institution; if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAYV): (a) The sanctioned cadre
categorywise was as follows:—

Class I Class II  Class III Class IV
1960 . 8 48 189 182
1965 . 8 st 190 75
973 . N . . 12 53 213 168
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(b) During the last three years,
schemes regarding Publication of Re-
cords on Partition and Independence
(Towards Freedom), introduction of
short-term training courses in Record
Management and Repair of Records,
clearing of arrears to the library, pre-
paration of Archival Manual and re-
ference media for Inayat Jung collec-
iion have been taken up. Work in
connection with Recoid Management,
National Register of Records and
Preparation of Check Lists, with more
staff, have been expedited. Repair and
Reprographic services and the Ad-
ministrative °Division have been
strengthened. The posts have been
filled according to the Recruitment
Rules in force.

(¢) As is the case in other Govern-
ment Departments/Offices, the general
method of recruitment to posts in the
National archives of India is as
follows:

(i) direct recruitment.

(1) partly by direct recruitment
and partly by promotion.

uii) by promotion (on the basis of
selection as well as on the basis of
senjority-cum-fitness).

(d) Yes, Sir.

(e) The question of reviewing the
<taffing pattern and the recruitment
rules is under consideration by the
Government of India.

New Shipyards in the Country

8573. SHRI DEBENDRA NATH
MAHATA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any provision has been
made for the establishment gt new
-shipyards in the country; and

(b) ¥ so0, the provision made?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). A provision of Rs. 50.00 crores
has been made in the draft Fifth Five
Year Plan for setting up of two new
shipyards in the country.

Demand, production and Import of
Milk Powder

8574 SHRI D P JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the total demand of milk pow-
der in the country;

(b) the quality of milk powder pro-
duced during the last three years,
year-wise; and

(c) the quality imported during the
said period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The cur-
rent requirement for milk powder in
view of shortage of milk in the country
has been estimated at 40,000 tonnes

(b) The quality of whole and Skim
Milk Powder produced during the last
three years in the country confirmed
to the standard laid down in the rules
framed under the prevention of Food
Adulteration Act, 1954.

(c) The quality of imported Skim
Milk Powder during the last three
years confirmed to the 1.S.]. standard.

Research Centre for improving pro-
duction of Groumdnut

8575. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is no Research
Centre for improving and increasing
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the production of groundnut in the
country;

(b) if so, whether Government are
considering to set up such Centres; and

(c) if so, the si‘es selected?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) An All India Coo:dinated Re-
search Project for the Improvement
of Oilseeds has béén implemented
from 1067. It is being continued
during the Fifth Five Year Plan. It
had 19 Centres and 30 sub-centres,
distributed all over the country, of
which 22 Centres/sub-centres are con-
cerned with research on groundnut.
The total amount invested on oilseeds
research during the Fourth Five Year
Plan was of the order of Rs. 165 lakha.
During the Fifth Five Year Plan, this
Project is being continued with addi-
tional strengthening. Since the
country’s edible oil economy is mostly
groundnut based, the major emphasis
under oilseeds research is on ground-
nut.

The main features of the Co-ordina-
ted Project are to improve the produc-
tivity of the groundnut crop through
varietal upgrading, improved corp
management practices, including plant
protection schedules, stabilising the
yields of crop against adverse climatic
vagaries etc.

(c) The different research Centres
working on Groundnut are:

1. Rajendranagar.

2. Karim Nagar.

3, Junagarh.

4, Jalgaon,

5. Dharwar, °

8. Chiplima.

7. Ludidana.

8. Tindivanam.
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9. Kadari.

10 Khargaon,

11 Raichur.

12, Coimbatore.

13. Pollachi.

14. Mainpuri.

13. Breeding Unit (RRS, Hyderabad).
16 Physielogy Unit (Coimbatore).
17. Microbiology Unit (IARI, New
Delhi).

14. Afiotoxin Unit (RRS, Hyderabad).
19. Aflotoxin Unit (Indian Institute
of Nutrition, Hyderabad)

20. White-grub Unit (IARI, New
Delhi).

21. Virus Unit (Coimbatore).

22. Bio-genesis of Oil (Dharwar).

Farmers urged by Farmers Federation
of Indiz tp resist wheat procurement

8576. SHRI D. P. JADEJA:
SHR; M. M. JOSEPH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Farmers Federa-
tion of India has urged the farming
community to resist wheat procure-
ment;

(b) if so, what are their conditions;
and

(c) the action takep by the Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). Government have seen
some Press reports according to which
the Farmer Federation of India has
called upon wheat growers to resist
procurement of wheat. They have
demanded that the procurement price
of wheat be ® fixed according to the
principle of parity which eought to
maintain a balance Bitween the piite
received and the prices padd by farm-
ers with reference to an agreed huse
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year Government has since announ-

eed 1ts procurement and price policy of

wheat for Rabi 1974-75 taking all
factors into account

Demand of fertiliser from Dadra and
Nagar Havell

8577 SHR1 D P. JADEJA:
SHRI R R. PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the demand of fertilizer from

Dadra and Nagar Haveh for the year
1973-"4, and

(by the quantity
this requirement?

supphed agamst

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHR1 ANNASAHEB P, SHINDE):
(1) and \b) Dadra and Nagar Haveh
Admin ctration  (ommunicated their
1equirements of fertilisers for 1973-74
(April 1973—March 1974), 1n terms of
nutrients as 1112 tonnes of N and
126 tonmes of P205 Supply of 200
tonnes of N and 33 tonnes of P205 was
made duning the period.
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New sirain of Maize

8581. SHRI D. B. CHANDRA
GUWDA: wWill the Minister of AGRI-
CULTURE be pleased to state:

(a) whethey a new strain of maize
(Puza High Lysine Maize) developed
at Indian Agricultural Research Insti-
tute has been claimed as nutritious
as milk and was experimented for its
evaluation against milk on the child-
ren of Nangloi village in Union Ter-
ritory of Delhi without the supervi-
sion of a qualified clinical nutritionist;

(b) whether the yield of this newly
developed maize is hardly 50 per cent
of the normal yield and being a highly
susceptible variety, there is poor res-
ponse from the farmers; and

(c) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Three composites of Yallow
Opaque-2 maize fich in Lysine ocon-
tent have been developed under the
All-India Coordinated Maize Improve-
ment Project. The preliminary pilot
supplementary feeding experiment
conducted on two groups of pre-school
children of low income group in
Nangloi indicated that Opaque-2 fed
children gained comparable weights
to those of similar age group of child-
ren fed on skimmed milk. The study
was supervised by a qualified nutri-
tionist with the help of the Medical
Officer at Nangloi.

(b) No. The Opaque-2 varities of
maize have given more yield than the
local varieties under cultivation and
are comparable ia their disease tole-
rance to varieties with similar endos-
perm types. The Opaque-2 varities .
have soft endosperm in contrast to the
hard endosperm of normal maize vari-
eties. Some farmers had grown these
varities during 1973 and no informa-
tion on their poor response or atcep-
tibility has so fer been reported.
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(c) Three Opaque-2 composiies,
nameq Shak'i, Rattan and Protmna
have been recommended for release
by the Central Seed Sub-Commuttee of
the Union Ministry of Agriculture

Ban on manufacture ang sale of Milk
products

8582 SHRI D B CHANDRA GOW-
DA Will the Minister of AGRICUL~
TURE be pleased to state

(a) whether Government have pra-
hibited the manufacture and sale of
milk products in the Umon Territory
of Delln and districtg of Meerut and
Bulandshahr of UP, and

(b) if so the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA) (a) Yes, Sir

(b) In order to mamtian and in-
crease supplies of milk durmg ban
period snd secure its equitable distri-
bution in the areas comprising the
Umon Terntory of Delh: and the dis-
tricts of Meerut and Bulsndshahr mn
UP, the Milk and Milk Products
Control Order was 1ssued under Sec-
tion 3 of the Essential commodities
Act, 1955 (10 of 1855) The order came
into force on the 1st Apml, 1974 and
shall cease to opeiate on 1st April,
1974 The order prohibits use of milk
of any kind for manufacture of cream,
cagemn (excepting casein manufactur-
ed from gour milk for industrial pur-
poses), skim milk, khoya rabri, pa-
neer or any kind of sweet in the pre-
paration of which milk or any of its
products excepting ghee 18 an ngre-
dient It also prohibits export of milk
of any kind except sour butter ofl
The eale, service, supply or export of
cream, caseln (excepting casein manu-
factured from sour milk for industrial
purposes), skim mulk, khoya, rabn,
paneer or any kmnd of sweets in the
Preparation of which milk or any of
its products (including dried milk or
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milk powder or condensed milk) ex-
cept ghee ig ingredient has bheen pro-
hibited Detailed information relating
to other provisions of the order are
available from the notification issued
under SO 226 (E), copies of which
laid on the table of the Lok Sabha on
the 8th April, 1974,

Fruits and Vegetables declared as =
basic mmumum need of the people by
IHDC,

8583 SHRI D B CHANDRA
GOWDA

SHRI GAJADHAR MAJHI.
‘Will the Mimister of AGRICULTURE
be pleased to state

(a) whether any suggestion has
been made by the Indian Horticulture
Development Council that fruits and
vegetableg should be declared the
basic mimmum need of the people and
given nutntional plans; and

(b) 1if go, 1ts main recommendations
and the reaction of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)

(a) Yes, Sir

(b) The recommendations of the
Hoiticulture Development Council are
being finahised and wil be examined
by the Government when received

Non-expansion of Public Distribution
System
8584 SHRI D D DESAI-
SHRI K LAKKAPPA:

Wil the Minister of AGRICULTURE
be pleased to state,

(a) the factor responsible for not
expanding the public distribution sys-
tem of foodgraine, and

(b) the quantum of foodgraing te
be distributed in 1874-75 by the
Centre?
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THE MINISTER OF STARE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) and (b). The public distribution
system is designed to supplement the
open market availability of foodgrains
to the consumers in the States, The
quantum of foodgrains to be supplied
to State Governments for public dis-
tribution by the Centre during 1974-
75 will depend on:—

stocks with Central and State
Governments; seasonal conditions;
conditions of crops and other rele-
vant factors.

New varieties of Wheat and Farming
practices to step up food production

8585. SHRy D. D. DESAL

SHRI PURUSHOTTAM KA.
KODKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether new wheat variety is
going to replace Kalyan Sona;

(b) whether farmers have beer
advised by the experts of G. B Pant
University of Agriculture and Tech-
nology to take to new varieties and
farming practices to step up food pro-
duction; and

(c) whether experts have found that
triticake ig like wheat but resistance
to drought and is more nutritious than
wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(BHRI' ANNASAHEB P. SHINDE):
(a) Some wheat varieties have been
identified in 1973 with g view to re-
place Kalyansona. These strains are
now under multiplication and testing.

(b) Wheat experts at G.B. Pant Uni-
versity of Agriculture and Technology
are regularly advisig the farmers to
grow high yielding variefies of wheat
with improved management techniques
for higher returns per units area and
time through organksing Kisan Melas,
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field demonstrations on the farmer's
fields, distributing good quality found-
ation seeds, farm broadcastes and
farm bulletins.

(c) Several triticale varieties have
been developed which are similar to
wheat in plant type. Most of these
varietiegs in the preliminary experi~
ments were found comparatively
better in protein and lysine contents
and resistance to drought than wheat.
These etrains ardr now being further
tested under unu-rigated and irrigated
conditions all over India.

Nutrition policy as discussed in
Seminar organised by F.A.O0,

8586. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Indiag participated in
the 21 day Seminar organised by the
F.A.O. in collaboration with UNICEF
and WHO;

(b) if so, whether nutnition policy
was discussed 1n the Seminar;

(c) what was India’s contribution
regarding nutrition policy; and

(d) whether a high-level inter-dis-
ciphnary organization i1s to be set up
at the Centre leve] to adwvise on the
infergrated food nutrition poliey?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) An FAO/NORAD (Norwegian
Agency for International Develop-
ment) Regional Seminar on Food &
Nutntion Policy and Planning for
Asia and the Far East was held during
7-27 February, 1874 in collaboration
with Government of India in which
UNICEF and WHO also participated,

(b) Yes, Sir.

(c) India had evolved g nutrition
policy comprising g combination of
inter-disciplinary approaches involving
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elements of food supply, food demand,
nutrition education, fortification of
foodstuffs, supplementary feeding and
health measures and requisite methodo-
logy for intergrating nutrition in plans
for national development. ~

(d) The recommendations of the
Seminar are awaited.

Letter from Bombay Oil-seeds and Oil
Exchange Lid., over shortage of
edible olls and vanaspati

8587. SHRI D. D. DESAI:
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state;

(a) whether a letter dated 14th
September, 1972 addressed to the
Prime Minister was received from the
Bombay Oil-seeds & Oil Exchange Litd.
regarding likely shortage of edible
oils and Vanaspati;

(b) it so. the contents thereof and
the action taken by Government;

(c) whether another letter dated
7th December, 1973 from the same Oil
Exchange regarding prospects for ed:-
ble oils and Vanaspati supplies for
1974 was received by the Prime Minis-
ter; and

(dy if so. the contents thereof and
the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (d).
The Government have received the
two letters dated the 14th September,
1972 and the 7th December, 1973 of
the Bombay Oil-seeds and Oil Ex-
change Ltd. The letters sought to
convey the views of the Exchange
on the lkely shortfall of edible
oils during the crop years 1972-73
and 1973-74 respectively,’ and its sug-
gestion for importing 4 lakhs tonnes
and 2 lakhs tonnes respectively, pre-
ferably in the form of oilseeds, in
order to meet the anticipated shorifall
in these years, The Government
were already seized of the matter,
and had taken reguisite action in this
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regard within the constraints of the

* forelgn exchange available for the

purpose and the difficult supply posi-
tion of edible oils in world markets
during these years.

Extraction of edible grade oil from
rice bran

8588. SHRI P. GANGADEB:
SHRI D. D. DESAI

Wil the Minister of AGRICULTURE.
be pleased to state:

(a) whether extraction of edible
grade o1l from rice bran is estimated
to relieve the tight edible o1l situation
in the country;

(b) the total quantity of rice bran
available in the country;

(c) the actual production of bran
o1l at present, and

(d) whether the Union Government
is considering in consultation withe
F.CIL to replace traditional paddy
mills with modern mills using rulster
balls?

THE MINISTER OF STATE IN THE
OF AGRICULTURR
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir.

(b) On the basis of about 57 mil-
lion tonnes of paddy produced in 1972~
73, the bran available is estimated at
18 million tonnes.

(c) The productiop in the organised
sector during 1973 was reported to be
ahout 25,000 tonnes. Although precise
estimates of production in the unor-
ganised sector are not available
roughly this production is reported to
be about 40,000 tonnes per annum.

(d) Yes, Sir. The Government has
a programme of modernisation of rice
milling industry in the country, where-
by rubber rolls will be used for achiev-
ing an increased out-turn and improve-
ment in the quality of rice and better
utilisation of the by-products.
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Text books on History and Geography
deacribed in private sehools in
New Delhd

8589 SHRI MUKHTIAR SINGH
MALIK.
SHR! BIRENDER SINGH
RAO

Will the Mmnister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether 1t hag come to the
notice of Government that the books
on History and Geography which are
prescribed by some private schools in
New Dell: contain anti-national refer-
sences, and

(b) 1f so, whether Government have
taken any steps to make necéssary
changes 1n these books”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
‘DEPARTMENT OF CULTURE (SHRI
D P YADAV): (a) and (b). The
‘books on History and Geography
-which are In use in private schools in
New Delhi are being scrutinised. Ap-
propriate action will be taken if they
are found to contain anti-national re-
Aerences Under the provison of the
° Delhi School Education Rules, 1873,
the Curniculum Committee shall ad-
vise the Administrator on syllabi and
the specification or recommendation
©of books for the primary and middle
stages of education in Delhi.

Acquisition of services of historian for
writing history of Freedom Movement

8500. SHRI MUKHTIAR SINGH
MALIK
SHRI BIRENDER SINGH
RAO:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have since
acquired the services of a Historian

i70

to wnite the history of India's Freedom
{o be taught in Indian Schools, and

(b) 1f so, the time by which this
book will be ready to be introduced 1n
the Schools?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV): (a) and (b) Govern-
ment have not commissioned the ser-
vices of a Historian to write the His-
tory of India's Freedom to be taught
in the Indian Schools. However, the
National Council of Education Re-
search and Training published in
January, 1970 a Supplementary Reader
entitled ‘Freedom Movement in India’
for secondary school students NCE.
R.T. bas also taken up the project of
providing text-books in History for
classes VI-XL. Its text-book in
modern Indian History for class XI
adequately covers the subject of his-
tory of freedom movement,

The National Book Trust has also
produced a book entitled ‘Freedom
Struggle’ meant for higher secondary
and pre-university classes, to be used
as supplementary reading material
Three eminent hstorians were come-
missioned by the Trust to write the
book The book written 1n English was
released on 15th August, 1972 A
children’s version of the book, for the
age group 11-14 (entiiled ‘How India
Won Her Freedom’® has also been
published.

Central Scheme for environmental
improvement of slum areas

8591 SHRI RAJDEO SINGH Wit
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether a Central Scheme for
environmental improtement of slum
areas has been ntroduced in twenty .
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cities including Delhi; THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-

(b) whether work on the scheme has
started; and

(c) 1f so, the name of the slum areas
in Delhi where work 1s on?

ARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Yes, Sir.

(c) As per enclased statement.

Statement

Slum Areas i Delhi where work under the Central Scheme for environmental improvement
,of slum areas is being undertaken

1. On Ridge bdnndMnndxr Marg. .

.  Work completed

2. Behind Talkatore Carden. . Do.
3. On Khushak Nallah, T axmubai Nagar. . . Do.
4. On Khushak Nallah, Iaxmibai Nagar. (oppos jt West Kidwai Nagar). Do.
5. On Khushak Nallah, West Kidwai Nagar. . ) Do.
6. Near X, Y, Z Blocks, Sarojini Nagar, . . . . Do.
. Near DI, DII Flats, Diplomatic Enclave. . . . Do.
8. Near CPWD Stores (Ware house) Sarojini Nagar. . . . Do.
9. Near Multi-storeyed flats, R. K. Puram Sector XIIT and Netaji Nagar. Do.
10. Near Keventers Dairy on Khushak Nailah, Diplomatic Enclave. Do.
11. Near Shiv Mandir, Mot:1 Bagh. . . . . . . . Do.
12. Opposite Jesus & Mary College, Chanakyapuri. . . . Do.
13. Behind Jesus & Mary College, Chanakyapuri. .+ « « ° De.
14. J.J. Colony, Sunlght. . . . . . . . .
*25. J.J. Colony, Seclampur, Phase I & II.
16. J.J. Colony, Pandu Nagar.
17. J.J. Colony, Wazirpur.
18. J.J. Colony, Madangir.
19. ].J. Colony, Tigri.
20. J.J. Colony, Snintvaspuri.
21. J.J. Colony, Nangloi.
22. J.J. Colony, Naraina.
23. J.J. Colony, Najafgarh Road.
24. ].]. Colony, Seemapuri.
25. J.J. Colony, Seelampur Phase II1.
26. J.J. Colony, Madipur.
27. J.J. Cnlony, Pankha Road & Hastral.

28. J.J. Cluster Behjnd Indjan Bxpress Building:
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29. J.J. Cluster Behintd Irwin Hospital.

30. J.J. Cluster at the back of Andrews Ganj.
31. J.J. Cluster behind Patel Chest Hospital.
32. Shastri Market, R.K. Puram.

VAISAKHA 9, 1896 (SAKA)
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33. J.J. Cluster between Sectors 3 & 4 (R. K. Puram).

34. Jai Rani Bagh (East Mot: Bagh).
35. Boulvatd Rd. J.J. Cluster.
36. R, Block, New Rajinder Nagar.

37. J.J. Cluster behind Sanatan Dharam Mandir, Tilak Nagar.
38. J J. Cluster West of Mathura Road, North of Jangpura (Madrasi Bastr),

39. J.J Cluster Magzine Road Colony.
40. Subhadra Coluny.

41, Azad Market (Toknwslan),

42. Punjabi Bagh Road No 77.

43. Gulabi B bounded by Circlur Rd.
Western Jamna Canal & Nala.

44. Puanjabi Bagh Road No. 41 (Near Depot on Rohtak Rd.).

Criteria for comstruction of ware-
houses by Centra] Warehousing
Corporation

8582 SHRI RAJDEO SINGH wWill
the Munister of AGRICULTURE be
pleased to state:

(a) whether Central Warehousing
Corporation has constructed ware-
houses at 58 centres recently,

(b) whether ordinary godowns un-
like warehouses can be constructed
anywhere 1. 1n any food regions, and

(¢) the cnteria for the Centre for
the construction of warehouses?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Central Warehousing Corpo-
ration hes constructad warehouses at
86 :;ntru during the years 1072-78 and
1973-M4.

(b) and (¢). In consiructing ware-
houses/godowns to provide scientific
storages, the public agencies would
have to take into consideration such
factors as market potential, storable
surplus, procurement and distribution
needs, potentiality of custom from the
viability point of view, etc.

Motor Accidents Claims Tribunal, Delhj

8593. SHR! RAJDEO SINGH: will
the Muuster of SHIPPING AND
TRANSPQORT be pleased to state.

(a) whether 2500 ca-es are pending
for decivion on the files of Motor
Accidents Claims Tribunal, Delhi and
it takes usually 4-3 years for getting
a case decided;

(b)Y 1if so the reasons for accumula-
tion of these cases;

(c) whether Government propose to
appoint any more additional Tyibynals
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to enable the sufferers to get their
cases decideq expeditiously; and

(d) whether there is any proposal
1o anpoint all the District and Addi-
tional District Judges working 1in
Delhi as ex-offiic Motor Accidents
Claims Tmnbunal, Delh: in order to
solve the problem of over-crowding in
one court as 1s the practice followed
n adjoimng States of U.P., Haryana,
Punjab and Rajasthan, if not, the
reasons therefor? .

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) 2416
cases were pending before the Motor
Accidents Claims Tribunal, Delh:, as
on 1-4-1974.

(b) (nitially, there was only a part
time Tribunal in Delhi. A whole-
time Tribunal was appointed from
31-3-1969. However, because of increase
in the number of motor vehicles on
the road and a corresponding rise in
the number of roaq accidents in Delhi,
the number of claim applications
filed before the saxd Tribunal has been
much more than it has been possible
for it to clear.

(¢) The Delhi Administration sent
a proposal for creation of an additional
Motor Accidents Claims Tribunal to
expedite the disposal of claim applica-
tions but, in view of the need for
economy in admjnistrative expenditure,
it has not been found possible for
Government to agree to it.

(d) There is no such proposal be-
fore the Delhi Administration, who
are of the view that it will pot be
possible for the various Additional
District Judges Court and Civil Court,
whidh are already having a backlog
of pending cases, to deal with appli-
cations for claims arizing out of the
use of motor vehicles in addition to
other litigation cases

APRIL 29, 1974
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Air pollution due to buming of Totrs
Pak after use

8584. SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE be
Pleased to state.

(a) whether Tetra Pak milk care
tons required for the proposed bulk
vending scheme can only be destroy-
ed by burning after use;

Written Answers

)

(b) whether such burning of plas-
tic material causes air pollution; and

(c) it so, whether any precautions
will be taken against such after-
effects?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Tetra Pak milk
cartons are not required when milk
is distributed through bulk vending
machines as customers will be able
to draw therr requirements directly
in their own containers.

(b) and (c). No decision has been
takey, regarding the proposal for in-
troduction of tetra pak containers.

Machinery required for manufacture
of Teira Pak

8595. SHR1 INDRAJIT GUPTA: Will
the Minister of AGRICULTURE be

pleased to state:

(a) how many different types of
machines will be required to prepare
the raw materials and the cartons for
the proposed Tetra Pak milk scheme;

(b) whether mich machines have
got to be imported; and

(¢c) if so, from where and st what
cost per machine?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) The proposal of
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Tetra Pak Milk Scheme is under con-
sideration.

(b) and (¢). Do not arise.

Import of milk powder for optimum
use of milk vending machine

8506. SHRI INDRAJIT GUPTA: Will

the Minister of AGRICULTURE be
pleased to state:

(a) whether the proposed introduc-
tion of bulk vending machines for
milk supply require additional quan-
tities of imported milk powder and
butter-oil to keep these machines in
optimum use;

(b) if so, whether the cost of milk
per litre is likely to go up; and

(¢) whether a second milk-proces-
sing plant is going to be imported for
Delhi at huge cost in foreign ex-
change?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Bulk vending
machines shall distribute milk pro-
cessed out of fresh milk or out of
recombined milk prepareg from
smp. and butter-oil blended wit_h
fresh milk. A small beginning I8

to be made consistent
with the availability of milk and by
recombining smp. and butter-oil
Under Project 618 (Operation Flood)
sm.p. and butter-oil is being donated
by the World Food Programme. The
production and availability of indigen~
ous milk is expected to increase in the
near future with the Commissioning
of feeder balancing dairies in the
milk shed areas and no additional
quantities of smp. and butter-oil over
and above the quantities earmarkeq in
the Praject (Operation Flood) may be
required.

(b) No, Sir.

(c) The Milk processing gl for
new dairy in Delhi has 1m compo-
nents of spproximately Ra 39 lakb
in fereign exchange.
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Bulk milk vending machine sud
manufacture of Teira Pak

8597. SHRI INDRAJIT GUPTA: Will

the Minister of AGRICULTURE be
pleased to state;

(a) whether it has been decided to
introduce bulk vending machines and
plastic cartops (Tetra Pak) for milk

supply in Delhi, Bombay, Calcutta
and Madras;

(b) if so, whether such measures

would augment the production of
milk;

(c) whether the plastic cartons
would be imported or would be
manufactured in India; and

(d) whether collaboration of any

foreign firm has been sought for the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) It has been de-
cided to introduce bulk vending ma-
chines for distribution of milk in
Dethi and other metropolitan cities.
The proposal in regarq to introduction
of tetra pak single service disposal
containers is under consideration.

(b) Bulk vendig machines are be-
ing put up for facilitating distribution
of milk,

(¢) and (d). Questions do not arise,

cnmmm.wnmum-
cational Institutes

8598, SHR] B. R. SHUKLA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what
ing Rural
tutes in a
and

are the criteria for start-
Higher Educational Insti-
particular place or gegion;
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(b) whether District of Bahreich
(Uttar Pradesh) which oecupies the
lowest place in the matter of educa-
tional backwardness does not deserve
the starting of such institution?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
{b). Fourteen Rural Institutes of
Higher Education were established in
different parts of the country during
1956 to 1963 under the auspices of
National Council for Ruraj Higher
Education. According to a decision
taken by the Council, most of these
Institutes have been affiliated to neigh-
bouring Universities. There is no
proposal to setup any new Rural
Institute under the Scheme.

Target of procurement of foodgrains
by States during 1974-75

8599. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
pe pleased to state:

(a) the foodgrains likely to be
procured by all the States in 1974-75;

(b) what is the target fixed by
each State for grain procuremen: in
this year; and

{c) if the States and specially
Bihar failed to procure the foodgrain
as proposed, whether the Uniopn Gov-
ernment would make special arrange-
ments for the State like Bihar which
is very poor to meet the food crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) 1t is
not pessible at this stage ‘o make any
precise estimate of the quantities of
foodgrains that may be procured dur-
ing 1874-75.

(b) No targets for procurement of
foodgraing during 1974-75 have been
fixed;

APRIL 29, 1974

Written Answers 180

(c) Allotment of foodgrains from the
Central Pool are made keeping in view
the availability of stocks in the Central
Pool the needs of the deficit States,
market availability, price position and
other relevant factors.

Proposal to siart LLB course in Delhi
School of Correspondence Courses

8600. KUMARI KAMLA KUMARI:
Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be plegsed to state:

(a) whether the Union Government
are proposing to start the L.L.B.
course in Delhi School of Corres-
pondence Courses, Delhi University in
the year 1974-75; and

{b) it so, the broad outlines there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) Gov-
ermment is not concerned with start-
ing of courses in Universities. Ac-
cording to information furnished by
the University of Delhi, there is no
such proposal under their considera-
tion.

(b) Does not arise.

Demand by Punjab Governmenf for
check on price of Fertifiser and
Peaticides

8601. SHRI RAGHUNANDAN LAL
BHATIA:
GHRI P. GANGADEB: .

AGQRICUL

H

¢ Will the Minister of
TURE be pleased to state;

(a) whether Punjab Government
had demanded effective check on the
rise in the prices of fertilizer and
pesticides; and

(b) Government's action thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SANNASAHEB P. SHINDE): (a) As
regards fertilisers, a communication
has recently been received from the
Government of Punjab requesting that
maximum selling prices be fixeg for
all the fertilisers. As regards pestici-
des, no specific and formal request
has been made by the Goverrment
of Punjab. However, the State Gov-
eroment have brought to the notice
of the Government of India the need
for check on rising prices of pestici-
des in recent meetings.

(b) The maximum selling prices
of three major fertilisers, viz Urea,
Caleium Ammonium Niterate and
Ammonium Sulphate, are already sta-
tutorily fixed. The State Government’s
request for extention of such control
on other fertilisers is under exami-
nation, ;

The prices of pesticides are control-
leq by market forces ang in view of
the shortage there has been an in-
crease in prices. To meet this situa-
tion, the Government of India are
trying to make available sufficient
aupplies of pes‘icides.

Setiting up of an expert committes for
reviewing the functioning of DD.A.

8602. SHRI P. GANGADEB: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether his Ministry proposes
to set up an expert committee for re-
viewing the over all unctioning of
DD.A.; and

(b) if so. whether the Committee
has also to suggest measures for the
development of Delhi and its sub-
urbs?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIST-
RY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yea, Sir.
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(b) Ome of the proposeg terms of
reference of the Committee iy to sug-
geat further measures for the develop-
ment of Delhi.

FPermission to State ageney to procure

wheat at the price anmounced by
Centre

8603, SRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether State Governments had
represented to the Centre that the
State agency should be allowed to
procure wheat exclusively on the
same price pattern as announced by
the Centre; and

(b) if so, which are the State Gov-
ernments?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). No such representations were re-
ceived from any State Government
except that during discussion the
Chief Minister, Punjab, had expressed
the view that the State Agency was
competent to handle the entire trade
in wheat at reasonable prices on the
pattern announced by the Centre.

Allotment of plots to Adivasis for
building houses

8604. SHRI R. R. PATEL: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether there is any scheme to
allot plots to Adivasis for building
houses;

(b) whether that scheme is al_so ex-
tended to other landless labodYers;

and
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{c) the number of Adivasis and non-
Adivasis benefited by this scheme duc-
ing the last three years, year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OP PARLIAMENTA-
RY AFFAIRS AND IN THE MINIST-
RY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b). The
‘Ministry of Works and Housing have
no gpecific Scheme for providing plots
exclusively to Adivasis for building
houses. However, under the Scheme
for® provision of house-sites to land-
less workers in rural areas, house-
sites are allotted, free of cost, to all
eligibly workers, including Adivasis.

(c) The number of house-gites ap-
proved for sallotment to the eligible

workers, since the inception of the
‘Scheme in October 1971, is as under:—

Year No. of House-sites
approved
1971-72 . . Nil
1972-73 . . . 6,852,828
€973-74 « . . 2,32,674
ToraL 8,85,502

No statistics are maintaineg showing
the various categories of beneflciarfies
under the Scheme,

Demand and supply of vegetable ghee
to Dadra and Nagar Havell

8605. SHRI R. R. PATEL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the total demand of vegetable
ghee of Dadra gnd Nagar Haveli for
the year 1973-7¢; and

(b) the total quantity supplied dur-
1ng that period monthwise?

APRIL 29, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA); (a) The Dadra and
Nagar Haveli Admunistration have
estimated the demand at one tonne per
month. '

(b) There 18 no Centralised control
on the distribution of vanaspati.

Wheat procured by wholesalers and
official agencies, State-wise

8606. SHRI BHOGENDRA JHA:
Wil the Mmister of AGRICULTURE
be pleased to sta‘e

(a) what is the latest fizure with
regard to the wheat purchased by the
wholesalers, State-wise and what quan-
tity has been sold by them to the Gov-
ernment and what actual price they
are paying to the peasants, State-wise;
and

(b) what is the latest figure; State-
wise, about wheat procured through
official agencies and at what price from
the producers?

THE MINISTER QF STATE IN THE
MNISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE): (a) and
(b). A statement giving the required
information is laig on the Table of
the House. [Placed tn Library. See
No. LT 6859/74)

Increase in use of Narcotics and
Liguor by wtundents of Ceatral
Universities

8607. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are aware
of the increasing use of Narcotics and
liquor by the students in the Central
Universities of the couniry: and

(b) it s0, whether Government, UGC
and Unjversity authorities have itaken
any steps to combat this trend?



¢ 85 Written Answers VAISAKHA 9,

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CUL! E
(PROF. S. NURUL HASAN): (a) and
(b). Goverrment do not have any
information. Delhi University and
Jawaharlal Nehru University have
intimated that they are not aware
of the increasing use of narcotics and
liquor by their students. Ag regards
other Central Universities, information
is being collected and will be laid on
the Table of the Sabha

Road from Jullundur to Mandi via
Hoshiarpur-Nadaun-Hamirpur as
National Highway

8608 PROF NARAIN CHAND
PARASHAR. Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether there i3 a proposal to
include the road from Jullundur to
Mandi (HP.) vie Hoshiarpur-Nadaun-
Hamirpur as a National Highway in
the 5th Five Year Plan, and

(b) if so, the estimated cost of the
proposed Highway and the likely date
of its sanction?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE). (a) and (b).
Yes, Sir. According to the informa-
tion furnished by the State Chief
Engineer, the total amount required
for the improvement of this road (for
the section falling in Himachal Pradesh
territory) to National Highway stan-
dard works out to Rs. 1011 crores
approximately including a lump sum
provigion of Rs 250 crores for cons-
truction/replacement or strengthening
of existing weak bridges falling on
this road. The development of the
portim of this road within Punjab to
Natioral Highway standards with
double line pavement is estimateg to
cost Rs. 48 lakhs. The proposal has
been notea for consideration along

1898 (SAKA) Written Answers 186

with a large number of similar other
proposalg received from various States-
and other quarters while formulating
proposals for new additions to the
existing N.H. System in the 5th Plan
keeping in view the funds available
for the purpose, the inter-se priority
of individual proposals on an all-India
basis and the criteria laig down for
declaring roads as National Highways.
However, as the 5th Plan is still in
a preparatory stage, it is not possible
to indicate at thls stage the extent to
which a particular road will be inclu-
ded in the National Highway System
in the 5th Five-Year Plan programme.

D.MS. milk token for Military
personnel in Delhi

8609. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any preference is given
to the serving mihtary personnel sta-
tioned in Delhi for sanction of Milic
tokens by DM.S.;

(b) if so, the number of military
personnel who have been sanclioned
the milk tokens in the financial years;
1971-72, 1972-73 and 1973-74, sepa-
rately; and

(c) the number of applications re-
ceived from the Miltary personnel
during these years separately?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRT
B. P. MAURYA): (a) Application for
the issue of milk tokens which are
received from defence personnel sta-
tioned in Delhi are registered in the
warting list iy, a high priority category,
ang tokens are issueq in their turn
in this special waiting list as and
when feasible.

(b) Tokens were last issued in bulk
to 203 defence personnel in the waiting
list in 1971-72. There after, applica-
tions from defence personnel, amongst
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others, have beey sanctioned omly in
deserving cases including thoss on
medical grounds for widows, separated
defence families etc. etc.

(c) Number of applicationg received
irom the defence personne] stationed
m Delln durng the vears 1971-72,
1972-73 and 1973-74 1s indicated be-
low:

Year No.of
applications
reeened
1971-72 . . 3042
1972-73 . . 2803
1973-74 . . . 1604

Shortage of Vanaspatl in Delhi

8610. SHRI MOHINDER SINGH
GIL Will the Mmster of AGRI-
CULTURE be pleased ta state:

() whether an acute shortage of
V.naspaf: persists 1n Capilal, and

this
will

(hY if so, the reasons for
scareity and when the supplies
be made available

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P. MAURYA). (a) and (b). The
shortage of vanaspati presently being
felf in Delh 1s largely due to the con-
tinued closure of the D C M. Chemical
Works, Delli since the 9th March,
1974, as a sequel to a labour dispute,
Despite conciha‘ory efforts made by
the Delhi Adminstration ang the
Central Government the closure con-
tinues. The supply position is likely
o ease noticeably when thig umit re-
sumes production.
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Report of Cow Protection Commitive

8611. SHRI BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Cow Protection
Commuttee has since submitted its re=
port to the Government;

(b) if so, the recommendations
made by the Committee in ther re-
port, and

(c¢) whether a copy of the said re-
port wall be laid on the Table of the
House and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) No, Sir

(b) Question does not anse.

(c) A copy of the report after it is
submitted to Government will be laid
on the Table of the Lok Sabha.

Drinking water in Saurashira Reglom

8612 SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that there is a great scarcity of
drinking water in Saurashtra Region
in Gujarat State;

(b) if so, the help given by the

Centre in this regard; ang

(c) the progress made in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TRY AFFAIRS AND IN THE MINIS-
TRY OF WORKS ANp HOUSING
(SHRI OM MEHTA): (a) Yes.
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(b) For supply of drinking water
through bullock cdrts/tankers, digging,
deepening and  repairing of wells
Centiral assistance to the extent of
Rs. 35 lakhs wag sanctioned during
1973-74,

(c) 349 bores have already been dril-
led upto 15th April, 1974 covering 111
wvillages and cities of Rajkot, Gandal
and Jamnagar. Further work is in
progress. 175 tankers are being used
to supply drinking water to 126 vil-
lages and other urban areas. 41 wells
have been dug or deepened and 12
wells are being dug.

Plan for expansion of sugar plants in
Gujarit

8613. SHRI VEKARIA: Will the
MINISTER OF AGRICULTURE be
pleased to state,

(a) whether Gujarat State hasg sent
any plan for the expansion of sugar
plantg In the State; and

(b) if so, the action taken by Gova
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA); (a) No, Sir.

(b) Does not arise.

Allecation for Drought-prone area
programme in Jhunjhunu,
Rajasthan

8614. SHRI S. N. SINGH Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether a scheme under
D.P.AP. programme was sanctioned
for Tehsil Chirama and Tehsil Jhun-
jhunu of District Jhunjhunu in Rajas-
than and if so, why the work has not
been started;

(b) the total allocation of funds for
this scheme and when the work I8
likely to start; and

1%0

(c) money allotted to Rajasthan snd
spent by the end of 1873-74 financiel
year and on what schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYAD: (a) Drought Prone
Areas Programme was extended to
Chirawa and Jhunjbunu tehsils of
Jhunjhunu district, Rajasthan. The
state government did not propose any
programme for Jhunjhunu tehsil.
Two irrigation schemes were proposed
for Chirawa tehsil which were not
sanctioned as the cost was not within
the norms prescribed by the Minis-
try. The state government were, there-~
jore, asked to formulate alternate
schemes. No proposals were, however,
received. No programme was, there-
fore, sanctioned in the two tehsils
during the Fourth Plan.

(b) Question does not arise.

(¢) A total allotment of Ra. 1381
crores was made to the state during
1970-71 to 1973-74 for schemes in the
sectors of minor irrigation, scil con-
servation, afforestation, roads, drink-
ing water, etc. The state was able
to spend a cumulative expenditure
of Rs. 13 17 crores till December 1973,
Expenditure figures for the whole year
1973-74 are yet to be received from
the state.

Amount sanctioneg for Rajasthan for
construction of roads during Fourth
Five Year Plan

8615 SHRI S N SINGH: wWill the
Minister of SHIPPING AND TRANS-
PORT1 Le pleased to state.

(a) what amount has beepn sanc-

tioned for Rajasthan for building
roads during the Fourth Five Year
Plan and on what projects, how

much out of that money has heen
spent; |

(b) what was the tfotal amount
sanctioned for all the States in India;
and
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(c) whether, looking to the Geogra-
phical situation of Rajasthan and
having a long border mileage with
Pakistan, some more funds will be
allotted to Rajasthan for border
roads in Rajasthan in coming years?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) A state-
ment giving the requsite information
is laig on the Table of the House.
(Pleased in Library See No. LT 6859)
741.

(b) An amount of Rs. 2,74,04.28 lakhs
was sanctioned during the 4th Plan
for' the schemes in question in whole
of India,

(c¢) Presumably, the Member wants
to know the position regarding pro-
vision of funds during various years
of the Fifth Plan. It will all depend
upon the budgetary position from year
to year. It is, therefore, difficult to
give at this stage any firm indication
of funds to be provided in the coming
vears except to say that the require-
ments of roads in border areas in
Rajasthan will certainly be duly con-
sidered.

Demand for wider representation of
students, teachers and employees of

Delhi University in Academic

Council, Executive Council and
University Court

8616. SHRI CHANDRA SHEKHAR
SINGH
SHRIMATI SAVITRI
SHYAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the demand hag been
made from some quarterg for wider
representation to the students, tea-
chers and other employeeg in the
composition of the Delhi University
Academic Council, the Executive
Council and the University Court;

APRIL 29, 1974
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(b) it so, main demands and the
names and particulars of such orga-
nisations who made such demands;

(c) the steps taken to concede the
demands;

(d) whether Government will direct
the other Universities of States to
adopt the same principle and guide-
lines in the respective Councils and
Courts; and

(e) it so, the facts thereof and if
not, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) The
University of Delhi has received re-
presentations from Delhi University
Teachers Association, Delhi University
Students Union, Delhi University and
College Karamchari Union, and Debhi
University Appointed Teachers Asso-
clation for wider representation of
teachers and participation, of the non-
teaching employees and the students
of the University, inter-alia, in the
Academie Council, Executive Council
and the Court.

(b) Delhi University Teachers Asso-
ciation.

(i) Wider representation of tea-
chers oy, Academic Council,
Executive Council and Court;

(ii) Representation of Students on
the Academic Council, Execu-
tive Council and Court; and

(iii) Representation of Karmcharis
on the Executive Counci] and
Court.

Delhi University Students Unijon

(i) Representation of Students on
Academic Council, Executive
Council and Court; and

(iiy Representatipn of Karamcharis
on Executive Council and
Court.
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Dethi Unmwersity and College Karam-
charis Union

Representation of Karam haiis on
the Executive Council

Delht University Appownted Teachers
Association

(1) Wider representation of tea-
chers on the Academic Coun-
al, and

(11) Repiesentation of Students on
the Academic Council

{c) The demands are under consi-
derat on of the University authorities

(d) and (e) The Gajendragadkar
©ommiitce 1n iis report on Governa-
nce of Unnersilies has mter alia made
certamm recommendations with regard
to teachers’ and students’ participa-
tion Goveinment of India and the
University  Grants Commission have
at eptes 1n principle, the rccommen-
dct s of the (ommittee The report
of the Committec has also been for-
warded to State Governments for con-
sideration while amending Acts of Uni-
versitles

Supply of Maize to starch Manufac.
turers

8617 SHRI RANA BAHADUR
SINGH Will the Minister of AIGRI-
CULTURE be pleased to state

(a) whether a lack of rapport
between the Centie and State Govern-
ments has come m the way of starch
manufacturers 1n securing enough
maize from producing States to keep
thewr factories running;

(b) whether the permuts issued by
the Centre have become meaningless
as no worthwhile quantity of maize
is secured by the consuming umts;
and

(¢) if so, the outlines of the policy
of Government in this regard?

655 Ls—8

1896 (SAKA) Wnitten Answers

194

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHNDE): (a) No,
Sir.

(b) and (c) Having regard to the
represen‘ations received from the
starch industry and keeping in view
the fact that the Textiles Industry
and the Antibiotics Industry are de-
pendent on the products manufactu-
req by the s arch industry, the States
which are surplius 1n maize and where
there were inter~State restrictions on
the movement of maize were addres-
sed to assist the starch factortes through
the Al} India Starch Manufacturers’
Association for procurmg certain gquan-
tities of maize Requisite assistance
was given by some of the surplus
States The position has since chan-
ged 1n view of the removal of all res-
trictions on the inter-State movement
of coarse grams

Housing Scheme by HUDCO for
Lower Middle Clasg

8618 SHR; C K CHANDRAP-
PAN
SHRI C JANARDHANAN,

Wil the Minister of WORKS AND
HOUSING be pleaseq to state

(a) whether HUDCO has sche-
mes for housing 1n the urban areas
costing more than Rs 7000 per unit;

(b) whether lower middle
cannot avail of this scheme,

class

(c) if so, whether Government pre-
pose to revise it and set up houses
costing Rs 2000 in urban areas, and

(d) what is Gevernment’s assistan-
ce to the State Governments for
1ural housing schemes in 1973-74 and
1974-757

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to {(c). The



195 Wiitte 1 Answers

RUDCO is only a financing agency It
advances loans to State Governments,
State Housing Boards, Improvement
Trust, etc Excepting one housing sche.
me at Calcuita which 15 being execu-
ted by HUDCO directly, 1t is not exe-
cuting anv scheme of 1ts own accord
The borrowing agencies submit¢ sche-
wmes taking into account the local
conditions, etc The cost of houses|
flats is dependent op, thesg local condi-
tions Howevel, the HUDCO has evol-
ved a type design for a single storeyed
house estimated to cost Rs 2500)
excluding the cost of land

(d) The following two schemes of
the Mmisirv of Woitks and Housing
are 1ntended for housing programme
i the rural areas of the country —

(1) Village Housing Projects Sdhe-
me, and

(n) Scheme for Provision of House-
sites to Landless Workers 1n
Rural Areas

2 The Village Housing Projects Sche_
me 18 ™m the State Sector Central
Financial assistance for all the State
Sector programmes including housing,
18 releaseq by the Minmistiy of Finance
to the State Governments 1n the shape
of ‘block loans’ ang block grants
This bloek Central assistance 1s not 1e-
latable to any individual scheme, pro-
Ject or head of development The
State Governments are thus fiee to
determine the programmes to be im-
plemented and the funds to be alloca-
ted within the approved outlay for
different State Sector Schemes accord-
ing to their requirements ang prion-
tles

3 As regards the Scheme for Pro-
wvision of House-sites to Landless Wor-
kers in Rural Aears, this Scheme has
also been transferred to the State
Bector from the commencement of the
Fifth Five Year Plan During the
year 1973-74 when thix scheme was
m the Central Sector, Central finan-
cial assistance of the order of Rs

APRIL 29, 1974
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260 99 lakhg was released to the wva-
rioug State Governments for execu-
tion of projects approved under the
Scheme

Constitution of Sports Bodies

8620 SHRI C K CHANDRAPPAN
Wiil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
br pleased to state

(a) whether certamn perscnalilies
dominate sport bodies i1n India,

(b) if so, whethes Govrrnm nt are
considering to revise the tonstitu-
tion of al]l sports bodies,

(c) whether Government have any
measures to sciutimise the activities
cf the subsidiary orgamisations be-
fore dolling out funds to them, and

(d) 1f so the broad outhines there-
oft Y

THE DEPUTY MINISTER IN THL
MINISTRY OF EDU( ATION SOC'AL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI ARVIND
NETAM) (a) to (d) There have been
instances of the same individuals re-
maining office bearers in Sports Orga-
nisa‘ions for prolonged periods The
National «<poits federations/Assocla-
tions are pirivate registered Societies,
and Government have no inten-
tion of inteitening 1n their auto-
nomous functioning  Nevertheless,
consistently with their own ob-
ligations and responsibilities, not
alone from the pomnt of view of the
public funds provided, but also of the
results achieved and the countiry’s
1mage abroad in international meets
and tournaments Government have
laid down certain norms anq guidelines
with reference to which thewr own
assistance and instrumentality should,
on occasion, be made available to the
Indian Olympic Association]Nationsl
Sports Associations

The guidelines which the Govern-
ment has laid down for itselt in this
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<onnection and which have been cir-
cularised to the concerned organisa-
tions on 9th April, 1074 are as follows:

(i) that no person has been or can
be an office bearer in the
Nationa] Organisatio, conse-
cutively for more than one
term or 3 years, or at the
most two terms or 8§ years In
the event of unanimous elec-
tion for a seconq term.

that no office bearer of the
National Organisation ig at
the same time an office bearer
of any other National Orga-
nisation.

(ii)

Explanation: The term office bea-
rer in clauses (i) ang (ii)
means—

(a) President
(b) Vice-President
(c) Treasurer

(d) Secretary|Secretary General;
or any corrcsponding
office.

(iii) that the annual accounts of
the organisation have been
properly maintained ard re-
gularly audited and that the
various business meetings as
required under its constitu-
tion have been duly held.

{iv) that each National Federa-
tion|Association, in i‘s partl-
cular fleld of specialisation,
hag been appointing or would
appoint National Coacheg with
the prior approva) of the All
India Council of Sports.

that the National Federatons|
Associations, in their respec-
tive flelds of specialisation,
have been holding or would
hold, where feasible not less
thap two competitions annual-
ly for specified age- groups at
the junlor und sub-junior
levels; these competitions
should be organited thrcugh

W)
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Inter~-Block and Inter-Dist-
rict competitions in each
leading to the competion at
the national level.
(vi) that the membership of the
National Federations'Asso-
ciations, within theu particu-
lar fields of specialisation, is
confined to the corresponding
State and other special units
affiliated to the National Fe-
derationsjAssociation, and that
where any of the Nation-
al  Federations/Assoclations,
grants membership to indivi-
dual clubs or individual per-
sons, such membership does
not confer on such members
the night to vote in any
of the Federalions/Ascocia~
tion's meetings

The concerned Sports Organisations
have been given time upto Septem-
ber 15, 1874, for determining their
provisions and procedures for eligi-
bility for Government assistance.

Scheme submitfed by Orissa Govern-
ment on Development of Minor Irri.
gation Scheme

8621 SHRI M. S, PURTY: Will the
Minister of AGRICULTURE be pleased
to state: *

(a) the main fetures of the scheme,
it any, submitted by the Government
of Orissa for developing minor irri-
gation facilities in that State during the
current year;

(b) whether Central Assistance has
also been sought for the same; and

(c) if so, the Central Government’s .
decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRY
B. P. MAURYA): (a) No special sche-
me has been received from Govern-
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ment of Orissy for developing Minor
Irnigation facthties in that State dur-
ing the current year.

{b) and (c). Do not arise

Starvation deaths in Hooghly, West
Bengal

8622 SHRI YAMUNA PRASAD
MANDAL: Will the Minister of AGRI-
CULTURE be pleased to state

(a) whether Government’s attention
has beepn drawn to the reports of star-

vation deaths 1n  Hooghly, West
Bengal,
(b) if so, whether any enquiry

has been instituted; and

(c) the findings of the enquury?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) to (c).
Information has been calleq for from
the West Bengal Government and
will be laid on the Table of the Sabha
ag soon as it 1s received

aye  aftaga WY @ awe

8623 ot AWy ywmy ¢ F
staga site afcmga 7 aE FAG A
N g v %

(%) a@1 dgvwm W% AU AT
ziaart woted Aq gfeaq deiww
R/ TN HIITST ¥ 12 98, 1973
#1 AEH T oA ATE qfeagT A
sq@ aneas ¥ gt feemr a1 v
% ar ¥ wrf ww avwre A fea
a1, W
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(=) afx g, ) vas qer oF
w1 § Ol ROMT ¥ § awenl §
TR & e wEw ISR R Y

Atwgn Wt afge AateuH JuAw
(ot sov e gt ) < (F ) st (&),
A FT & 7 § et o PetwT &
12-7-73 1 ®Y% 97 WY  WGT
yra A gar ) axg fa gfeaw e
[WH TR IR WIEd, T ¥
12-5-73 ®1 aw$ 7 g0 e FrRA9eE
gaEsy ¥ wfgs wvg AweT ¥
qrfeq oms Y FIOF HE AN FA
qFt T AT Ay frwr am F —

GHEF H'o =1

qrlt Inr A arinfsr i
fafaatarsit fadqa g4 a@r g
fratrr @t ArwEfeg oA fafeee
7 faiw ¥ 5 zrer g A1 aq SfEEr
#Y YA 7 AT 4000 ¥ FY A H7
gfg &1 wnET T T AR
fafaaiarst 3107 1967-68 § a7 AT
# st A & 17 ¥ U0 A o
Frary | afafas mdr Afaw
foar g7 fer  wAgafer froeor
e qr frare w7 WA IR AAT-
g mé fafaaiam w1 78 @ fdw
¥ fr & 912 o1 qfraga qmEd A
agrrht afufadl waar gfaar | &e-
o A Ay weedt ¥ anew & g,
faradr 30 a7 df w1 e frates
w7 & &oar{ W )
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A o w2 g

TR & fgw Y o R
& fag ¥z e A & qRw
9T HWeray srqar fawrr w1 gam fear
mE )

HEW Go 3

FT A9 AW HETQ HY
wiAwE 1eg wiafraw, 1955 F wwand
% TA W Zaat A foft ML ferwr
% fruafem Ff & fag o w2w
I | gfget af S & §aEAT
& sfafafaa w1 faaor 57 T Fwg
qFF  T@AT ATfRT |

e do ~—41

9 AT &1 OF iyt qfe
HIAR! F AT F7 A F fAq W
¥ F7F T qEf=ar F owwEt #
Frafag wvq % fog fraw amg =ofga

O TV -5 ¢

FTHTT FT AT A F waaw
Grag ot w7 Wimat o s frgan
@A a9 ¢ At AT A AT Awd
& forg Iwgwr dear Ay FET g

HEW WY =6 ¢

qifer ¥ & forg smiar q@f 93,
e = ¥ gy e &
e 9%, faere fear smaT Wy o
qeg 3T gfeerewt wy achg

g foq w1 o & gwer T w0
ford @ & (o qefrr Wy
FW * & A gewe fear X
afe ofergT s § o wfaw ¥
ufgs safsq o7 337 9% |

WHY  G®N ~=7

9 A WY, d97 5 qEw
qfvrge FarT = "fafe § faarfor
FT &, T A T Fur FT fauy
16

AW qW—38

ATHTT A9 fAaTiT /YT 396aT it
frm 2 fr & g ¥ 5% g gf,
FeRNT, CA TG uAY w4 oz ofoaga
qfr=irY Y qETrY gl Y
g mfs fasifemt &1 gzar I 7%

2 AragT N7 of @ gara 7 ey
O 4, 6 AT 7 T HETT HFA -

g

3. WG T WET AT 4 WY
wag & 1 wqTArGr feEy
Ta W T¥ gw ¥ oFHa
T, Wod waar feron ¥ FTOA
§ W gued & st & fag Wt
ardy wfafraw, 1939 7 qEd dY & syaeqy
Ak g x@ feg & AT Praw
e goeTdl & ARt T & fag afe
wifew fed Ty« feedlt wmrEw
T Y A Pl w gEter A
Ay oo
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gert WAl AT & fada e
srefteT wT Y 1 4

4. AFNaH G o 6 WY &
WA o ¥ wevE mrer e
¥ faq  aefae A< o gfefae &
TS T AR AT e afe
A wieson g Ry I g ¥
sfawr 4 WfF a7 ¥ wd wA
g X aUfwet & fog wrgAT 9@t 6%
FHAE TR Y {99 T8 9T ST [0
g & 9 weT ard wfufrw w ara
559 fafga d
5 WE AT THT A€ 7 €1 qrEW
g, T A AW FTN T, AW
Foafgrrsa g & FT TR
e g #1 W a9 & {0 qgaw
FUAYY YA § & R Wy 7
qex  ufcagd v e afafy €
famft s edeq 21 o w1 ATy
grr  @wE dwferE U w0
srd g v Fon & aufe
ARy 9 7% AFA1 9 faqe fear war
£ e Wit et Ivae sfveary 30 1
ot ox  fadka A qwa A gwn
g

¢ tfeaa dedmm A% TreeR
oS #7 oF foe HE 5-11-73
Ft Nwga M afergr 7 & faewr
aa 39 ITOuy feafe N wawe worar
w1 feewes wrG T s
wirdfrs; fawrer weft & ot firer oite
e, Ay wife sne wof § ofc
A o) wfsrt 3 & aww ity
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v wd  aer gam  wd

8624, W WWwR W : T
wia #el ag 3 S o w6 fw

(%) ¥ wam ¥hT SR wg
FGT I F-HH ¥ Py B 99T G
¢ @t 37 o< e aifyw aaa gy

L §

(@) a5 1972 @91 1973 7 TA
wTt A PR TSer Srow gRi; AR

() =TwrT 7 €A wrat T ¥ weww
ax A qat frawm frar gar 2 7

gfa  darm ¥ aw S@ (@
womrarfgn Gt fnst ) ¢ (%) & ()
F7q 7157 H] F TG WA I
% sfrsm ardm usT w frrg
gror fear wmr § 1 gTwE, SO,

fge, A w7 TEeE st Ay
TIQRT, G V5T Gd fEw @Ay &

g Y TE QY AT wat 5 guAfaw
fro=am 1 warew, 1969 #Y frw wY
geetiafor frar war oo A Fwim
Fotmd aWmy v 1971-72
s 1972-73 9t wafe & g Bt qx
sk € qaft, =g ) o ofe W<
™ wrAl ¥ I Aot oo ofr wefear
X e o o wew § ) fran€ €
fRm g A N @ eml qv
TR & ¥RR A 1072-73 0% wok

Li g
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fararen
(59§ w3t =)
1971-72 1972-74
AT A AR wfT ma T farm rfa wma R T
e A wmg wAafw ek g wifan H v
T 1T
TG g BF —
1 g7awg (7SFTA] 107 08 88 47 192 56 160 36 103 57 193 96
2 FAR. (T9FER) 19 84 19 80 67 25 35 60 26 58 72 14
3 feae (etvamr) 31 51 25 22 57 09 38 85 29 11 65 3%
4 TIET (T . 13 85 12 57 4b 94 20 00 21 10 57 08
5 AR (497) 18 48 18 36 57 45 28 85 27 30 bh 47
6 FMAIT (FA) 6 0F 7 50 30 90 12 27 12 31 31 51
7 AR (A7 A1) 338 3941302138613 86 36 80
8 wifFamrd, (a=w) 069 209 16 28 208 5 81 15 04
9 =rrge (36T 114 91117 99 071 3 03 9 47
10 IE-FE( (39T 92W) - — - 093 097 356
11 =em (wmisg 98W) — - — 389 429 8 26

feerah 1 gafET wOf F & Sl ® fWAEw o T ol 58 8 e
g T 81 /i ¥ qreeq % a0 Crervions gt S50 @ 9 forg sy
LN 8 &

2 wfwe o % fab WX AT WO AT e wrn wifRe 1

3 fwar mar s e ayg § fowit afrefogt o= geg-ge o ol wwy
§ ery 13 wregfe a7 wriwe 14

4 Qo frdw we aw ¥ gw sfenfe g ofw 1@ g @ e
Fer ¥ orr et &

5 femwfediy Wyt o wmud, ¥ a1 96 0 wrwre
™ 1972 X YW 1973 M BN« WAw X Wz



207 Written Answers

WITNT W10 fAT & wahapet o
Jwar, IJawr gwafew ad awr
I gt mfr

8625 Y wWw WX g : WA
OFY Wt ag T w7 P w4 fE

(%) wrdr s fror & ad
1965 ® w37 & quy aqr IQ 96T
siaifEl &Y qerr aqr  gwwfAw
Y TFrHl 9Uw-99F wiwE ¥ &
i
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Coustruction of Low Income Group
Flats in Ashok Vihar

8627. SHRI M. C. DAGA; Will the
Minister of WORKS AND HOUSING
be pleaced to state:

(a) whetter the Central Vigilance
Comrmission hag held an enquiry into
the construction of 188 low income
group flats built in Ashok Vihar where
sub-standard material was used by
the contractor;

(b) if so, what are the findings of
the Commission;

(c¢) what further action Govern-
ment have taken on these findings;
and

(d) whether Government are pro-
poging to refund any amount to the
flat owners in the light of the Central
Vigilance Commisgsion Report?
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THE MINISTER OF STATE IN THE
DEPARTMENT .OF 'PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHR] OM MEHTA): (a) Yes.
Sir, .
(b) Certain defects had been

pointed out by the Commission, Most
of these defects were of a routine
nature, except in the case of bricks
in walls and flooring where sub-
gtandard bricks seemed to have been
used by the Contractor, but the
extent of subetandard bricks used in
walls could not be ascertained. The

test results in the case of flush door

shutters and cement mortar were

found to be satisfactory.

(¢) After ‘considering the report of
the Commission, the Delhi Develop-
ment Authority has proposed to effect
an appropriate recovery from the final
bill of the Contractor.

(d) No, Sir.

Law for cemsolidation of Agricultural
Holdings

8628. SHRI ARJUN SETHIL: Wwill
the Minister of AGRICULTURE be

pleased to state:

(a) whether no law for effecting
consolidationy of agricultural holdings
has yet been passed in gsome of the
States in the country;

(b) if so, the names of the States;
and-

(c) the steps taken by the Centre to
pass laws immediately on conselida-
tion of agricultural holdinga in their
respective States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). In the Andhra area of
Andhra Pradesh, -Kerala. Manfpur,
Beghalnya, Nagaland,
and Tripura, ng law for consolidation
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Topil Nadu,

of agricultural-holdings has yet been
passed.

(c) Promotion of -consolidation of
land holdings has been one of the
major planks-of the land reforms
policy of the Government of India.
The States have been advised from
time to time to take up consolidation
of holdings which is a State subject
under the Constitution. In the Fifth
Five Year Plan document too em-
phasis ha; been laid on tbe need for
taking up consolidation of holdings
all over the country.

Housing Problem of Rural Areas

8629. SHRI BIBHUTI MISHRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether  Government have
advised varioug State Governments to
solve housing problemg of the rural
areas;

(b) the gist of the advice; and

(e) to what extent follow-up action
is contemplated?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The Ministry of Works and Housing
intreduceq the following two Hous-
ing Schemes in the year noted
against each to improve the housing
condition of the people -living in

rural areas:—
(1) Villages Houstng Projects
Scheme 1957.
(i) Scheme for Provision of

House-sites to  Landless
Workers in Rural aTeas 1971.

The Scheme at (ii was transferred

to the State Sector during the Third
Five Year Plan. Central usgistance
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%0 Stateg for all the State Sector
ghemes, including Village Housing

Projects Scheme and other Social
Housing Schemes, 18 given in the
shape of ‘block loans' and ‘block
gants’ without being tied to any
particular scheme. project or head of
development. The State Governments
are free to allocate and utilise the
block assistance on various schemes
according to the requirements and
priorities to be determined by them

The Scheme mentioned at (ii)
above was introduced in 1971 as one
of the Minimum Needs Programme
of the Government in the Central
Sector This Srheme has also been
t1ansferred to the State Sector from
the commencement of the Fifth Five
Year Plan ie. 1st April, 1974. How-
ever, keeping in view the importance
of housing problem of the landless
Workers in the rural areas of the
country a substantial and Qdistinct
provision of Rs 10816 crores has
been made in the draft Fifth Five
Year Plan for implementation of this
Minimum Needs Programme,

Difficulties and bottle-necks, if
any, experienced in the implementa-
tion of various Social Housing Sche-
mes, including the rural housing pro-
gramme, are discusseq from time to
time af the Conferences of State
Housing Ministers and also during
the annual plan discussions held with
the Officers of the States every year
in the Planning Commission.
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Speeding up, Agricultural Production
and Stress on Cereal Production

8631, SHRI BIBHUTI MISHRA- Wil
the Minister of AGRI!CULTURE be
pleased to state:

(a) whether Prime Ministey has
written to the Chief Ministers of all
the States to speed up agricultural
production stressing cereals produc-
tion in this work;

(b) if so, reaction of the Chief
Ministers; and

(c) uction so far taken by them to
speéed up agriculiural .production?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE.
(SERI ANNASAHER P. SHINDE):
(a) The Prime Minister has recently
written a letter to Chief Minigters
impressing on them inter alia the
need to pool our energies to meet
the challenge of agricultural pro-
duction and inviting their persona®
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attention to the need for successful
implementation = of the programmes
dncluded in the draft Fifth Plan for
.Ancreasing production,

(b) and (c). In the replies so far
received the Chief Ministers have
agreed to act in accordance with the
:suggestiong in the Prime Minister’s
{etter,

-Construction of Building and Erection
of Statue of Shivaji at Raigad

8632. SHR] SHANKAR RAO SAV.-
ANT: Wil]l the Minister of EDUCA-
"TION, SOCIAL WELFARE AND

- CULTURE be pleased to state:

(a) whethey the Archaeological
Survey of India has objected to the
"Maharashtra Government's attempt to
construct buildings and errect a statute
-of Shivaji at Raigad:

(b) if so, what are the reasons
therefor; .

(¢) what are the rights and duties
of the State (Government in respect of
the Raigad Fort;

(d) whether the Maharashtra Gov-
ernment has represented that the Rai-

gad Fort shoulq be handed over to-

them; and

(e) if 0, what are the reactions of
‘the Central Government to their
‘representation?

THE MINISTER OF EDUCATION.
SOCIAL' WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
“Yes, Sir, '

(b) The proposed, constructions
and erectiom of a statute are not in
keeping . with  the archaeological
principles and practices. The policy
‘of the Survey is to preserve protected
monuments in the condition in which
they ev'st without addition of any

APRIL 29, 1074

- rashtra,
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structures, statutes, ete.
their ancient nature.

modern
which affect

_'The sanctity of the Raigad Fort will

be impaired if modern constructions
take place within tht fort and . a
statue made by a modern sculptor i8

.

placed in it.

"(c) Raigad Fort is a Centrally .
protected monument under the
charge of the Archaeological Survey
of 1India; consequently the State
Government has no jurisdiction over
the monument in respect of its pre-
servation and maintenance, The State
Government has the responsibility of
providing approach roads to the
'monuments and ig also responsible
for such other mattens like the law
and order.

(d) Yes. In the year 1862, Secre-
tary, Education & Social Welfare
Department, Government of Maha-
requested the Director
General to delete the monument from
the central list to enable the State
Government o take it up as a pro-
tected monument under State juris.
diction.

(e) The Central Government is
unable to take the view that the
Raigad Fort built by Chatrapatj Sivaji
is not a monument of national im-
portance. According to the Constitu-
tion, monuments of national import-
ance are the responsibility of the
Central Government. The Central
Govirnment cannot, therefore divert
itself of this.responsibility.

Annua) losses to the Mogul Line
8633. SHRI SHANKERRAO
SAVANT.
PROF. MADHU DANDAVATE:

Will the Minister of  SHIPPING
AND TRANSPORT be pleased to
state: ’

(8) what are the likely anmual
losseg to the Mogul Linés for passen-
ger service on the Konkan coast;
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(b) will these losses be integrated
with the profits on the Cargo service;

(¢) will these losses be treated on
the game lines as the losses on the
passenger gervice between Madras and
Andamans; and

(d) if answers to parts (b) and (c¢)
above be in the negative, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI! PRANAB
KUMAR MUKHERJEE): (a) The
likely annual losses are estimated to
be Rs 2350 lakhs

(h) and (¢) No Sir.

(d) It has been decided that the
Konkan Coastal Passenger Service is
{0 be operated on “No profit No loss”
basix

Subsidy and Loan for construction or
maintenance ¢f Roads in Maharashtra

. 8634 SHR] SHANKERRAO SAV-
ANT Wil the Minister of SHIPPING
AND TRANSPORT be pleased to
state

(a) what financial help (subsidy and
loan) the Central Government give to
the State Government for the con-
struction oy niaintenance of roads and
~oads of Economic importance,

(b) which roads in Maharachtra
came under this category; and

(c) what help is proposed to be
given to each of these roads in Maha-
raghtra during the Fifth Five Year
Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (c).
Loan assistance is provided for the
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development/construction of selected
road/bridge works under the Centrally
Aided Programme of State Roads of
Inter-State or Economic Importance.
In the Fourth Plan, the following new
projects were agreed to be financed
under this programme in Maharashira
with 100 per cent loan assistance:—

Estimated

cost

(1) Bridge acruss Revadande
Creek on Alibag-Retadanda-
Salar Murund Road, Dis-

trict Kolaba. 60+ 00 lakhs

(2) Bridge cross  Sdvitn river
at Mhapral on the Mandngad-
Mhap1a Amet-Kuda Road.  50- 00 lakhs

{3) Turapoic-Borsar road 29+ 26 lakhs

A tota] amount of Rs. 51.99 lakhs
was paid to the Government of Maha-
rashtra during the Fourth Plan period.

Provision of funds for various
schemes duting each year of the Fifth
Five Year Plan will depend upon the
availability of the resources and
requircments of various States includ-
ing Maharashtra from year to year Tt
is, therefore, not possible to indicate
at this stage the funds which could be-
provided for each of the aforesaid
schemes to Maharshtra during the
Fifth Five Year Plan

Rural Drinking Wate, Supply Scheme
in Maharsshtra

8635. SHRI SHANKERRAO SAV-
ANT: Wil the Minister of WORKS
AND HOUSING be pleased to state:

(a) how much financial assistance
was demanded by the Government of
Maharashtra for rural drinking water
supply schemes in 1972-73 and 1973-74
and how much was given: and

(b) how much amount i3 proposed’
to be given for the same pugpose
during 1974-75 and for which projects?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR! OM MEHTA): (a) 136
rural water supply schemes estima-
ted to cost Rs 32003 lakhs were sent
by the Government of Maharashtra,
out of which 87 schemes estimated to
«cost Rs 32353 lakhs were approved
Iy the Central Government under the

APRIL 29, 1874
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Accelerated Rural Water Supply Pro-
gramme. The State Government were
advised to select and take up schemes
ont of the approved list of schemes.
the cost of which could be met from
within the available allocation. The
assistance demanded and the funds
released during 1972-73 and 1973-74
under the said programme were a8
under:—

Year Assistance demanded Amount releas
S ate Government Central Government
- [
1972-73 Rs, 135.17 lakhs Rs, 106 00 lakhs
1973-74 Ry 223 23 lakhs Rs. 79,00 lakhs

Due to financial constraints more
tundg could not be made available to
the State Government

(b) This Piogramme has been dis-
continued as a Central Scheme in the
Vth Plan During the Vth Plan, rural
water supply schemes have been in-
cluded in the Minimum Needs Pro-
gramme and will be rmplemented by
ihe State Governments

Incentive for Crushing Sugarcane
early in spite of Low Recovery

8636 SHRI E V VIKHE PATIL:
Will the Mimster of AGRICULTURE
be pleased to state:

(a) whether due to concession 1n
excise duty on sugar produced early
in October-November season, there 1s
considerable loss in recovesry of sugar
»d therefore loss in total production of
spgar 1n the country, and

(b) the reasons for giving inceniive
for crushing sugarcane early?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).

The recovery of sugar 1s generally
lower during October and early Nov-
ember than the year's average Never-
theless incentives for early crushing
of cane by factori's during these two
months are given to reduce the diver-
sion of cane to manufacture of gur
ang also to ensure adequate availabi~
Ity of sugar early in the season,
particularly when the carry-over
stocks from the previous year are
low This by itself does not appear to
lead to loss in total production of
sugar For example, during the last
three seasons, the production in Octo-
ber and November 1970 was the
highest being 5 08 lakh tonnes and the
total production wag alzo the highest
being 38,73 lakh tonnes

Drinking Water Facilities to Towns

8637 SHRI VIKRAM MAHAJAN:
Will the Minister of WORKS AND
HOUSING be pleased to state,

(a) the total number of town: in
the country, State-wise, which have no
drinking water facilities;
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(b) the total number of towne in
the country, State-wise, which have no
proper drainage system; and

(c¢) the numbe: of towns Stute-wise,
proposed to be provided with drinking
water and proper drainage during the
year 1974-75 and during the Fifth
Five Year Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The available information is
given in the Statement laid on the
Table of the House [Placed in Libr-
ary See No. LT-6860/741,

(¢) The information about physical
targets to be covered during the Fifth
Five Year Plan are not available. The
information about the targetted cover-
age during 1974-75 available from a
few States has algp been indicated in
the annexure.
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Present Bteck of Rice and Paddy

8641, SHRI P. R. SHENOY. Wil the
Minister of AGRICULTURE be jleas-
~d to state

(a) what is the present stock posi-
tion of rice and paddy; and

(b) whether the present stock of
rice and paddy will meet the require-
ment of the public distribution sys-
tem?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
() The tentative physical stocks of
rice including paddy in terms of rice
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with the Centra] and State

ments as on 1st April, 1974 were 20.31
lakh tonnes,

(b) With the internal procurement
of rice/paddy 4till in progress the
Teasonable requirements of the public
distribution system will be met.

Price of Different Coars Graing

8642 SHRI P, R. SHENOY. Will the
Minister of AGRICULTURE he pleas-
ed to state the price of different varie-
ties of coarse grains after the restric-
tion ef their movement was removed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-
A statement giving the required infor-
Mmation s Jaxd on the Table of the
House (Placed m Library See No.
LT-6861/74)

Introduction of 15-Year Degree Conrse

8643. SHRI SHRIKISHAN MODI.
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are con-
templating  to introduce 15-years
Degree Course from the next year;
and

(b) if so, the

Teasons and main
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL

The Central
Advisory Board of Education has
recommended that the 104343 struc
ture of education should be adopted
In all States before the end of the
Fifth Five Yeay Plan,
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The main reasong for introducing
the new system are (i) to have a
broadly uniform structure of educa-
tion in all parts of the couniry as
‘envisaged in the National Policy of
Education; and (ii) to postpone the
time for deciding choice of vocational
subjects by students by two years go
that the student is more mature to
take such a decision, and also to
geduce the time interval between such
& decision and actua] enfry into jobe.

While most students in secondary
schools’ will be given general educa-
tion about 20 per cent will be given
pre-vocational education. At the
higher secondary classes XI and XII
separate  vocational and  general
courses will be available.  Facility
will however be available for transfer
from vocational courses to general
counses,

For the guidance of State Education
Departments in thig regard. new
curricula and syllabi for classes I to
XII are being developed by the
Nationa] Council of Educational
Research and Training,

Education being a State subject,
introduction of new pattern will
depend on State Governments and
Union Territory  Administrations.
Some are contemplating such an intro-
duction from the academic year 1975
~—(e.g., Union Territory  Le¢lhi) end
some others, later. The State Gov-
ernmentg of Andhra Pradesh, Karna-
taka and Kerala have already intro-
duced the new pattern. It is expected
that all the remaining States/Union
Territories would he in a position to
adopt this new pattern in the Fifth
Five Year Plan period. Some States
are alsp, considering instituing a 2
year pasg course and 3 year Honours
course at first degree level.

s ¥ ofesfn  fawm

8644, St wwin': ®a7 fnen, AN
wenw oY depfie Ha7 ag T &
war &% fr
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6. WA AqT Aty ¥ qf@romr
fid o seRfeew

7. §e & WA g ¥ st
T wraife, oot g7 fag fer
(areaie) & &R 0% S U FATR
¥ 13 faa

8. fawda &, gogR TxwT AT
T@ afERs & BR we 1

Corruption charges against officials of
National Seeds Corporation

8645. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleas-
ed to state the number of corruption
charges which are now under investi-
gation against the officials of the
National Seeds Corporation and at
what stage they rest?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The Nationa] Seeds Corporation Em-
ployees Union hag in their Memoran-
dum gubmitted in May, 1971, listed a
number of allegations involving the
officials of the Corporation in corrupt
practices. A Committee under the
Chairmanship of Shri V. N. Gadgil,
Member. Rajya Sabha. was appointed
to enquire into these allegations, as
well as grievances of the employees
union. The Committee’s report is
awaited, Shri V. N. Gadgil had sub.
mitted hi3 letter of resignation from
the Chairmanship of the Committee
bug he ig being percuaded to continue
and complete the enquiry.

L]

In respect of the gale of potato seeds
by the Corporation to the Bangladesh
Agricultural Development Corporation
last year, some allegations were made
that the transportation contract was
awarded to favoured transportation
firm. A senior officer of the Ministry

- of Agriculture has heen appointed to

enquire into the entire transaction.
His report is awaited.
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QCorrection of Answers to Unsiarred

Now. 4333 snd 4411 dated

25.3-74 regurding (i) Demand and

Supply of Sugar to West Bengal and

Sugar demandeg and suppled to
Karnataka.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Two Unsterred Questions bearing Nos.
4332 and 4411 tabled by Shri Hukam
Chand Kachwai and Shri A, K. M.
Ishaque, M.Ps. relating to gemand and
supply of sugar to Karnataka and
‘West Bengal respectively were replied
in the Lok Sabha on 25-3-74 Both
the Questions were of identical nature.
Unfortunately, the information fur-
niched in the replies had got inter-
changed The error ig regretted. The
correct information in Trespect of
ths Qustions ig as follows—

1. Correct reply to Unstarred Question
No. 4332,

(a) The following quantities of levy
sugar were allotted by the Central
Government to Karnataka State dur-
ing the last five months —

Tonnes
October, 1973 10391
November, 1973 9401
December, 1973 . 9401
January, 1974 9907
February, 1974 . . 9907
(b) and (¢). No communication for

increasing the monthly guota has been
received from the Government of
Karnataka during this period. In any
case, the basic monthly quotar of levy
sugar for various States/Union Terri-
tories, including Xarnataka, have
been fixed on a rational basis. taking
into account the population figures as
recorded in 1971 census, and the past
pattern of  consumption. Actual
monthly allotments are, however,
adjusted marginally in relation to the
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otion

total release of levy sugar for each
month.

IL. Correct reply to Unmstarred Question
, No. 4411,

(a) The following quantities of levy
sugar were allotted to West Bengal
State during the last six months:—

tonnes
September, 1973 . 19793
October, 1973 21876
November, 1973 . 19793
December, 1973 . 19793
January, 1974 20857
February, 1974 20857
(b) The State Governmen{ had

requested in December, *73 for increas-
ing monthly quota of levy sugar to
38,000 tonnes.

(c) The basic quotas of levy gugar
for various States/Union Territories
have been fixed on a rational basis
taking into account the population
figures ag recorded in 1871 census and
the past pattern of consumption.
Actual monthly ailotments are, how-
ever. adjusteq marginally in relation
to the total release of levy sugar for
each month. Due to limited availabi-
ity of sugar stocks, it has not béen
possible to increase their monthly
quota of levy sugar as requested by
them The position was suitably
explained to the State Government.

12 60 hrs,
RE. ADJOURNMENT MOTION

MR. SPEAKER: Now, Papers to be
laid on the Table.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Before that 1 want to raise

a matter, This is an issue regarding
thousands of passengers who are
stranded everywhere and also the

refusal by the postal people to accept
parcels for despatch This is a very
serious situation, Why cannot we
discusg that first?
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MR. SPEAKER: The Minister
already 'made a statement on it the
other day.

*SHRI JYOTIRMOY BOSU: This has
* caused hardships to the people.

MR. SPEAKER: As I said already,
he has made a statement the other
day on the floor of this House,

st wy fermd (a77) A A
39 & e g o o § (*Temm)
R W ¥ I F)v w9 areiifed 9
% frg ot @ 1 SR e it Ak
AT F AW Y arT A ar oy ¥
oF AR T 9w W @ AR @l
HIT 3 Fogd H gO F7 5aw fear
ar @t 31 Al A W w0
TqA TAEAT BN |

off wzw fagrd avodedt () -
weaw waew, @ fagw  fe oy o)
groddz HeT a1 T wdww waAr
377 ¥ w=viq AT 0T § wg 37
T o & faq oafng ag ) o &w
gw fafre Y fonige ot formw
= |

WA AR QTIHAE WIm Ay
Y eafre 7Y Qiar 1 ag A I ARAY
gir 1 ag qEAAe A A |
w7 99 eafe @Y v ?owq Agd §
AT FT AR

ot wew fagr wmady: @ ar
F zw @ T afza 2 3

MR. SPEAKER: I am allowing it if
you want. You can move your adjourn-
ment motion You get the leave of
the House ang then move it.

SHPI 8 M. BANERJEE (Kanpur):
Then, we will not have if.
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MR. SPEAKER; Mr. Banerjee,
whenever I have come to your rescue
you do not appreciate it and you put
the Speaker in the wrong. Now. I am
allowing it. You move the adjourn-
'ment motion.

SHRI ATAL BIHARI VAJPAYER:
I have not given any notice of
adjournment.

MR. SPEAKER: The notice of
adjournment has been given by Shri
Samar Guha and Shri Jyotirmoy Bosu,

Mr. Bosu, you move your adjournment
motion.

SHRI S. M. BANERJEE: Kindly
allow me a minute. You allow the
Caliing Attention to stand as it is.

MR SPEAKER' You never appre-
ciate this,

SHRI S. M. BANERJEE: Many
Unions have served their strike notice
in the Railways.

MR. SPEAKER: Mr. Banerjee. the
question is: this is an adjournment
motion, the notice of which ig given
by Shri Samar Guha, Shri Bosu and

*Shr1 Madhuryya Haldar. I allow this,

You ask for the leave of the House
to move it,

SHRI SEZHIYAN (Kumbakonam):
There 18 no opposition to it.

MR SPEAKER' How will they
oppose it unless you move it? You
move it.

SHRI S. M. BANERJEE: S8ir, I rise
on a point of order.

MR. SPEAKER: Is your point of
order on why I admit it?

SHRI S. M. BANERJEE: On this
particular adjournment or motion, I
am on a point of order. We are not
moving the adjournment motion.
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SHRI JYOTIRMOY BOSU; Then, I
ask for leave of the House to move
my adjournment motion.. Sir, I go by
your utterances. You want me to
move it

MR. SPEAKER; When I made the
observations. they were to help you.
You do not appreciate. The other or
the negative side is, I allow it.

You have enough opportunities. The
Appropriation Bill will be coming.
Today the Home Ministry demands
are there. You can take advantage
of that also. But if you still insist. I
do not come in. v,

i -

SHRI ATAL BIHARI VAJPAYEE:
As the House is going to discuss the
demands of the Ministry of Home
Affairs and we do not have enough
time, I will request my friend, Mr.
Jyotirmoy Bosu, not to press for it.

SHR] JYOTIRMOY BOSU: I am
guided by the desires of the House.

st ®y fomd : wew AT, U
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7z ¢ v fow moae & fasms 77 a8
fardror siver faar & g v vl Yo
dYo #7 TR ¥ w7 @ & A 9w A%
wigrar & e o1 Frolg ) &Y mar
awaw wr oy S9fenw samw ¥
¥t 5 JgawT oF I W @
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MR. SPEAKER: It wag also on the
thin line. So, I wanted to have time.

O

12.68 hrs.
-
PAPERS LAID ON THE TABLE

ANNUAL ADMINISTRATION REPORT OF
DDA ror 1972-73

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): On behalf of Shri Bhola
Paswan Shastri; I beg to lay on the
Table a copy of the Annual Adminis-
tration Report (Hindi and English
vernsions) of the Delhi Development
Authority, for the year 1872-73, under
section 28 of the Delhi Development
Act, 1957. [Placed in Labrary. See
No. LT-6847/741.
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NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES AcCT, 1935 AND BOMEAY
TENANCY AND AGRICULTURAL Lanps
Ruies

THE MINISTER OF STAT® IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P SHINDE).
1-beg to lay on the Table—

(1) A copy of each thg following
Notifications (Hind: and Eng-
lish versions) under sub-sec-
tion (6) of section 3 of the
Essential Commodities Aect,
1955 —

(1) The Roller Mills Wheat
Products  (Ex-mill) Price
Control (Amendment)
Order, 1974, published mn
Notification No GSR 176
(E) 1n Gazette of India
dated the 13th April, 1974

(n) The Delh1 Roller Mills
Wheat Productg (Ex-mill
and Retail) Price Control
(Amendment) Order, 1974
published mn Notification
No G SR 177(E) 1n Gazette
of 1India dated the 13th
April 1974 [Placed 1w
Library See No LT-6848/
741

(2) A copy of the Bombay Tenancy
and Agricultural Lands (Guja-
rat Amendment) Rules, 1973
(Findi and Enghsh versions)
published i1n Notification No
GHM-73-195 - M~TNC - 1073-J
(LR) in Gujarat Government
Gazette dated the 9th August,
1973 and the corrigendum there.
to dated the 26th November,
1973, under gub-section (4) of
section 82 of the Bombay Ten-
ancy and Agricultural Lands
Act, 1948 read with clause (¢)
(ih) of the Proclamation dated
the 9th February 1974 issued
by the President In relation to
the State of Gujarat, together
with an  explanatory note

TPlaced in [Iabrary See No
LT-6849/741

REVIEW AND ANNUAL DREPORTS OF
MocuL Lyng Lap., ANy Surrrinc
CorPORATION OF INDIA FOR 1972-73
AND MERCHANT SHIPPING Ruris

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] PRANAB KUMAR
MUKHERJEE): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 619A of “the Com-
panies Aet, 1856.—

(i) (a) Review by the Govern-
ment on the working of
the Mogul Line Lamited,
Bombay, fer the year
1972-73

(b) Annual Report of the
Mogul Line
Bombay, for the year
1972-73 along with the
Audited Accounts and the
comments of the Comp-
troller and Auditor
General thereon [ Placed
in Labrary See No LT-6850/
741

(11) (a) Review by the Govern-
ment on the working of
the Shipping Corporation

of India Limited Bom-
bay for the ycar 1872-73

(b) Annual Report of the
Shipipng Corporation of
India Limited, Bombay,
for the year 1972-73 along
with the Auditer Accounts
and the comments of the
Comptroller and Auditor

General  thereon, [Placed

i Labrary See No LI-

8851/174)

(2) A copy of the Merchani Ship-
ping (Cargo Ship Construetion
and Survey) Rules, 1874 (Hindi
and Enghsh versions) published
in Notification No GSR 205 in
Gazette of India dated the 23rd
March, 1874 under sub-section
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(3) of mection 458 of the Mer-
chant Shipping Act, 1958,
[Placed in Library. See

No. LT-6852/74].
mm—— ~ Ia::* :“ ‘j

12.08} hrs.

ASSENT TO BILLS

BSECRETARY-GENERAL: Sir. I lay
on the Table copies duly authenticated
by the Secretary-General
Sabha, of the following five Bills
passed by the Houses of Parliament
and assented to since a repor{ was
lJast made to the House on the 5th
April, 1954:—

(1) The |National Co-operative
Development Corporation
(Amendment) Bill, 1974,

(2) The Essp (Acquisition of Under-
takings in India) Bill, 1974

(3) The Presidential and Vice-
Presidential Elections (Amend-
ment) Bill 1974.

(4) The Water (Prevention and
Control of Pollution) Bill, 1974.

(5) The Public Wakfs (Extension of

Limitation) (Delhi Amendment)

Bill, 1974.

D

12.69 bre.
ESTIMATES COMMITTEE

591H, 61sT, 65TH AND 54t REPORTS

ANp MINUTES

SHRI R. K. SINHA (Faizabad): 1
beg to present the following Reports
and Minutes of the Estimates Com-
mittee:—

(1) (i) Fifty-ninth Report on the
Ministry of Information and
Broadcasting Films, Part IL

(ii) Minutes of the sitting of the
Committee relating to the
Fifty-elghth and Fifty-ninth
Reports,
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(2) (i) Sixty-first Report on the
Ministry of Commerce (Depart-
ment of Internal Trade)—Civil
Supplies Organisation.

(ii) Minutes of the sitting of the
Committee relating to the
above Report.

(3) (1) Sixty-fifth Report on the
Mimstry of Agriculture (De-
partment of Agriculture)—
Forestry.

(i1) Minutes of the sittings of the
Commuttee relating to the
above Report.

(4) Fitty-fourth Report on action
taken by Government on the
recommendations contained in
their Fourteenth Report on the
erstwhile Ministry of Foreign
Trade—Export Promtion Mea-
sures, Commercial Publicity and
Trade Fuairs.

——

1209} hrs.
PUBLIC ACCOUNTS COMMITTEE

1l111n, 115TH, 127tH, 1287 AND 13lsg
REPORTS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
following Reports of the Public
Accounts Committee:—

(1) Hundred and eleventh Report
on action taken by Government
on the recommendationg con-
tained in their Eighty-sixth Re-
port on Audit Report (Civil),
1970- and Reports of the Com-
ptroller and Auditor General of
India for the years 1869-70 and
1970-71, Central Government
(Civil) relating to Ministry of
Education and Social Welfare.

(2) Hundred and Fifteenth Report
on action taken by Government
on the recommendations con-
tained in their Eighty-seventh
Report on Chapter IV of the
Report of the Comptroller and



243 Comnuttee on Public
Undertakings Reports
and Reports

[shn Jyofirmoy Bosu)

Auditor General of India for
the year 1970-71 Union Gov-
ernment (Civil)-—Revenue Re-
ceipts relating to Income-tax

(3) Hundred and twenty seventh
Report on paragraphg 42 and 43
relating to Installation of Com-
puters on Railways included in
the Report of the Comptroller
and Auditor General of India
for the year 1971-72—Union
Government (Railways).

(4) Hundred and twenty-eighth
Report on Chapter II of the
Report of the Comptroller and
Auditor General of India for
the year 1971-72, Union Govern-
ment (Civil), Revenue Receipis,
Volume IL Direct Taxes—
relating to Corporation-tax

(5) Hundred and thirty-first Report
on paragraphs 28—31 relating to
the Minstry of Foreign Trade
included in the Report of the
Comptroller and Auditor Gene-
ral of Indma for the year 1971-
72, Union Government (Civil)

D

1210 hrs

COMMITTEE ON PUBLIC UNDER-
TAKINGS

5lsr, 528D 54TH REepones A
MINUTES

SHRI NAWAL KISHORE SHARMA
(Dausa) I beg to present the follow-
ing Reports and Minutes of the Com-
wittee on Public Undertakings —

(1) (i) Fifty-first Report on India
Tourism Development Corpora-
tlon Limited

(1) Minutes of the sittings of the
Commuttee relating to the
sbove Report
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(2) (i) Fifty-second Report on
Indian O1] Corporation lLamited (Re-
finemies Division excluding Pipelines
Section)

(1) Minutes of the sittipg of
the Committee relating to the above
report

(3) (1) Fifty-fourth Report on
State Farms Corporation of India
Limited

(1) Minutes of the sitting of
the Committee relating to the above
Report

1211 hrs

DIRECT TAXES (AMENDMENT
BILL

(1) Rerorts or Serker CoMmuTTEE

SHRI N K. P, SALVE (Betul): 1
beg to present the Report of the Se-
lect Commuttee on the Bill further to
amend the Income-tax Act, 1961,
the Wealth-tax Act, 1957, the Gift-
tax Act, 1858 and the Companes
(Profits) Surtax Act, 1964 and to pro-
vide for certain related matters,

(1) EvIDENCE

SHRI N K P SALVE. I beg to lay
on the Table the record of evidence
tendered before the Select Commuttee
on the Bill further to amend the In-
come-tax Act, 1961, the Wealth-tax,
1957, the Gift-tax Act, 1958 and the
Companies (Profits) Surtax Act, 1964
and to provide for certain related
matters

1212 hrs

BUSINESS ADVISORY COMMITTEE
Forry-szconp RrEpORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K . RAGHU
RAMAIAH) I beg to move'

“That this House do agree with
the Forty-second Report of the Bu-
giness Advisory Committee present-
ed to the House on the 26th April,
1974 "
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oy vy formlr (aT7T): W wEYEA . .

MR. SPEAKER: I have not received
any names. The practice is that the
names should have been sent earlier.

ot wy fond @ @A w39 i
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F Frf 3w 7 3an W /@ @ § )

ey A ¢ 2 wE A wem
The question is:

“That this House do agree with
the Forty-second Report of the Bu-
siness Advisory Committee present-
ed to the House on the 26th April,
1974

The motion was adopted.

12.13 hrs.
MATTER UNDER RULE 377

REPORTED DETECTION OF SECRET MOBILE
Rapio STATION IN MEGHALAYA

MR SPEAKER: Regarding matters
to be raised under rule 377, I have re-
cewved notices from different Members
on the same matter, The notices are
from Shri Vasant Sathe, Shri S. M.
Banerjee, Shri Samar Guha, Prof.
Madhu Dandavate and Shri Tarun
Gogoi. The matter relates to the re-
ported detection by the police of two
powerful wireless transmitters- cum-
receiving sets in Meghalaya which
were being used as secret mobile ra-
dio stations.

I think the first Member who hagd
given the notice can speak on behalf
of all of them,

SHR] S. M. BANERJEE: (Kanpur):
The usual practice is that two-are al-
lowed. So, I request that two Mem-
bers may be allowed,
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SHRI B. K. DASCHOWDHARY
(Cooch-Behar): We have submitted a
calling-attention-notice on this. It is
a very serious matter. If you would
ask the hon, Minister to make a state-
ment on the calling-attention it would
be better.

MR SPEAKER: I shall allow one
fram the Congress side and from the
side of the Opposition.

SHRI S. M. BANERJEE: That is
enough for the day.

MR SPEAKER: But this will not be
a precedent,

SHRI S. M. BANERJEE: Always
you have allowed two Members,

SHRI DINESH CHANDRA GOSWA-
MI (Gauhati), 1f you allow the matter
to be raised under rule 377, then the
call-attention may become barred.

MR SPEAKER: The demands of the
Home Minister are coming up and
the hon. Member can speak on those
Demands.

SHR] VASANT SATHE (Akola): I
want o invite the attention of the
Government to a very serious matter
that has been reported in today’s
newspapers about a secret mobile
radio station in Meghalaya. The re-
port says that the police are reported
to have detected two powerful wire-
less transmitter cum receiving sets
last week. The two seized sets were
presumably used in & secret mobile
radio station based somewhere on the
inter-national boundary in Meghalaya,
The sets have been technically exa-
mined and found capable of intercept-
ing various broadcasting stations of
the world, It further says that the po-
lice sources said here today that the
intercepting capacity of the broadcasts
of sets with high frequency was unli-
mited. The sets which bear markings
of foreign manufacturers have a long
range and are believed to have been
uged in clandestine:activities by cer-
tain foreign powers in collusion with
some anti-national elements in the
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[Shri Vasant Sathe} it SR g wiwde (verferae)
sensitive north-eastern region, The 1Y A
::egh:layn police have arrested a num-~ T ¥ T ﬁﬂ l
r of persons under the Def 24 o
India Rules and are m:kinl ie:::st‘;- ol To Qo AN
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Sir, you may recall that a few days
back, during a debate im this House
we had also said that there is a great
deal of anti-national activity going on
in this part of the country both by
agents who masquerade under the
garb of MRA and other organisations—

AN HON. MEMBER Anand Marg,

SHRI VASANT SATHE: I do not
know. He may be knowing better, It
may be Anand Marg or BBC or Vaj-
payee Broadcasting Station or anything
else for that matter-China, or any
other country. I do not know,

AN HON. MEMBER CIA

SHRI VASANT SATHE: And CIA
as well, Now, I would like to know
from the Government one thing. 1
would in fact request for a full state-
ment as to what steps the Government
are taking to see that these activities
are checked in good time, because
now, to have such powerful stations—
we have only found two and there may
be many more—and if the entire
border is thus infested by large radio
intercepting stations and sets, it is
definitely a very serious matter from
the security point of view., Therefore,
I would like the Government o make
a statement and allay the apprehen-
sions in the ming of the people of this
country.

Wl Yo Qo i : weaw aRYeEa,
qa® ogy uw & 7 qy ww oy A ¥
ST B T I g7 F qg w2 v
o1 f§ e Wt §§ wavge e
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W A A IEE F7 fr g 3
At & AT wT § A A S A
fRwr arfowr 2 | § Tz AR g B
o Ht At oA T ARy
ATH § FIH R AR IR AYeAL N
AT FE GHT I G ATAT AT Q@VE |
29 Y% 9 I fa 3w &1 aww QY wiwaan
garwnfm S a F@T IwRAT & Al
TH |38 ¥ ®E AHETQ 37 37 W@HT
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fewrw s@A W vE &, a® awAE F A
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| A @Y wré ¥ eAw) sl ws
¢ aif Ifem wrdamdY &1 /%

MR SPEAKER: Has the Minister to
say anything?

THE MINISTER OF HOME AF.
FAIRS (SHRI UMA SHANKER DIK-
SHIT): I am not in a position imme-
diately to say anything at this stage.

MR 'SPEAKER: Later on?

SHRI UMA SHANKAR DIKSHIT:
I shall examine it,
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SHR! SEEHRIYAN (Kumbstkonam):
1 have sent a note to you, On 25 April
I raised, with your permission, under
rule 377, a matter concerning a grave
lapse on the part of the Government
is not passing the Pondicherry budget
in time. At that time I pointed out
that these things should have been pas-
sed by 81st March, It was a lapse on
the part of the Government. They
have not fulfilled their responsibilty.
You were kind enough to remark on
that day. ' The Minister will examine
this matter and come out with a state-
ment either just now or later on.” This
happened on 23 April. It did not hap-
pen ‘just now’; it has not happened
so far, How long would they take on
this? Is it not contempt of the House
to remain silent like this? If they say
that because the Finance Minister is
not here and therefore the entire work
of the Finance Ministry has come to
a standstill, it is a poor reflection on
their working,

SHRI K. RAGHU RAMAIAH: The
Finance Minister is very much here to-
day .and he has told me that he will
make 'a statement on the 2nd 1st is a
holiday.

SHRI SEZHIYAN: If he is going to
make a prepared statement, wiil it be
possible to give us a statement before-
hand?

MR SPEAKER: 1 am not aware of
that; you have given the suggestion.

SHR! DINESH CHANDRA GOSWA-
MI: Today the demands are going to
be guillotined and we have no oppor-
tunity of discussing the working of the
External Affairs Ministry, Many im-
portant events have taken place such
as.the Tripartite agreement. Some dis-
cussion should be there either under
rule 193 or some other rule.

MR, SPEAKER: You
them, not to me.

it e gt wyordy - e oY,

wridrr wrardy ofr % o gare fau

may talk to
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12.24 hrs,

DEMANDS FOR GRANTS, 1974-75-—
Contd,

Mnuastry or HOMr AFFAIRS

MR, SPEAKER: The House will now
take up- discussion and voting on De-
mand Nos. 45 to 58 relating to the
Ministry of Home Affairs which can
be discussed till 8 P.M. when guillotine
‘will take place.

Hon. Members preserit in the House
who desire to move their cut motions
may send slips to the Table within 15
minutes indicating the serisl numbers
of the cut motions they would like to
move. They will be treated as moved.

DEmaNp No. 45—Ministry of HO'ne
Affairs

‘MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,72,96,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Ministry of Home Affairs’.”
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. Drmawp No. 46—~Cabinet
MR, SPEAKER: Motion moved:

“That & sum not exceeding Rs.
83,47,000 on Revenue Account be
granted to the President to complete
-the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Cabinet’.”

Demanp No. 47—Department of Per-
sonnel and Administrative Reforms

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
4,63,44,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Department of Personnel
and Administrative . Reforms’.”

Demaxp No. 48—Police |

MR. SPEAKER: Motion moved:

" “That a sum not exceeding Rs:
133, 45,27,000 on Revenue Account
and not exceeding Rs, 2,29,27,000 on
Capital Account be granted to the
President to complete the sum neces.
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
" March, 1975, in respect of ‘Police’.”

DemaNDp No, 48—Census

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,72,96,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975. in res-
pect of ‘Census’”
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DN No. 50— Other Expenditure
of the Ministry of Home Afiairs

MR, SPEAKER: Motion moved:

“That a sum not exceeding Rs.
64,91,87,000 on Revenue Account and

not exceeding Rs. 14,16,34,000 on

Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 38lst day of
March, 1975, in respect of ‘Other
Expenditure of the Ministry of
Home Affairs’.” .

Demanp No. 51—Delhi
MR. SPEAKER: Motion moved:

*Ihat a sum not exceeding Rs.
72,04,38,000 on Revenue Account and
not exceeding Rs, 28,30,60,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
Mareh, 1975, in respect of ‘Delhi’.”

Denmanp No, 52-—Chandigarh

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
8,98,78,000 on Revenue Account and
not exceeding Rs. 3,69,65,000 on Ca-
pital Account be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975, in respect of ‘Chandi-
garh’.”

MaND No. 53—Andaman and Nicobar
Island

VR. SPEAKER: Motjon moved:

“That a sum not exceeding Rs.
13,08,82,000 on Revenue Account and
not exceeding Rs. 5,95,60,000 on
Capita] Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975, in respect of ‘Andaman
and Nicobar Islands'.”
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DemaND No. 54—Arunachal Pradesh
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
16,50,97,000 on Revenue Account
and not exceeding Rs, 7,08,28,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Arunachal
Pradesh’.”

Demanp No, 55—Dadra and Nagar
Haveli

MR SPEAKER: Motion moved:

“That a sum not exceeding Rs.
82,40,000 on Revenue Account and
not exceeding Rs. 1,07,88,000 on
Capital Account be granted to the
President to complete the sum neces.
sary to defray the charges which
will come m course of payment dur-
ing the year ending the 31st day of
March, 1875, in respect of ‘Dadra and
Nagar Haveli’.”

Demanp No. 56—Lakshadweep

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,15,60,000 on Revenue Account and
not exceeding Rs, 66,55000 on
Capital Account be granted to the
President to complete the sum neces..
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Laksha-
dweep’.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re. 1.”

[Bugging of the offices ang resi-
dences of the leaders of Congress-
opposed political parties.(7)]



255 D.G., 1974-75

[Shri Jyotirmoy Bosu]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re. 1.”

[Purchases of electronic gadgets
from Japan, U.S.A. and West Ger-
many for bugging operation. (8)].

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re 1.”

[Government's drive for the estab-
lishment of one-party dictatorship
and a state of semi-fascistic charac-
ter (9)1

“That the demand under the Heat
‘Ministry of Home Affairs’ be reduced
to Re, 1.”

[Converting India into a gestapo
State. (10)].

“That the demand under the Head
‘Ministry of Home Affairs’ be reiuced
to Re, 1.”

[Misuse of Maintenance of Inter-
nal Security Act by the ruling Party
to curh and suppress ils political op-
ponents.(11)]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re 1.

[{Failure to honour the judgment
delivered by the Gujarat High Court
declaring as ‘‘illegal any notification
passed under Section 144 of Cr. PC
announcing that persons commiiting
breach of such order shall be liable
to be shot”.(12)].

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re. 1.7

[Failure of lift the state of emer-
gency and scrap the D.IR. promul-
gated in December, 1971 in spite of
the prevalence of normal conditions
in the country.(13)}

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
to Re, 1"
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[Reported secret directive of the
Central Government not to recruit
members of CP.I. (M) and some
other parties in ‘Government services.
(14))]

“That the demand under the Head
‘Ministry of Home Affairs’ be re-
duced tp Re. 1.”

[Murderous attempt on office
bearers of Hindustan Steel Employe-
es Union, Durgapur by some un-
known persons by tossing a hand-
grenade, bearing marks of Pakistan
Ordnance Factory, resulting in se-

rious 1njury to one and minor inju-
ries to others. (15)1.

“That the demand under the Head
‘Police be reduced by
Rs. 100,00,00,000,”

[It is not necessary to spend 162
crores of rupees on Central Police;
police 1s a State subject and law and
order is the exclusive jurisdiction of
the States, the Centra] Government
has responsibility towards Union ter~
ritories in this regard. (27

“That the demand under the Head
‘Police’ be reduced by Rs, 25,22,73,000.”
[Expenditure under the heag Cen-
tral Reserve Police has risen from
about Rs 1.5 crores during 1860 to
more than RS. 30 erores during 1974~
75. Police is a State subiect and hen-
ce it is not at all necessary to main-
tain such a huge Central Police
force.(28)]
‘That the Demand under the Head
‘Police de reduced by Rs. 100.”
{Central and State Reserve Police
stationed in Dohad to avert trouble,
incited it, by their brutal behaviour,
including molestation of women,
(30)]
“That the demand under the Head
‘Police’ be reduced by Rs. 100.”
[Repression let loose by the Cent-
ral Police forces in Nagalsnd and
Manipur.{(31)}
“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Working of esch Central Police
force since 1967.(32)]
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“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Failure and unwillingness to pay
eompensation to the families of the
wicims of Centyal Police atrocities
#n Gujarat and Bihar.(33)]

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Failure to ensure secunity to the
citizens of Delhi, which has earned
notoriety as a “crime city’.(34]

“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Incidence of crime in Delhi 18 on

the increase along with the fantastic
rise 1n the expenditure on Ceniral
police with every passing year, (35).

*That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Reign of terror let loose by the
Central paramilitary forces in co-
operation with the State Police force
upon the people of Guzarat, Bihar,
Marashtra and other States where
the people have been agitating for
food, against high prrces and corrup-
tion and where at least one hand-
red people have been killed by the
police (36)]

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Rampant corruption, favoritism
and necpotism in the Border Security
Force organisation. (37)1.

“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Alleged lareg scale physical as
sault by the Border Security Force
personnel on the Nagar Women and
gizls in the State of Manipur.(38)]

“That the demand under the Head
‘Police’ be reduced by Rs. 100.”

[Fantastic risg in the expenditure
on Central police and prolifsration of
new Centra]l paramilitary forces in
spite of fact that law and order is
a State subject.(39)]
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“That the demand under the Head
‘Police’ be reduced by Rs, 100.”

[Centra] police forces such as BSF
CRP, CISF and other, have become
weapons in the hunds of the Govern-
ment to suppress the democratic
movements of the tailing people for
food, against high prices and corrup-

tion. (40)]

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rg.
8.87,52,00.”

[No details have been furnished
under the head “Intelligence Bu-
reau,” the bulk of this amount, it is
suspected, is liktely to pe appropriat-
ed to suppress the Congress-opposed
political parties and to keep watch
on the persons of the leaders of
leftist parties and hence this expen-
diture 15 1nfructuous (41)|

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rs. 100.”

[Retusal to order judicial probe
into the cases of Police firing in con-
nection with the food agitation in
Gujarat, Bihar and other States.
(4501

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rs, 100.”

{Failure to protect the Harijans
from atrocities by the Police, goon-
das and landlords in the country.
(46)1

“That the demand under the Head
‘Other Expenditure of the Ministry of
Home Affairs’ be reduced by Rs. 160.”

[Cases of atrocities on the Harijans
including physical assault op the
Harijan women and girls by the Po-
lice have registered a sharp rise in
recent period.(47)]
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SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): I beg to
move:

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
by Rs. 100"

[Erosion of minority rights and
the rule of law. (26)] -

SHRI DASARATHA DEB (Tripura-
East): I beg %o move:

“That the demand under the Heal
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Failure to protect the interest of
tribals on land.(48)]

“That the demsnd under the Head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100"

[Need to declare the triba) belts of
Tripura where there is a preponde-
rance of tribal population ag schedul-
ed areas and to constitute autono-
mous district or region therein.(49)]

“That the demand under the Head
‘Ministry of Home Affairs’ be reduced
by Rs, 100.”

[Immediate need for constitution
of a Regional Committee for the tri-
bal compact belts in Tripura with
the representatives of tribals elected
on the basis of adult franchise.(50)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

{Lack of protection of tribals in
Tripura resulting in a large number
of tribals deserting Tripura as their
lands were taken away by a power-
fu] section belonging to non-tribal
Bengali community.(51)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Need for allocation of special
funds for removing backwardness of
Tripura, particularly its tribal areas
(52)1
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“That the demand under the head

‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

{Declaration of the tribal beits of
Tripura as scheduled area and the
constitution of the Regmonal Council
for such area with the representativ-
es of tribal people elected on the
basies of adult franchise on the pat-
tern of Sixth Schedule of the Cons-
titution with powers to undertake
all deveuopment works of the Sche-
duled area.(53)]

“That the demand under the head

‘Department of Personnel and Admi-
nistrative Reforms’ be reduced by Rs.
loo'”

[Need to constitute a committee to
find out the causes as well as acreage
of transfer of land from tribals to
non-tribals in Tripura since its inte-
gration with Indiap Union.(54)1

“That the demand under the head
‘Department of Personnel and Admini-
strative Reforms’ be reduced by Rs.
100.”

[Need to enact legislation for the
restoration of all lands to tribal or-
gina] land holders that were illegal~
ly transferred fium tribals to non-
tribals on or after the 1st day of
January, 1862.(55))

SHR] R. V., BADE (Khargone): 1
beg to move:

“That the demand under the head
‘Ministry of Homg Affairs’ be reduc-
ed by Rs. 100.

[Utilisation of C.R.P., B.SF. and
Territor;al Army for political pur-
poses.(69)) “

“That the demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

{Failure to check atrocities on
Harijans.(70)]
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“That the demend under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Failure to conduct judicigl ir-
qQuiry into the firing incidents in
Bihar and Gujarat ()]

“That the demand under the head
“Ministry of Home Affairs’ be reduced
by Rs, 100.”

[Failure to maintain law and order
in the country (72))

“That the demand under the head
"Ministry of Home Affairs’ be reduced
by Rs, 100.”

[Deploradble acts of suppressing the
«democratic and just agitations by the
opposition parties by the use of
brute force (73)]

MR. SPEAKER: The Demands for
Grants and the Cut motions are now
before the House,

SHRI JYOTIRMOY BOSU (Diamond
Hathour): Sir, the role of Home
Ministry or the Police Ministry in a
so-called democracy as we have today
n this country, the Police and its per-
formance and their expenditure have
revealed that this is nothing shcrt of
a Police Raj On the one hand, they
are talking about econumy, zut in un-
vroductive expenditure etc. On  the
oth~r hand, we see the phenomenal
growth of policing and its administra-
tive expenditure

Sir, th~ Central Police in 1950-51
cost this poor country Rs. 3 crores. In
1964-65 it came to Rs. 25 crores, a
little over that, In 1968-63. it jumped
10 Rs. 72 crores and for the year 1974~
75, the budget estimate is Rs. 169-39
crores, a little over that.

Sir, I will then refer to CRP. I call
it Central Raksha Pitha. 1t has now
60 battalions, In 1960-81, the expendi-
ture on CRP was Rs. 1.97 crores. In
1973-74, it jumped to Rs. 89.44 croves.
On the one hand, this is the picture
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here On the other hand, what is the
expenditure on the State Police
Forces In 1948-47 vihen the country
was ruled by foreigners-that was
a year of turmoil and rioting—the
budget did not exceed Rs. 13,08,00,000.
Today, in the year 1973-74, the same
Forces have consumed Rs. 312,93,00,000.
This 1s the increase in expenditure it
the State sector. In the Central sec-
tor, I have already given you the
figures

The Border Security lorce 18
another gqueer organisation which has
come up. This is really mysterious.
They have now near about 80 batta-
lions They were keeping 1t a closely
guarded secret 1 caught hold of a
BSF gentleman about a moath ago to
tell me about this. In 1988 83, the
expenditure on BSF was Rs. 2624
crores For 1974-75, the budget esti-
mate 1s Rs. 57.41 crores. On the top of
this, they have got 17,500 Central
Industries. Security Forces Sir, what
did the Government say at the time of
passing of this BSF Bill?

“The purpose of this force is, as I
have said, to ensure the security of
the borders of India, secondly, to
secure or instil a sense of confidence
in the people living on tne borders
and, at the same time, to take gre-
cautiong to see that smuggling and
all the types of crimes that take
Place on the borders do, not take
place.”

This is what Mr. Chavan has sad,
when the Bill was passed by this
House. What did we say? We said
this 1 said at that time:

“Mr. Deputy-Speaker, Sir, if we
look at the Financial Memorandum
attached to the Bill, the penultimate
paragraph says: ‘The recurring ex-
penditure on the administration of
the Force during 1967-68 was of the

order of Rs 18.21 crores, it is likely
to go up by about Rs. 2 crores
because of some addition to the
existing strength of the Force.
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Then, 1 also said, at that that time:

“Phe Border Security Force is
being created to bécome a parallel
Central Police force and the purpose
of that is nothing short of rep-
ression.”

Sir, it is there in the eastern area,
where we had a long border. Now,
there is no longer a Pakistan border.
We have the friendly Government,
Bangladesh So, his assurance in this
House was nothing short of a bunkum.
In-tead, they have utilised the BSF
for internal security duty, as revealed
by the Ministry in their Annual Re-
port. It clearly states:

“The BSF. completed eight year
of its existence in 1873-74 It conti-
nued to be deployed along the
borders both in Eastern and the
Western sectors and also rendered
assistance 1o the States of Utter
Pradesh.”

very near the border—

“Andhra Pradesh, Assam”,

ako on the border—

“QOrissa, Tripura, Punjab, Madhya
Pradesgh, Rajasthan, Bihar, Gujarat,
West Bengal, Meghayala, Manipur
and Union Territories of Chandigerh
and Delhl in maintenance of inter-
nal security.”

So, the cat 1s out of the baz. It s a
force for presenting the people with
lathis. The truth is that the Govern-
ment are organising a parallel force
8o that, should there be an uprising in
the defence services, they have another
force ready. This is eviden: from tte
fact that the pay and ailowarces cf
the Border Security Service Persomnel
are much higher than those of the
personnel of the armed services, That
shows that skeleton in the cupboard.
If there iz any uprising, there is a
parallel armed forces exactly on the
lines of the light infantry battalion.
There is a lot of dissatisfaction in thr
armed for:es today. That is why you
are going In a big way to orgenise the
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Border Security Force Is il or is it
not correct that in the Bordu: Security
Force the salary is much higher than
that of the army?

Then look at the misdeeds The
chief of the CRP, Shr1 3, 8 Mishra,
says at Bhubaneswar:

“Every State Goveramen* prefer
the CRP as they use the min:mun’
force compared with the BSF ard
the army in iackling the situation

I may tell you that they me no luss
cruel than the other forces. In
Ahmedabad they went to the extent
of using poisonous shelis, which were
fired indiscriminately. In omne place
which I visited, an old man died as
soon as a shell exploded witluin his
countryard, because of suffcoation. And
that shell was an imporled ~nc, made
mn America. I know this 18 bound to
happen m a police State such as this

These are the Indian addition of the
stoim troopers I want to know why
the declaredpolicy has been violated
In this manner. These are criminal
forces under the command of our
great friend, Shr1 Dikshit, and the
Prime Minister, and they are both
socialists! Of course, the past associa-
tion of Shri Dikshit does not show
any socialism anywher: You _are
stationing these forces in Manipur,
Nagaland and Mizo Hills under the
garb of sensitive areas ani you are
very cleverly keeping them out of the
gight of the people of this country.

They are committing mass muvders,
mass rape, mass looting and srson in
those areas. Otherwise, can you
imagine a Commandant, & Deputy
Commandant and others rap.ng a girl®
The girl was profusely bleeding and
out of shame she had to commit suicide
the next day. They commi such
heinous crimes and parade women in
the nude in the open in the village of
Rthand by one Major Dharam
Prakash of BSF. They are lynching
them. Why sheuld we nct lynch
these criminal bessts who act like this
on these helpless villagers? Yet, we
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are paying them higher salaries and
allowances,

What is happening to the iop man
of the Border Security Force, Shri
Rustomji, the keeper of law and order
and the high priest? He is involved
jn this dirty land grab case. If there
18 some Minister worth the salt, he
would have suspended this man the
first day this news came out. How
much is the consideration? Tle benefit
comes to about Rs. 75,600, If this is
the work of the Director-General oi
the BSF, God help this country.
Corruption in the BSF is sky high,

MR SPEAKER: You should be very
careful when you make such refe:-
ences,

SHRI JYOTIRMOY BOSU. Sir, I
have given you notice. I am not a new
member I am gquite aware of the

responsibility and the importance of
this House.
MR. SPEAKER: Why don’'t you

iisten to me? This case is sub-judice.

SHRI JYOTIRMOY BOSU: What is
sub judice?

MR. SPEAKER: Everything
sub judice?

is

SHRI JYOTIRMOY BOSU: Land
was given to Shrimati Sakuntala
Masani, wife of Shri Masani, because
she wrote a book about Shrimati
Indira Gandhi.

Then, there is Brig. Pandey, the
Inspector-General of the Border Se-
curity Force. Do you know that
during the Bangladesh operations
many Treasuries were looted and
crores of rupees were pocketed and
brought into this country? All the facts
are known fo TField Marshal
‘Maneckshaw and the Director-General
here and many others. But the inquiry
was hushed up. On the contrary,
instead of punishing them, they were
appreciated. There was an eye-wash.
A fraction of the looted money from
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Banglgdesh Treasuries was recovered
irom junior afficers. For example, one
Kedar Singh, the Inspector of B.S.F.
Academy, who broughbt Rs. 80,000 was
promoted as Dy, SP. I am making a
specific charge on the floor of the
House. He should reply to that. I
have got evidence ang all informat:on
in my hands.

They spare nothing. There was
another misappropriation. They had
an exhibition pnear the Exhibition
Ground building at Mathura Road.
They followed suit of the Director-
General and they removed all the
materials and things from there {nr
their own purpose. In Gujarat, over
2000 camels, etc. were looted by these
people at Nagarparkar and Bhuj area,
They were sold in open auction by
Brig. Irani, a relation of Rustomji—I
should be contradicteqd if I am wrong—
for several lakhs of rupees. What
happened to this money? We want a
clear and categorical reply. 1Is it not
a fact that the money was aistributed
amongst the officers? I have received
representations from the senior officers
of the B.S.F. Many of them have scen
me. They say that there is a reign of
loot going on in the B.S.F.—the worst
scandal.

There is the B.S.F. Academy at
Takenpur. There was land procure-
ment by officers, like Brig. Pandey,
Lt.-Col Rampal Singh and Lt.-Col.
Nair. They bought land in the name
of somebody else and then they sold it
to the Government at a profit of 800
per cent. You were short of resources.
This shoulq be verified....

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): The hon. Member should have
either made the allegations outside or
he should have written to the
Government of India in helping
us to investigate into these cases and
tell the House where the matter stands.
Now. he brings forward this kind of
wild allegations. It is not falr, We
cannot fing out the facts in such &
short time and give a reply.
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SHRI JYOTIRMOY BOSU: To-
morrow. If the hon, Minister was
worth his salt, he would have come
out with a gtatement on the issue of
rape of Naga wometi suo motu on the
floor of the House. His party does not
have the guts to come forward, What
is he talking about? We have tolerated
enough of this Tommy-rot here.

The BS.F. Training Institute re-
quires a thorough probe as to how
much money has been pocketed by Brig
Pandey & Co. I want to know about
the case where they cheated a widow
and made her sign a document for
Rs. 5000 while the price was § times
more. A thorough probe into the
assets of all these officers is absolutely
necessary.

Now, I would like to tell you what
the international press writes about
the performance of Mr. Dikshit’s
Forces. This is published from London,
It has gone to the international press.
It says:

“On February 25, 1873, the C Coy,
4th Kumaon Regt. of the Indian
Army commanded by one Capt.
Jasbir Singh came to Hebolini The
Indian Army went straight to the
Church and committed sacrilege
inside the Church. They also used
the Church as their overnight camp.
During the night, the Indians staited
their savage attack on women who
were by that time in bed. They
raped Mrs. Pukhalu, after knocking
down her husband unconscious. In
another house, they ordered Mr.
Yetovi to get them alcohol. While he
was away from his house, they raped
his helpless wife. Similarly, the
Indians attacked Mrs. Miyell and
Mrs. Hosheli.”

Then, there was another ease on Ma.y
9, 1973. But the most serious case 1S
of may 12, 1973. It says:

“On May 12, 1973, the Dogra Rezt.
of the Indian Army issued an ult:-
matum to Yonshei village, threaten-
ing dire consequences unless they
produce the following membeis of
the Women society.. .”
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“The girls are, namely; 1. Miss
Wangnoi, aged 20; 2. Miss Bauuh,
aged 19; 3. Miss Wanja, aged 20; 4.
Miss Longngol, aged 18. They were
forced to ‘surrender’ after taking
into account the consequences es-
pecially on the children and old
people. The Indian Army com-
mander in charge of the occupation
post refused Miss Wengngoi leave
after their ‘surrender’. She was
later savagely raped by two Indian
Army Captains. Miss Wengngo1 is
a tall and beautiful girl with a
strong moral character. She 13 stilt
being held by the Indians”

We want a clear and calegorical
answer to this. We are not going to
tolerate the non-sense any more.”

About Border Security Force, we do
not want to say much because we
have aiready said a lot about it.

I now come to the Gestapo organi-
sation. A Press note issued recently
says that an IAS officer has been given
the President's award—un officer
belonging to the Research and Analysis
Wing. a mysterious organisation. We
see that the I.B. Budget has jumped up
1n the last three years to Rs. §,57,52,000.
We also see from the budget papers
that there is discretionary expenditure
to the extent of Rs, 13,47,34,000....

Shr1 PIL.OO MODY (Godhra) | Dis-
cretion for?

SHRI JYOTIRMOY BOSU: Discre-
tion for torpedoing the people oppos-
ing the Congress and Mrs. Indira
Gandhi and her coterie. Under what
head the Research and Analysis Wing
has been booked in the Budget, we
want a clear and categorical answer to
this. The sole job of this Research and
Analysis Wing is to keep the coterie
in power led by Mrs. Indira Gandhi;
they are wanting to bring in fascism,
mass murder of democracy, sccret
murders, defections, blackmailing and
political murders. We know in Nagar-
wala's case how it was done, Even the
Cabinet Ministers are not spared....
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MR. SPEAKER: The hon, Member

may try to conclude.

SHRI JYOTIRMOY BOSU: 1 have
been told that my party's time in 20
minutes. They have already taken
five minutes; Mr, Dikshit also took
some of my time,

MR SPEAKER: The time allowed is
15 minutes. You have doubleqd it.

SHR! JYOTIRMOY BOSU: I am en-
titled to 29 minutes, Sir.

oft wwetE Wit (wnmge ):
R ged AT 1192 @ ™ 1
3Ig% [gare & gag faemr wifgg

MR. SPEAKER: We have to be fair.

SHRI JYOTIRMOY BOSU: I would
beg of you, Sir, to provide us with a
metal detector to each member because
I knew my house, my office, every-
where 1t 1s bugged; otherwise, I have
to ask for an import licence from the
Minister of Commerce for importation
of a metal detector since perfoirmance
will be difficult otherwise It :3 very
interesting. You must know, S,
because your telephone ig also tapped.
I cantell you some conversation that
you had on a certain date. The method
they adopt is..

MR. SPEAKER: I did not know
that you do this to me also!
SHRI JYOTIRMOY BOSU:

Through Mr. Dikshit.

You should know what are the
methods that are adopted. One method
is by connecting a cable with the dis-
tribution box. But this is not done
very often. The second method is, in
the exchange they join a pair of cables
with the unisilector and then they
connect the cable with "one of their
own numbers {0 which they tsually fix
a taperecorder. Another metnod is by
connecting cables where a victim's
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telephone cables have terminated.

This is very inexpensive and the symp-
toms are, the volume goes down and
the telephone set goes out of order
very frequently, One would often
hear unusual tinkling sound at certain
hours of day and night. This is the
time when they fit and refit these
connections. This is whai they are
doing. This is how democracy is
functioning in this country!

MR. SPEAKER: Mr. Bosu, you were
telling me that you were told that you
would have 28 minutes. Previously it
was 11 hours but now the time has
been revised. So, please conclude. If
you want, you may have two or three
more minutes.

SHRI JYOTIRMOY BOSU: I now
want to refer to electronic gadgets im-
ported from abroad, from UK, USA,
Japan, Germany etc., There are 35
items of 63 K.G. each. They landed in
Bombay in January, 1874. Certain
officers left Delhi on 8-1-74 and re-
turned with these gadgets on 22-1-74.
The names of the officerg are: Babulal
Parsai and Balram Sahu from M.P.
(LB.). It is not difficult to prove this,
They used to bug telephones planted
in offices of political parties. The
CPWD is doing it with the help of
deputationists I want to ask the
Home Minister a few questions in this
connection. How many officers have
been sent abroad for training regard-
ing use of electronic devices for bug-
ging, use of computers and matters re-
lated to security? Fo, all these ne-
farious activities, the mode of selection
and recruitment and promotion has
been taken away from the purview of
the Union Public Service Commission
This comes exclusively under Intelli-
gence Bureau. The excuses which they
give are, urgency and verification time,
What we find in this regard is that the
posts have been doubled in recent
years It is very significant to note
that these posts have been doubled in
recent years. That is why they wantad
section officers to go before their own
Departmental Committees and not
before the Home Ministry,
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I want to quote from a letter No.
B|12|74 Poll. (D-I) dated 7-4-74. This
is trom Mr. C, V. Narasimhan to Chief
Secretaries. This says what is to be
done in case of the Railway strike.
This is a wonderful piece of docu-
ment. I wish to quote what it zsays. It
says:

‘One of the important ingredients
of effective preventive action will be
the arrest and removal from the
scene of their activities of persons
who otherwise would either contri-
bute to the success of the strike or
create serious law and order
problems.’

Then about Railway strike it says

‘The provisions of the MISA could
be profitably invoked while under-
taking preventive action....

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a paint of order. I am
thankful to my hon. friend Shri
Jyotirmoy Bosu that he read out a
pection of thig secret letter. Since a
portion has been read and it is in
connection with the Railway strike, I
would like him to place the letter on
the Table of the House; it is allowed
undey the rules.

SHRI JYOTIRMOY BOSU: I shall
do that. Let me read out:

“Section (1)(a)(xili) specifically
enables detention of any person with
a view of preventing him from act-
ing in any manner......

* * L] L J

“It may also be noted that whereas
the grounds of detention will ordi-
narily require to be furnished to
the detenue within five days of the
date ef detention, section 8(1) per-
mits the authority making the order
of detention to furnish such grounds
within 15 days of the date of deten~
tion in exceptional circumstances
and for reasong to be recorded in
writing, The corresponding emten-
sion of dates for spprovul of orders
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by State Government, etc., may #iso
be noted in this connection.”

Then it says:—

“....under the normal laws, there
need not be any hesitation to resort
to the provisiong of the MISA.”

What wonderful democracy it is in this
country!

MR. SPEAKER: Mr, Bosu, you wiil
‘piease conclude since your time 18 now
up,

SHRI JYOTIRMOY BOSU: What is
happening to the general intelligence?
The other day, our Prime Minister said
in the other House that “there is no
doubt that anybody can always func-
tion better, but I would like to assure
the hon. Member that this Commuittee
has given us a very thorough evalua-
tion and assessment of the situation.”

For the U.P. election, Orissa election,
for torpedoing DMK Government in
Madras, for the money they spent,
what is the dividend that they are
getting?

In the press two LPS. Officers’
names are mentioned who are going
on bullying the press. I have got a
card with me. One name is Shri B. B.
Nendy and the other name ig Shri
Paritosh Sen,

MR. SPEAKER: Mr. Bosy, you are
going on mentioning the names of per-
song without taking my permission.

SHRI JYOTIRMOY BOSU: I have
taken permision from you for every-
thing. Thege people are going on
bullying the press in Calcutta, Those
who are writing articles are taking
discretionary funds of the Union fremi
Government, They have got 3%
creres of such funds. -

MR. SPEAKER: Mr. Bosu, you have
exceeded the time. Please sit down. I
sm not going to allow you any more,
Please conclude.
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SHRI JYOTIBMOY BOSU:
now take two minutes mare.

MR. SPEAKER: Please wind up.

I shall

SHRI JYOTIRMOY BOSU: I shall
‘wind up.
Sir, the London paper writes as

follows:

“Mrs, Gandhi has g sub-continent
on her mind, we know, but that is
no reason for her to keep on closing
her eyes to the treatment of political
prisoners in West Bengal....Thou-
sands of youngmen and women rc-
main ig yail. The allegations of
torture are serious. In spite of the
timid doubts of the judiciary, they
are not being brought to trial,
Rumours of deathg in jail are grow-
ing and more convincing. It is hard
to believe that the Indian Govern~
ment wishes to line up with States
like South Africa....in itg treatmeut
of the interned.”

My last point is this, Shri Dikshit,
an old politician, is a very successful
Treasurer. He gave the shoot-at-sight
order in Bihar. I threw a challenge
an the floor of the House that in Bihar,
that order was given. 1 am challeng-
ing the Home Minister. If he is truth-
ful, if he ig true to himself, he should
accept that challenge and have a probe.
He ghould resign. The Home Minister
is @ replica of what Hitler did in
Germany. If we do not do this, the
Parliament will go; democracy will be
ruined. .

Therefore, 1 oppose the demands of
the Home Ministry lock, stock and
barrel,

SHRI S. M. BANERJEE: What about
your ruling about the document?

MR, SPEAKER: He has quoted.

SHRI S. M. BANERJEE: Sh'._ we
have decided to publish i in the jour-
nal.

MR. SPEAKER: 1 shall examine ¥.
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SHRI S, M, BANERJEE: It was said
on the Table of the House.

MR. SPEAKER; I ghall see the rule
about that. Now. Mr. Bhagat,

SHRI H, K, L. BHAGAT (East
Delhi): Mr, Speaker, $Sir, I am nat
surprised at the speech that Mr.
Jyotirmoy Bosu has made begause
nothing better was expected of him.
Perhaps, he could have.said somethung
worse. Sir, it is amazing that Mr.
Jyotirmoy Bosu stands in this House,
brings about individual cases and
makes allegations without bringing
them to the notice of the Government,
These are the cases in which no en-
quiry has been conducted. These are
cases about people who are not pre-
sent 1n the House and who cartnot
defend themselves. It is amazing he
brings such individual caseg in this
House.

(Interruptions)

I want to tell him one thing M.
Bosu has tried to show that there is
no democracy in this country and that
there is something like a fascist Gov-
ernment functioning in this country
and that it is a Police Raj. I want to
tell Mr, Bosu—if he does not mind and
I do not wish to intimidate him—that
democracy exists in this country. What
you are saying today actually is what
certain forceg and certain parties in
this country are trying to bring about,
that is, the end of demecracy. God
forbid if there i8 end of democracy in
this country—if you do not mind my
telling you-~I can tell you, Mr. Bosuy,
you will be the first man, take it from
me, to be hanged with the first lamp
post. Why Because the end of demo-~
cracy or the fascist rule will not tole-
rate you. (Interruptions)

It is not an individuel question, I
am mentioning the situation symboli-
cally. We know what is happening in
this country today. Mr. Dikshit is a
gentle and s noble sowl and has a
non-violent personality. He has a
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balanced perspective, I zm sure he is
not getting provoked by what 1s Heing
done by various forces,

What are you doing? You are try-
ing to bring about an end of democracy
in this country. Today many campaigns
are being carried on—they may be by
any nomenclature. There is campaign
to paralyse the Government in Bihar.
Sometimes it calleq revolution; some-
times it is called 1942 movement;
sometimes it called civil dis-obedience
movement; sometimes it called a
movement for citizens democracy and
sometimes 1t 1s calleq the rise of stu-
dent power, Now. what is being done
in the name of this movement, Rail-
way stationg are being attacked and
looted., Post-offices have been attacked
and looted. There is absolutely no
campaign against the blackmarketeers
or the hoarders. There is no gherao
of black-marketeers or the hoarders
who gpread corruption in the country.
‘What is happening ig there is intimi-
dation and coercion of MLAg and MPs
irrespective of the fact whether there
are any allegations o; not. Coeruon
and intimidation is being resorted to,

My friend saig that it is a Police
Raj. What are you doing? You create
a situation for the police. Stones are
ihrown at the police. With due respect
I would say a situation 13 created
where police has to act. If police acts
it is blamed, 1f it does not act it is
blamed; if it under-actg it is blamed
and if it over-acts it is blamed. 1t is
a pity—I do not want to use strong
language—that Mr, Bosu by mention-
ing a few instanceg of individual offi-
cers of the BS.F., which may be cor-
rect according to him, or may not be
correct, has used bad expression ahout
BSF, Everyone in this country is
proud of the role of B.S.F., particular-
ly in regard to Bangladesh struggle It
is g pity that thisfriend of ours sitting
in this House makes all kind of base-
less, false and even concocted allega-
tiong and goes on giving bad name to
everyone in seagon and out geason,
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13.00 brs.

There is no butchery of democracy
by us. Butchery of democracy is done
by you ang the people like you inside
and outside this House are responsible
for making attempts to bring about an
end to democracy in thig country. We
see what is being done in Bihar or
what was done in Gujarat.

Those who are thinking that if
demoracy dies they have g chance to
get into the elections I might tell them
that they are grossly mistaken, Now,
elections become relevant or irrele-
vant in a strange way. If Jana Sangh
wins an election in Amritsar it is rele-
vant election and the resignation of
the Congress Ministry is demanded. if
Mr. Vajpayee, who wanted to be the
Chief Minister of Uttar Pradesh, is
rejected by the people of Uttar Pra-
desh the elections become irrelevant.
If we lose in Maharashtra a few seats
they say people are against us and the
resultg are relevant and when we win
the election become rigged and all
that. The fact ig there is a conspiracy
in this country—a very clear and con-
certed conspiracy—to bring an end of
demoratic institutiong in thig country.
This is the situation which Mr. Dikshit
Lag to face and this is the situation
which the State Governments have to
face It is a wvery extra-ordinary
situation. It hag been an extra-ordi-
nary situation ‘or the last one year and
the responsibility is becoming heavier
everyday. In this context can my-
body with conscience or with any sense
of ‘justification could say that the Gov-
ernment has used excessive powers to
meet the situation. Individual cases,
here and there apart there 1s a criti-
cism in certain quarters that Govern-
ment has not faced the situation with
thay strength and courage with which
it should have faced.

1 do not subscribe to that point of
criticism at all. I feel that the Home
Ministry has taken a balanced view of
the situation and a balanced view of
the incidents and has acted with a
democratic sense and a democratic
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conscience. So, the position of the
Home Ministry hag to be seen in this
context, and I would only gay that
the allegations made by Shri Jyotir-
moy Bosu are jmaginary. false gand
calculated to give a bad name (o the
democratic institutions and to the
Home Ministry, In particular, I
strongly resent his allegation and
innuendoes and other things which he
always makes it a point to make per-
sonally against the Home Munister.

Now, how is this situation to be
met? T feel that it ig not fair that the
present situation which is not an ordi-
nary law and order situation in the
country should be left to the police to
deal with. It ig a situation which is
an attack-on the citizens’ right to vote;
it is an attack on the citizens’ demo-
cratic nstitution, and it is fair that the
ciizens themselves shoulg defend
democracy and defend their democratic
institutions, A citizens’ gquad should
be formed by all those who believe in
democracy and the Government should
not feel shy of encouraging the forma-
tion of such squads and taking their
cooperation.

It is amazing that people sitting in
the legislatures and in Parliament go
on advocating the use of extra-consti-

. tutional force to change the Govern-
ment When we come to this House,
we ywear by the Constitution and we
say that we are going to maintain it,
but when we go outside we see people
who are justifying the use of extra-
constitutional force. Have such people
any moral, constitutional or legal
Justification for sitting in the legisla-
tures and in Parliament? I would re-
quest the Home Minister to scrutinise
the statemenis of wvarious people,
which have been made during the last
six monthsg or sp and find out who are
the people who are advocating the
use of extra-constitutional force, and
they should be disqualified from being
Members of Parliament or of State
Legislatures. I demand that the Re-
presentation of the People Act must
be changeq or amended. Today, we
cannot proceed ggainst them in a court
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of law for making such statements for
their removal on that ground, So, 1
very forcefully demand that shere
must be a standing commission which
must go into all these cases and
decide that those Who advocate the use
of extra-constitutional means have no
right to be in the constitutional forums

I would like to ask the Home Minis-
try and the Home Minister for how
long they will go on quibbling at the
serious proposal made by g large num-
ber of Members of Parliament {o ban
the RSS and other para-military orga-
nisations when it ig becoming too
obvious that these forces are forces
which are attacking our fundamentals.
An attack on the borders is dangerous
but an attack on fundamentals is no
lesg dangerous, Therefore, I suggest
that we the people and the Govern-
ment combined together should meet
this menace which is trying to destroy
the very fundamentals of this country.

Students are being deceived today
to serve the endg of certain political
parties. The matter may relate to the
Education Ministry, but the Home Min-
istry has to face all the cummulative
results and the effects of the acts of
omission ang commission by all con-
cerned including all of us. Therefore,
1 demand that a pational commission
should be appointed to radically
change the educational gystem into a
job-oriented system, and the report
shoulq be submitted within six months
and implemented. That is one way in
which we can look at the background
of the students’ and youth unrest in
the country and solve it.

It is true that there is a lot of talk
about corruption. 1t ig true that there
is corruption in the country. It is
true that there ig corruption in public
life also. But is the movement being
carried on against corruption really a
movement against a corruption? Black
money is being obtained ‘and ‘black
money ig being taken to finance and
start the agitations, A campaign
against corruption should be carried
on, and that can be done only through
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democratie institutions i, a democra-
tic way and not by the end of demo-
cracy. 1 very strongly demanq that
the time hag come when death penalty
-should be provided for corruption,
adulteration, black-marketeering and
hoarding. That is what is pecessary at
least in serious cases. (Interruptions).

A gtage has come in this country
today when democracy is attackeq in
the namve of democracy. Constitution
is subverted in the name of the Con-
stitution, Jaws are broken in the
name of the rule of law. On the one
hand, judicial enquiries are demanded;
what is happening on the other hand
is, it is said that judicial enquiries will
not serve any purpose. It is a very
strange anarchism, a very strange kind
of duplicity with which the Opposition
parties, particularly the RSS and the
Jan Sangh, are carrying on a campaign
to destroy democracy in the country.
This is the gituation which must be
seen by the Government in ite correct
perspective and face it as a serious
threat to the fundamentals for which
‘We stand in this country.

Now, I would like to say one or two
‘things about Dethi. I strongly feel
‘that the affairs relating to the New
Friends Co-operative Society including
‘the allotments made recently must be
‘very thoroughly and promptly exa-
‘mined and those who are guilty.—
whatever their station in life—of any
sub-standard conduct should be firmly
dealt with repgarding this allotment
'matter of the New Friends Co-opera-
‘tive Society, But, since the Home
Ministry is responsible for the admi-
nistration of the Union Territory of
Delhi, with great'humility and respect,
1 would bring it to the Shri Dikshit's
notice, and request him that the land
and housing policy which is being
followed in Delhi must be drastically
revised. 1 agree that the DDA has
done some good wark, but it is not
commensurate with the requirements
of time. Develop at least 50,000 plots
a year and make the allotment on
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cheap prices to poor people—rickshaw-
pullers, scooter and taxi-drivers, cob-
blers, sweepers. washermen, etc.” I
you do not do it, they are going in
anyway to find places and more wun.
authorised colonies or glums are going
to develop. Lakhs of people are loday
remaining in unauthorised colonies;
they must he approved, and the’ calo~-
nies improved. All these things have
got to be done,

I would like to bring to his notice
one more thing. He has made best
efforts, but his efforts have not so far
succeeded. That is about the DCM
Chemicals. There ig a virtual shortage
of vanaspati in Delhi today. It is high
time that the mills were opened with
or without take-over. I believe in
take-over; but with full satisfaction
te the workers the mill should be
opened,

Then there is no justification for
the Ganesh Flour Mill to work much
helow the capacity when the people
are suffering from such a gerious shor-
tage.

I would like to bring another case to
hig notice. It is about a lady aged
about 20 years, who wag married five
months ago—Harvinder Kgaur. She
died in the Shahdara General Hospital.
The allegations are that she died as
a result of negligence; as a result of
wrong use of medicine; as a result of
some alleged, defective use of glucose.
The matter requires g very thorough
and prompt enquiry, All those who
are guilty must be brought to book.

SHRI JYOTIRMOY BOSU: Say
something about the Lt.-Governor.

SHRI H. K. L, BHAGAT: I have
said it already; you were away. Now,
Delhi’s employment comes from trade,
Delhi is an important trading and dis-
tributing centre. Its character as an
important distributing and trading cen-
tre must he maintained and the sales-
tax structure must be kept at a proper
level,
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We have been asking for a dry port
for long time. We must get a dry
port at Delhi. I request the Home
Minister to see to it. As I said, the
undeveloped areas of Delhi and the
unauthorised areas deserve prior treat-
ment and the disparity which exists
today between the developed areag of
Delhi and the undeveloped areuws of
Delhi must be brought to an end.

The conditions at the Yamuna bridge
are chaotic A bridge was officially
promised long ago but the construction
work has not yet started, 1 request
him to look into the matter. I am
saying this because the Home Ministry
ig responsible for the administration
of the Union territory of Delhi, as I
said.

I would finally request him to have
a fresh look at the administrative set-
up, the political get-up. whatever it is,
of Delh: today, with the multiplicity
of authorities and agencies, both at
the Central level and the local level,
including the Central Ministry. I have
to tell hum all these things because
there are so many Ministries dealing
with it The administrative set-up of
Delh looks like a hydra-headed mons-
ter today. It has so many heads but
there ig no effective co-ordinating head
between them, Therefore, he must try
to bring about a set up which is uni-
form and which preconciles the neces-
sity for central control or supervision
ove: Delhi which will also be in tune
with the popular aspirations of the
people. That is very necessary. It is
high time that we did that. There are
a number of other problems. We must
have a look again at our transport
policy. The present situation has
somewhat improved but it jshopeless-
ly inadequate, The transport services
have to be improved. There are a
number of problems in regard to water
supply and drainage and these are
pending consultations with neighbour-
ing States. I should say that the hon.
Minister hag been king and conside-
rate to Delhi and T am sure he will
look afresh into these problems and
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help us in the solution as he has done
before,

Finally the question of questions is:
do we believe in democracy and do
we care for it and defend it or should
we let 1t be killed; whether we should
labour and die for it or we should kill
it. This House hag made history, is
making history anqg it will also make
history in future, Everyone of us
should introspect and think whether
what we do will hamper production
and start confusion, whether it will
lead to greater price rise and inflation
or whether it will do good to the
country. If we do things which have
the effect of hampering democracy and
harming our country, will not our
country go back by centuries? In such
case, millions of people with tears in
their eyeg will never excuse us for
what we have done to them.

s wrATY T W (TeTe)
AW WERW TE wAT WY
AT qT TR § faarz gy @ ¥ WA
1 qF F qFET 7 AFaT T qga I
fear 2 f& Yraa FY 38 IMF W
gacr d ul g Ay qr g oY
IFN wamar & | foeg § 99 gy
T FweAr wgar § AR e o
FO A A7 AT

g W Eag WE oW W
gEI% okaaw’’ Tg e ¥K WY
7o frudi & smm & ag o e
q &1 @ NE {4l & wrew &€
I W X wEw ¥ gF Fwan § ) w
aaww @t & (% qwr wr Y ow ad &,
AR ®T W WS TN W AT W
% w9 § W7 ag ad o w2
qg 9% g wdw | wred weafa F a
o erery Levor AET Fvr g Yefia s
§ worEm W AF wowd & wE=
WX T A WET I & watfaw
qafa & 1 M 7w ¥ Foiey ses-merar
dagmar 1 § fom waa
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A serare < Siwit]

®! a@ wit gay W@t waw
AR § 7 F IR AT AT FEAT
wgm g f& foex swmR @l
¥ WwqT # A7 9w 1 0% Howa
T W Fivw @ owET AR,
qrwaa w1 P AT TWAF H
TaaTe e w7 7 eI AT
At @z 99 (a9 § 17 (Fa70 agaa
2, v farae fav it § aE warer 4 v
gt a8 g 97 & W @ g g ¥
& s W1 Fiw A7 @ WO 7 wIQT
1969 3 FTaw 2t gEt i q¢ €1 faw
HTHIT 9% 92 T §9 1 7479 7¢¢ 8,
fog oz 78| TA9 & I F q A0
Wt gewe g€ wr a® AwAEE I
dgs wor @7 F oy F1FAT GEAT
g NFIT § WA & A wWiiww
FIER FeAT SHTT WX aE #
¥ ¥ qoTS qT ¥ 57 §T AT TG HE
ga g ?

Q& AT QY T TAGFH
wiia @t (v AT F |1 AT
§? maore watw w1 fAdT dA
diwaqd ¥ FaAr ¢!

st wew fagrdt moddy (wfora) :
o T B w47 &€y e g
LS A

f} wrwTq T W SEdE
& FU W9 qgA I g g g@led Fww
Y o1 9T @I, wIAY 74 (Swawrw)

g oot w ® OAG WA T
w&r gRi , & W ¥ age U qE
g Wrfife § o war el w6
1930 ¥ it G § v FTWIE
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& qaer e 41 f qwver & wry wr
MRS 41, I & Fa1 © [A0F A A1,
0 # faradi faeert & fagw gaom @iy
7€ Wwad § ¥ A WAL w0
w8 qft w9 fF W F4T BrRT 8,
A wdr & wglx o fERwoan &
FA G o owg e 27 W
{3 %% wgr & fa og o w2z =wrd
We are all governed by that duty.

I F wIF AfwT o w147 a6
®F 99T § 98 f9q azar @ 27

MR. DEPUTY-SPEAKER: Are we
discussing their party or the Home
Ministry?

SHRI ATAL BIHAR] VAJPAYEE:
They are discussing our party.

SHRI JAGANNATHRAO JOSHI' 1
am discussing democracy in the con-
text of democracy. I am citing certain
ingtances wherem the roots of demo-
cracy have not been strengthened in
this country during the last 27 years,
have been destroyeq by them,

AN HON. MEMBER: You have des-
troyed it.

SHRI JAGANNATHRAO JOSHI:
You have destroyed it. You have des-
troyed democracy in this country
History will have to record that. His-
tory will not go down in the Time
Capsule. It will be written on the
hearts of the people of this country.
If not today, tomorrow, people will
come out and tear your faces. I warn
you.

5 {71 & s741 @ %
We are al] government by ce:rtain

principles.

Afmr ag ITHD Y FOw TN arefy
ar 74Y &, #N0F w5 W AToqoYHo
& T F St 7 AT wr @y vy wrd
At w7l 1925 T g W
# |0 THo MHo i WHSH IHAT AT
W 50 @Y & g ot gl gy AW
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fafrelt o $4r 2-%% wast s
¥ grdw wrfi-% 1967 B TW e
T qEET ¥, ATC AT q@AT WAy §~uf%
HTTo THo U0 FJINAT § graew wTAT
ATk g faw §x 7 axwefadz A%
a1 gfrm F ey @ ag & 43
R ¥ ww &g gy § S0 oaw @y
3T e § W g 0w d9iw g
FCET WTT F7 WAL FT TGT | S T
afer $9E qamr weTE W EA

RSS indulges in violence

Al @ar o Aaee &0

feg™ 25 w @t & e wieh &
A F AT IS GARW F Ty s
R E TR L IR
any @ dw § owms Wy awgfr
 @gr Ay R AW & argy ax
e @ 1 weR § o madr i,
A 7 A ofy wE Ay Fiwa qar
T {77 | @y &gt 91 (7
7 ¥ & #% e 17w
LR SR

“Cases wherein Courts including
Higa Courts and Supreme Court
have held RSS 8uilty of believing
in violence, fascism or not believing
in parliamentary democracy."

W fafeedy sam & 8-

“The required information ig not
available with this Ministry nor are
they aware of any published docu-
“‘ment containing this information.”

qfFT & mor sy & o
N f—
“There is a book RSS and Court ver-

Gicts’, There is g3 book. I will cite
that.
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T & feacde w1 war f A
7@t & o a1 feqrdde w41 Fwm
IR F61 WA g §—ug oft ¥
fera &, wgt wgt WY aftwe s €,
T {FaTa {3947 IFNE F—uTE X
1955 &, 2T & 1961 ¥, qmf #
1962 ¥, TATEEIE ¥ 1963 &, AT
H 1964, faeelt ¥ 1065 ¥, FalC
1966¥, wvEhz ¥ 1967 ¥, HgAEWTE
& 1970 ¥, g & 1971 H,
fafrse o1 ¥goga § 1067 § #R
afere mi¥, A fea o i ey
Tt § e gt e Al 8

% AANT g w1 F )
AT gEr 7

.....

Y wmETR W) ¢ W9 SH
AT FE | JT § A 9T AT A
g aEa 7 erer Qe &
AT § g 3t avg ¥ wgi W gar
fergema & st oY sy vy &, it
# A faww #Y qm & A
& 31 oX WwET FT AN W §, qA
aPT ST 9% 6T (@ & W sgwr
FITRT R TG R ... .. (ewrawmiar)
oo ... WTEE depfe wedr 2
fF afgarat & mq wrer = v
T, a7 W T & TG wTH B,
T ZAFT TINIET 5T o w9Y wdr
g

afe w AR @i § ww
FAT ATEA & A H o A wwAr g
Let there be a white paper.

R O ¥ WiTo THo UHo F,
arE miftar ®Y |9 SieX w0 osar
wAed @ feEt WY g qar ) @ fw
WiLo THo UHo FT §, WA AR &7
R i oW 5 B afeww & oY qay
g
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[#h Wy Frm Syl

At Qo WMo G Y FAT WA F
fafres @ § T Tx A wiwel §
wfva a9, IR ! faAl awermaT o,
v wAwT T WY ag gy

“Having made a searching enquiry
into the conspiracy to murder
Mahatma Gandhi, the Kapur Com-
magsion categorically declared;

* An experienced administrator
like Mr. R. N. Banerjee has stated
that the RSS as such were not
responsible for murder uf Maha-
ima Gandhi, meaning thereby that
one could not name the organi-
sation as such as being responsible
for that most diabolical crime,
the murder of the apostle of
peace....”

A AeT A o A IS ared
¥ T IHIT T AW AT A AR TR
FT wgl a1 fF OF A wm, W A
gifer 0 1 afz w9 T@ F@T W3
&t g farger 7Y Wi | AT Qo o A7
Y farwr A9 o) SENE fEAT AT

«p.  G. Kher, Minister of Local
Self-Government in Uttar Pradesh
and a staunch follower of Patel,
responded to the criticism by asking
why certain Congressmen opposed
the RSS when members of Arya
Samaj or the Jamat-ul-Ulema were
eligible.”

| ¥ FES E—

«It cannot be that they were in-
volved in Gandhi’s murder for they
were exonerated of that charge in
a court of law. He continued by
saying ‘calling them Fascists, abus-
ing and insulting them, and again
and again repeating old charges
does not serve any purpose, nor is
it a Gandhian method...."”

7g Qo o At AT FEATE | ¥
wg #rE duy gerEger ¥ e € 7
W7o THo u¥o W& fmwr T 2,
Tq% N7 ¥ feara-qo-frma § 1 TN
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g & fir o0 F & o el oY W
T wr wfEFc g A & ? W
THo qqo fErgut #7 §eT &, |y wTmT
fegrgwil ®r fa=rT Y Feelt, waT wER
¥ mfersr 25 § fgrgwt v feferon
aff fear €, frg sei A §, A sw §
T &, F41 gy 1 WA Ay A ?
g% UF FY ANST AN w7 ¥W AW A
wfasr &, Tvfas & e o =fv
firatn #5770 #7 g8 % F wfE g ¢
AfgR TR AT A AW T GHA
A @A—

This is the worst form of fascism in
this world.

s w3 fau @
T % PR oS gEET T WY
g Ay eRwy ¥ A 4@ wer
#tE 52m £ ¥ adr §, o wgw #
Fifre 3, w1 w3 d—wgfve €,
£YE 201 F——FnT § A Ay ey of
w1 W SN &, 7 wgd¥ & {5 W TR
4 1% weer iy wgd § o ag W
aree A1 W17 T v wgy § g
arge Y, fgrgrna ¥ o forerar wo
% a1 98 W T F A |

Do you know what ig fascism

1967 ¥ AFT WIT OF TATH F]

T g, A SeCAgy war | fa ol
qTe AT ag WY A AA—IA
wifen & ST gafey § fF wioE oW
ofesre & 1w wig @ ¥ e
Az w7 TR §, T WY A [ O
w7 3T X aR T AR R, g3 WS
s od
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AMTEE qT A7, AfgT  oeEiT
¥ qre or fadt fag T G o,
oW fagdY w1 &7 | ¥ q@ w7 gImn
qT | T X FES YT

“Why do you catch the tail of the
bull and not its horn?”

¥ wegw ST ¥ qOT

“Mr. Nagarwala considers himself to
be tail in the drama. Who is the
horn?”

¥I7 g|T, F1E I qrAT—
This is fascism
€@ e A §3X F qY

Wt 60 W@ T FT VYT FAT ,
T G §, Tgay Y, wfew T
gt ¥n— This is fascism
gfeme & wg ¥, ufasr * awd
¥ gEU F HE AN, TR FEAT—
This 1s the worst type of fascism.

ATeT & TN ATTAT f——AL  ATCX
wywifiy {7 fggex #Y 7 qarfa .
@ qfw ¥ arfaed, qowe AT geATd
WU § | fF ag WA TIAT gur,
Ffa IgH1 N TR FE@ AT qAR
&Y i & dav g3 1 gfrar Y T
#Y WYX X qrAr w7 67 ff F dar
gar, fea Iaar W@ G FW AT
gy wd; qfw & dar g1 ag qfw
gegrd, qwR A NifeT & WA o
¥ o Pl e O Y gear & W
# 80 AT o ®Y g W F yre W)
T IAFT-TH T o8 9, I v
¥ 27 wre Wz WY WY 5 ag oY O
®T W §— W B w7 qr iy )
(wewr) wwge ¥

.....
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A 3 A A ¥, Py g e qe
&, 3 3q#) oY &, 80 gerT WY WY
TFE T A AT A9 qifaw TE W
qi¥, afyA 3aF A WY 9 o< N
FA—ag Gfeor T g A w@r § ?
S wror g9 @ § 9T B Fq QAT T80,
¥ ag vife A wlrsrard 38w
T g, AF T ST Wy AW T &7 A%
AT & FEAWA A ¥ AT N
M ag faT A T (sWewA)

st qu1 fag (Jr®) - Sareawm
RENaT , T SAAEQT AT AT ) 3
wgT & fo gawY gamw w4, € %W
I WIS GRAT§ |

o WIRTR A AW FIA R
Te Mfaex fag S @1 A9 qTAD AT
g ¥ afe fodt ¥ qgam gAY Ao 7
gEem i Farsr@ Ay, w8
agaray o oa ¥ A9 § war @ A
QT FAIT w1 W qAr, § ¥ 15 g
fag o 7w gar, §X A7 awar Foy
F1 AT AT &Y Faga 7% 5w ¥ g §,
fomrar A war ¥ w1z e nifaee fag off
¥ forg s & wawen g wrwe £ odr A g
forgi 3w & fog Faf N dF i &
FTEmaHYT @ o A ¥ saevy
T AW g, WY AR TS T GAW |
% g xg g1 W 6 AreaRX T woAT
oz & fv 5w fede 3T awd §, W
wagafa 72 T q6a § famy s

" HE wrdw A g Wy W ey ¥

Wmmmﬂﬁoqﬂ'omo
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[st v ue W]

wqr WA S @F AW e fTar
LT wererw o 37 wwT weerw ag § 6
g WA F WA THA WY
AT WIS A TGN

wg1 o € P A § 99
qraew W Ofee o ¥ ¥Q aw gE,
& AT Mo Tvead ot o it
¥ arw gt AfeT vaeT TEA IWE aF
g & 1 g W AT 26 A F
g &l frarz g% Y WY e 39T
rai et aF g § | feax qiveaed
T, A AT, gAY, Py s

w8, war 73 Qi iad vy ¥ T oW
g aF A8 & 3Afeg wT T
sefie TgAe &7 AU A afweua
ge, AT ¥ qgfwdud g Sfe
farig g T FA AN ATHIX IAR
wﬁngweﬁtrmmtaitfﬁ 26
AT ¥ g o Paare w1 g fear 4 7
adr T GRNETT T, QAT g fAeN
T Afpr Y Nt gw § 9y T
ey | Frelt A faely 1 299 wE
o T Fareg g A UF ALY
FWrr, FITATT ALY GIA0 | GHIAY gy A
drar-fraz v g g, fody 4@
ag g I991 {1 west §)

wrAq ¥ are @ forw fwar w14
QY g ¥ A WA BET B W},
wgrre § gAY afwfafaar & I 3
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g T T AW WS W 4y Y W 7
W 336 Wi fea § ) vdl avd &9
groa ¥ o7 a1 ¥47 ¥ m o wvf il
& ar wfl fadet F AR A 7 oy WO
WX IFT Nt ¥ g T 1%
74T nffafaat A A § @ wrer
X Y {1 A Ay A Af
7gr &1 A1 & gF Al G wifgg
¥ &1 AYE faa, AYE 9T AOd GHT
garady ? quqd & w9 1w fasiror
*T FG T Mg, TN AVKHS T 410
i & P w4 e Fr AT A
Y qAT § AF WAC AT AT A_T
w1 Iy 31 gfrge el d @7
AFTC gIAT w1 Iy §, AT ¥ A4
sfafrfy ot e dsaT A1 1954 F
Arar 77 oT fEET QAT AR gdaT
qragw afeT Tag M A §, T I
¥ AR A gz ¥ f ol g
at | s A9 A1 qAFT § UPT T
#7 s amA T (13 % frg 1955 7
a9y FdwA #ay fasrar @ Aw
TSy WY, T & & & W Q
N frar? ag N I @I g’ wE A
awg . AT AfgQ 1 FRTA AT gAY
g W@ WP AR B-91 TR
qAT A1 G 7 T UG TERAAT B
T F3 § Afwd 9t g gatee R
§ o gwd faod 27 adl gERTw
¥ G AEx £ w19 @ wifaw @
oI WYt § awiee & IE g,

F e qg qaw Afev qu dw gl v
qx 12 & fged ¥ e g o, S
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fe maefin gareew Agiew & fax
&d-§ , gy AT T e PR ST Wik
T qU WA AT T, 77 wST
T &1 QT qFTET AT wAAE LT
& fie 2w 27 & QX T wrew G &
wiopfaw fraroara OF Y ¥ s
e Wi £ ¥ arg oy g o Y 3|y
£ 1 8 waw o ¥ qp Prarorr #
WTET T VY Y T FF § g TG
W@ 3 1 ¥ g ware & wefie faeedt
ad o F, wfer sy o =« T A
o weR & feamrs aga A ¥ 19
fawefy 1 garer e &, v fafaew
FhreaT & oar & 7 30 afafafadd
Fra wemE o faar snen ¥ dfuw 1
W R A0 TR F oA gy ner §
& fae mig sgr v ds WRF@ Ay,
ag X4 wAe R A man Y sk
g WA MY qoQE FIA FY Ffarw w3
A AT AT AT FEINE,
73 F3.0% 9fag § 7 Hwvamd) 7Y W
T T § A TR AT v W
gafag & w3ar g § faagien,
fa fetmm wi Faefaw, ag wY +@
qAW & TEET AT WA A {0
oF X Hew e’ wng, fmoam
| T T F4TE A e T ¥
afwa wror T A foaay ww faar §
7g QAT T wrom W G AT ¥
gt 7gr T Wl S F A
FIC Y |

T waRt & wg & e gR
W gu woelt o waar wr g )
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MR. DEPUTY-SPEAKER: 1 have
been requested to convey to the Con-
gress members that they should not
take more than tep minutes each.

Shri R. S. Pandey.

st um s qid  (veAEt) ¢
IYTEE WG, g TRATHT ® W&
w1 & wods wa g1 wiafor wify
w grar w1 fralg @fwe off ¥ ager
¥ darm fore guwar, e Wi
FraT & a9 T @ & Juw foo &
WM IR A TR A d oY
gt § fe Ciferg ft & o 4@ o
A 7 w0 7R #1 waw< faar frad
#re awt ¥ Wi & g9 ey, wf,
wi-frsst Tar mYRm WY SET g
g A qrEar faeh 37w § SEA
Wt & serar g e o aficfeafadt
& @19 I g AT FT FATAT FAT
9¥ T &, qR wgaw § fr feaht wfs-
aTgEt ¥ T | AN

Wiy oft & ooy wre O oF # gwrd
€ 3wy e et ot & wd & g
# 80 FHTT AW FY I ¥ 7% o< faepy
T W v 7 fag Al g i
off & AET { W T T %7 E19 97
qF qeqr 80 g W, 1-2 qEw
e ot @ wed § Afew o g,
TwY W g faw fedy o waft
{ oY ag O AT 7Y AT, 77 O frare
aTa 4 foad wave v & aforsgar
Y, forad qaewal & sfa oF o v
wirx o1, forad araeTraTT A wraaT -
it 1@ frwroara & wwEy wr Wy
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[ T wer TiE]

st g1 39’ fearer vomar Wi wify
& qurdr arg Fr e ATy | (v
Z9 80 T AWM FY O gy A, WL
WMo THo Q¥o WaTwa & aw 7€ ar
a9 wE, yg FEQ aw  Afwa wrsr oy
X Gz @ § vAEw w1 wie der
ot St & wer fr geT wrEg-
W N F wew ¥ o wie wd
wR s gAY A Ay g s oy
oF d<ow wiw gfear ear Sar amwT
T T FW yAa aF gAT ¥ g
g §? Hwfeowr Fadw
agyorrar wmga, & ag Wt 7 FgAv Agar
& fred ™R § 39 9@ 3T %A b,
afwr o @17 IEW T &) X W
wgaT  WT U €A ArwqeAardy
Ak =y wifs fafge 27
T CFAT W waT gaw &7 -
g Y q9T, IeTEAT W e ¥
zon ! sefrar At & @ ¥ e
Fegv § am &1 W At aeg gak
zhaor 1 7% q3w forg & sPrge qox
H dzT wiATHr FY feyrw 3y § O
wg1 & fr fo® draed = dzv o7 fedeg
¥ ¥x & A9 ArAy @A gy &
Y F Fv ¥ W oFAa wgy g
g AT § ! g OF AW &7 Q7
¥ zu w1 oF ghagrg sl § faeT
¥ wwg o7 T, IW A WG F 4 IA
feqr marar | sgeaR Ty ?

oo drvaser & € 99 ¥ afy vy
£ % a1 ag ¥ i swar ¥ fardfy
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T W g AT W JACTER WA
t 1 war frdt ¥ o wrewE A0 @
AT v wrwaea § o ¢ O A
3 v aw M A F AR W
T B gt § F gy vl §F qooft,
gk wrRdlg e, st qft  feel
7 1Y gq Wt TA TAT WY ¥4 Squeqr
A aforrer ¥ afidw ¥ wr s gg wad
e e a1 foe wwa
YR gfea et ¥ 3¢ wer fv g
1 BAA g A wawsar
g7 FT IR FAA G, g7 W
WS T AT W ¥GHT F1 A qvawar §
A 4T A I WY agwa fear W5, 6
ﬂm&w&wfwfta‘r{r«mﬂ
Wi F feaw gw 76T g

g NETT A et ¥
waig IaufaerT o1 wfger fadml
T W & 241 75 W w7 g FE wade
T YA g | TET THS A CF G
s ifsANras N »7 & aft ¥
oz e gw wade #1 Wl @ &
AT AT 30 | W fadig & |
¢, swgex 7 watar w fawred o wyfe
A g R ITRATTF WRTFL WS
@ AW & o afcfealadY & o oY Q1T
qe T &, qg AN A v QA 98
wimmah s ) qF wa
fdt w1 agar, I, wofA,
wqfly, wréwr, wuw,  gEary,
wrea ¥7, 9 v fr | fadfgat w1 g
& "o, fearfadt ®t wgear W

drgr wredizquae dfew ¥ weAw
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¥ WIYW FEAT | q¥ 4 AT AwAANY
¥ frdw ¥y

7 &) T WY T waw i Wy dArC
¥ i a1 w wiT & qer § gy g gAY
{71 Tg A4 F FL Y Qo
ey woft fag #Y st 7 afaer o
3T T EA A drara ofqy, ARy
Y e 6 sy | fadrg *1 s
e wmwmad &

gF ag o oft, # g ¢ fw
FHICCH YNT EF UK 3@ T &
I& W7, AW W 0 F T4 AT A
¢ fadig FxaT & gW SH M W WY
B AT gwaE F@E ay fani A
oq g T A & A wialE g WK
miffg Wr F@ AW N gw s w537 §
LT AF FEAT ArgAT *NFE T¥7 GO
wx ) AT vy g s fwg wwa
wa N, fag wna A =1 wamw f
§9 qrgfas w1 gi, g otw e
&, wgT WeTI §1 @1 §), Wer faraw
f W, v AN w wER
g gn frar se e w1
wwent ¥ qw oA & fa¥ +q ¥ war fran
FT 3@ Mo waeqr § wiafe wwa
& gorar ¥ 9 ag A qa A7 g
AR M gR gEFT AT FA ) AwT
Barafi g Faw ¥ wszarg
fRagr vafiraa d 1 g N e
¥ gwr, o% ofr TR widwwdr w1, oF
wfefer w1 Frforgur weqwe qwo
%o ¥ §fefIZ wor, I A wwarw
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IT T T FAT 787 9% farsy A qH
frwrerm, qgae & gv  wiwd
wRIr R s § | g wvar o ¥|@m

a4 ¥ qgAT 717 9g & fo w v A
w1 war §, WoeT ag B DT A QY
Frrd A Midr § @G AT ¥ AgrA AN
Wi faar & .3 ¥ gy fow & st
7 fafr & wla o wsqar 7 Ay
TEAAHNQ 911 FAY TwdT A
NNF FIT T A ggarea s @
oa fF TF @IS FY A W 4qT )
eI Y’ T@gRT A I@E
¥ wwaa g fr wiafa g & fag
ag 99 ¥ qf qraw AT 1 qEF wAH
Y 4 Y A HATH AP Y qAW @,
&, TOX o7 94T §, 39 A grAfEr
¥ farg gea 1, 97 SiF Ty {1 WX
PIIA AN F T v a2 9 §
K TFW T

“] am going out of India with a
heavy heart. There are many pro-
blems. I should be here.”

A ghmar & wardw A & g
g Efrgmrr AT @ |
oA A4t F1 qEg T 7w F fog seAv
W FIEM X g Evy v i fr
farsfy faar 37 =) 6

Tw faT g7 wgd ¥ fe g wooww
&, 9 fr & ¥ ow ¥ T adl v,
=¥ fraiae &, s3F qw < £, X o
dug g d, rhm W ada W @
ot afm o @ @
ey gwal & fag wde Pl
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[ uw weta iR

WA A FT | nT &5 0
w3 gA ¥ w6 At g | OwTA R
qeET ) 72, wAqr g wrad 48
W ¥t | &feq WS N qAAT
sqifads a9 ¥ 3o gfefadiwa FRw &
TR T F AT AR A I
# P A frg NIy 7 faam
T 7 941 % & 1 AfeT wrew ar &

feamrwrd varaifarwr g e, wa |

feaqs afr ¢ ) oF Fagd fra @
f&f W@ a7, agam w7 ¥ fag
o WY AT A

w3 X 53 gurg [T qFAT F )
£ ATF A T oy fe Aol A wA R,
Iy Arfe-arfa s @ &, 20, 25
QA T  qEAIOA Fy AN K
77 7Y gurdl AET A7 X F F0AY 8, I
FIAAF W F T fEmarAr O
A FEANT ¥ gAATEE § 9T W
®q § ¥ % fwew afqwde grar T fgg |

gfosd 49 ¥ 1% ¥ wgr a1 % A
gra & faq sgvr Wl ¥ qer wEy
FAToF Awaafh § 1 sw wr wiws
Fufasweris a9 ¥9 F@ ¥ fAg
srag e

greqarfas arfzaYy v €Y faarg
ot o | M F & 7 g Ay A, Ffww
TR RFAFAE AR gg g1 agaa &
FE qHAT § MoqHoTAo & firg, fira
a1 ¥ fag, g At & fao, ) Frady
oft gresarfaw geqrg € T |1 ¥ A
qT X T ge £

fagat w1 wire ghaard faadY
wifed 1 TE wF AT wyETy § AN wiws
gfa wrer £y qrwen Terar § 1 farerer
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waEy § qiadT A wavawar 3 !
FI0T T FTTWT WY YT W ArrETa
F A1 SR F@T WY, W @aw
RIS qqr qaegr  FrEIgaTa
i MeEarIREN =&
FEHSB g 4T avg WY T AT
Tifgg o AFasr A @ wd
wifgq 4

%7 Well F ArA ¥ Ug WAAT W
AT FT AHGT FTAT § |

oft tagiw weney (59T)  fedy
wftee grga , R fafad 1 ag aw
AEfRA ST EAFET AT EET Y | €W
grar & @i fafrdr #Y foasly smenft
7 g 2w gT, W fidy W wy o
arenit aly g & 1 ST TR I AN
g fe ag et aga Fo W R A
oo Y = Y g€ } w2 g ot
% fo worTr & v A gugen, fage &
1N P €Y g Y, gy Anif Y, -
T v, faaried ®Y Qreeae WO W
ey fomar &, gy o ORI W ag
T YT dg Mol AR E 1 oW oy
@ fafafedy we ¥ Esafafeear @,
fom & faams From & wrie o7 g
¢, fir gz ool & Y X Lo A
faforeft v ay ok & fir o 97 a QR
&, AR EY, e mhOw I
i ferr arar gl ww s &
T mﬁ—\' w e firean t
fendt atreft afeers *) v dra, Atorerf
» are ¥ we e gt o g
w | ¥ ag TR O aalt Wy ot
ey &1 awere ¢ e Ofeg ot oyt
Wz i § Wi atE off Y o &
wrl ATl g & wit ¥ 1 R o
aren § T v Frfirefy o vt &
i oY wo gur §, o #r vy Frwrd
o yremer WY gamty g el §)
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fredr & drr wdt T oww ¥ wEggw
frmarfrgfoff i @mid @
g, 3% & gaw dw @ fafady 9o
B wowr ot fiv sy gfoomt a3
v Ay o, Afer e ofme
qrgs, Rt o sarwd wr o faw-
faw; arlr & | forw 2= ¥ Qfgg o
W § TAU R ¥, gy QD
WY | WA T T FAOOE A o §, A
wary fam s & fe wr fem o
wit ot afrede wrd v & i W
T Wl Agoer @ af, A sfew i
A Faf? MW AEY W
Al Ffr rawr § ? ww W
e § v faed fedll foerr Arar & ow
iy qx, PRt % 9T w17 G g fenr
T 4T H1T IAF! T oA g
T 9T | A g f forevard
qos Fav o &, gfedt st st
#Y fewrom &Y foedrrd o o
ot § Wik @ ¥ g a¥ a3 qary fieg
Ay § e & ok v A g e
wiwt ¥ A 7O g, weEw § i aow oft
difiga oft o vl o v A, & arn
ST |

ot A qgra 9.oF g g

&Y gugw wwe: qfwar | & e
argn fe gt fafaedy ¥ o S fag v
waw I8¢ & ! wry fiferw o wA X
43 we vy W § fr ww ¥ ey W
fapar w1 wwaT &)

fecdt eftee wrge, & wint H o &
g gt ¢ oy et & o v & gferll o
v gy, At G ofr & w iy gfens
o wdw & v fafeeee, ot Pt
LT R wTR QAT WA TR |
ARG G wr vt gt & ey e
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¥ gfaax fafres g v awar § fer
Arfr o w2 § fir vy fapan g

ot T " il Sfea i { gy
qr %77 ¥ fag

ot yagIw weNEy TS RN § )
Y T W I N FHEWQ, ATt OF
sg % 4 W 1 SWYT ¥ Ay g,
Fafar # gar o wf god ol %
g 1w gefafredue ¥ aw vy @
o SaRr R w1 wIw o
wfafrem s 34 | g faeelt ¥ w=ae
fedt it @gw, R <T@ el
F AT OTAT T L1 AT AT HY
e 7 & (6 gIw &=, TF A
# 7, 1973 ¥ a7 FT farar
& argar fF fraf of, e agr aww-
g, wO% W @WHeg g &, O
. #2 fF vio T 9, forgd a9
AT WIT G ¥ FH FIQ §, TEY
feaTaT ey 1973 M WTIT 1974
g AT § | 9@ F T TG
gfeq A frmedt DY E fr ag
T Y AT TR | W I frpedt
g s fe Ao Ao mle ¥
g9 59 ¥ % firar T, #o ¥Yo wro
¥ 9 RIS Wy | IS g Wy
wng fr Yo fro grfe A 3¢ 3¢ AT
N AT &, 7z O 50 wAO¥
60 FMT AT AWAT T oy ®A¢
gy & wggr fw ol W
ol , Z9 g% M g W TaAW
W AR R ) WA Wy F
€ W1 ¥ wew 9547 § 7

o dro wrfo ¥ ary wif N Uw
v aread vy ag fad A gy
T3 1xw ¥ wgrrar d fedto Ao wrke
forer & sz fr wgw frdrd wreht
wieft @ AT ww oY v § Afiww 3w
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of gagre awd

Ry A oy grerr v @ 1 @ fafr-
& F 379 & @ ¥ farg wmrt aw
¥ grory Ay fear & T W S
oW o AR I ARy ¥ ¥

e & fawrs gl 5o 3y
o TR} E WIS P ag WY

w7 ) i ag o #y fa fom s
wHray an | ¥ oo A 39 q0F aAety
famrn argorT f avelt ag wg w oy
€Y o w%ar @ fr gai A ave? €W
aaFaz Y wrfar § 9 T @ qoA
R #¥3f SFmr#r o o fen
fir wremx #Y a2 Frcdrardy § f ol
zfex i /it aryifedts ¥ 4,3 F Py
T Y WA HTAL ) TAEH
#, et v amew, foas wae g9,
ot #egaer TR g1, $87 vy
£ &wii® § o fr a1vouge two Y
e At &, gErAt o e
oI fHT IT H A0, WEAT FY
T AT fer g ¥ . gef
qE gy T 3 A Y firegare
AT 91T WG g FY FOAT ¥, vy
1 & Forer ¥ gy 9% Y ot Ferde
wF ¢ o ¥ o g wAE gy |
T TF BT AT FFGT §, A7 97
At ag frar wan e oF 72 sarofedt &
AEET 9% 7 77 ¥ g1 rdq qEwrAy
& g0 ¥ AT g AR Y AT vy,
el fgr aar, HfeT gmw 78 @
Trg  firaaT wedww Y o YAty d
gYom A} ey aanE @ wm, gard
gw fafaedt gy & frat a@ wwwe,
agr faofY gfemawarwivag oy &
formry  ofgwafal & faems wré
Tarey AEY Al B

Awre Eawer wifew & dawt W
forerafy aTx 7@t wo W ¥ g ar e
wT AT ) gt endy wvy ord o,

APRIL 29, 1074

D.G., 1074.75 304

Te To AT Wrgw wC yHY wyfdt
? &t niwr Tz fawray & fr JuaAw
S wrEg ¥ @ dee ¥ ooy
Fage fuT v, wenA faar o i st
& s 5, agt & fal & wfe-
afwl £t % fen  efefe

T foar wrwT | & R wAT

;ﬁw«%vw,ﬁmfvnﬁwﬁ
AT ¥ G W WA wh T@NC
fir ol BRI g¥ 2 agy fward Ty
forer wfewifiat & wiwe GawT faar
w1 e (A, 0w Al @, W]
vy wey feelt o Ferar ot g, ae
Y, @ frdlt wreefayi 1 grEw @
oy AT | gEF ST G 0 e
wfewrr & s® w1 gw A W
X ) g WA &4, wM
Hfww N g Ar g, HfEg
Wt oqwy wonwwr, fwwed
qEHE ¥ WY HE B w1 9w
g T ¥ TR wwm oar fw
AAw gwA wiaw & Sadr ¥
ug wnft & e WY sy @ o
ofgerd Wit W s 7§,
o0 W oow § a0 ¥ g few

w g @ I Fro wrfo de THI X
waTR § AT AW ar & ag yaformr
arift semre frg gg o a1 0N
T wifew o ot aw wa g X
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% freeiga oY Iog & g7
W faeeg oY ST 9 ¥ fF I
awg ¥ gU | &S faar frwd w1 awe
afrawdt &1 N awg § wfww
I wFIT & frerrn qwme faran stian
wifgy ot wwe fog fadare @
AfwT WHETE & 1Y A FEAT ITAT &
fir garw axan g warar ¢ fe wgr =
FHET T, FgT FEY Aferar wAT 6
AnY &7 g ot o, wag i w7 qra
3T, A5T & gfoE e Y §9 avfomar
@ € T 1 IS TES fF 9T qerm
t wrefy, o9 fasre qewe faar sman
IR adEar &g | go fro FY
el frrmrer & o) faewa ¥ w7
AHFAT § | 8 qVE F T AFAL WL
St agdr &Y Soq@odlo ¥ IRFT HA Giv
TATATIAT, M THo e ¥ IAET THo
o Yo TAT 17T HIT o TFo  THo
fro ¥ I7 %7 o e o AT
aor | & AT ¥ AR WEaT g ATE Ay
o Tt foee A qre &1 forad ot o
O T T & IAFT AW ET T
14.00 ¥rad

gt 9 wAiA fFar o ar 5 wed-
A N fgwmiwg & Tog wgw IBg
wEF 1 IR Aqeifawdr ¥ oS
fdfgews femr o, 9% @y
arggrar gy A% gk fag gy wew
fafarer 7 T1gr 7ET fFar 1 FfFT
dvagatg § fie 97 3 mea fafireex
agm feaddee grey 3w amg # war
fear mar & 1+ I o forar gwr o 9v
gawr Y fray fgr mar &0 A wrAar g
fF 8T a<® QoY §, A ¥ AT
{1 wfew &'qem wvgan g fo war ag
oy af ¥ Ty ¥R fgeg e Avd
fawrfow v § Wk ®ifww w37 & fr
quwnTy A W Avefar
AT e 7 g Al
4 fF S gEwTm AN & AW
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FyTrar & 7 faar swat q;;mrrw
X ¥ 717 I & ara feafwaane faa
arar & ?

N7 gISIE ¥ ¥Q T A9 9 )
Wrm Yy @ ad fag g
WIS GF AfFT T § TG FETICE !
Ter o7 ot TR g 17 § KiwT I
qer w747 far war & 1 & g7 fra s
war gt % g8 78 aw i w1 g
A " FE ¥ o, 98 § vepeen
#ofr A& for s diww & S
g% 3§ voqwwa wwa AR
qen Y fa w gar o ot 7w
swaT WY 980§ I & At ¥ fwadr
fiaafm e T g uF w3 qwrd
T ot fom & s arde Fo oA
| gy gie s oA
fwgd ? 3 % W F wnm ;R
ew g famy 7 §@ W
Rt 518 R g 7 QA qw
A% g gon s % fr 9 # g
FTAC gF T {TAW | 9 T W Ty
w§l F77 § I{ F1 T FAE WA
T AT E I |

RT3 37 a6 FEIrand, fegaard
AR {7erae & qOoH AT § + ¥
¥ aWE §@ g § & @R
fraq fasrae w3 oWt ), (vad o-
Tt F77 Aol #, fFad sdroEmt #1
Eroarfoureo® ArAgH fariear< fwaT §
A gAY FIH WY TEAT AR F AR
FATT (% §7 a<g ¥ Y w7 A ot
O & wrqT (e fea & Ay
arge avey frTeantt 7 ara § 7ff F<ar
forr &Y (et & iz ww w1 wrQ
I WO { W AT AT A AwTEr
et 7Y, vt Y 4T & v v | o wrfo
wree ¥ faadt frownf 7 wed s gw
ag & a1 N ag FuwdH s
g g
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[ft wegrs qewelt]

T qTH W At acard on
W 8, qoww ®, fagre ¥ awr qEd
g a2 A1 § avgar g fw A To0q
A el wf wH fag ow
STfEWT TR FITH FY AC |

T T I A I § agd A faqr
1qd wrAm g o Fiaw wdw
g § I7 AN FY gIARr HF
Fifew v | amrEe A fowr wefwai
FT(FAT AT AR wo fwdYy ofsaw
5 & graY fwan war ar o ga@
=T g 97, qg Y e ana o aFvdw
2z wiw o AfET 7 w0 F "o
gwah 87 fraqifrdt o & wwwLd
& graY 351 9 gy vqr @ WX A
WY TAET CF AT o HZF @
e frterare Wk WY adre o wET
ST | # aTeA § g W AT
T Fq IS B W T wHwdt w
ZATAATE qor § ATfE wger ¥ {9g
AT 1 FE g1 A |

wiies & & sv@r s g f5 4
ot @7 § 33 mifwat & et @
AT |Y afeds ¥ avE § g2y FF
aeft & v F ¢ $¢€z  AHHY
& faurs, w7 snufa £ fawms
gz fafres & fams N e
¥ Wl T BT WY aearY #T
waq 7 g & WY ) dgeard W
el i, Wik e e

APRIL 29, 1974

D.G, 197475 308

¥ wrow o w1 Qe wed Al
fwar &Y & O wfwr & wwor § we
¥ gw faer ¥ &¥ g 7 q¥ WA W@
T arwal ) wew w1 T Wi e
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MR. DEPUTY-SPEAKER: Before
I call the next speaker, ] want to
convey &n important message to the
House.

A few days ago, -some Membaers
raised a question about ihe legality
and constitutionality of holding the
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Presidential Election and the Minister

of Law had agreed to make a state-
ment. Now, he has volunteered to

come and make a statement in the
House at 8 P.M, or soon after the

guillotine of the rest of the Demands.

This is the information I am giving
to the Members so that they may not
say that they have been caught by
surprise.

Shri Chavda.
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91fge | 49T W qg W aWE [
Ffoedfer whmdt Ty v W
al TgT wwet T gni |

A% HarEE ® gfom wiv wfear-
foai % sl wT AT WY wead 1973
&t 1w fagre &, o g
# @Y agw g€ WY, gfowm wfgamal o<
WY WETHIC R ¥ IW AR A waf gf
T W gfew wifead st gfew &
wETare feg ¥, QY@ 9T W e e,
39 AR X oy T 5O A guT §
TRATTR 38 T et arsmaene
®1 17 wfew § g W w5 w0 e
TR A ¢ | wafog s wwer
RE Y W oW uv oAy gl
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aoeTd AYe T wwasl & g gfwat
9 W@ fear sar § @ Ak §
I FEW 31, 99 e Wi anfe-
ey Fr gefag wX | Qs ¥ iy
e ¥ oY o w1 ffaew  agr-
%R0 29 A M AW AFT @A 4
I ¥ oF gfesmr oY @ar ar, ag WY
g AT 97 | IEHY W g
Af oY, gavl oy | gafag o i @
AT qgT AT §ATHT AGT Y, AIRT
o, gfem dwrguT | & R AN
FAATG § | a8 AW F &1 A W
¥ we afafee wT% I9aT ) gE A
§ ot g ¥ %9 § fr feadien
AFYA AFT AT OF TRl I
AT & G 9w FL 4 QAT €Y OF
T ST W AATT F IR | 3
¥ +Y oF gfe & g9 F=FY & am
wEY Y ) SEH AT F foy Avr oy |
W I9 T A% w9 e} ¥ faaw
¥ fak wm ¥ 1 9% amgEr W @ F
FT @ | a8 A9 9% fog 7B
g 3 & forg avgR mar gwr ar 1 wAy
dYT @aul AT X AT HT FAEY TEATAT
&Y, Tt A 47 g § AT e
A faat | Iue a1 fas s ey fx
I wAv] g ¥t & v Y off 1 oY orgf vt
Ty Arr gl 9T AT F
£ agr T FTT W T W wwy
F3MT AfE | 2\ wAr 9T WY wEe
TET | AT NI GTRTT WY §B FTAY
gt & | IR F9AY O FA § agA
h g EwEsH A fagagaan
oY § AN g s § gFomY 9T
s Q9§ gee d agw woy
2 A T wgr i faow @) wmar &

W@ AR ¥ gw § g
el § W)X ST IaTERw Wiy 39,
ag fesdlY 8, @H gromli ®Y
frafs &7 www & wd ¢,
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[#ft ®owae THEr] R W frae v g g fe v
e foadrd et R e o gﬁﬁ“‘*“‘@qm
FAR A A AR | gl aw-

iy Ao § -Afes-eawe frg &

R fad oA 7 qe@ay wgry § Afe
ST # qg W qU T F § AT
oy gewT QU FTRAT g ? W WY
TAHIT 7T AT, TS qF TF7 A
o, IE% 48 JNT 97 | T W T
fredz frem foalw TEAHe QR
% ferar ur fF gfom wriafaat 1
gfadw ¥ feorawm 4@ A1 Migg w7
fr SaY ufewdar AR TG G ¥ )
froR T & ary ¥ oY ¥ gRW A AT
gt fr o ¥fte o7 W § I
fosdaa § e &1

fe &Y 9 daeT 7 w1, § SAv afe wes
wrHa WY & Al IR AT H A AT
feer 3 99 & arawg WY o
g g, ®er g7 A g, fomdy
gFAT % H= weaa daaT g, gl
o 7 § W afea daT AW wem
vy yamwgge s E v aew
oF aTh 3B FE § AfFT FEA A
JEET T A« W) gl AT A
qr-mifeaEr &, Am-gfom g d
guma & fe o sy & fordr saa) glfa-
ard &, 3 AFT AR AR #1 fg §
2gh ¥ wowr foR & o aza A
ar aerg % § fowEr qu A
agm

# oF WYX JEET AT I g~
1944 & wHARE wre sfrear aver-
afsr-erra7-freg wrd ¢ ot gfeomr vle
sfz-arfaar A faeam ar, &feT 1969
# 3g® €2A qv T faar ) Wiy
safad fE o 9@ & waRT ARH! 8,
3% gAY %Y 47 7 99 §3 W ) Al
# wreRr aearr wrgAr g P A e
9q 7' 43-dar =t § zfe 9w
a7 §, Qur &l 8T g, qC WY qAT

wRra ©eW X 52 wra T fau ar,
¥fer S0 e § oy w7 @ v
w ¥aw 17 @ @ foar v oW
fad witg g ST @ fr afe e
vy foag &1 aw Nt &z
AR 9T BYe faar S Ay 47w
w19 sfgear sfgeat &% & S o §
sy famedy Fow aEar g fr sy
orez-Afer-arme frcg o oty o
TREEE @ &, ¥fe ww w9 sEwy
fomed ® fYfowr wX @ E-oE W
fov & s g # sfed

gheomi ) g § o7l ol g |
% A9 2§ oA oY e
AT FqE TEY AN EFATE, Oy
Iq% 3 Ay o §, Ak Tawy dx
T F@T & | Wy g ENTRET Y Ay
& §, ¥fF 1w aw A A7 T
qg U swAw §,  fedy ol o
araAy 7@ & 1 afg v Y 7eT Iw
ot 34T &7 § A7 w8 AN F qaw
feae s won wfey, ¥fsw @
7g & fF 99 TR @Y §8 A9 #dr,
gt aE §B &7 AwdY §, W FET A
wrEelY, AY SEET FIT WG TIAT ¢ SHFAY
# 9 walt & faorly 7y WAt g W
& ww et A v ¥ gfvae dfelw
&, gt oET T * Aa §, TN W AT
femamedr | yoroa ¥ Qfe¥z ww -
zg 9oy & agi foaar foordnT &-
afatror w7 A Y KT & femay Hfod
amgtdYo Qo aT w93 ford My awTC
& w7 dauzw der §, ok Fad g8
Afoed—r 2z 1 go wuT Fin ol
Arr gada fr qoere g8 s el
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¢, wom A e § for worre st
g ¥ wfew dar wear W oA )

oy & o waq four §, oaw fody
aa RmT E

Y wife wew (féqor faeefy) Fameger
sz, i s wrady f A v
o §—ag T § 1 79 ¥ wriww
fis s, & g 3w Agfomrs afa
T §9 fear war, dfew g
A Ay ImAge Qdr afcrd
s gl d, P T qog & woi-smaeqt
¥ Sfzw g wWr T 95 W Ay
/1 7T | K Qo it S g
ou-g TS wT WPl g 1 OF
sfe fagaaa sfusresm g ew &
A FECT WLHE AR, gAY X
ot 2& safer WY & ¥ 3w wr AP
& w1 WY wfaT ¢ i wifgo,
Iq & form wafraT oA &Y a7 WY
w9 & 1 Wy g T gy —feeeft ¥
20-25 W &7 g 97 @) gframy 7
g ¥ qrfy & Wk foan s, o
faig % A7 gy WRE &, @ A s
g7 T T 9F QT 6T 9 TR
R sty wEer ft § i gEg—
qg 9rEie &1 T oAdy }, 9 U=
& for o § ol oy g Aw Y
W & faes fawr o awn wrfgn
WO W G W GW-|T AT g w19
¢ @Y arnfas F=-A=, ToifE FT-
v e mfer S i@ &

awey g &, WY o o Ber Farmfas

wi T el o ot e g
T T T

Q0 RIAAY QR . TTA ¥7 TFe
2
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wY nfw waw : wEy & S A-

" ww R A g e afom, ar-

Yyrdr e anyge d 1 IR IR E
qra FY @ g, @ 5w ¥ foAn Agy
FQ I AFT G oF g e w@Rw &
g 1§ Fg AEm g— W W
¥ wgr o T quE wrdv w v § g
3 5t Wt s & B—AR S
Foqaar & acs & &Y a1 wee-frowm
N AE ¥ f—gW W A A1 oW
gfee & Bgar anfge | afes dar @
& fr 9@ woit Age-Prom saee B
A AT ARINEDT T T g% I
fer i d w1 e fewr wE—
& e ¥ o ¥ A gt
qar 37 % &1 gon & | 9 TTge- Fogen
I § A I F AT A g7 @,
UE-FiE w1 W 31 wC faeely
A snay §, T st faerar s
¥ Fg war ¢ 5 efm &a ey
¥E-a wIfAwY & a9, THEN F I
37 g A fger 3 §, v WY
&Y Wy e & oY Far? wreresy swrd
Wt I & forq W geee A € ox
T Efr Tdw amAT @R
& oF oW AfEgy L.

St ¥o QU AW FET TG ¥
fe ez i S s s @ é

st nfer qam o7 wa geae &1
w1 waeT &7 wawEe ) A Fawa
¥ IO gAT 34 F| 9T FIA
afFT g o5 oy Fgerr @y & 9
T GFGT FIF & | AToqHoTHo I
N AIRAY, FEA e wm At S
XA IRmz T A -
X AW ¥ 9 qeEE aed §
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[ wfr qn]

TqY ! Yo §, g 0 oy —TwE
Fogwew &1 a1 dwe Fogeer 8Y, ST WY
T oy & O T Tfyg | P g
¥ AremaTegy ¥ A firar T4, W
oH g ¥ 1 v W @ ¥ aw
e, fag< fear s @ 3 I
€Y 35 gFA ¥ | §F AYT-wATE & AL
%Y, ez fowrds Y teas T
T §, AT TEATE STy §, ¥ g
T T, awg Ny @ 1w
Ayt F oAy gw 7 A
ane oY TR T 97, WX 6 qAA WY
T & 7 7 far at fex e gAw
@ s 1 faw oAvg ¥ Tween
et & St e ¥ ¥ sy W
e Foewg fee S o
gl & avar o, g e foowed
& a1 duz faowwd, @Y, A9 ¥ |
AT BT AGR AT Mfgw

Agraw gfeer sremw &, ¥ W
w319 ¥ WX g v w2 g
& 77 0 97 A w@r § ok e
TR *0% ¥T &1 fow ey W
Tt s 1 @ R weafos
g & faq w1/ war @ s
R IIF W T g o
w1 e § e gd woere amf
¢ fr geelt gom W gl qe
w19 agy A & wre g oen O
W Rt ¥ & e g g
muﬁfwﬁ&mtﬂmmg
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fe 2w ot wmfren, tw o vl ot

Ty _
" sumrw WYt oy R S Xw @
sy & qrg wff oo o www §
wmmquﬁﬁmﬁﬁh’t'
wgarg weh, Fewt g o nft el §
gy e AgE <oww W ot ey it
e AEérad ¥ qre 9 <F g v
AT § 3% Ay ot gaedl ot ar ofy
t 1 e e Y wfil IRwg W
MY FT A N IO gEwdr qwAr &
areft & Sfaer @ a@ ww forrey aasdt
R gl o 00 e
i woaEt, afes  weaw ® 2w
WG gAnd §, I o gy
T g1 WM AT I wwe ¥ ofew
AT FW § 3% fgars o gef
woit mifgg 1| faor feal o & aré
Fwsgrawfem g waga M
wIiYF woy § STEY W 98 woN gy
T AN @ @ AR @Y A
TSP g 53T ¥ e & e oy
o % qre v ff forerdy & wite 7 gl
9TE TAAT G § | T 5eS e wrimry
g feesdy % Wiy § o e TR ¥ fag
g T | AT AT T & AT W
s W qetewft § 1 o @ ok &
sl ST et & ferg s W
*E e g § 1 v sawenr ge
wifgy Wi v wfewr svaw oy
wdefiy wfer oy i a

o § & wawan g g afew & wiow o
s¥gy ¥ W wfgg + foamn
i ¥ wwhw & I
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el & warely wad §, o ¥ ¥ w0
Moge ¥ § Awdt wg7 § fw
Nate Y N1 T F I
sy o § wg wadwer & agfeat &
a7q freree AT o Y B WA &)
gk fag wro @ & wr€ WK
g frdw & W W wfuw "o
fiforg | T g EATH § 1 A fa
afr zaxy wius qea for T ar
rq favarg § e 3 &Y A ovr A
g feid feare & oof w7 avy &

ot Trm T W S w7 g 8,
IT WMo Qe THo ¥ &7 ¥ AW
Zw Q@ § @ 9 af aw N g
& afpr ag a7 Ay & P amdt ot
F wF 7 q §B AWt g fazrd v
Ay € faed S 41, & wR
QAT A TMEWE ) TO IV
fa% Tq, §@ THE W, UH JE AT AT
¥ ATEHr W FT AT AC | &7 AT OF L7
AN AT & IART AT ATE G X7 ATH
21w Fl ¥ & sEwY A% w7
agy § 1 du fafadr griarisoes &
Aqr e & 7w gy HAT W
afeq FTar T ¥ ?  OF ArgEE
arift g w=r &, oF i T |,
% gFAT a F, IuMr T e Y 7
oY gHTCr §AT & 4% fae ww w0
WY W A qF & § fET AR
K ATKEE [ T W wwd § 7
SeEE yar w W< oW Wy w7
7 ot fre® faat 9ad fagre ¥ fear
wYT vy gl ogl 9T fear 1 ag
TRl Wi et e uaasa
G A § 1 4 A Ay ad o) wd
TS w4, 1A o7 Y aw wop Afwd
wae gw uy § fe fedy oF qar W
oA A W A ¢ o 9% e
U 5 g4 w7 § (a7 @d w5
ag dife @ & N weife & wwn
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uq 797 oF WY & ITHT g WFEw
& W1 A oW 2@ A oy sredt
aF AT 0 wgT AWy
T A §, € W #7 o gRwr
I gt & 1 St oaw @
A § 39% fAw gTer A ger
oW Vs wifgy e 3% R
gz fogwa & afe gredl @ T €
T AR QT & Y gy I @
mag MR e d 1

SIgh % &FF AR T AT TR e
Tl T F, JqeAw wgea, & Wy
™ (o 9T § fv gamew
& 79 wfera ¥ 9 Nafer o "
T & qg 3T TER ¥ 9w 9
Z AT FE g e 3Et & A1
W T A I § 1 MW gER
T ox fa7 am fear @1 fr Qeiaw
FIA AT FT N FAT FHAT
arfzy, ag fa=r ogr ) uwsgafr &
v & fan WA, 47 98t O 6igs
¢ A fE ) wd

AT g 49 ¥ a0 7@ § v
o ¥ wQEr WAl s9U &7 gefe
AL AATT ¥ For 4¥ Lrr § 3
&3O 4 £ § AP6T B e @
Zrr | 7T 9% faedlt ¥ Aoy &7 XU
a1 78 gt at ey gfr § W gy
W E | Y o wwr LT Tifeg
oy A T ¥y § <ot 90 Y Sy
AT AR 30§ FHAy A0 g
o, FAFAT, qyrw A W A X
Ay dve dx @Rt § 1 e F A O
wIE w1 WITEY qoT & 1 ¥§AQ
ag ¢ 47 & it worw wrw § O W
o AR aw fas Wit | w57 w3W
¥ q@IX A dfar & weww §
o fad Ry § gae A o ¥ aw
#ifea % fear 1 & g fa e waTAg
1 g & W g Warwa €7 9
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Y 7t g & saw e Ay faw afeey AT weary oY W sy
AT § AW TE MG AGF AT W AT F RQ S el £
|EAW ) A7 FAT qH T WX AR SUTEAH WERT & Wl AT wey
# wgm ow% foq g Y wrf W fe ox sar amew g X fifg anfie
Y Tifee e Y5 fawr Ay @y i WO o X forr o e o Y ek
TR X A o oot g gogafr TR R A S ey g

AT [ A WENET & | qE I
FT TET oF QW ¢, foedl ¥ = wegw
FTAA FT WY AwT wTaT § w9
= FAH [or A WA, 5 AP
=t #Y qH § wafw fasdt 7 =Y
A g1 Nfgq, 1200 LT {7 4 /)
IR @ § 1 AT arferan,
FEAFAT, wATG TR AW F AW F F
%R g8 @ Qg § faaF 15 15
e Iy g 97 d | X g g
A @WEd w @ Fr A
A Darq IHET FTAA AT AL |
¥ ey g wad fawi® o g
w17 7w gl & a7 s =nfgm
o 1S ag =af 1 § BT M7 72
¥ f oY e § 6 3w A famar
T ¢ TR fAU AT AEF B OBA
foray & wiT Iy 381 o o9 42
F AN A T A F LT TE
I 7 bW e fear, g@r 9w A
Zraee far, A 7 @ grawe fra
=7 S FY wRE 7 qywT geE &Y,
T 7 faeay gy & A
7z fre@r T g7 83 | o7 3=
uferagfen & evenen o i 3 &
WY TATE WY 9g faay v wrdt &
Py O% ovr Y vdw & A AT dg Ay
#17 A ETe T ewfray 3 E (vwam)
# =g we A edl omnk ofY frna
g1 mfge mfe saw @9 &,
wgrET Ay g oo wE e off @Y
(vamam) &% @ dwem frm & owE
aFT FEN A wiife & weary
g7 fevarey woom §, o qa® arw AW
g A A am T 1 (wraww)

MR. DEPUTY SPEAKER: I may

tell him that he has a very beautiful
moustache,

st wfnr wam  wrew wEd &
=+ g & FgAT g § £ age woer
FIW ITTAT &, TP A AN HT qEw
TX &1 A TR e geE A
A5 T fr 18 o fio § Y Y
Stwr Ay My, uF gearl e vEr
T2 oo wrg, Pl oz drealt #
afefrde fag & a1 3A%Y W §om fasit
T wawr off Wl ST 3G e w1

mfady @i 78 & e ¥ & e
froaser & o fem awnd, oft wasrTw
AT Y ¥ g § ower qur fear
Iun wgd qFAA & @ 3 & agw
ST wwrw A ¥ fr geer wfad
aug § & WA Wil 6 Mo wao
THO ¥T 919 B W7 & wE ¥ a5
I3 ¥wr ¥ fwfor &1 war oy & oAt
TET § AT AW FT GAT BT G
F7ay oy STARIA T T AWy wWET
My zw AT £ A FAwd 2
AT ot W g dar gk eerd
AR wear WEY Ffww gRR Aw-
mire fafad @7 ™ FE |
I THwr W, SWET 6T,
g WX wgt oRWA L35 P e
fagiT mre , ot s\ ooft sl e
Y 7% Ty AW uYEAAT qTer WA
LERCHR LR IECR € SR L
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gy ad wTT &1 A areary s sonew

oo ¥ fom dlcaga gea0® &
fa & ZIU ;T WA AT WY
Wy wr qaimT s AR E

mifa 7 o€ Fgar § e wed
e St 90 fafeed antAsd e
§ 37 9T 47 T q@ AT
Aot o, T KT arFr T T
e FWEl§, w9 F g fEiaw
suTET § KT AT F Y Wi<o THo TH
& Frava &1 397 T qawd A
&, A swor wad arE ANE § )

T wedl & ;1T IR FEE AT
qHGH T §I

SHRI FRANK ANTHONY (Nomi-
nated—-Anglo-Indians): Mr. Deputy-
Speaker, I have given notice of a cut
motion to draw attention to the ero-
sion of minority rights and the rule
of law.

First of all. I want to deal with the
increasingly desperate position, espe-
cially of the smaller minorities. I am

_aware of the nauseatingly repetitive
professions of solicitude for the mino-
rities. We get them day in and day
out. But if they are analysed. you
will see—good Jluck to thém—that
they are directed to the Muslims and*
to the Scheduled Castes. Good luck

to. them for these professions of soli- -

citude. The“reason is obvious, because
today the sole coasideration in politics
is just politicking, vote-catching. The
Muslims angd the Scheduled Castes
being numerically fairly sizeable, can
be decisive with regard to certain of
the seats. So these professions are
reeled off day in and day out.

So far a; the smaller minorities are
concerned, may I say this with great
respect-and without qualification that
the Gavernment could not care a
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tinker’s damn. except perhaps for the:
Sikhs, because although they are com-
paratively small. fortunately for them
they have got the capacity and they
have the inclination, to go out into
the streets, which is what Government
responds to.

I only want to refer to two or three
measures taken by Government-—con-
templated by Government—and cal-
culated to strangle the minorities.
That is the shame of it,

SHRI DARBARA SINGH (Hoshiar-
pur): At the cost of the minorities,
you are pleading your case.

SHRI FRANK ANTHONY; On 28th
of May 1973, I had written to my
friend Y. B. Chavan, the Finance
Minister, anq had drawn his attention.
to cl. 8 of the Taxation Laws (Amend-
ment) Bill 1973. It is an utterly cri-
minal, iniquitous provision. In 1962,
Government brought in a provision..
I think it was Morarji Desai who did
it. I took him to Jawaharlal Nehru
and Jawaharlal tried to make him see
a little sense. He did see a little sense.
In 1962 when the amendment was
brought, it was prospective, effective:
from 1st April, 1962. It was to the
effect that minority trusts and charit-
able institutions would after that date
not get the protection of sec. 11, that
is exemption from income tax of the
monieg ihey could find, It meant that
after 1962. no religious minorities—no-
Muslims. no Sikhs, no Christians, no
Anglo-Indians—could found charitable:
institutions . unless they were to be
taxed out of existence. But Y got
Jawaharlal to persuade Morarii not to-
make it protrospective. so that at least
the truste formed before 1962 were
not affected. They would still be’
treated as public: éharitable institu-
tiong and we got exemotion fromy
income tax. o

But what do you' do now? You bring
in-this evil provision; it is not ‘onlv
prospective, but it is rétrospective. 8o
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[Shri Frank Anthony]

4ll our trusts, whether founded 100
years or 200 years ago, come witlhun
the ne{ and the monies that we are
giving to our people, poor destitude
ladies and young people—you are
going to expropriate, it into the
coffers the bottomless coffers of the
Government. Don't you reahse and
feel the shame of 1t? Cou single only
the minorities out.

1 was @ member of the Constituent
Assembly. I had the privilege of
being there. One of the fundamental
rights the framers of the Constitution
gave was art. 26. What 1s article 26°
It gave religious minorities the right
to found charitable and rehgious
trusts. That is what the framer. gave.
But today with all your mouthing of
secular, democratic professions, you
want to destroy only the religious
minorities.

In 1962, when the amendment was
on the anvil, Minoo Masani and I
attacked Government We said why
are you doing it? Even to make it
prospective is iniquitous. Now you
make it retrospective, All our trusts
are goiug to be destroyed and you
will do nothing about it .because you
want meney. as I gaid, for the bottom-
less pits of the Government coffers.

Then, another inquitous provision
is this. Government will deny it, but
I am nat that kind of small-time law-
ver who does not understand the
implications. What is the effect of
this? Government singles out only
the religious minorities for the des-
truction of their charitable trusts and
institutions.  That means only the
Hindus—that is what it means—only
the Hindus will be able to have charit-
able angd Treligious trusts, public
trusts, free from income-tax because
tha Hindus constitute 85 per cent of
the population The Scheduled Castes
are already exemnted. Seo. they can
have Scheduled Castes trusts which
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do not pay income-tax. The Hindus
will have these trusts because they
form 85 per cent and they will say
that these are for the poor, and they
will keep them for the Hindus, But
how can a microscopic minority say
it is a public trust for everybody? We
have to say that it is for themaselves.
But as soon as they say this you
garrotte them and you destroy them.

You- talk about secular democracy
and a plurahstic society; this is a
country of rehgioug minorities. But I
do not know who has thought of this;
some moron 1n the Finance Mimstry,
In the name of secular democracy you
want to destroy us.

Then, look a! the other inquitous
provision. It 1s already there, God
knows, some of us do work outside.
We builld things worth ciores of
1upees for poor people. I had built
up a few lakhs for my poor old ladies;
a cenira] relief fund, and you bring
in this evil provision of income-tax on
charities I was getting contributions,
from my people, small contributions,
so that I could help my destitute old
ladies What do you do? You bring
in the income-tax provision I
manage to save Rs. 5,000, you grab the
whole thing away. So, I had to scrap
my central relief fund for my old
ladies. Are you not ashamed of your-
selves and of your professions of
secular democracy? Instead of encour-
aging us. a small minority, in our
self help, you seek to destydy us
because Government do not care =2
tinker's damn. Government does not
give one pice to my voor old ladies.
Government does not give one pice to
my poor, Anglo-Indian orphans. I do
all that. I do not ask you.

AN HON MEMBER: It is not true.

SHRI FRANK ANTHONY. 1t is
very true. We do not take one pice
because if we take one pice you
immediately garrotte our institutions.
T had to cloze down our Central Relief
Fung because as I said, you want
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everything for the hungry maws of
the Government, you want to tax
cverything; you want to destroy the
minorities, and you 'will not even
allow us to help our poor.

Let 'me say a word aboug the
increasingly desperate unemployment
position, It is hopeless so far as
munorities &re’ concerned. We have
the Annual General Meetings of my
Aisociation. I have an MLA in each
State. Everyone of them, without
exception. tells me, “The employment
exchanges are cess-pools of corrup-
tion.” They are riddled with corrup-
tion from top to bottom. And what
happens to a small minority? You do
not care, and our numbers are too
small for you to care. An Anglo-
Indian cannot be registered without
paying Rs. 500 to be registered, and to
get an appropriate place he has to pay
Rs. 1,000. So, they do not go to them:
the employment exchanges are so
riddled with corruption that they da
not go to them.

Then, what have Government done?
Government has compoundeq this
scourge of unemployment by this cri-
minal hostage of the sons of the soil
movement. I accuse the (overnment
not only of encouraging but of sanctify-
mg the sons of the soil movement,
the greatest scourge which could have
been inflicted on this country, What
have you done? 1In the public sector.
you have said that 80 per cent of the
jobs should go to the song of the eoil.
The railways have gent out a circular.
You had entered into collusion with
the Shiv Sena to give it to the Maha-
rashtrians, and who are the Maha-
rashtrians? Not the people who were
born and bred there but those whose
mother-tongue is Marathi. You have
entered into an alliance with these
people and your greatest criminal
hostage is this.

‘What about your six-point formula
in regard to Andhra Pradesh? I know
what has happened so far. People
from Bangalore and other places come

to ‘me. Apart from the fact that their
children cannot get jobs, can you
blame them for finding cattle-boats
and getting out of this country? Bril-
hiant boys and girls go there, and they
ale asked: “Has your father been
resident in Bangalore, Mysore, for 15
years?” The boys says, “No, Sir. He
is a Central Government gervant;
liable to transfer” Then the reply
is. “I am very serry.” The father has
got his property in the State, his
father had property in the State, They
say' we are Sorry; your father was
not esident for 15 years; you cannot
get admission in the College. Now
you compound 1t with this criminal
hostage of the Andhra Pradesh for-
mula. 1 uysed to sit alongside Dr.
Shyamaprasad Mookerjee in those
days, and 1 alone opposed Govern-
ments giving this crimina] hostage
when  Government was creating
Andhra Pradesh. It was Pandora'’s
box. Government are going to split
the country intg watertight compart-
ments cultural and linguistic enclaves.
Now with the Andhra formula, you
are going to atomise the country dis-
trictwise. Then at the same time you
talk in a mealy-mouthed way: com-
mon citizenship, natfonal integration.
It is bad enough when you had resi-
dential qualifications; now you are
going to have residential qualifications
districtwise.

15.06 hrs,

Finally, as a lawyer who everyday
has to deal with these matters, I want
to refer only to one particular aspect.
There is this sinister, steady erosion
of the rule of law by the Govern-
ment. I am talking about the cynical
continuance of this fletitious emer-
gency. In 1971 the war was over. You
still continue the emergney? Article
352 contemplates a grave emergency

. affecting the security of the country,

threat of war, cxternal aggression.
ete. Is there a grave emergency now?
You are facing a little trouble with
the Nagas, a few of them there and
some Mizos there. 1t is the confession
of the inept and utterly impotent
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character if you Say: because the
Nagas give you a lttle trouble, the
Mizos give you a little trouble, there-
fore, there ip an emergency, Under
article 353. during emergency, you
have supergeded the federal character
of the Constitution, You can give
executive directions to any State; you
can legislate on any subject in List
Il. AR our precious fundamental
freedoms are contained in article 19.
freedom of speech. freedom of expres-
sion and freedom of association Iree-
dom of jobs. All are cuspended.
Tomorrow if somebody wants to in-
oulge 1n gome political gimmickry and
today it is Govermment by gimmickry
and you take a swipe at the press,
what can the press do. They will
come to me and say; Mr. Antony, you
argue the cases very well, please take
up this case. I will not be able to get
it admitted. The Courtg will say:
what can we do: Article 19 is sus-
pended. There is no freedom left in
this .country except the freedom of
the Indian citizen to rot in jail with-
cut trial. I do these cases under the
Maintenance of Internal Security Act
and the D.IR. almost every day. The
DI R is a draconian and unprinci-
pled. Tt provides for the “subjective
satisfaction” of whom? of pettifogging
district Magistrate. 1 use the word
‘nettifogging’ advisedly because your
district Magistrates are at back and
call of Sub-Inspectors of Police, they
are at the back and call of every
ML A and every Mimster. It is
the District Magistrate’'s subjective
satisfaction. When we go to the
Supreme Court, they use a catch-all
phrase, security of the State public
order. The Supreme Court gavs: we
are helpless, we cannot just do any-
thing, however malafide or however
baseless it may be Under the Defence
of India Rules one does have to give
any ground. The preventive deten-
tion is bad enough in all conscience,
but vou have to give the grounds. If
one ground ig bad or irrelevant the
Court strikes it down. But under the
Defence of India Act and Rules it is
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the lot of the Indian citizen, without
any ground being given, to rot in jail
and to rot in jail without trial.

When the Government talks about
rule or law and constitutional methods
it is like Satan quoting scriptures.
How can the Government talk about
this? You have crucified the rule of
law; you have crucified and guspend-
ed every fundamental right of this
country. The violence that is happen-
ing is because you have lost all credi-
bility, all democratic credibility, all
credibility as maintainers of the rule
of law. Because you have crucified
the rule of law and you continue to
do so. it is an invitation to the people
at large to follow extra-constitutional
methods, to go into the gtreets.

st Tt fag (Ao

fefvefresagr §xdrgs AT F
g1 § TI% A F A1H 07 IR IAN-
Feft ¥ faars agd A1 g 70 K Awy
g Frer an ag 7 gEAE st S AnfeR
FHm At &, & wgar g g fr S
Bt F1 a¢ wlvwr 2 v g A g
T AT AL TTY "W TAZIAA
AT wRE

SHRI FRANK ANTHONY: Sir, on
a point of clanfication. This is deli-
berately false. My friend is speaking

out of ignorance. I was not a GSO. I
used fo sit in the opposition.

SHRI DARBARA SINGH: You are
privileged to say anvihing, any false
thing you can say. We are not GSOs.

SHRI FRANK ANTHONY: You read
my speeches made before Independ-
ence. P
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15.07 hra,

{Sunx JacANNATE RAaO Josmr in the
Chair]

it xewrn fag - W7 XA A A
% ¥ SYTAT WA T WA § | 909 @&
T F{E T AT WRI AT AT 99
AREA AN E, NI EAT F avF &
fir o 0T ®Y FoX W AT R, ITH
WX E, TAH I FAE AW oow
Framd T T I FgY § 5 frefror
qT FgT WA S W &) W
S AT & g § Wer wgar
srgan g fip fafem fifge & 9= fr 3a1-
w FaE A oY, TF g7 A ;0
T 4T, 39 TeT qG FE TATH At
oY | fag Taa o AT & S F Fqo ¥
@ ity g & W9 ) feguT FEE
faq & g o€ fF , Feafadmen F1 F1%
fagy gavq 7 4, Fr€ gAY ALY
1 1 FqE faees a1 W QTR W 7Y
T 41, T il ﬁ";gar AT
o gar w1 X FEe ¥4 S aw
TR W agT TH 4Y ) 9g ST gO
g A sg AR g Ao &
Iz o1 &) AT F 7 707 F AT
et ¥ a1 FHAr A F1 3@ ¥
FI T T A% § i g¥w 8w
TN W T & g i & A A g
farge U T A, Fyad @ A
a7, I w4 iR At e A i Foer e
swat w1 Fegos Qar a1, 37 £ @
o T et gd By w97 IF qwA
FoaRNFI T AT, ST A AT
W Y | ag ¥R A R A
W T Y o W ogRe ¥ A
o 4t § e o @ W oaf 3}
W s & a1 W sdrat
I ag Fovied gy § s & W AT
avk §, go wg wwa §, fom 70 8,
3805 §, w0 Wer o §1 Wi W
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dror w1 A § ¥R, e & R
T AR ¥ W Wy g 5 R

A & ag wgar § oo v
gHiTe g€ ®I0 gEdE g ¥
gy gy Afersa @ sy
A7 37 gfewara & arg-aw Freni
1 gq Wit wEHv W wER W8,
A amtignamwma g s waea §
T ¥ oq = L &
fag oA ¥ fegrarw 7 T O1g-
T ad f, 4T 27. 4R Ay BT
- TrgRe T5f e & @ 7w
TR W AT KT & 9F W Sy
wAr &) X ow &t 9F A ¥
TR & o aw o owgew w2
fefrar Jr ) o 34 & Faoro ¥y 7@
& v wrgan Afew SR Wt DAY 8,
I F AR T K T AN FIA0 AT {4

i A 9§ B g opE wa
AT E A, T T H AT @R W
TAAEHIR g1 E§ ) A AT §N
F AT ALY RAE W R T IRE
T @ W gEn,  gRO g
gefegaargeem gk TR g e
T 5 ag7 A9 T ) g
AqTgHN o 2 | ¥9 ¥ A5 RN
7 Ay dvs g &1 19 79g § Cefafaeimt
o Sferw § aga a§ {fvFem o1 srsAr
IV BH T9AT 9% T {1 ATH T §F
3 W& WW H 20, 25 WA T{gA
Ay 1) WA FJee FeA ¥ gw oM=Aw
g R g adfeT O A w A
VAT | HEAEAUA F A2 §, YA
grew, & W ®€ 7% o1 Rttt
qETT Y wEY vy &) vy & Ay
AN T T AR FET T I
¢, S gy qfeary du At 1 dw §
AT § v® A A QY T T §
FEET FL HTAT FEX AT AT G W

w13 WA B IEAT WMT A freey
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[ azarey Firg)

wifge | EERY <3t ¥ AR Emeam
wrew o wr § 1 wiw YefRaenSnE
¥4z 71 Q) 0V Wre & fordr w3
Fagx o w7 o€ §) wed 9B
W A § | ITHT AT T ERT G
A PRI @R &1 ¥ @ W wraw ey
¥ e wfaw g€ &4

T AW FTHTT AT ¥ g 2
T A §8 139 389 fom fm &)
Tar Tre W qpfaad qdar A 2 W
W *Y gy ¥ Sqrar @ vf ) A
uE %Y ayferaa T Y a9g § Qv g
{1 T wren ard & fo W W)
¥ T O] & aeg-aeg aafer g
Y o &

W qFe § weix g, o1 ew
FEETT & IOA A m@y £
WA A T frqa oy
f SO 3T &) ag W # T & AY
! AfewIT T AT ST qear
R umTE At ) damramel g
& R, QA , F5-
&, Zfmmdfefedr qur gad A
W wiz AreEd T A
T A-AY HR AT 73 & AfwrT ama-y
W HT WY

Y W fr afgfey ad =
82 & 1 o & I ¥ wH F AN
argns gT Wy § Ot few qw @
AT Fd §1 & A7 TEwT fawelt g
A &) 7€ fFH, QA I ®
WY F ¥faa iy aT T E i ww w
Atz B ¥ frg gart T A€ SN Ay
Y wmifga) gk oy ATew vy 1 & e
™ amﬂ'oQﬂ'oQ‘ﬁo I Y af
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wT & &1 RTew, guenw, davdw war
gE$od W N i W & @R
qeray & wr o Ay gl € Wy
$B THFT LAATT aY FAT §Y g ar
ar g8 xaww we awd § few g
T faR N E s sifex
g £+ SraTRaUm AY AP AT Y FAT
ghr, St qx 9wy femrd ey )

usfafrww #, afeew & wnwx
afer g 1 g mdvamr T @
ot fAre ¥ fq s AT v w
FATHT | oy € 7€ gt o dAT H
q¥ v THW! @AT g | NAT w7
Ao ot % F@T AT A8y H
feem 73 g | pefafrdwm fensl
) B¢ v o At § av &)
AT AR fE A ARTF 92 § IAWY
W IR A T &Y, afeF IR Y-
AR T AY g WY & e wAY wifg
g arai kot & i 38 wEar
g g 19 s ¥ Ik forg difrae
e frerie ey ar | 399 wias god
A&t fear &1 1100-1600 fowYim
3T AT WIRAMY 1200-1700 fzar &)
FwrHmy fe ITEr 1800 faear
wifga | 4 wfwwe & foar § -

“Most of these officials are in States”

A feear @ twer wow foet
wTaT § 1 ATN-8Ta I9Y ag WY w4r §

“The career prospects of IPS
officers should be better than those
of other services.”

¥ AT F oy wwT s § ) ¥ gyt
wfafa ¥ weker wod §, fefaforr
w2 X i gt W ¥, oy qw Al
§ oY fafedt & amy, oore o@ oo ¥
gz s arafr e oy -
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wgt 7% dvad wrfem i dygew
wTRE qNT A8 T AT ¥ 3w fag
STy falY &1 Feivare sgcAT avm
aga @Y azam A 13 Ao Aifer w
oY i€ F 1 W AP aEr ey
arg WY Er § T a7 & aAn
AT AAZ 77 AF AT & e-wet ¥ ae
g€ agr aEErTa ¥ AW AT A eAF
fom, frsigrs 2 3987 | &Y wfeyr
Y% AT Kt 77 Afzaer e i
arr Wyt 3 fr 2 fafames 3@ wr )
Al T AL Ay fafasdy 307 € 3etwr
wrry g T ar wer g frowa 38
TITTH IS T 0 | AT 39 AMFH T A7
® O F74T & At awmoEe § faare
Y awA & FTEY Y, e faae
| W ¥ AT RRFEART 197
A AN TEE IT T X W @ wT (A
FTAR FyaTanmT | am fewd Sy &
svdYre ¥ fow 1 faAt s faar ur fw
§ART FH7E 3T 3 37T g A AW Y
fo 7 aaT F g 1 zEwr Oy
BT 81T Wr AT TR R O Fiww
ag WY TF 7 ¥ 4V g Wifgn R
B9 ¥ 9V TedivAT 7 faere w2

TAFAl ®1 37 wfawre fam m 3
3 whiere 9% @ oY wifgw ) fear
¥R s afenr amm o AWy
A fray wmAT Ty fr 4 gvey w
AT HI00T #4170 7 /Y v fAeew
TR A AN Ay agr qar I X

WY wfeew fadr aY @rr oo S A6
655 LS—13.
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I I ¥ FT ) Ay A Afey-
AT Zr fr oy are 7 fems-
AT Ho frmr 2

SHRI PILOO MODY (Godhra), Mr.
Chairman, %ir, having lhistened to the
debate so Yar I have found that
Spcakers from the Congress Benches,
one after the other. have got up to
defend the canse of democracy m thw
country. When I hstened to the
speeches, 1 began to wonder whether
they are referring to India or to some
other country that they see in their
dicatnus

Each one of them has said that
democracy has survived and flourished
In this country I must admit that
this 1s not my reading of the situation
at all. If 1 may take you back some-
what, for the first 18 years of our
Independence, democracy survived in
this country purely as a result of the
charity of Jawaharlal Nehru. Jawahar-
la] Nehru, for his many faults, had a
certain kink about democracy and that
kink was that he wanted the whole
world to realise and know that he
was a great democrat. This is what
Jawaharlal Nehru'’s attitude towards
himself India and the whole world
was. And that is why democracy
survived during the first 18 years of
our Independence.

Unfortunately, for Jawahatlal Nehru
and for India the democracy that was
there for the first 18 years of his hife
was not democracy which was intrin-
sically strong-built around the insti-
tutions that make democracy a mean~
ingful thing But 1t was there for the
great Mughal to dispensc as and when
he thought it was in jeopardy.

The TInstitutions of democracy.
starting with the Presidengy, the
Parhament itself, the Cabinet gystem,
Opposition parties, a fearless press, an
independent judiciary, pnblic opinion
in the country, are the institutions on
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which democracy survives and thrives,
These institutions are built in such a
fashion that no temporary aborration,
no temporary popularity of an indivi-
dual, such as, the “Indira wave”, no
hurricane, no tycoon, nothing can
shake the foundations of such a demo-
cracy. ‘That democracy continues
irrespective of a massive mandate and
is handed over when the mandate
ceases to De a mandate such as the
situation is today. Democracy survives
and something else takes the place of
the mandate that was originally given.
This, to me 1s the survival of demo-
~racy.

When I heard Mr. Bhagwat Jha
Azad saying that you can still scream,
you can shout and you can still say
whatever you like and, therefore, he
is satisfied that he has given sufficient
proof of the fact that democracy exists
in thig country, to me it is a meaning-
less exercise. We have come to a
state in our lives when, no matter
what we say and how hoarse we cry.
there is nobody who can report us:
there is no way by which we can pro-
ject our ideas because the independent
means of mass communication hag also
Leen neatly bundled into the govern-
mental sector.

Theve people for the last so many
vears, have been shouting in the name
of socialism, But I cannot understand
how they intend to bring about socia-
lism in this country. They say that
socialism implieg a fair deal for every
one which implieg that there should
be a distribution of wealth. But the
distribution™ ¢ wealth without the
distribution of power is a meaningless
exercise; it ig an exercise in futility.
This hrand of socialists, in particular,
depends on concentrating all power
into their own hands. With the con~
centration of power that is going on
by the Congress on the one side, how
is the distribution of wealth ever to
take place on the other? Therefore, 1
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think that this basic hypocrisy of
saying that they want to distribute
weadlth can only be brought about if
they are prepared toBistribute power.
And how should they distribute
power? 1 am not asking any one of
them to give up their power. All that
I am saying is, give up doing things
that you cannot do; give up this busi-
ness of centralised planning. Let there
be a plan for every district of this
country; let the plang be implement-
ed by the district administration, Let
theie be a total decentralisation. After
all so much money is allotted year
after year for development of the dis-
tricts; whether it ig done through a
Five Yecar Plan or whetheyr it is done
through an Annua] Plan or whether
it is done through the budgetary pro-
visions of the Central Government or
whether it 15 done through the budge-
tary provision of the State Govern-
ments. it is that much money that
filters down to the village. Unluckily,
the money is going through the
1-akiest pipe or mipeline that has ever
heen devised, and by the time the
water finally reacho: the  districts,
there is nothing lefy at the other end
of the pipe: it hag gll been taken
away Money is bheing spent, India
is a fabulously rich country: there is
no <hortage of anything in this coun-
trv: the only thing that we lack is
good intentions and good men to run
our offairs, Therefore. even develop-
ment becomeg meaningless in  this
country And we hear the hoarse cries
cuch a8 we heard at the Congress
Working Commitiee meeting yecently
that they dn not get the participation
of the people in the process of plann-
ine How is it nosuble® Somebody
sitting in D2lhi, some punk kids pre-
pare a position paper: that position
paper becomes the philosonhy of the
ruling party and thereafter the man
in the village iz expected to have an
appreciation of and rapport with, this
porsition paper that has heen prepared
by hal¥-educated, half-illiterate. ha'f-
haked individualg who masquerade in
tha name of leaders of the Congress
Partv
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Therefore, if there is to be any
reversal of policies, it must start witr
the outflow of power. If only the
money earmarked for each district is
handed over to the district and 1t is
caid ‘You do what you like; you do
what, you think, is best for the dis-
trict’, then at least half of it will be
properly utilised and you will see the
results of their development, the
tangible regults, from day to day, from
week to week, from month to month
and fiom year to year. And you will
associate the people with the process
of development. Instead of that you
have plans and a thousand people
along the lines to interprei, to alter,
to sanction, to re-sanction and there-
after the whole series of files that are
created to be dealt with on any parti-
<ular subject. The whole exercise of
the Government hag become mganing-
Jess  The reason why Indian demo-
cracy has become totally meaningless
is because we have a sort of facade
here where debates are supposed to
take place, but I do not know how
much of what I have said is ever
absorbed by the Minister, I do not
know how much of it is ever consi-
deved  Doeg anybody mecet and say,
“Se and so has made a good sugges-
tion; why don’t we implement it*”

Is something eve: discussed 1n the
Cabinet except rubber-stamping what
has already been decided somewhere-
¢lse? Asg long as we continue with
this process to hear these gentlemen
talking in terms of how safe is demo-
cracy in this country is something that
frightens me. I tell you quite {ruth-
fully. I do not think that this struc-
ture of democracy will outside this
Parliament. I do not lhink that this
structure of democracy may even tur-
vice the next six, eight or iten months
because their is no sirength left in
thig structure and there is no resili-
ence left in this structure.

SHRI B, V. NAIK (Kanara): Are
you serious?
SHRI PILOO MODY: Yes, quite

serjous.
question?
-_—

Is your question a serious
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SHRI B, V. NAIK: Yes. Quite a
serious question.

SHRI PILOO MODY: Because there
is no intrinsic strength left in them,
the institutions of demoracy have
been eroded, Pcople no longer have
faith in the Congress. Read your
papels, it is not worth the time you
spend on it. Come to Parliament. As
1 said, an 1solated activity goes on
divorced from the needs, requirements
or the aspirations of the people, Take
the radio. People listen to it only for
what Lata Mangeshkar sings, not for
what Indira Gandhi hag to say,

Then go to the other institution, the
bureaucracy. We have to-day em-
ployed 20 lakhs of people. Sardar
Saheb just now said that they were
over-worked and, therefore, there is
a backlog We have employed 20 lakhs
of people. Their only job from morn-
ing till mght between 6 cups of tea is
to say ‘No'-~‘No’ to the citizens when-
ever he comes to them. You want a
bottle of milk—‘No’, Want a ration
card? No. Want to build a house?
No. Want to builg a factory? No.
Want to go abroad? No. Besides 3ay-
ing ‘No’, they do not know what to
say....

MR. CHAIRMAN: Now, there is no
time,

SHRI PILOO MODY: I think it is
quite wrong that you should be setting
a bad example, because, if any one
wants to spzak, you say, No. You
also are a victim of the same man.a
that has spread in this country, that
is, to say ‘No', whereas in the rest
of the country it is easy to turn a-
‘No' into an ‘Yes'; only 1t costs you a
little money.

Therefore, the entire system....

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): The hon, Member
may now say ‘Yes’ and git down.

SHRI PILOO MODY: This is the
concern of these people for democracy,
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Therefore, the entire system is built
on obstructions, obstructing the citizen
from doing what he wants to do, and
as long as you do not remove these
obstructiong and you do not start mak-
ing saner laws, we are doomed.
Because the origin of these difficulties
starts with the so-called policy plan-
ning of the Congress Party which
somewhere in 1955-56 100k the countiry
along the wrong path to progress and
has resulted in a plethora of laws,
some contradictory to each other, laws
which this Home Ministry was expect-
ed to administer, 3 plethora of laws
which are contradictory to each other,
with the result that nohody to-day
knows whether he is within the law or
outside the law or where he is. I think
the time bas come when the laws of
the jungle would he preferable to the
laws made by these junglees.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I start my speech
with a small anecdote, One day @&
new and junior preacher who was to
deliver his maiden sermon went to the
senior preacher and asked him. ‘Look
here. T am going to deliver my maiden
sermon. Will you kindly give me some
hints and training? The senior prea-
cher asked, ‘All right, Which passages
of the Bible or the religious books are
you going to preach? He gave hum
that passage. The senior preacher
made certain side notes and told the
younger one, ‘Go and follow my side
notes. You will be having a very
successful speech’ He came and found
in the side note comments like, Iere,
the arguments are very strong. Speak
emotionally.’, ‘Here arguments are
emotional, therefore. strive to Jnng
home vour point by rawsing your
fincer ' Then, lastly, it was side-
murked, ‘Here, arguments are veiry
wrak  So yell like hell* and that is
precisely what Shri Frank Anthony
dirl thig afternoon. T can tell Shri
Frank Anthony that he cannot protect
the interests of the minoritieg in this
country by creating a cleavage between
one section ang one religious commu-
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nity in this country and another reli-
gious community. I want to gound &
note of warning to the Home Minis~
try. It seems that this type of speeches
coming from people like Shri Frank
Anthony, particularly, in tbe sensitiver
areas of this country, are creating not
only difficulties in the sensitive regi-
ons but are to-day creating a grave
danger to the security and integrity
of thig country and I hope that the
hon. Home Minister will take note of
it Shri Anthony spoke on many
things. I will come to them later on.

The country is faced with many
problems., Whatever Mr. Poloo Mody
may say, the fact remains that the
stiucture which we have cherished,
the democratic foundation of the
country, has deep roots but it is tac-
ing attacks from many quarters, from
the right extremists and the left ad-
venturists, [ will not go into the de-
tails of all the strategies of these
parties ag my time is short. But it is
time that we, sitting on this side of
the House and the Government, have
to seriously ponder over this question,
as to why it is that in this particular
moment the right extremists and the
left adventurists have become S0 alert
and active. How is it that these foxce
(who have no popular backing) have
been able to create g sort of situation
in which the democratic foundation
itsclf has brep threatened. How is it
that the youth, the students, the youn-
ger generation of the country, are not
approaching the prohlems of our coun~
try with a constructive approach? My
own reading is this. If you look to the
entire situation of the country, you
find that it is the vulnerable section of
saciety, it is the down-trodden gection
of society,—the section which hag be-~
nefiteq the least from independence
for the last 25 years,—has stood by
this system. The aspirations of the
vulnerable sections are very lmited.
Thev have felt that because to a cer-
{uin extent their conditions have im-
proved, this system will one day be
able to fulfil their limited aspirations
which they possess. Because of the
development of science and technology,
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education, communication, etc. the
-world has become today a very smaller
place to live in. The younger gene-
ration in their heart of hearts want to
Aachieve what their compatriotg of the
other countries have achieved. They
want to achieve the standard of hiving
and g way of life obtaining in other
western countries., But they have a
feeling that the scope of fulfilment of
their aspirations is very hmited,
Because of the dichotomy between as-
pirations and fulfilment in this country
we see signs of instability. Today if
vyou look to the younger generation
you find two types of students and
youths.

One section of the younger genera-
tinn feels that the democratic system,
the parliamentary system, is not going
1, deliver the goods. So they wanted
4o attack the system.

Another section of the youth feel
indifferent about the whole thing.
“They are utterly indifferent to the
whole system, They feel, whatever
may be the system, that is not going to
4 prove matters.

So, taey accept facts as they are and
remain 1indifferent to the whole thing.

1 feel, Sir, both these are extremely
«dangerous to the democratic founda-
tions which we cherish. Those who
are indifferent are equally dangerous.
“One thing which we all know and the
students also know is what we can-
not fulfil all our aspirationg at once.
In spite of this why is it that they
have become angry so much? My own
approach is this, I do feel that they
have a feeling in their heart of hearts
-that the gystem itself ig so slow and
defective that it ig not able to deli®er
‘the goods.

There have been various attacks on
- "bureaucracy saying that they do not
want to du good to the country, ete.
1 will not meke guch a general sweeb-
ing statement at all. But it is a fact
that the system of administration is
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moving like a ‘bullock-cart’, Our ideas
and aspirations are growing at a {astes
rate but our achievements gre growiug
at a slower rate, ¢

My own appeal to the hon, Home
Minister is this; If you want to create
2 right structure in this country, you
mus{ re-structure the enitre admunis-
trative system, so that the administra-
tive system may move at g faster rate
Files moving at a slow-pace from one
desk to another, from one officer to
another, decision being delayed at all
levels. cannot be continued for long
We have to see that the whole system
should be such that it can deliver the
goodg at a much faster rate.

I feel that the Home Ministry should
do 1s this Looking at the report of
the Ministry, I find that it gives a
sorry reading. The two measures
needeq for the country—one against
the rise in price and the other against
the students’ unrest—have been sum-
marily dismissed at one page in this
Report,

My appeal to the Home Ministry
firetly 1s this that they must tackle
these two volatile issues. I have no
comments to make about any wmdivi-
dual officers. Unless you change tix
administrative structure how 1s it pos-
sible for you to move at a faster ratec
and create a sense of confidence in the
minds of the younger generation anc
see that what they are aspiring for it
achieved as early as possible? 1 thiak
it 1s not that easy to move fast in this
system. What is agitating the public
mind to-day is this There is a great
divergence between what we really
preach and what We practise.

About price rise and scarcity also, I
{cel that the people are not so mucl
agitated because of the price rise or
because of scarcity of commedities a
these people of our country have livec
for long long years in conditions of
scarcity and rising prices After all.
at no point of time, probably, the com
mop men had enough in tbeir pockets
to pu:chase the essentials. Why is it
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thnt suddenly to-day the people &re
agitating? My own feeling is that it is
not because of scarcity or rise in prices
but because they find that in spite of
our talk about scarcity we can get
everything in the market at the arti-
ficlal price. This is something which
is agitating the minds of the people.

The complaint is that we talk of
scarcity. But, even though there is
scarcity, everything ig available in the
market. While a section of the pupu-
lation who have enough money can
get all the luxurious articles, the
others do not get them, Thercfore, 1
feel that if you want to do away with
this feeling, then you must take steps
to see that profiteers and hoarders and
other persons are brought to book. I
am not saying that nothing has been
done. But, I have a feeling that the
administrative structure has not suffi-
cient inbuilt provisions to punish them.
Why is it that in Kanpur when 22
people have died due to glucose injec-
tions, even now, We have not been able
to bring before the House a legislation
by which we can give the punishment
equivalent to the punishment that we
give to a murderer.

Ag you have rung the bell, I do not
want to take much time, I shall pass
on to some of the problems regarding
the North-Eastern Region. You have
seen a disturbing news in the papers.
My colleague, Shri Sathe raised it I
shall quote 1t from one paper It reads
as follows:—

“Sensational revelations about
clandestine activi‘tes of certain for-
eign powers with the help of some
anti-national elements in the sensi-
tive North Eastern region are ex-
pected following the smart detec-
tion of two ‘Very high frequency’
transmitter cum receiver gets here
with foreign markings on them.
Acting on reliable information col-
lected by the State Intelligence De-
partr ent, Meghalaya police arrested
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2 number of persong who are sus-
pected to be linked up with these
secret activities, The persons arrest-
ed under the Defence of India Rules
were brought here for interrogation,
Police expect that the interrogatien
will lead to more clues to secret
activities of certain foreign powers
in the N. E. region. Police believe
that a number of local businessmen
are also connected with such anti-
national activities.”

It has come for the first time in the
papeir. From the time that I have
come to this House I have times with~
out number, 1epeated to the Home
Ministry that the North-Eastern rerion
is a very sensitive region and it is the
region in which you can create a sense
of instability for all timeg to come
because there are yarious castes, com-
munities, hnguistic differences, so on
and so forth,

To-day we find that there are difter-
ences of various nature in the North-
Fastern region I have no hesitation
in saving that these alleged disputes
have been engineered by some inter-
ested parties. Already Assam was
divided, It has been divided with
clearly defined demarcated boundaries
And, under no circumstances should
at thig present juncture anything be
done to see that Pandora's box is cpen-
ed again in the name o so-called
alleged boundarv dispute 1 feel that
if you really want to creabe a sense of
stability in that region, you should see
that vou activise the North-Eastern
Council and see that it functions effec-
tively to fulfil the purposes for which
it was brought into existence to have
comprehensive economic improvement
on the whole hill region, I find on
page 10 of this report that cursorily
some reference hag only been made—
a very short reference. WNothing has
been said as to how you are going t»
achleve the objective.

Since you have rung the bell, I do
not want to encroach upon the time
of other members. I Rowever hope
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that the Home Minister will take note
of all the points raised by me while
replying to the same.

SHRI SAMAR GUHA (Contai): Sir,
since 1 got the opportunily to enter
into this House of the People, I pledg-
ed myself to a sacred mission to com-
mit this Government to unearth the
mystery about Netaji Subhas Chandra
Bos¢ With the cooperation of Mem-
bers: of all the parties of both the
Houses the Netaji Enquiry Commission
was set-up. I have not an iota of
doubt that Netaji did not die in piane
erash. The whole story is a myth.
But I wantied to establish it through
a judicial enquiry.

The Netaji Enquiry Commission has
completed its proceedings but rather
‘incompletely’. The Chairman is going
to write the report. 1 will enumerate
the reasons as to why I have used the
word ‘incompletely’,

Sir, I had written a letter {0 the
Prime Minister saying that the Gov-
ernment is reluctant to cooperate with
the Commission. In reply to that the
Prime Minister wrote to me:

“I have your letter of the 3rd
January...... I received your letter
of 21st December also. But since it
mainly concerned the Ministry of
Home Affairs, I passeq it on to my
colleague. the Home Minister, with
a request to send you a reply.”

But, unfortunately, the request that
was made by the Prime Minister her-
self remaing unheeded. I have not got
any reply from the Home Minister as
yel. I want to keep on record how
reluclantly the Government cooperated
with the Commission:

(1) The Government supplicd a
large number of documents to the
Commission very late, only after it
completeq its inquiry work in South
East Asia ang Japan, except Formesa.
These documents contained many vital
informations, but the Comission
could not undertake follow-up actions
due to late delivery of such documents.’
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For example, the Commission could
not examine Col. Tada who wag en-
trusted by General Terauchi, Head of
the Japanese South East Command, to
draw out the secret plan for Netaji’s
escape, when the Commission visited
Japan. The Commission also could
not examine Mr, Kishj of Tokyo, who
wrote to Shah Nawaz Committee that
he definitely knew till 1948 that Netaji
The Commission also could
not examine a Japanese who -laimed
to know that Gen. Sidei, who was en-
trusted to escort Netaji, was alive after
the alleged plane crash in which f3en.
Sidei was reported to have died with
Netaji.

{2) The Government did not make
any worthwhile atfempt to persuade
the Government of Japan to hand
over war-time documents about Netaji.
The Government of Japan supplied
only a book written by Gen, Kawabe
of Burma Commang on Neta;i, which
centained only his recollections about
‘Chander Bose’,

(3) The Government diq not inform
the Commission whether efforts were
made by them to find war-time docu-
mentg about Netaji from the Govern-
ments of UK, USA, Russia and
China, The Governments o* UK and
U.S.A. did make 1nquiries soon after
the reported plane crash to verify
whether the news of Netaji's death
was a camouflage to cover his escape.
No effort was made to . trace Mac
Arthur's reported telegram to Mount-
batten in which he informed the latter
that “Bose has again escaped.” Netasi
had a lot of correspondenca with the
Government of Russia as his last plan
was to go to Russia, But the Govein-
ment did not make any request to
so-friendly a Government, like that of
Russia, to {urnish all war-time docu-
ments and other informations about
Netaji, although many reports were
published that Netaji was kept-as a
war-prisoncr inside a Siberian concen-
tiatiop camp.

(4) The personal file of late Pandit
Nehru, which was reported to contain
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many informations about Netaji, like
Chiang Kai-shek’s inquiry report about
Netaji, report of Indian Mission from
Nanking regarding Netaji, a reported
letter written by Netaji himself to
Pandit Nehru fiom Manchuria. the
report of an American correspondent
of ‘Chicago Tribune’, Mr. Alfred Wagg

etc, hag not been supplied to this Com-

mision. Why?

(8) Government have supplied only
copies of some original documents,
without affidavit. Many pages of such
documents are either missing, or des-
troyed or have been withheld from the
Commission, There are many gaps in
serialising the pages of these docu-
ments. I give you a few examples.
First, about the secret file No. F. 23
(156)/51-PM 1n an attached note, it
h:as been stated that these papers have
been “destroyed”.

These files are as follows:

S. Nos. 1-A, 2-A, 3-A, 4-A, 6-A,
8-A.

S. Nos.~16A.UQ note No.D|S-8686
dated 24th August, 1853 from PM’s
Sectt. to Shri Mohd. Yunus, MEA.

S. No. 17A,—UO note No. D.3788-
8EA/53 Shri Mohd. Yanus, MEA
(SEA. BR) to PM’s Sectt.

S. No. 27-A—Memo No. 2|53|18713]
601 (151) dated 13th October, 1953,
form Shri Mohd, Yunus, US. MEA to
PM's Becretariat; and

Notes Nos 11, 12, 13, 14, 15, 18,
vy o2 24 25 26 and 29 (destroyed).
As for the PM's Secretariate Files, the
No. of the file is 12(226){56-PM re-
garding “Investigation into circum-
stances leading to the death of Shri
Subash Chandra Bose (since destroy-
ed)”.

More lists of files and notes mis-
sing or destroyed can be added, but
these instances of destruction of vital
documents are enough to show that the
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Government did not want to disclose
all the documents to the Commission.

(6) The Government did not make
any serious effort either to send the
Commission to Pakistan to examine
Col. Habibur Rehman or bring him to
India. The statement made by Col
Habibur Rehman to the Defence Intel-
ligence at the time of the Red Fort
Trial has either been destroyed or
withheld from the Commuission.

(7) The 75-page report of Shri B.
C. Chakravarty, who was deputed by
the War Secretary, Government of
India, The statement made by Col.
Combined Services Detailed Interroga-
tion Centre (SSDIC) to interrogate at
Red Fort 1n 1948 Col. Habibur Rehman
and others top-ranking INA officers,
and doctors and nurses who claimed to
have treated Netaji in Taipei hospital
and the high Japanese military person-
nel who planned Netsji's escape, and
whose report of interrogations was
scrutinised by the highest British Mili-
tary Intelligence sent from England
and counter-signed by Col. Stevenson,
in charge of the Indian section of
CSDIC, and which was submitted to
the UK Government and the Govern-
ment of India as well on 30th Decem-
ber, 1945 and which concluded that
‘Col. Habibur Rehman told lies or the
Japanese Government concealed facts’'
~—the Government of India did not
submit this vital document of the
CSD'C to the Commission. If it is mls-
sing or destroyed, the Government did
not make any effort to get it from #he
Government of the UK, This docu-
ment would have revealed many vital
facts about Netaji-mystery.

(8) Correspondence NWetween Pandit
Nehru and President Chiang Kai-shek
about Netaji and the inquiry made by
President Chinag Kai-shek at the re-
quest of Panditji, through the Mayor
of Taipeh regarding the alleged plane
crash, the findings of which contradict-
ed the death report of Netaji have not
been submitted to the Commission.
Copies of these correspondences are
still available in the archives of the
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nment ©of Formosp, which the
?:1‘.::’;' is ready to send to the Govern.
ment of India, provided an official re-
quest 18 made for the purpose. 'But
the Government of India have declined
to write to the Government of For-
mosa,

MB. CHAIRMAN: The hon..Member
may pass it on the hon. Minister and
he would look into it.

SHRI SAMAR GUHA: Then, (9),
the Government of India inhibited the
Netaji Inquiry Commission from acting
freely while it visited Taiwan. The
Minister of External Affairs. Shri
Swaran Singh in a letter dated Au-
gust 14, 1973 wrote to me stating:

«“As we do not‘have diplomatic re-
lations with Taiwan, neither the
Government of India nor Judicial
bodies appointed by the Government
of India can enter into direct or
formal contacts with the Govern-
ment of Taiwan and its departments
...t was natural that we should
suggest to the Commission not to
make any formal approach to the
Tajwan authorities and to make an
independent enquiry without enlist-
ing the formal co-operation of any
official or non-official body there..”.

“The Commission in its judgment
accepted this suggestion”,

But strangely our STC and MMTC
are having trade and business with
‘Taiwan worth crores of rupees, disre-

garding the qualms of diplomatic for-
malities.

i

It the Commission was permitted to
seek the co-operation of the Taiwan
Government, it could secure official
meteorological reports from the Tai-
pei Ajrport Authority which would
have definitely proved the untenabi-
lity of the plane crash theory involv-
ing Netaji. It could get photographs
of the Taiper airport and its surround-
ing terrains which would have conclu-
tively established that the three pho-
lographs of the alleged ruins of the
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same crashed plane carrying Netaji,
which were submitted to the Shahna-
waz Committee by Col. Rehman, were
actually photographs of three separata
crashed planes having dissimilar fea-
tures of the surrounding terrains. The
Commission could also get positive
roof from the Government of Taiwan
that a plane crash took place with
Japanese military officials at the re-
ported place, as allegeily involving
Neajgs, 1n 1944 and not in 1945,

MR. CHAIRMAN: Please conclude.

SHRI SAMAR GUHA: I have spe-
cially prepared this. This 18 of very
very great sigmficance for ihe future.

The Commission could further secure
official death certificate and cremato-
rium certificate issued as that of Neta-
3, but would have found that these
certificates were actually of a Japanese
soldier and not of Netaji, Finally, the
Commission would have got all the do-
cuments and reports of findings of a
number of inquiries conducted by the
Government of Taiwan about the al-
leged vlane crash involving Netaji
and the copies of the correspondence
between Pandit Nehru and President
Chiang Kai-shek as well, which would
have finally convinced the Commission
that the plane crash theory involving
Netaji was a planted story to ensure
safe escape of Netaji. The Commis-
sion would have found. on the basis
of such documents, that any further
inquiry was unnbkcessary and could
have straightway concluded that Neta-
ji's death story was a myth.

Will 1t be overdoing it if I say that
by not permitting the Commission to
seek the co-operation of the Govern-
ment of Taiwan, the Government of
India can be accused of sabotaging the
main objective of the Commission?

(10) The complete copy of Mount-
batten’s Diary about Netaji and a do-
cument that was purposely left by the
Government of Japan at Saigon at the
end of the war. although they destroy-
ed all other documents, intending to
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mislead the Allied Army about the sl-
leged death of Netaji, were not sub-
mitted to the Commission,

(11) The report subsaitted by Mr
Alfred Wagg. a correspondent of the
Chicago Tribune to Pandit Nehru in
early 1946 after his investigations at
Saigon and Taipei about the plane
crash story, in which he challenged its
veracity and provided Panditji with a
photograph of Netaji reportedly taken
after the date of alleged plane crash
has also not been supplied to the Com-
mussion by the Government.

(12) A very important Japanese
who was a high military officer dur-
ing the war and who knows many
things about the Netaji mystery, is

living at Rajgarh in a Japanese Bud-,

dhist temple under an assumed namec
of ‘Bikshu Sato’. But the Government
made no effort to produce him before
the Commission,

(13) The Government conducted
many inquiries about Netaji for many
years along the Himalayan fronticr,
particularly during 1962 Indo-Chinese
war, the reports of which have also
been withheld from the Commission.
The Government have also conducted
inquiries about many ‘Sanyasis’ in
India, but only partial reports of those
inguiries have been sent to the Com-
mission. .

(14) Whether Netaji’s name was en-
listed as a war criminal or not, about
which the Government gave many
misleading informations to Parliament,
As revealed from the Files of the Ex-
ternal Affairs Ministry supplied to the
Commission according to four Confl-
dential Notes (i) No. 136|ASW dated
20-12-67, (ii) No.-375-FS|67, (iii) No.
HAG|151:2,67 and (iv) No. NY (PM)
352(14) /67, 1t is clear that the Govern-
ment did not make serious efforts to
conclusively know whether Netaji was
declared as a war criminal, This issue
ig very pertinent to understand why
Netaji did not reappear after the war,
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MR. CHAIRMAN: You have focus-
sed attention now.

SHRI SAMAR GUHA: In two mi-
nutes I will conclude,

(15) The secret documents pertain-
ing to transfer of power to India relat.
ed to Netaji and facts about the undis-
closed chapter of Maulana Azad's book
Indie Wins Freedom, which reportedly
contain matters regarding Netaji atill
remain secret even for the Commussion.

(16) Dubiously, the Government
changed three Secretaries and many
members of the staff of the Commis-
sion during the last three vears and
now, at the penultimate stage of fina-
hsing the report, the Government have
strangely changed almost the entire
staff of the Commission without giving
any plausible reason for such steps.

The Government of Japan left many
hints to disbelieve Netaji's death story.
The unsually photo-minded Japanese
could not produce any photo of the
dead-body of Netaji to convince the
Allied Powers about the report of
Netaji's death, as the reported desth
of Netaji was just a mere fiction. The
death certificate and crematorium cer-
tificate supplied by the Japanese Gov-
ernment ,as purported to be that of
Netaji, were found, after scrutiny, to
be that of a Japanese soldier. The
death certificate of General Sedei, the
Manchurian expert of the Japanese
Army, who was given the assignment
to escort Netaji to a safe destination,
after careful examination, was discov-
ered to be a fraudulent certificate.

General Fuziyara, the highest liaison
officer, working as the link between
Netaji's Azad Hind Government and
the Government of Japan significantly
told a friend of mine in Calcutta that
“the Government of Japan left enough
hints about Netaji, and it was the res-
ponsibility of the overnment of India
to pursue the matter.” It is known
to the country what the Government



373 D.G., 1974-75

of Free India did for the greatest Re-
volutionary Pilgrim of the Indian
Freedom.

MR. CHAIRMAN: Your time is up.

SHRI SAMAR GUHA: 1 am finigshing
1 have firm reasons to believe that the
story of Netaji’s death is a myth. In
hit historiec that journey in quest of In-
dian freedom, before Netaji got into the
Frontier Mail at the midnight of the
fateful day of 17th January, 1841, the
Indian pigrim paused for a moment
to utter a few significant words, and
told his nephew, “Sisir, either I will
return during the war or it may take
even more than 20 years after the
war.”

Sir, 1 shall conclude by saying what
Sardar Patel said at a meeting 1n Cal-
cutta, at Deshapriya Park, in February,

1946, “Bhagwan, Hamare Netaji ko
wapas do.” “God' give back our
Netaji.”

1 may recall, before finally conclud-
ing what Rabindranath Tagore said.
He said: “Tomar asan shunya aji; He
veer! Purna karo!"—"“Thy throne is

lying empty. Oh the Hero! Thou adorn
it today!”

As 1 said, I consider Netaji's death
story in a myth and I shall believe that
he is in the world of the living.

SHRI KARTIK ORAON (Lohar-
daga): Mr Chairman, Sir, I rise ‘o
support the Demands for Grants for
the Ministry of Home Affairs. This is
the miost important Ministty in the
Government in the sense that is res-
ponsible for the actions and ommission
of o_he Ministries, and therefore, this
Ministry has the onerous responsibitity

of guiding the destiny of the nation
today.

Today, the entire country iz in a
state of turmoil. We are living in a
society which is plagued by the scour-
ge of materialism. There are cases of
violence, loot and arson all over the
cowatry, as a matter of course, parti-
cularly the cases in Gujarat and Bihar.
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1f the development of nuclea: weap-~
ons represented the beginning of one
age or one era, an increased consci-
ousness of the envifonment and- its
limitations may be the beginning of
another. A vicious circle, a vicious
environment in which popular wrath
it manifested is infinitely a more
powerful force for destruction than
nuclear might. The greatest danger
to the continuance of a good and sta-
ble government is a stage in which the
politicians are looked down upon.

In the good old days, erimes of thc
type now coming to light were very
rare and unusual. We had the Indiar
monarchy, the British monarchy and
then the Indian Independence, but ne~
ver before had we such an alarming
situation of law and order. The law
and order situation of this country has
been growing from bad to worse, while
it should have gone from good to bet-
ter. It is indeed a very sad commen-
tary on the performance of the Indian
administrators in the democratic set-
up.

16.08 hrs.

Sir, many problems are raising ugly
heads and we must solve them disp-
assionately. For instance, there are
the spiralling prices of all essential
commodities; the students’ unrest, pub-
lic anguish, law and order, the non-
availability of essential commodities,
rampant corruption. Today we find
that 45 per cent of our Indian popula-
tion is living below the poverty Yine;
30 per cent of the poor people live in
Bihar and Uttar Pradesh, and 50 per
cent of the poor people live in Bihor
Uttar Pradesh, Madhya pradesh and
Andhra -Pradesh. It Is right of
every citizen o discuss publie
affairs frankly and freely but such
discussion must never be directed
towards inciting the public to indulge
in loot, arson and violence. If thev
do so, then deterrent punishment must
be given. The question of party or
caste or group should not arise. In
the eyes of law everybody should be
treated equally. It is rather a pecu-
Yar situation that is developing in
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our country, We call ourselves a st-
rong democratic nation, We should
hang our heads in shame because not
only have we miserably failed in pro-
viding two square meals a day to every
citizen in the country, but we have
also failed to create confidence in the
minds of the people free from fear. It
is not the change in civil or criminal
law or law of defection or Constiu-
tional law but a law of convention
based on strong national -character,
which is the need of the hour. The
greatest breeder of national character
is the sense of justice and a human
belly well fed, which we failed to es-
tablish,

We are at the threshold of a crumb-
“ling economy and it is about time for
all political parties in this country to
sink their differences and put their
heads together to sort out the prob-
lems that face the country, It is not
the problem of any political party. It
is the problem of the country. At the
time of the national struggle, most of
the politica] leaders of various parties
were all Congressmen, They were
known as Indians and as Indians they
fought for the liberation of this great
countty, 1 am reminded of what Sir
Winston Churchill said. Please do not
misunderstand what 1 say.

At that time every Indian was con-
.gidered to be a Congressman, While
opposing the Bill to grant Indepen-
dence to India, introguced by Mr.
Clement Attlee in the British House of
Commons, Sir Winston Churchill had
this fo say @

“Liberty is man’s birthright. How.
ever to give the reins of the Govern-
ment to Congress at this juncture is
-0 hand over the destiny of hungry
millions to the hands of rogues, ras-
cals and free booters, Not a bottle
of water or loaf of bread shall es-
cape the taxation. Only the air will
be free and the blood of these hungry
millions will be on the head of Mr.
Attlee. India will be lost in politi-
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ca] squabbles, It will take & thow-
sand year for them to enter the peri~
phery of philosophy or pelitics. To-
day we hand over the reins of Gov-
ernment to men of straw of whom
no trace will be found afier a few
years.”

Don’t we think that it is a challenge
to Indians as a whole regardless of
party affiliations. Let us see to what
extent we can get over the present
situation, Once again 1 request you
not to misunderstand me but take it
in the spirit in which 1 have said it.

The Home Ministry has a special
responsibilty for the Scheduled Castes
and Scheduled Tribes. I must congra-
tulate the hon. Home Minister for hav-
ing brought a sub-plan for the deve-
lopment of the tribal people under
article 275 of the Constitution. Sub-
plans have been asked for from va-
rious State Governments. 1 want to
suggest only one thing. Most of the
time the amount which is allotted to
the states by the Centre for the deve-
lopment of Scheduled Castes and Sche-
duled Tribes is diverted to other pur-
poses. My request is this; if you are
going to provide any outlay under this
sub-plan, please ensure that this out-
lay is non-divertible to things which do
not form part of the sub-plan.

Then. in regard to the scheduled
castes and scheduled tribes, we had
the Scheduled Castes Scheduled Tribes
Order (Amendment) Bill. This was
discussed 'in 1970. Then, it has gone
into cold storage. Many scheduled
castes and scheduled tribes have been
deprived of the facilities which they
would have received by now. Four
years have passed. I hope something
will be done to bring this up so that a
Jarger number of scheduled castes and
scheduled tribes can take advantage of
the privileges. So far as scheduled
castes and scheduled tribes are con-
cerned, sometimes I feel they are
scheduled not for developmtent but for
exploitation. The way in which they
are being treated makes me fee]l ®0.
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We come’ to know that there are some’
cases where in spite of the best inten-
tions of the Prime Minister and in spite
of the best intentions of the Home
Minister, the officers feel that it is not
their duty. They do not share the res-
ponsibility with the Minister. This is
what 1 feel.

1 will give one instance where 1 am
rather surprised to find how Governu-
ment could try to refrain from helping
Scheduled Castes and Stheduled
Tribes where they have got a way to
help. For instance, there is the DAN1
{Delhi Andaman and Nicobar Islands)
service Rule. According to Rule 31 of
DANI Services, promotion to Grade I
officars from Grade II officers is to be
on the basis of merit with due regard
to seniority. Now, by giving one grad-
ing higher th: officers belonging to
acheduled castes and scheduled tribes
have an opportunity of being
promoted.  But, during the Jast 13
years, the Ministry of Home Affairs,
have not been following this rule.
They have been following something
else. They have been following what
is. called ‘seniority-cum-fitness method’
so as to deprive these schedule caste
and scheduled tribe officers of their
promotion. Then, Government of
India issued another order. This was
by the Cabinet Secretariat (Depart-
ment of Personnel) dated 27th Novem-
ber 1972. Under this, Government
jssued instructions introducing reserva-
tion to matter of promotion to be
made on the basis of ‘seniority-cum-
fitness’. Thig covered all clagses. Class
1, II, IIT and IV posts. Under these
orders; the officers belonging to sche-
duled castes and scheduled tnbes were
to get reservation in matters of promo-
tion. They stood a very good chance
and they had an edge over others. But,
now, the Ministry of Home Affairs—1
do not know whether it is a fact is
contemplating to go back again to the
rule ‘merit with due regard to
seniority’. This is the way of having
circumventive designs to obstruct or
prevent the scheduled caste and sche-
duyled tribe officers from getting their
lt:,ue share. This has got to be looked

to. ’
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Then, I would like to make another
point. In Bihar, there was one super-
mtgndent of police who was, without
any Cabinet decision, made to uncere-
.moniously hand-over charge at . the
instance of some of the politicians, big
motion and corrupt politictiang ol
Bihar. Then, Sir, my {riend
Mr. Bhagwat Jha Azad made "%
reference 1o the Godda Integrated
Development Committee where he said
that all the big shots are associated.
That part falls in the Chota Nagpur
Santhal parganas region. This region
is the richest area in India. One-third
of the mineral wealth of the country
comes from this area. But, the people
in the area are the poorest. They have
all sorts of dissatisfaction. The Gov-
ernment of Bihar set up the Chotla
Nagpur Santhal Parganas Autonomous
Development Authority. But, this is-
just a show piece. They are mnot
giving any funds. There is no autho-
rity, nothing of the kind, I would
request the hon. Minister of Home:
Affairg to see that if the State Govern-
ment is not looking after them, then,
the Central Government should step
in and try to adopt the same formula
i.e., six point Formula. as they - have
adopted in the case of Telangana.
There is no difference, The problems
are of the same nature.

Then, I would like to refer to another
matter. - Sometime back, I mentioned
about the traficking of tribal girls
from Orissa. From the industrial area,
of Ranchi, there had been traficking of
tribal girls to Arrah and other places.

I would like to mention only one
other point and 1 would not take much
of your time. The point is, we have
already completed two decades of
planning and we have always said that
we have been trying to improve the
living conditions of our people. The:
First Five Year Plan spelt out the
central objectives of planning with
initiation of ‘a process of development
which will raise the living standards.
and open out to the people new oppor-
tunities for a richer and a more varied
lite. Obviously, we have not been
able to reach our pre-determined tar-
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gets. Our Prime Minister said in April
1971 .
“We do not have all the time in
the world. We must make a dent in
the next three years or four years
at the very most.”

Now three ycars have passed. I perso-
nally think we have visibly failed in
cashing her popularity. Even though
we have got very stable Governments,
we have not been able to cash her
popularity.

Since independence, during the last
27 years we have had many trials and

errors. We have experimented and
gained results We have had failures
also.

Indian polity, I believe, by now is
mature enough to arrive at objective
conclusions even on isstes Wwhich
generate controversies and confiicts.
For instance, we in India today are
still thinking a lot about oar bureau-
cracy. There is a wrangle between
the bureaucrats and technocrats.
During the British regime we had the
Indian Civil Service, the ladian Edu-
cational Service and the Indian Service
of Engineers, Indian Medical Service
and so on. Now that our country 18
development-oriented, it is all the
more necessary that these services
should be restored But that has no*
been done.

During the British 1egime the ICS
.officers were the backhone of British
imperialism. In the changed context
the concept of administration shou'd
change. During the British regime
they had to carry out the orders of
the masters. Now they have 1o carry
out the will of the people. This is
the difference.

In any task of national importance,
authority and responsibility must go
together. Under the existing adminis-
trative set up, authority and responsi-
bility do not go together, since the
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authority vests with the generalist
administrators whereas the résponsi-
bility to deliver the goods is with the
field functionaries, that is, the techno-
crats or the specialists. If there are
shortfalls or failures. It is either the
engineer who gets the blame, or it is
the Minister who gives an explanation
in Parliament, and the generalist-
administrator goes on merrily without
any direct involvement of publie
accountability. To day the engineers
have got the responsibility while the
IAS officers have got the authority
without any responsibility.

It has been rightly said that power
with  responsibility is democracy,
power without responsibility is auto-~
cracy and responsibility without
power is bankruptcy. The teshno-
crats come under the last category and
hence bankruptcy in our plan imple-
mentation.

Pandit Jawaharlal Nchru, Shrimati
Indira Gandhi apd our worthy Presi-
dent have all the time Jaid so much
stress on the dignity and status of the
technocrats in the present context, But
we have not been able to do anything
for them. We are doing things light-
heartedly. We are not realistic or
pragmatic in our approach.

In Specialists and Generalists, edited
by F F. Ridley, it is stated:*

“None of the countries has any-
thing like our Administrator class,
generalists in functinn and genera-
lists in background in Irdia they
are Specialists in function, Genera-
lists in background. Recruftment to
higher Civil Service nn the basis
of an entirely non-vacational edu-
cation is rare.

In America, a man trained in
sciences and the professionals based
oun the sciences finds it easy to move
up inte hicher administrative posts.
A large proportion of senior offi-
cials have qualifications in engineer-
ing, the sciences, business and public
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administration, medicine and law
The Faderal Services is one of the
specialised offices doing either spe-
cialists jobs or general admimstrative
work in offices in which their parti-
cular knowledge is considered
essential,

in Sweden, where jurists occupy
many of the policy posts, profession-
als 1n turn fill many of those in the
top management of public services.

In France, the prolessionais hold a
large share ol the directional posts
in those branches of the administra-
tion for whuh their training has
prepared thamn

The Aue ralian systemn is one in
which profess:onals are dominant, 1t
is heavily weighed to give prefer-
ence to the Officer who can demon-
strate competence in his particular
job Specialists generally enjoy
parity of esteem, in some cases
their prestige is actually higher
than that of generalists. As a rule
career opportunities are ay good, it
not better and salary scales ire
otten advantageous.

“Can one tell a man that he must
remain a Scientist or ‘rig’ ‘the sys-
tem to this end, when he wants to
become a manager, particularly if
the manager enjoys a aigher status,
exercises more power and reccives
a l'nghex" palary?”

No service should be treated as in-
ferior or superior. The goal of social-
ism can onily be achicvel’ if the
different sections of the community
work together in a spirit of coopera-
tion and mutual assistance. The Gov-
ernment must come abore petty me-
judices and take a realistic decivion in
the matter of fixing the pay-scales. It
has been rightly/pointed out to some
members of the Third Pay Commis-
sion:

Pay-scale is not merely provi-
sion for the needs of the employces
but a impetus for efficiency and an
instrument for social change.’
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Therefore these thing have to be
taken in the correct perspective.

SHRI R. P. ULAGANAMBI (Vel-
lore): Mr. Chairman, Sir, we are today
discussing the Demands for Grants
under the Control of the Ministry of

Home Affairs. I would like to bring
certain 1mportant 1ssues before this
House.

Under the Chapter *“Offiical langu-
age” in the Report for the year 1973-
74, the Ministry of Home Affairs have
taken many steps to introduce and 1mm-
pose Hindi in all fields of the Central
Government Departments. According
to the directives issued by the Home
Ministry, even the international agree-
ments should be translateq into Hindi
and the correspondence of the Central
Government with all the Departments
should be increased from 30 per cent
to 50 per cent. Even for Hindi trans-
lation, there are targets fixed, that is,
60,000 standard pages should be trans-
lated into Hindi.

What about other 15 languages en-
shrined in the Constitution in Eighth
Schedule? There is nowhere any men-
tion made about the development of
translation in other languages of inter-
national agreements or of Central
Government correspondence to be
translated into other national
languages. )

As regards the implementation of a
two-year phased programme for the
progressive use of Hindi for the year
1973-74 and 1974-75, the Home Min-
istry has issued a directive that in the
Union Territory of Delhi, which is
the capital of India and new scheols
to be opened after 1-1-74 shcuid not
have English as the midium of irstruc-
tivn but they should have either
mother-tongue or Hindi as the medium
of instruction. They <hould not have
English as the medium of instruction
in the Union Territory of Delhi which
is the capital of India. This is an
indirect imposition of Hindi on non-
Hindi spzaking people.

I have received many complaints
from the employees of the Central
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Government and the employees of the
Railways that the Home Ministry has
issued many directives to impose Hindi

as a condition for promotions.
The promotions of some of the non-
Hind:1 speaking employees were

overlooked because of their not know-
ing Hindi or not attending the Hindl
Classes conducted by the Department.
Such is the state of affairs prevailing
in the Home Ministry. It is acainst
the assurance given by the hon. Prime
Minister in this House

This Report is published in both the
languages, English and Hindi. I have
no objection to its being published in
English as well as in Hindi. But the
Hindi words should be in Hindi langu-
age. Here, it is published—Govern-
ment of India (Bharat Sarkar). The
words “Bharat Sarkar” are publisned
in English letters. So also 18
Published-Ministry of Home Affairs
(Grtha Mantralaya). The words
“Griha Mantralaya” are published in
Fnglish letters You can have “Griha
Mantralaya” but not in Englsh let-
ters When this thing was introdaced
in this House, we opposed it. OQur
Prime Minister promised in thiz House
that they wonuld replace it We are not
ohjecting to have it in both English
and Hindi. But we are objecting the
language in which the Hindi words
are published You can publish Hind!
words in Hindi language, not in
English letters So, this is against the
promise given hy the Prime Ministe:
in this House If you go on imposing
Hindi in this manner, directly or in-
directly 1imnocing Hindi on all Gov-
ernment Departments and even
through Parliamentary pavers, I tell
you that what happened in 1965 may
be repeated You know what happen-
ed in 1965, Tamil Nadu was in
turmnil At that time I was a student
leader and I was onc of those many
victims who were beaten by the police.
I was imprisoned. There are lakhs of
voung peop’s who are prepared to
shed their blood against imposition of
Hindi The tigers are sleeping. Do
not try to awaken the sleeping tigers.
My request is that Hindi should not be

APRIL 20, 1974

DG, 107675 304

imposed in such an indirect manner.
It is against the promise given by the
Prime Minister in this House.
Whenever we demand State autonn-
my, the Congress people say that the
DMK's demand is for Secession, for
separation. The Tamil Nadu Assembly
recently passed a Resolution urging the
Centre to amend the Constitution for
establishing a truly federal set-up with
full State autonomy; the Resolution
wanted the State to have autonomy to
secure the integrity of India, to promte
the economic development and to
enable the State Government to have
close contact with the people and to
function without restraint That is
the fundamental idea behind our de-
mand for State autonomy. When we
arc demanding State autonomy, you
are saying that it is a demand for
secession, for separation Mr. Sheikh
Abdullah demands autonomy for
Jammu and Xashmir. The Central
Government s prepared to discuss it
with him. What are you having is
double standard? Mr Sheikh Abdullah
at one time was asking for more than
State autonomy; now he has come
down to this level, and the Central
Government are prepared to have
parleys with Mr, Sheikh Abdullah

SHRI ATAL BIHARI VAJPAYEE:
Kashmir has a special status

SHRI R. P ULAGANAMBI;
Even Mr, Vajpayee. ..

SHRI ATAL BIHARI VAJPAYEF- [
am saying. Do not blame me

SHRI R P ULAGANAMBI The
Central Government have no compunc-
tion to discuss with Sheikh Abdutlah
who once demand :d self-determination
But they have nnt got the guls to dis-
cuss the question of State autonomy
with a duly elected State Government
Thev are discussing, negotiating and
also wooing

SHRI ATAL BIHARI VAJPAYEE
Behind the purdah.

SHRI R. P. ULGANAMBI: I do not
know what is going on behind the
purdah. Mr. Vajpayee may be know-
ing because he met the Prime Min-
ister recemtly. I look only from
outside.

Why?
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The DMK is second to none in
patriotism. We have already proved
it. In 1962 when India was aggressed
by China, our late lameateq leader,
Aringyar Anna, set aside our demand
for separation and we rose as one
nation. gain in 1985 when there was
an aggression from Pakistan and also
in 1971, we made ow stand very clear.
We collected Rs. 6:crores and handed
over to the Prime Minister. ...

SHRI UMA SHANKAR DI!KSHIT:
That is why he became so popular.

SHRI R. P. ULAGANAMBI: My
demand is: Why do you doubt our
sincerity, why do you doubt our bona
fides?

SHRI UMA SHANKAR DIKSHIT:
No; we do not.

SHRI R. P. ULAGANAMBI: Then
why not enter into a discussion?
Why not invite and open a discussion?
The Government of Tamil Nadu had
appointed a Committee under the
chairmanship of Shri Rajamannar and
it submitted its report. The report has

been circulated to all Members of
Parliament....
SHRI K. S. CHAVDA: I have not

received one.

SHRI R. P. ULAGANAMBI: I am
prepared to supply it to each and every
Member of Parliament. It was sent to
the hon. Minister. The Resolution
passed by the Tamil Nadu Assembly
has also been sent. The Tamil Nadu
Government have written many times.
But so far nothing has happened. Why
not invite them and open a discussion
and appoint a committee to deal with
this?

We demand State autonomy be-
cause that would enable the States to
devote more attention to the economic
development of the people in the
States. So, my appeal to you is that
you should not have any ° suspicion
about our demands. While you can
enter into negotiations with Sheikh
Abdulla cannot you talk with the
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Tamil Nadu
there is no

Government  because

difference between
our demand and Sheikh Ab-
dulla’s (Interruptions)
In what manner the powers can be
shared and what are the rowers that
should remain with the Centre and
what should go to the States, and what
powers they are prepared to offer to
the States—— all these may be sub-
Hon. Members
from the ruling party talked of de-
fending democracy and our friend,
Shri- Darbara Singh also talked that
democracy is in danger and it should
be defended. Here, the Home Min-
istry’s report says:

“Several political parties organ-
ised agitations on issues like price

rise, shortages of foodgrains and
essential commodities, unemploy-
ment........ ete.”

It i- stated in the annual report, ‘sev-
eral political parties’. I do not know:
whether by that it includes the Con-
gress Party or does it exclude the
Congress Party ?

Our horni Defence Minister, Shri Jag-

jivan Ram, stated a recently, this
is the press report:
“Shri Jagjivan Ram, Defence

Minister yesterday warned that the
slightest abridgement of the demo-
cratic rights in the Congress Party
would pose a great danger to the

democratic set up of the country.”
[

He meant that the danger was not
so much from the Opposition parties
as from his own party. So, the danger
to "democracy is not from the Oppos-
ition parties. ‘It is from our own
party’ he has stated. I do not know
comments the hon Home Minister
has on this. The danger to demo-
cracy is from the ruling party itself,
which we have witnessed already
through what happened in Andhra,
what happened in Gujrat and what is
now going on in Bihar and what hap-~
pened in Orissa and U. P.
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SHRI K. GOPAL (Karur): Tamil
Nadu also.

SHRI R. P. ULAGANAMBI: Never.
That will not happen because in
Tamil Nadu the Congress Party is not
the ruling party.

So, the danger to democracy is only
from the ruling party and not from
1he opposition parties.

Then coming to the concept of Union
Territories, several Union Territories
have been given statehood, even
small territories were given, I do
not know why they are having
Union Territorics when the Home
Ministry is unable to maintain law and
order in the country in spite of De-
fence of India Rules being in force.
T demand that the concept of Union
“Territories should be re-considered.
I request that all the Union Territor-
ies should be conferred State-hood
including Pondicherry.

Then, Sir, apart from the Army, un-
«der the Home Ministry's control are
Assam Rifles, Border Security Force
the Central Reserve Police and the
Central Industrial Security Force.
“The CISF is created to give protection
to industrial units. If industries are
located all over India, why should it
be kept under the contro] of the Cent-
ral Government? It should be man-
ned by the State Government <o that
they can easily go to assist and help
4n the maintenance of the security of
the industries wherever thev are
located.

With regard to the Border Secur-
ity Force, instead of guarding our bor-
ders, they are raping the Harijan girls.
You know the incident in Meghalava
where the Harijan girls were raped by
the Border Security Force and physi-
-cally assaulted....

SHRI M MUTHUSWAMY (Tiruch-
-engode): Even in Tamil Nadu.

SHRI R. P. ULAGANAMBI: If such
things happen in Tami} Nadu, we will
take stern action.
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The problems of the scheduled
castes and scheduled tribes are in-
creasing day by day. The Govern-
ment of India appointed the Elaya-
perumal Committee on Untoucha.
bility to go into the economic and
educational development of the Sche-
duled Castes and they submitted a
report with many recommendations,
The Commissioner for Scheduled
Castegs and Scheduled Tribes is
submitting  every year  reports
with many recommendations.
But the Government of India have not
come forward to implement those re-
commendations. This Government
either does not have the guts to do it
or the heart to do it, This problem
is a national problem and it is not
the problem of anv particular com-
munity. In persuance of one of the
recommmendations of Elayaperumal
Committee Report, the Government
of Tamil Nadu passed an amending
Bill to abolish the Heieditary privst-
hood. But it has been struck down
by the Suprem. Cowt. The Tamil
Government ha< asked the Central
Government to bring forward an
amendment of the Constitution in this
matter. So, I reques:t the hon. Min-
ister to consider all those problems as
national problemg and not as prob-
lems of #ny particular community,

SHRI D BASUMATARI (Kokra-
jhar): I support the Demands for
Grants of the Ministry of Home
Affaiwrs, This Ministry deals with not
only with the maintenance of the law
and order but this Ministry is in
charge of internal security of the
Indian Union angd assists the State Gov-
ernments in its security and also the
welfare of the Scheduled Castes and
the Scheduled Tribes, which is a most
important subject. Unfortunately the
Department of the Welfare of SC and
ST has been kicked like g ball from
here and there. At one time it was
with PBducation Ministry, then with
Law Ministry, then with Social Wel-
fare Ministry and now it has come to
the Home Ministry. In those days
this was with late Jamented national
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Jeaders like Mr, Gobind Vallabh Pant
and Shastri ji. Now it hag come under
the charge of my esteemed leader
Mr., Uma Shankar Dikshit who is be-
ing assisted by his two able colleagues,
Mr., Mirdha and Mr, Moshin. Now
many of my friends have spoken about
the scheduled castes gnd scheduled
tribes and so I am not going into the
«details But I would like to make a
few points on this.

Before independence the percentage
of literaiy for the whole of India was
five only Now it is 29.45 per cent,
for the general, and tor the Scheduled
Castes 1t 15 1471 per cent and for the
Scheduled Tribes 1t is 11.29 per cent
My coniention is this. Before inde-
pendence the general section of peo-

" ple took advantage of the welfare ac-
tivities. Before independence the per-
centage for scheduleq casteg and
scheduled tribes was nil when the
general figure was five per cent for
‘the whole of India.

Now the development of the Sched-
uled Castes and Scheduled Tribes has
been incorporated in the Constitution
and a Constitutional provision ig for
the development of the Scheduled
Castes and Scheduled Tribes g special
officer had been appointed, He is
known as the Commissioner for
Scheduled Castes and Scheduled
Tribes. The reports submitteq by him
are discussed here in this House.
Every year the reports are stereo-
Wped You ang the hon. Members of
the House have chosen it fit to appoint
a Parliamentary Committee to go into
the developmental activities for the
welfare of the Scheduled Castes and
the Scheduled Tribes. I was the first
‘Chairman, of this Committee and I took
my office on 18-12-1968 'The First
Committee submitted 18 reports. The
‘.Second Committee submitted 24 reports
in all I have again become the Chair.
™an of this Committee for a second
term. But 1 doubt whether the re-
ports are being taken note of by the

Minister and the Ministry for imple-
mentation. v Tor fmp
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Sir, the important question is how
to develop these Scheduled Castes
and the Scheduled Tribes.

1 have visited as Chairman of the
Commuttee many of the areas in India,
especially, the areas predominantly in-
habited by the echeduled castes and
scheduled tribes people. I find that
education still requires to be developed
among them. They are not developed
compared to the tribals living in the
tnlls of Assam where mssionary
schools are functioning and there the
percentage of literacy is upto 66 per
cent. In Meghalaya it is 66 per cent
1n Nagaland it is 65 per cent and in
Lusai Hills it 15 about 62 per cent. My
object 1n saying all this is this, Un-
less you educate them by starting
Ashram in missionary type schools,
how can you develop them.

We have repeatedly been reguesting
the Home Minister to increase amounts
nf scholarships for pre-matric as also
to post-matric students. It ig hear-
tening to find the answers given by
the Deputy Minister for Home Affairs,
Shri Moshin. He replied in answer
to one question on 18th December,
1873 that it has been deceided to
increase the post-matric scholarships
to Scheduled Castes and Scheduled
Tribes by 50 per cent with effect from
1st April, 1964, At the same time, the
same Deputy ministey contradicated
that when he said the following-I am
so ry to say that—He says:

“The question of enhancing the
rate of scholarships for post-matrie
students is also receiving the atten-
tion of the Government.”

He said that they had already dec-
lared in public at a conference of the
Scheduled Castes and Scheduled Tribes
that they would increase the quantum
of post-matric scholarship amounts by
50 per cent.

Shri Moshin in reply to a question
said that the Government’s attention
has been drawn to it. It shows that
they are not at gll serious in thinking,
I do not know, why,
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Coming to employment, Shri Frank
-ny’s community was getting the
iptest number in the matter of em-
i nt in British times. Now two
de;nriments have been reserved for
ther=-Railways and communications.
Ther~ the percentage of people em-
rloved may®not re less than 80 per
cent of his community people. But in
rega... o scheduleg tribes, it is not
even 1 per cent- it is 0.29. In the casc
of stheduled castes, it is 2.39 per cent
cnly. We have been thinking of
developing the areas of these people
sc as to bring them on par with the
advanced sections of the society. Sir,
I was one of the members of the Con-~
stituent Assembly, and I know how
we had blessings of the Father of the
Naticn Mahatma Gandhi, who wanted
that there must be special provision
for :eservation for the scheduled
castes and scheduleqd tribes. We were
given reservation for 10 years first.
And then, when our Constitution was
framed, Dr. Ambedkar felt that it was
necessary to extend this period fur-
ther. Similarly we now feel that it
should be extended still further. Now,
it has heen extended upto 30 years.
Deovelopment of gcheduled castes and
scheduled tribes needs to be stepped
up.

1 have no ray of doubt regarding
the -oosily of the Ministry or the
sincerit of our leaders like Shri Uma
Sharkayr Dikshit ind Shri Ram Niwas
Mi-dh>. But the question is about
impiementatinn. Wha implements it?
It iv the bureaucrate whg implement
it. Az chaiiman of the Comunittee con
the vcelfare of Scheduled Castes and
Scheduled Tribes, T have been exam-
ining the various Ministries and the
var;yl - vublic undartakings including
the Froicrve Bank of India. You will
be surprisea to know that the Reserve
Barir of India have sibmitted a memo-
ranc¢im to us where in they have
maode 50 per cent of the post are to
be reserved for the staff candidates,
thot iz for the sons and relatives of
the departmental officials not for the
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sons of the snil even, and reluctantly
lately in 1966 they had accepted the
principle of reservation for Scheduled
Castes nnd 30'.eduled Tribes, end that
ton sood deal of correspondence
v the Hcme Ministry and the
oo Bark of India. I am nention-
in: ire examnle of the Reserve Bank
only, hut this is the attitude generally
in ulmost al! departments I have
examined. ‘ake the case of
Aiy India or the Indian Airlines. They
are also very ailergic even to the con-
cept of reservation for Scheduled
Castes and Scheduled Tribes. When
I mention all this in the Committee
meetings, they thought that the gov-
ernment itself is injecting  poison
into the administration and creating
a situation of bad blood-bath in the
Indian body-politic and so on so forth.
So. I would say that there is article
335 which has alsp to be taken into
consideration. I would like to point
out that article 335 does not stand in
the way of making available opportu-
ni‘ieg for recruitment to the services
for Scheduled Castes and Scheduled
Tribes. The framersg of the Constitu-
tion did not mean that at all. Article
335 says:

Ftop o
Ster o

Tivarn
Lnen,

“The rlaims of the members of
the Schoeduled Castes and the Sche-
duleq Tribes shall be taken into
~onsideration. consistently with the
mainienance of efficiency of admi-
nistrztion, in the making of appoint-
monts to services and posts in con-
nection with the affairs of the Union
o of a Stote.

Maintenanen of efficiency is not meant
onlw “~r Scheduied Castes and Sched-
vled T abes. At present we find that
whenever the question ¢f employment
of Scheduled Castes g Scheduled
Tribes comes up. we are told “t1a* suit-
able candidates are not available un-
der the plea of this Article who says
that suitohla candidates are not avail-
able? It is not the Depuir Minister
or th2 Minister of State oy the Home
Minister, but it is the appcinting
authority which says so. That is why
the percentage of Scheduled Castes
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and Scheduled Tiitbes In the field of
employment 1s slow I would jthere-
fore, request the hon Home Minister
to see that this article which stands
in the way of employment of Sched-
uled Castes and Scheduled Tribes can-
didates 18 suitably amended

Then, there 15 the question of the
titbal  blocks When I raised this
point in the Home in the form of a
question, Shri Mirdha had said that
what I was saymg that only 25 per
«ent goes to the benefit of the tribals
was not coirect In the tribal blocks,
no doukt Goveinmeni spend a lot of
money for the development of Sched-
uled Castes and Scheduled Tribes 1
do admit this But 1f vou look at the
ulual development of the Scheduled
Ca-tcs and Scheduled Tribes which
has taken place you will find that
only 25 per tent only has gone to
. their benefit Foir instance, a4 road 1s
constructed as a result the area which
was not atcessible becrmes accessible
Ten years before mn a tribal block of
504 tribals people hiving n that area
had lands of ther own Today, after
{he constiuction of the road, I find that
they have no land< of their own, be-
cause there 1 nn law under which
their land can be protected And who
e the tribal, who are now hiving in
lulls other than Assam? Except the
1 1bals of Assam and the tribal people
of the hills of other parts of Assam,
tribals who were in the plains had
been pushed up there hy the sahukars
ind money lenders

You must see the fate of these peo-
ple I ask Shn1 Mndha whether he
has got any machinery to look into
what T have said that only 25 per
et beneht goes to the tribals I
acsuie him that if he comes with me
over there, he will find that roads do
not go to the tribal villages, roads go
only to the land which have been pos-
sesged by the general category or other

people

N TR (ArRIT) T § (AT
ot ¥wi  aw A v @ @y
A ¢ dz a7 QT H TG
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MR CHAIRMAN Thus wil not be
tolerated, not from the Chawr

SHRI D BASUMATARI So I say
wi i heavy heart that what all I
sald the other day which the Mimisier
characterised as mot correct 1s coriect
1 have stated what I have said from
my experience and from miy knowledge
and I repeat that what I have said 18
rue and correct

MR CHAIRMAN ILet me mske a
tequest TI'he Mimster 15 to reply at
315 PM Therefore, the question of
time 1s there QOtherwise, I do not
mind members speaking even longer.
We hdve on the Congress side about
¢ «peakers still and on the gppostion
«ide about 5 I am in the hands of
the House If you want the Minister
to speah later on 1t 1s for you

THE MINISTER OF PARLIAMENT-
ARY A FAIRS (SHRI K RAGHU-
RAWNAIAH) The guilotine comes at
6 pm He cannot speak later

st Ne g aw( T 7377) 43
T a3 a2, 39 fon avgw Ay
=@ Joar AR R A e aw
= &7 AT T fadm A aE &
fan wu FEH W TET FEAT FoA
2 IO 1 JEY UgTRY ¥ QAT e
fr wu% Wo ITEw demET W )

awnfa agwg:o 9 fmfer ¥
ar w\r ¥ Y ey fAwE

SHRI PILOO MODY The Minister
must speak at 515 Cancel the Cong-
ress speakers and have the 5 opposi-
fion speeches—What have you decl-
led?
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MR. CHAIRMAN: We will stick to
the original time-table. Shri A, C.
Das,

ot wenfe wxw e (g
awefc  wERE, AR W
X megEE  gneew dar  de
RN T QEFAT A wAEE ¥
w1 AT gwAmi A Sw ¥ fag
AT % 4t f gg ferd T ngamamm
¥ wx %X fam wmw anfew snfeanfean,
ghomY Wi faedt anfaal & waw g1
wry | A AT g weeRET § AR AE

garu e & fE gfom & am form afmor
# wegrare @ <@ § 9 8 AT § A

wawd &1 3T nfaay & faw & 9@y
o @ ward € § ¥ gw @y
EFE IT o Toqor AN G W T
AU @3 G ag ¥ Ty T &
O A Al AU INRT I & ST &
frvre & fag gadt aT® 91 F WWO
FREITFURT KA PaT E oy & ww
Y Farar § 1wl g AR oy §
TF ZEAA TANHE W FTA G E
™A T ¥ ger 5 oww ¥ R
fret WA wrdY & QY wAw A
f& 53 @ w9 @ % faw wWw &
" W¥m faelY &1 Y W 9w W
9 T & WY 2 FUT T9GT @S w4
AT 2FUT 65 FTQ@ FY1 39 AW@ ¥ 37

AT 1T TR T A frar el 2 w02
és AN faur |qgar TNz vE A
AN FEIE | AT AT ARG T AT FT
WOF T TEHFE AW &) 7@
QFTH FT 387 ¥ faar swareR s
T3 T wdY IR gE T et
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T oW a1 ¥ qonre ¥ wur o

© €7 g di gfore gamt ¥

sififawa g Afed, wow-a) wwg
afey, s grr 7 § | wawm @
sy A E, AT ZAO EWHIT X
AAN § | FLHT LAAT AT §, (A
TaEY T IyET AT FAT §1 FAT F
qar AW A, 7Y g wh ag
&t &, afen qa@am i &

wTOY g A s gfomt A
wifaw Fefi & fad greT Tamaie
=w1E §, TUF wRANd AT ITHY FR
3, o W Y, T giaurd W E—
AfET TAFT AW ITHY A faey e Fo
wifemifaai & am 9X gL AW gHHT
AN IS 1 T Y A & Ay gAw
TR TR AN, AT I §
FfeT 7 707 wifenE@ w gt
Y IHET ATV AEY faerdr &1 ww oy oy
Qo T 7 & ag A ¥ el W =
AT &~ TG FT Y HYqoy I @&
ITEE A= FfAT |

wE W qEE W § X gAwy
ww 2 §, FFT s> e /Y §—
200 9THE, 300 9WEE | ¥ 77 W<
ThF a0 5 Qg & T F o
W Ffa g sw R E)
% =g g b wgr dar wA-Afew
£, JgN T £ Afed | w9 wow
Aymgor A N Ffed fr & T
sfeardt s gfomt # v &, gadr
gfaard &, s gufa & My dur @
¥R}, aaf mgx o A g, T
;’r& arr g &, TeEm g

|

wia §9 Wil gl W
wZrgdee 3 §—few fomr Y §—
718 T 6% 32 {941 Wi Wi wral
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Y 50 wwar 3 & 1wy fran T Hifore
firr gar wgers & ATy F W 50 TAA
W A GH 2 AT 32 9 { TN A
qPaT & | HITHE A AT @y
A ag WY g7 Y T AwA—2 b
i aré T e AT faaar &
T e o §, g% Wi ¢ i feeedt
TR TTTA AT ety
oo vy & ggrar I AR A faer
@m ¥ qAfre AT AFATE 3R
faear smx | o FTATT A FT AFAT
§ ot Tt 371 7 AfAy, 1T TWT
ey 3 fn 97 foaw saw ifsw,
wT ¥ 14 FAww A gt §, F
TS AT A@A F—FAR ATE LT
¥ vy e ifey wifE ITET IO
HIX & oaF

qRATARE X T T W
forar 2 & 5 ot Atedr 39t
afra fracy 7Y & | Formr e §
T A T 1w frad §
ghr afeaay st sifezfaet &7, afe
far w7y & 9% Sarar A &
g # @4 §9 fawm &, Awlar @
Prerel &, glaama o faordt &, AfF
o T frady | T we s #
Y7 7« NFe FA § WA =22
F § W IF A FE ART W
At HY g Faart, I OTE WY gA
s §, g At & &pr § gAY g
wrar § f @TwT 3T F fA% T w1
@rd 1 & v g i e foreer 5@ &
I Y g 1 M T Y ey
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R E gy § P s g e oy
wfRfd §f sft—ag weag 1w
i aa E-gaw ghoor site sfeanfesl
FarRY N | gfrrEr frary
§ i ww 3AR s TR E, AfeT
gy A d | T AT
T 6@ ¥ ST B ;A R |

7% 2@ i Moy fdt @l
%1 4 § ag 2 fermer 71 10 Fom
A% Z | ZHA O 1T { FgeRq o fgar
a1 | gaw ¥ fr g6 wrefwdr 1 &
g ot £, sa& (A% W) Iy
50 FT & FIAT T81, W 357 IEA
ag I At € 1 suv §¥W AT 8, 9%
T Fg E freny qer A faav €
T@w fAr W TRl SO 0
AT § oy AT g § gy A Al
@A g, wmrwrgrn Wy
LISCR S S CR LR o
3% 9 7 @ 07 , Tl it
f—auw ga wry § 5 ag w0 o
g & 1 T ford f oy e N o
WITHT ST WIFSS FIAT g E b

aY e ¥ far §9 dar
& §—316T gad v Sty W dor
£ 1 g WY uF smfer Sy
T——BT I ATHIET B raradfey dranedy,
forrat it sraTTEY wgaAE A ShwT &
#roge fed § e fvar ar, @i wife-
ifedt ®Y w1 § wovan, e gak
wY R, wgerdt ¥ g v Wy
A | I A4 F qETS w7 N qw
qFw QT g § N T A o
wTx FT § W @R Y ¥ wewe
TRAT § | FA g% & vl ¥
SIY q&T AT § IAHT BrART €7 g
TR i mag AR
wWar 4 w3 .65y



399 D.G., 1974-156

[ wrfe ooy ame)

o wAEyRe & AR § 38
BT §-—zai fod AW aga gt ¢ 1
e o A § wma T wfcioT &Y
glear WY & A 19 ITH! BRET QY
AT Y, § G T g |

QY & fod fova, dicw sa SeY
Y -8 ooar fo Fwgr w@w @
FfFrarT A A TR A TR
fad wrawt fram ¥ Hfe@r g 1 &
17 9Tl § ArfEamEY saTR X &}
T 31 Y 4 Far g fv s
faver fr & ar dvew fasr § 1 @@ wife-
afeay & A9 97 TEd@d &) I 2
Ffe gad @ 99 Y AJT F WA
TR 2 | WHFAY § owr g -7
AU Y TR PR OGRd T
IIET AT g~ AL AN FAHT AHAT
MAWE PreFTdT QAT W
foqg v 7 919§, ST BT WA
& 91 2T AR AT g A 50 39T OF
ey E T F gAY
A H A T @I e, 39 R aA™
T T@T ATfEd |

gfww A wifenfagr & faz
T SUTET Y ATV AT Wi ATTRa |
ErETd Qrd # 3T FT SAST AT )
afFT g2 97 A oA § @ andz
ST A &, T §AF 481 10 A
a1 wifearey 72 g W ¥ A I
FxF & AW 7w VT = frar w3
aTR Y grea & far dar & 97§
AR A T FAT T AT UL H A
v ¥ 3, foad wed @ A a7 |
W qE & grew § ¥ wEEr IR
z€r gy safad g T QO a@ ¥
A FERAR YT W PR
TR wfgy

APRIL 29, 1074

D.G.. 199415 400

MR. CHAIRMAN: Mr, Karnesh

Marak and then Shri Birender Singh
Rao-each flve minutes.

SHRI BIRENDER SINGH RAO:
(Mahendragarh): I should have my
allotteg time. I did not speak op any
demand.

MR. CHAIRMAN: Your allotted time
18 9 minutes for Independents—unat-
tached; that hag all been exhausted
already.

SHRI BIRENDER SINGH RAO: I
have not spoken on other demands.
There is something wrong with the
office 1n calculating the time for mem-
bers; 1t is bad.

Mh. CHAIRMAN: You can discuss
it 1n the Business Advisory Commi-
rtee,

SHRI K MARAK (Tura): Mr.
Chairman, I thank you for the oppor-
tunity to bring certain deplorable con-
drtions pievalent in the hill-tribal
areas of Meghalaya, Mizoram, Naga-
land, Arunachal Pradesh and other
backward States to the notice of the
Central Government.

17.60 hrs.
The Commissioner for scheduled
castes and scheduled tribes made

various observations, suggestions and
1ccommendations for improvement of
the conditions of scheduled castes and
scheduled tribes in his reports for
1970-71 and 1971-72, The reports made
a reference to scheduled castes and
scheduled tribes in certain ayeas of
the country and suggested specific
plans such as Tribal Research Imsti-
tute, Cultural Research Institute, sur-
vey and study by the research staff
ot the Commissioner for acheduled
casteg and scheduled tiibes, But, there
1s little or no mention of such plans
and institutions for the scheduled
castes and scheduled tribee inhabiting
the north-eastern regions of small
states and territories 'men!ioned
above. The people of these areas aré
very much aggrieved for not getting
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the due share of his benign attention.
Practically, they have not felt the
very existence of such a Commis-
.sioner so far.

- 'There are more than a lakhs of
.scheduled tribe people living in the
plain districts of Assam, the kith and
‘kin of those living in the hill districts,
who are not recognised as scheduled
tribes, and as such, they are not enti-
‘tled to the privileges offered by the
‘Central ‘Government. For instance,
there are more than a lakh of Garos
living in Goalpara, Kamrup and other
plain districts who are still deprived of
‘whatever privileges being enjoyed by
their brothers and sisters in Garo Hills
district of Meghalaya.

The fruition of Independence and
democracy hms not taken place to an
appreciable extent in those hill areas
and social suppression and economic
stagnation are still unbridled and
rampant in these remote parts of the
country. The closed and separatist
policy of the British Government is
still holding the fort in these hill
areas. If the democratic Government
of independent India does not give
a specia] and sincere care, the gtagna-
tion, suppression and injustice will not
move out of these areas and the gap
will remain as wide or even wider
between the scheduled and the non-
scheduled. The no-progress or little
progress state is due mainly to
improper and partial implementation
of measures so far undertaken by the
Government, lack of sense of import-
ance and urgency, inadequate’ provi-
sion of funds and want of zeal.

MR. CHAIRMAN: Are you going to
read the whole thing? You make the
points. Otherwise, your time will be
up.

SHRI K. MARAK: The demand of
the Garos living in the contiguous
border areas of Goalpara and Kamrup
districts of Assam for inclusion of 360
Garo villages in Garo Hills district of
Meghalaya shoulg be treated as a
national problem and should be
approached from the humanitarian
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point of view, It is the genuine
desire of the democratic people to be
grouped together with their Kith and
kin, separated by imaginary boundary
line, drawn by the British Govern-
ment for their own convenience of
administration, but practising the
same social life and culture and hav~
ing the same tradition and custom.
It is a patural desire to be associated
with an administration run in their
own language and an aspiration for
educational, social and economic deve-
lopment according to their own genius,
Their desire to live together. to grow
together and work together is a
corollary of the accepted principle of
crealing a linguistic State. The
demand had been voiced even before
independence, after independence, and
during struggles for Hill State by
interviews, by memoranda etc. The
reticence of the Central Government
and the Assam Government has
created a considerable frustration and
despair amongst the said border peo-
ple, ang is also responsible for crea-
tion of complication and unpleasant
repercussion.

When the people started holding
meetings and resorting to peaceful
demonstration fo voice. their demand
and to register their protests against
the backdoor attempts of the Assam
Government to impose Assamese
language upon them, the Goalpara
sub-divisional authorities.

MR. CHAIRMAN:  ©Please co-
operate, How long will you take for

reading all that?

SHRI K. MARAK: Two or three
minutes only. °

MR. CHAIRMAN-: How many more
pages have you?

SHRI K. MARAK: One more page

only. .

MR. CHAIRMAN: - No. no. You
make the points ang conclude. You
can lay the page on the Table, Now,
Mr. Jamilurrahman.
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SHR! K. MARAK: ....took a
wrong decision of suppressing the
movement under false avcusation and
uncalled for provacation and started
a wanton show of force, which was
not justified at all under the circums-
tances,

MR. CHAIRMAN: Another Member
is to speak. Please conclude, Thank
you wery much.

ot e e g (frema)
A I aEE, AT oagw &
R ¥ B fafey & fomoew
ford @ #Y 931 & 1 396 @Y & A
# WEGW T T W YT T
fir foraY s @Y wifed oY St A&
g2 A A aqdr & wd
4fr va fedide 9 oo wga
§ Al zawr fdl AR WX ARTERM
A} foran ST AEAT € ) I REEY AR
g AL fFaT o e § AY 3qEY AT
# W gAY W@ & | aW|ES,
A WY T & 4 § IEE T ardx
T g0 # wydY I AR FEAT T0EA
g1 o fafredy 4 aga varar forew-
aifcar & yaw gove gy fear o aww
2 ag e fadh o ST Y fgwrad
w1 formee T & afer w@ oF Qv
Y W) W v & fomy A ¥
o 47 U @ g% 917 T gEmml
FT Y NF GAAHT FATT AE7 A7 g
avét ¥ fear § &g g1 €1 A%, IWH Al
aTE WY F7E vFTaT G A | WA AT
grfera wmgYer & sy ot Ty g f
qer W gf ¢ w e W
) fearraar faed O g g2
%l
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Hen & Ay aegrelt &, w0k
B T WY § 1 g Ay qaper o
g o Ay § ¥ wer o wl,
gun, dfer, g Wk ofeem &
mrf | Wwam sTameAATdran
[l SR EEE R RECEIL CIC L
T Y oY 9T Aew Y wmg w7 famr
a7 f rerd & 1T 19HT 94U AT W
TR are § wfew 9 T QY gElr I
& I B AT, AT AN & Aoy ofF
A W oaw g AN § & gy
T AR amw ¥ | 3 awE ¥ ard
I@ YT WY | qTEAT AR T
wT 